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The Lok Sabha mct al five minutes paot

Eleven of the Clock

[MR. SPEAKER in the Chair]

SHRI}* KRISHNA CHANDRA
HALDAR : Good Morning Sir.

We are late by five minutes—five
minutes only.

MR. SPEAKER : YouorlI?
OBITUARY REFERENCE

MR. SPEAKER : Hon'ble Mcmbers
I have to inform the House of the
sad demise of Shri Gopikrishna Vijai-
vargiya who was a Member of Consti-
tuent Assembly during 1947-50.,

He was also a Member of the
Legislative Assembly of the erstwhile
Madhya Bharat State from 1948 to 1951
and was the Chief Minister of that State
during 1949.50. He served as a Mcmber
of Rajya Sabha during 1954-66.

A veteran freedom fighter, Shri
Vijaivargiya actively participated in the
freedom struggle and suffered imprison-
ment for several years.

A keen social reformer, he was
associated with several social welfare
organisations and took special interest

in the upliftment of the downtrodden.
He also served as a Member of the
Standing Committee of All India States
People’s Conference during 1940-48 and
was author of several publications.

Shri Gopikrishna Vijaivargiya pass-
ed away on 16th March, 1984 at Indore
at the age of 79 years.

" We deeply mourn the loss of this
friend and I am sure the House would
join me in conveying our condolences to
the bereaved family,

The House may stand in silence for
a short while a mark of respect to the
memory of the deceased.

The Members then stood in silence
Yor a short while.

ORAL ANSWERS TO QUESTION

News-Magazines, Books and Printed
Material Detalned by Customs at

Palam Airport.

*385. SHRI GEORGE FERNAN.
DES : Will the Minister of FINANCE
be pleased to state :

(a) the names and numbers of news
magazines, books and other printe)
material detained by Palam Airpor-
Customs, Delhi during the last three
months while being imported into the

country ;

(b) the rcasons for the detention ;

(c) whether the Customs officials
are equipped to implement the censor-
ship rules of the Government ; and
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(d) the circumstances in which the
copics of ‘Der Spicgel’ the German
newsweekly werc detained in February,
1984 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) : (a) and (b)
During the last three months, 5 maps
wrongly showing the boundaries of India
and a few newspapers and leaflets
containing anti-Ayatollah Khomeni and
anti-Iran matcriai, besides one consign-
ment of 64 copies of a magazine called
“Der Spiegal”’ dated 20th Fcbruary,
1984, were detained by thc Palam
Airport Customs, Delhi while being
imported into the country. The
magazine contained a map incorrectly
showing the boundarics of India.

(c) Customs officers are required to
enforce the various prohibitions and
restnictions  impoysad  unlir Sec. 11
of the Customs Act, 1962 on the import
and cxport of any of the specificd goods.

(d) Copies of the German News.
weekly ‘‘Der Spicgel’® of 20th Fcbruary,
1984 were dctained as the magazine
contained a map in which boundaries of
of Indian Territory wcre incorrectly
shown.

SHRI GEORGE FERNANDES :
Sir, part (c) of the question was whether
Customs officials are equipped to im-
plement the censorship rules of the
Government. The answer to this docs

not clarify that point. All that it says.

is that they.are required to enforce the
various prohibitions and r¢strictions. We
know that normally the customs officials
are concerned with the passengers who
are coming in and whether they declare
or they do not declare the goods that
are imported into the country. The
question is whether they ensure the
implementation of the censorship rules
of the Government. This part of the
question needs to be clarified further.
My question is : whether the customs
officials are equipped, whether they are
aware of the notifications and the rules
of the Government of India from time
to time which are formulated in so far
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as the censorship is concerncd. I would
also like to also like to ask—in the
answers to part (a) and (b) of my quc-
stion it is mentioned that a few news-
papers and leaflets containing anti-
Ayatollah Khomeni and anti-Iran
material...’ were detained. What ex-
actly is the anti-Ayataollah Khomeni and
anti-Iran material because I assume that
we get magazines and newspapers which
contain a lot of material against hcads
of States or against Governments of
various countries and so on and so
forth ? What are the specific rules in
regard to the import of magazines and
periodicals ? 1s it the policy of the
Government that anything, which is
criticising any head of thc¢ Government
irrespective of his idcological predeli-
ctions, that is 0 bc banned in the
country ?

THE MINISTER OF FINANCE
SHRI PRANAB MUKHERIEE : Sir,
first of all, I would like to clarify the
position as to how the customs people
come into the picture and how they are
cquipped. In this connzciion, 1 would
like to draw the attention of the hon.
Member (o threc important Customs
Notifications-—one is the 6th March
1976 notification; the other is 9th March
1960 and the third is the 22nd Scptem-
ber, 1956—and the customs people are
to deal with these types of weeklies, it
is true, as the hon. Member pointed out
thcy do not have the expertise to judge
whether the material is really objection-
able or not. So far as the standard
maps and other publications arc conccr-
ned, they may hage some sort of visual
impression and if they find by going
through certain matcrials that they have
some doubts, then, the procedure is that
the matter is referred to the Ministry of
External Affairs and the Ministry of
Home Affairs. They look at it from
the External affairs angle and our re-
lationships with the other countries and
the Home Ministry also looks at it
from the angle of the internal security
as (o whether it is going to disturb the
public order or it is creating a feeling
between the different communities.
And, on receipt of the advice from
these two ministries, a final decision ig
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taken. This is so far as the procedural
part is concerned.

Regarding the second part of the
hon, Member’s question, namely,
whether it is objectionable merely
because some criticism is being made,
my answer is ‘No’ We are merely guided
by the advice of the External Aflairs if
the matter relates to the other countries.
Sometimes it may appear that the
material or comments or writings go
beyond the normal criticism which may
provoke a particular section, Hon,
M:zmbers also may have come across
many such writings. Then, if in the
judgement of the Ministry of External
Affairs or the Ministry of Home Affairs
which are concerned here, that certain
materials should not be p:rmitted to enter
into the country, then they are confisca-
ted. If they consider that thesc materials
could be released, then they are relcased.

SHRI GEORGE FERNANDES
Sir, in regard to a German News Wecekly
‘Der Spicgel’ of 20th  Fcebruary, 1984
which, according to the Minister, was
detained because it contained a map in
which boundaries of the Indian territories
were incorrectly shown. my question is :
whether this was a visual impression
that the customs officials at the Minister
just now pointed out or was there any
deliberate attempt to distort the map
and (b) whether is it not a fact that
when Mr. Helmut Kohli, German Vice-
Chancellor visited our country a few
months back, the Prime Minister had
taken up this with him the question of
this not being fricndly towards her and,
in fact, at a press conference which was
addressed by Mr. Helmut Kohli, when a
Correspondent of the ‘Der Spiegel’
asked a question, he want on record to
say that ‘I know what Mrs. Gandhi
thinks about you and ther ‘Der Spiegal’.

So, in that context, I would likc to
know whether the dctention of this
particular issue of the ‘Spiegel’ was
because it contained an article on the
Punjab and because of the visual
impression which the Customs Officials
may have carried or did have something
more than that ?

SHRI PRANAB MUKHERIJEE :
Sir obviously, the map which was
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printed will have the visual impression
and I can share with the house the
information that Kashmir was shown in
the map as a disputed area which we
have never accepted. The whole country
has not accepted, Parliament has also
not accepted. The Hon. Member may
bc aware that a similar type of map was
printed in an earlier issue sometime in
June 1983 and this February-issue is a
repitition. That means inspite of our
protest and ccrtain action being taken if
certain newspaper or certain writers
want to carry on their own position
surely we cannot accept that position.
It has nothing to do with the liking or
disliking of an individual to a particular
journal. This is a question of national
policy. thrcvcr the mpps are being
distorted and particularly the Indian
territorial boundaries are not properly
depicted we have taken such action and
this action is also in relation to that.

SHRI SATYASADHAN CHAKRA.
BORTY : Sir whilc agreeing to the
principle that all materials cannot be
allowed to entcr our country I would
like to know what are the objective
critcria that are followed in case of
censorship.  The Minister said that it is
referred to the Ministry of External
Affairs and Home Affairs but that may
be the opinion of the Ministry and that
may not be serving the democratic
opinion in our country. I would like
to know whether you would have some
impartial body to go into it. If so,
when are you going to havc it ?

SHRI PRANAB MUKHERIJEE
I am afraid, I do not know, what
impartial body the Hon. Member has
in his mind. If hc wants himsclf to be
in that body I may consider it. Sir, you
may remember a couple of years back a
small little pamphlet on Prophet
Mohammed created lot of tension in
this country. The author had full
justificaton to hold his own view and
there may be large number of people
who might subscribe to that particular
view but from administration angle we
had taken into account was repercussion
it is going to create the minds of the
minoritics in this country. Therefore,
Sir, I also allow the the possibility of
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some element of subjectivity and you
cannot be trully speaking objectively but
here we take adequate precautions.
Consultations at diffcrent stages take
place and after arriving at certain
conclusions we take action. We are
guided by the Ministry of External
Affairs so far as foreign relations arc
concerned and Home Ministry so far as
internal matter are concerned.

SHRI M. RAM GOPAL REDDY :
Sir, T want to know whether these books
and magazines were sent to somebody
by parcel and whether that man was
questioned as to wherefrom he bought
and what was his motive.

SIIRI PRANAB MUKHERIJEE
Sir there may be some subscriber, It
comes in the air packet. When they
come in the air packet we check it.
When these are coming through the
normal way. there is question of
smuggling in. Through regular channels
these are being despatched. So, there
is no question of interrogation. After
examining the documents if we find that
it should be rcleased, we release it. If
it is found not to be released and if it
is to be dctained, it will be detained.

a0t arge faqr fgaer, gagr-
LIl (A
WEqZ sgial @) WG

*386. &t xAr VN SIET : 34T
AT GAT O IAX WY FAT KA fF

(%) a1 3z a9 § f& #a
argy feq, fgars), gargraig & av.
ua S 79 & gAr€, wwed, 1983 &
1@ 40 AT &TA To4 & 10 Hreqzq
S WYX AANT | A1@ T qeT XY
TF 2T A2 NG J 7€ 4

(=) a% gt, Y w1 GIHIT GT
T HWA F aTC IFT I WY AT-
72 w1 fagr 7a1 §; Wit
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() afz afl, O 3% F@r w@W
g7

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
to (c) No item the description of
Crompton Wheel and tune motor were
stolen from the C.0.D.,  Chheoki,
Allahabad. However, in August 1983
quantity 11, of .Tail Pinions and quan.
tity -5 of sclf starter were found to have
been stolen from unserviceable vehicles
in the Depot. A Court of Inquiry was
conducted and disciplinary action taken
against two pcrsons. The loss amount-
ing to Rs. 586/- was rcgularised under
the powers of the Station Commander.

Nt QT UR WMIAG ;. ASTE AT
faa gegal &1 NG & fagg & qgr
TAT A1, g T IFT AU AT &7
srAFIT T ag ) & A AT §
gar Figm frsaa feqt & angy &
faal afasrd grafais 0§ o gar
agl & fear mfgsrdr ¥ g & 27
agl & F1F7EA A W TZT W
N FA F ) F sAar wgar g fw
agwfasmi<r g #Ya 7 ag ara Az A
or 4@ F q@ AE WG FeFAEA
Fut o § f& agraar asge A4
qatE?

SHRI R. VENKATARAMAN : So
far as the articles stolen are concerned,
I have already given in my answer that
in the vehicles which were stored there,
certain parts have bcen stolen and the
value of the parts is Rs. 586/-. An
Enquiry was conducted by the Station

‘Commander and it was y found that two

persons were indirectly responsible, in
the sense that they were negligent. / But
they did not themselves seem to have
been quility of stealing the parts,
Therefore, action was taken by giving
them severe reprimand.

ot xqram mwram ; fEdT @ fawa
H#2argg war § f&  galw wfgsr
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et A faer TFIT HIT AT FT qJ=AT
F a1y § 97 fe SAHT @YAT O g
qoal § gar &1 w@v FAS & oqrE
fasraa wik & f5 1983 & @7 wraw
FIAY, FAFT § FAB T &1 qT
|AAT AG7 AT JF-TETE 91 W /AT
# A &7 gr ? fuwre ¥ gwr gy
gt Az ag aru mw o W qF
1T & 91 q¥, F1AgT ¥ FIA 99
fegr srar. &1 @@t 97 gEAT W
wig 7 $UE I0A, Sez A FUAT AT
oI 5@ qWE F 90 A1 FIA &
qIZIET fFar wgr g, 41 gaLt fasr-
ga wt o & qrg wid §, IAF Ak
# agr fegr mar g 7

MR. SPEAKER : Does this arise
out of this question, Mr. Shakya ? Is
it the sume Depot ?

SHRI DAYA RAM SHAKYA : It
is the same Depot.

MR. SPEAKER : Mr. Minister,
do you think so ?

SHRI R VENKATARAMAN : Sir,
this is a diffcrent question and he may
put a scparate question. I will collect
the information and give it to him.

MR. SPEAKER : Exactly so.

St W W oA AR w@ET A
fors fwar & f& Firzd s@id F1E A
gl ¢ | waw ¥ ag 19T & §, ug
Tga ey w & 91 Ay A F e
o & amg ord) § 0 WA S A wiAv
2 f 2= fafraa 1 gur @ ¥
g1 ag @ fF 2@ fafwgw sl wi9a
WA E FurEa § R gz A
ANTNT G afy a1 g q@
/Y T rEak o war fwqr mar
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g 7 #ar ot A mrar  fe ezfer Aex
N gur & 1 &g M A WD W
AT ag AT N 1A §, g I
¥ grasy N AE FT T, A
feaT 1 Fargda & gru g N @
aFd § |

This is one item—Tail Pinions or
Crompton Wheel.

z9 frem &1 WA 7 @), @
#11 579 fear aar g ?

They are not small things which can
bc put in the pocket, So, what has
been done in this. regard ? What has
been done in the Allahabad C.0.D. ?

wtan AEIT ; FEIIA Geq UF
&9 &, IO Ay grasy Ag 3 7

SHRI R. VENKATARAMAN : I
thank the hon. member for all the
information he has given. But these
were the parts stolen from unserviceable
vehicles which were started in a Depot
and they were worthless. Therefore, if
somebody has taken the parts, we had
conducted an Enquiry and we found two
persons were indirectly responsible, not
directly responsible, because in the
supervision they had been negligent.
We have taken action against them.

Foreign Tourists During Current
Financial Year

*388. SHRI LAKSHMAN
MALLICK : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether Government have
framed any plan to attract more and
more foreign tourists;

(b) the facilities in India which
have been provided in this regard to
forcign tourists; and
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(c) the “assessment of  foreign
tourists likely to visit India during the
current financial year ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION. (SHRI KHUR-
SHEED ALAM KHAN): (a) to (c)
A statement is laid on the Table of the
House.

Statements

The Government has been consis-
tently following a policy of sttracting
overscas tourists through the promotion
and publicity of India as a tourist desti-
nation and through a policy of improv-
ing *e s:rvice and infra-structure
facilities available for tourists in the
country. The guidelines and  the
priorities of the Government policy
with regard to tourism promotion have
b:en broadly indicated in the National
Tourism Policy which the Ministry of
Tourism presented to the Lok Sabha
and Rajya Sabha on November 3, 1982,
In order to meet tha needs of foreign
tourists the Cemtral Government in
collaboration with the State Govern-
ments, public under takings and private
sector units in the field of tourist pro-
motion, have provided a number of
facilitics by building hotels of inter-
national standard, providing supple-
mentary accommodation (o suit the
less affiuent foreign tourists, providing
comfortable and adequate air and sur-
face transport facilities, improving the
facilities at verious international entry
points and providing other allied infra-
structure facilities such as tourisis
reception centres, information booths
and verious wayside amenities, Therc is
a process of continuous review of these
facilities and they are improved upon
from time to time depending on the
specific market demand of tourists from
different regions of the world and their
specific requirement and changes in the
volume of traffic at different entry
points of tourist centres, ’

Foreign tourists arrival statistics
are compiled on celender year basis in
conformity with the World Tourism
Organisation and other countries and

MARCH 23, 1984
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not on financial year basis. The total
arrivals (excluding Nationals of Pakistan
and Bangladesh) during 1983 were
884,731 recording an increase of 2.97%
over 1982, The increcase registered in
arrivals during January 1984 was 14,9%;
over the corresponding month of 1983,

SHRI LAKSHMAN MALLICK :
Sir, I have gone through the statemene
of the Hon. Minister. T appreciate tht
cfforts made by the Government to
attract thc overseas tourists to India,
but it is a fact that the publicity
part is not adequate. May I, therefore,
know from the Hon. Ministcr whether
steps will bc taken to give clear and
more information to tourists abroad about
the tourists potentials available in the
remote areas of different States and what
steps  will be taken therefor to give
publicity in intcrnational spheres ? -

SHRI KHURSHEED ALAM KHAN:
We have our overseas offices all ov.r the
world which provide nccessary informa-
tion to the intending tourists to this
country. Besides, we get in touch with
the travel trade and the tour opcrators
of the various countries from where the
trattic originates and all necessary infor-
mation about the tourist attractions in
this country is being provided and there
is no complaint of this sort that inadequ-
ate information is availablc or necessary
information is not available.

MR. SPEAKER : This question has
been answered many times.

SHRI LAKSHMAN MALLICK :
The tourists from abroad are facing two
problems; one about accommodation and
the other is about transport. May I
know as to what spccific guidelines have
been sent to ITDC and State Tourism
Development Corporation to expedite
the construction of 1TDC hotels of
international standard ? What is the
name of such hotels where the construc-
tion is expected to be completed before
the end of the Gth Plan ? What specific
steps have been taken to introduce
adequate air travel facilities between the
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places of tourist interests and Necw
Delhi ?

MR. SPEAKER : This question has
been answered many times. There is
nothing more in this question. It would
be an unnecessary waste of time of
the House.

Next question,

Meeting of Indo-French Joint Business
Council in Delhi,

*390. DR. KRUPASINDHU BHOI :
DR. VASANT KUMAR PANDIT :

Will the Minister of COMMERCE be
pleased to statc :

(a) whether Indo-French  Joint
Business Council has mct recently in
Delhi ;

(b) if so, the dccispons taken at the
mecting ; and

(c) effects thercof on Indo-French
Trade ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) :

(a) Yes. Sir.

(b) and (¢) The Indo-French Joint
Business Council is composed exclusively
of the business representatives of the
two countries. According to the Joint
Statement adopted after the mecting
held in Delhi on 30th January 1984,
there was considerable scope for enlarg-
ing the volume and diversifying the
the pattern of bilateral trade, industrial
collaborations involving technology as
also investment and joint collaboration
in third country projects.

DR. KRUPASINDHU:- BHOI
Sir my question was very specific,
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namely, whether Indo-French Joint
Business Council has met recently in
Dclhi ; if so, the decisions taken at the
mecting ; and cffects therecof on Indo-
French Trade. The question is small,
and the information is also very small.

MR. SPEAKER : Matching one ?

DR. KRUPASINDHU BHOI : Not
matching ?

I wanted detailed information,
because our relations with France are
very good. The Indo-French Joint
Business Council is composed exclusively
of the busincss rcprescntatives of the
two countrics. What is the total quantum
of Indo-French trade at present on
Government to Government basis and
on private business management to
private business management basis ? As
a result of the mceting held in Delhi on
30th January, 1984, thcre was a Indo-
French Joint Business Council press
report, Hindustan Times quoted, and
according to that thcy were going to
have a trade of onc thousand million,
and their representatives were suspecting
something may be a bottleneck in our
industrial policy with regard to Indo-
Frecnch collaboration. Based on this,
{ want to know the substances in which
this Joint Council has envisaged trade
b:tween private business and private
concerns, which will be to the extent of
£ 1,000 million ?

Sccondly, what are the detailed
items from India  which this
Joint Council has decided to export, and
what are the ficlds in which French
will export to 1ndia ?

SHRI NIHAR RANJAN LASKAR:
As | have already stated, a 33 - member
delegation from France. visited India
between 29th January and Sth February.
A mccting held on 30th January, 1984..
This Joint Business Council also agreed
that cfforts should bc made to increase
the volume, as has been said by the
Hon. Member, of trade between the two
countries in a way that the balance
between imports and exports is also
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maintained. They have also considered
and agreed that arrangements can be
worked out for large-scale industrial
collaboration involving technology and
investment,

Th=y have identified a number of
areas also. I can give some instances,
e. g. clectronics and components, oil
refining equipment, tclecommunications,
high speed gear hobbing machines, ripple
control cquipment, micro meters, audio-
magnetic tapes, glass linted equipment
mrterial, handling and conveying equip-
ment etc. Food processing is also
there. These are the. main items they
have discussed and identified.

Oae more point my friend asked
about, is trade between the two countries,
i. e. Government to Government, and
private trade. We do not have sepurate
flgures with us. I can say that for
1980-81, exports were for Rs. 146.94
crores, as against imports for Rs. 288.30
crores. Similarly, in 1983-84, the exports
were for Rs. 53.84 crores and imports
were for Rs. 84,66 crores, upto Septem-
ber.

He had also asked about the
number of projects that we have, in
collaboration with the French Govern-
ment. This figure is also with us. I
can give them later on,

DR, KRUPASINDHU BHOI :
According to the information of the
Minister, the increase to the lcvel of
8 51,000 million is both in respect of
trade with Government, and with pri-
vate business managements, Now the
figures which he has given are : exports
Rs, 146 crores, and imports Rs. 220
crores, So, the trade gap is much more,

=

The leader of the team, Mr. Roger
Chalyon Dmersey apprehended that due
to this industrial policy, there is some
bottleneck for industrial collaboration.
What is the explanation of the Govern-
ment therefor ?

Secondly, he has already elaborated
in his reply, about industrial collabora-
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tion, but hc has not said what are the
materials which India wants to export,
to double the exports from India, and
particularly the flelds India and France
have decided for collaboration, and the
projects taken up during dicsussions in
the third meeting,

SHRI NTHAR RANJAN LASKAR :
The first point that the Hon. Member
made was that there were some difficul-
ties on our side, which is not a fact.
We have not received any complaints
from the French side. 1 will give the
facts which will bear this out. In 1983,
we have cleared about 673 collaborations.
Amongst thcm 40 are with the French,
In one year, we have done this, If
there had been some difficulties, these
figures could not have been achieved by
now. So this is not a fact. Anyhow,
if there is a little difficulty here and
there, we are trying to tak: it up and
see that the things should move easier.
The main export items to France
generally are clothing, textile, pulses,
precious and semi-precious stones,
leather and leather goads. We are also
trying to develop our furniture industry
with the French people.

Stoppage of Purchase of Cotton in
Gujarat etc. by Cotton Corporation
of India.

*39], SHRI AMAR SINGH
RATHAWAT :

SHRI NAVIN RAVANI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Cotton
Corporation of India has stopped
purchase.of Cotton in Gujarat and in
other parts of the country ;

(b) if so the reasons therefor ;

(c) whether it is also a fact that the
farmers of Gujarat are facing great
hardship to dispose of their products ;
and
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(d) if so, the steps being taken by
Government in this respect and to save
the farmers from being ruined ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) No, Sir.

(b) Does not arise.

(c) In order to protect the interests
of the cotton growers, Government of
India every year announces minimum
sunport prices for different varieties of
kapas. The current prices of kapas in
Gujarat are much higher than the
support prices.

(d) Does not arise.

Wt swr fag A ;. wedAd
wgizg, qAUT F AN HizA ® wrwg
Iq 7@ €, IAY T Al FIG IHIA 1AL
1 19 2) I & WX 7 1€ &g &
Ag G Ian faq W@ whe &
q9F qregw g qAAg §9 Ny
qgar S1gar § f5 w3 aF wied
®IGRAT W6 3feqr 3 gwaa &
fea sarg @dd &, fFaar @
&1 9817 a1 HT g wrg § @G

¥

SHRI NIHAR RANJAN LASKAR :
India so far purchased 8096 bales of
cotton from Gujarat upto 30th March,
1984. For each variety of cotton, there
is a support price. For 4, in 1983-84,
the support price was 547. ‘But the
growers are selling it at the market
prices which are much are higher. In
January 1984, it was 697. Similarly, for
S6, it is 540. In January, the current
market prices are 619 to 662. So these
prices are much higher than the support
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qeoe WRIIT ;. FIET SRR
F1 HATHZ aga qewr & | @9 g
§ fgadY ad) § 1 ag ds@ergA IR
% faqd o fearal & fag-gg qu
dfam

ot wmy fag wswr . wegw
agiza, s1. gfaa g I &
JaTAA § | Fizq STIORTA, IO
ai N wfywmdr faasc fegEy &
Qg F AT A TITeT §T AXE)
fag &t awg & fearat #v w17 gy
foer <gr @ 1 % & $7 9 40 afawa
A1 §, gg ay A+ faaar § wifgg
Ko & qgar wrgar g f& wiea
E1RTA 915 § fear frad fag § ?
uq fwqrat &Y Ifga arer agY fadm,
ar 2 &) #71 grAq gy ?

wifryg war gqfe  fawm w9
o1 faswate s fay : geqe wgiza
FfzA FIITNWT Aigwa & af@ ok
dice 2T & wfey gde-fasf sar
1 wrgi a2 wfeai § agi 9 g A
FOz F3@ § | @iar z@d qrwgrd
N3 fEeq2T &1 aara A IzaAT T
gt a% ArAY FT GIA §, I GG H
F g 7 qar fzar g

SHRI MAGANBHAI BAROT ;
May I invite the attcntion of the hon,
Minister in this connection to the fact
that on the one hand the Corporation is
not giving the full facility for the export
of arn, and the highest beneficiary is in
the circumstances the textile industry ?
Does thc¢ hon. Minister know that the
textile industry has not passed on the
beneflit derived from these conditions .
cither to the consumer or in running
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hand, they are closing down, In the
circumstances, may I know whether the
Governritend is prepared to consider that
the bencfit really goes to the farmers, or
if it is as a result of the policy, to the
consumer and not to the industrialists as
as it is today ?

SHRI VISHWANATH PRATAP
SINGH : So far as he prices are con-
cerned, the prices have been ruling
higher than last year, not only above
support price, but also for comperative
periods they have been ruling higher
than what they were: Jast year for the
same period.

MR, SPEAKER : Due to the failure
of the crop, I think.

SHRI VISHWANATH PRATAP
SINGH : Therc is the problem, That
is precisely the question. You have
almost answered my full quecstion. The
overall availability of cotton is slightly
shorter than what we require, So that
being the position we have to scc as to
what action is to be taken, for export of
yarn, which was mentioned by the hon.
Member. 1t precisely come to this point,
that for the first time very early in the
season, the exports of cotton were made.
But seeing the overull shortage, and the
failure of crop in the Punjab, in
Maharashtra, futher exportes were
stopped as it was considered that we
should have a sccond look and only then
we can decide. And so far as passing
on the bencfit is concerncd, the prices of
cotton are quite high at this moment,
not that their prices arc lower and
thercfore the benafit has to be passed
over. If the hon. Membcer makes it clear
what element of the cottton price can be
passcd over, that can be considered,

-

SHRI MAGANBHAI BAROT : Both
to the consumer and farmer, 1 said.

&Y UdeE wET FUaw o FAT /AT
ARG H1 ATARIL @ fa AT@a aqm@
AT JT73% $T aTIR ¥ I9 §97
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q9T 39 97 N gy fFeq F1 v
miar § 3 faifay @ds oY §, =q
& a7 §iw7 (Fwara 1 feed's g
FAT qgdt § 7 @A wAr mwgam
Faarad fr feara #1 oq fecd @ 4
& a917 & fag wrrwr SN gE
§ 127 &Y @ FWWN 7 AT A1HE
F1 FHA FIT W (FATAT Y ghyar
3T A A1d FIF 3-8 Jray sgar fw
19 2q @lg fraq 778z & 9y
& ?afe mg afus qviea § ada
gl wT qiEw a1 fev s &F
grr ?

it fasa arg waw fag : 7zi a5
F1ZA FARTT §1IU e § AT
FIA KT 1T &, IqHT Friow @A
fr 197 § = 3 § @iz X AR
qg AMATT |AE FG 1 JgAw
feez @ g &1 9,4 &, @@ 937 @qle
grEw ¥ IR AT F9 % § za fAw
feez @ 781 & 1 @gi a% fzedzidr ok
QUSRI £ qra Faqrar qqr 2, &
Fg 2 fF F11AT ArEAA i dyee
FoET & AreTH A @azAr @ zafao gq
# AT aTEr 95A T80 @) giar
2 afsa gy s W1 TEqe @ wiw
©TIF # ATAT SAT 2 |1 FIFnE
FrEr g

Sigl A% qgees &1 g A 2, afq-
T F ®T T 1 AR IRTIA g
gug ag & AfwA 75 § 80 AT® qe A

-FY NEFA iy 9§ & 1981-82

# 10.56 A1@ F§F @I 0% |

SHRI SATISH AGARWAL : That
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" it frrrenva s feag : W afaa
g7 ¥ gsgr WAy § W9 ¥ AR
faa 7\

1982-83 % 9.7 Ar®@ Few AN
7€ | T NEFwA F@H gz 0E, QY
TIET 1T Wr gz FAT 1 @
wiq sfaaa fasra g3 § wivg gw
a2fza g

Increase in Revenue Earned by Al
on Gulf Route in 1983-84.

*393 SHRI SKARIAH THOMAST :
SHRI1 V.S. VIJAYA RAGHAVAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(@) whether there has been an
appreciable incrcase in the revenue
carncd by Air India on the Gulf rou'te
in 1983-84 as compared to the previous
year ;

(b) if so, the details thercof ;

(¢) whether there is now a demand
for rceducing the airfare in the Gulf
Sector ; and

(d) if so, the decision taken thercon?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURiISM AND
CIVIL AVIATION (SHRI KHUR.
SHEED ALAM KHAN): (a) to (d)
A statement is laid on the Table of
the Sabha.

Statement

(a) and (b) There has been an
increase of about 207 during the period
April December 1983 compared to April-
December 1982. The total revenue
earned on this sector for this period .is
given below (— .
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India/Gulf Percentage
(Rs. in crores) increase
over April-
Decembet -
‘ 1982

April-December, 1983 : 232.13 +20%
Apiil-December, 1982 : 193,43

(c) Yes, Sir.

(d) The airfarc on this route is
agrecd to by concerned Governments and
is thc same as charged by other airlines
on this sector. It is not open to change
fares unilaterally.

SHRI SKARIAH THOMAS : There
has been a demand from the Gulf
passengers as well as from responsible
political lecaders of Kerala that the
present airfare in the Gulf sector should
be reduced. According to the statement
of the hon. Minister _the revenue from
the Gulf scctor has gone up by 20 per
cent in 1983. In view of the fact (hut
majority of the -Gulf passéngers are
ordinary labourers working in those
countrirs, wili the Government consider
the request to reduce the farc in consul-
tation with the concerned countries ?

SHRI1 KHURSHEED ALAM
KHAN : Itis a known fact that unila-
terally we cannot chaage thi. fures which
are fixed in consultation wiih IATA and
approved by various Goveruments con-
cerned. In fact someume ago, most of
the concerned Goveroments wanted to
increasc the farc by 4 per cent, but we
did not agrcee, « Theretfore, they could
not increasc the fare. Unless all the
Governments agree and all the airlines
which are operating agree, it will not be
possible for us to unilaterally reduce
the fare on any route.

SHR1 SAKARIAH THOMAS : 1
want to know whether airfare charged
by Air India in other sectors for the
some distance is less and there is an
element of subsidy in it, and . if so,
whether the some concession will be ~
given to the Gulf pussengers also ?
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SHRI KHURSHEED ALAM KHAN
The fares arc fixed in each sector in con-
sultation with IATA and the concerned
Governments. Therefore, unless all the
Governments agrec to that fare it would
not be possible for Air India to reduce
this fare. This the position which I
have explained again and again, I am
sorry to say that unless all the Govern-
ments and all the airlines concerned are
agrecable, it would not possible to do
anything in this regard.

SHRI A, K. BALAN: Has the¢ Cen.-
tral Government reccived a memorandum
from Kerala Govcrnment regarding re-
ducing the fare: if so what is the rcac-
tion of the Government on that?

SHRI KHURSHEED ALAM KHAN
We have reccived the memorandum and
we have explained the case accordingly
as I have mentioned before the hon,
House,

SHRI EDUARDO FALEIRO: The
passengers Who go the Gulf obviously
contribute a major part of thc revenue
of Air India, Thcy are among these
who contribute most and sufler most at
the hands of Air India. These illiterate
people go through a terrible harassment
at Bombay Airport in getting their con-
necting airflighter, in Customs and
different other places, I would like to
know from the hon. Minister’in case he
cannot reduce the fare, are the Air India
and the Ministry considering the demand
for a direct flight for these people, who
suffer so much in interm:diate airports
like Bombay, from Goa to the Gulf
countries? We contribute so much in
terms of workers and in terms of
revenue,

SHRI KHURSHEED ALAM KHAN ;
We have provided direct services from
Trivandrum where the largest number of
Gulf passengers emanate and terminate,
From Goa there are adequatc services
available and cvery effort is made to
cnsure that the passengers are not incon-
venieaced. There is some little difficulty
at the moment relating to confirmation
of tickets on the .Indian Airlines. But
the computer system will soon be in
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operation and this problem will be ovcr.
If there is any other problem which the
Gulf passengers face, I would request
the hon. Mcmber to let me know and we
will certainly look into thc matter and
try to removc the problem,

Effect of Waiving of Duty on Fasteners
by U.S.A.

*394 SHRI K. OBUL REDDY: Will
the Minister of COMMERCE  be pleae
sed to state :

(a) whether it is a fact that the
United States of America have waived
duty on fasteners, as reported in the
‘Business’ Standard’ of 6 Junuary, 1984;

(b) if so, whether a new agreement
betwcen India ang the United States has
been signed;

(c) if so, details thereof and the
extent to which India will be bencliciary
and who are the signatorics to the
agreement, their names and status; and

(d) thc extent of financial implica-
tions which will bc favourable to India
as a result of waiving of the duty by the
United States of Amcrica?

THE MINISTER OF COMMERCE
AND OF THE DEVELOPMENT OF
SUPPLY (SHRI VISHWANATH
PRATAP SINGH): (a) to (d) The US
Government had imposed countervailing
duty on cartain industrial fasteners viz.
boits, nuts and screws in July, 1980. As
a result of discussions held with the US
Government for waiving countervailing
duty on these items, they revoked the
duty on bolts and nuts. The duty was
reduced from 1875 to zero. In respect
of screws, the US Government is yet 10
make a final determination. No agree-
meent betwecen India and the United
States has beon signed in this regard.

SHRI K, OBUL REDDY : Sir,
may I know from the hon. Minister
whether the Minister will purchase the
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matter with the United States Govern-
mcnt as they have not yet taken a final
decision on waival of Duty on screws ?

SHRI VISHWANATH PRATAP
SINGH : Wc¢ arc pursuing the matter
and in Janurry last ycar a U. S. tcam
had come and their apprehension was

that they were giving subsidies or the
cash assistance that they are giving is in
the nature of subsidics but when they
came here they were convineed,  They
saw that these are not subsidics but  the
cash assistancc is for ncutralisation of
indirect taxes and 1 supposc  that  while
the final decision has not come but this
realisation on their part will help to
solve the problem of screws,

SHRI K. OBUL REDDY : May |
know whether the Minister will consider
abolition of export duty on items which
the Indian cxporters fecl diflicult to
export as they have to face lot of com-
petition with other countrics and as a
result of fall in international market ?

SHRI VISIIWA NATH PRATAP
SINGH : Sir, this is relating 10 aboli-
tion of export duty. Presently I think 1
will not be able to prophesy on this
issue.

Transfer of Gold Deposits from Portugal,

*395. SHRIMATI SANYOGITA
RANE : Will the Mihister of FINANCE
be pleased te state :

(a) whether it is a lact that a team
of officials of th¢ State Bank of India
had visited Lisbon to reccive gold
deposits which were  transferred  to
Portugal on the eve of ‘the liberation of
Goa ;-

(b) the number of account holders,
the quantity and details of gold,
ornaments and other valuables ; and

(c) when the transfer is likcly to be
completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) -
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(a) to(c) A statement is laid ©P
the Table of the House.

Statement

Prior to liberation of the Portuguese
territorics of Goa, Daman and Diu,
Goa branches of Banco Nacional Ultra-
marino (BNU), With Head Office in
Lisbon had advanced several loans to
local citizens against the security of gold
ornaments pledged to the bank. These
gold ornaments and other safe custody
articles werc removed to Lisbon a few
days before the libcration of Goa,
along with important recozds and
docum :nts including original documents
exccuted by the borrowers etc. Preoise
data about the loans, value of orna-
ments, net weight in Gold is not
available. According to the available
information, the book value of the
pledged ornaments was estimated at the
time of liberation at Rs. 16,33 lakh,
while the loans advanced against these
ornaments amounted of Rs. 9.85 lakh in
6531 accounts.  This information is
subject to verification with the original
documents and records which are in the
possession of BNU, Lisbon.

After cstablishment of (diplomatic
rclations between india and Portugal,
etforts were made to secure the return
of gold ornaments and safe cusiody
articles from BNU, Lisbon. A delagation
including representative of State Bank
of India visited Portugal for discussion
in the regard. In pursuance of the
discussion held by the delegation with
BNU, Lisbon, it has been decided to
authorise State Bank of India to nego-
tiate an inter-bank agreement with
BNU Lisbon with regard to the return
of gold ornaments and safe custody
articles to India, The terms and condi-
of the proposed agreement and other
related matters have yet to be wecked
out between the two banks.

sitRa |qadrfar v : qsqm A,
maT & @AY QX Fagw, P ¥
arfel 3 w9Ar §@1, @@ & gY@
N.QA.Z. TF ¥ @ s o7 faqr @@
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3T 78T §F ¥ FHF F I F X

qeq § qga F4 41| 97 17 71 AT
oTal TGY FAT | AET & Arafead
w 3§ g% g fd ST SAF AT
Fifag fax") § A0 % sqra 1 FA
rarge 9T W 91 @ & Mar |1
wa gq 20-21 39 g 17 AfET qer
A% E9® TN F1E wrzA9 fedraq
agl gur & | W19 W (a9 ang 9%
@ T H EIAATT FUIT L AT
nfwe frad «) fafiaa wafa sdr ot
wy q@rgy ?

THE. MINISTER - OF FINANCE
(SHRI PRANAB MUKHERJEE) : We
have already taken it up and some sort
of agreement is being worked out now.
I do appreciate that it has taken a little
longer time but the whole history is
known to the hon. Mcmber. It took
almost 1} decade to cstoblish diplomatic
relations with Portugal after the libera-
tion of Goa all these valuables including

the gold ornaments were taken to
Lisbon. Naturally some pcople contacted

individually the bank at Lisbon. Their -

number is very small, I am to told about
450 or so.. The delegation visited
sometime in 1982. - After that, wc are
working out an agreemcent. 1 do hope
it would be possible for us to tackle
this- matter shortly. .

wfiqadt gafaa o AW )
qear &7 @ 0§ T W IAF @11 Ay
agi §) SAFT HEAT FT1 18I g
gl &\ faas) T § IR @ gy
frgat wifgy, sawr a sasr gF §)
Oy T A wAT S &I FA0q 2 G
§?

. . SHRI PRANAB MUKHERIJEE :
1 am not saying that they should not
get the gold back. I am trying to
bring the gold back.
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fafsdz aw & fgeat w1 qaIn
397. ¥t @@ATUgw Wiy :
earsY geRaAW ¢
#11 faw w4t 4z A & [
I 7 .

(%) 71 fadi¥e as ¥ AM-
wifwgt g a7 wfiqes g1 A
g A0 fry a7 g 5 @ as
& AT F gredl F qqET w1 UFT
Y

(@) adr g, & acrewed sa
Fq0 8 ;

(1) 37 wiwFfA F (a7g 41
FIAqrE 1 AT EY § 5 A

() @7 d31 & qdarEl §
feedr mream at waAfa Al & 7

THLE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) ;
(@) to (d) : A statementis  laid on
the table of the House.

Statement

(a), (b) and (c) Prcsumably the
rcference is to certain  instructions
regarding the language in  which the
bank work has o be done issued by the
Divisional Muanager o East Patel Nagar
Branch ol Syndicate Bank. " I'h¢ bank
has reported that the Divisional Manager
had issucd intcrnal clarificatory instruce
tions regarding the use of Hindi under
some understanding. The bank has now
intimated that these instructions have
since been cancelled by the Divisional
Manager of the East Patel Patel Nagar
Branch. The bank has further reported
that the concerned officer has been
suitably instructed to be careful in
futre and the said branch continues to
transact its business as per the Official
Languages Act, 1963 and the Official
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Languages (usc for official purpose of
the union) Rules, 1976.

(d) All direct recruitment to the
officers’ and clerical cadres of public
sector banks is made on the basis of
compctitive tests conducted by Banking
Service Recruitment Boards. The written
examination consists of four, objective
type tests and one descriptive paper.
The questions in objective type tests arc
so designed that they preclude use of
any language. except in onc cas: where
only numes and numcrals arec comparcd.
The descriptive paper is designed to
evaluate the candidates® ability to
express himself in English, but the marks
obtained by the candidate in this paper
are not taken into account for ranking.
For clerical recruitment the candidates’
knowledge of local laaguages is tested
at the time of interview.

In so far as the promotion tests
conducted by the banks are concerned,
they have been adviscd to initiate action
for following optional use of Hindi
medium. In pursuancc of these instruc-
tions, sevcral banks are permitting
optional usc of Hindi local language in
the examinations conducted by them for
promotion to officer as well as clerical
cadre.

st geg merge wfear : geger
Az, fafraa w9 & 9z a9} faaar
) qra § fag gwIT § 79 97 § faar
21 TZ IA T AFIT AT 21 Y -
Mfeal &1 g9 991 & 9337w fru ag

g:

‘qar wgwa fear mar § 5 35
FHAIQ giafF F1d fged & 77 @
g fag@ Qaad F F1F A FIGr Foz
& W & | g9 99 yurA F1gtag §
UF OEIEIW AT 4T | I7A®
EISAE & W A 9T g3y FH-
wifed¥ &Y gfaa fear srar § fw
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oa af f& anst gFara dof oy

F7a1 77 afgx 1 ity erwre
F3 of A€TAR AT w3 1

... (AEIT) L

uF Aradta qaaew ; ag sifefaga
qzT g ?

&0 qeg arvge wfzar ;o S gh

ot gAlw wgaw o sAAfE W
faar qar @ f& " ST ¥ w7
F ferr # 7 &7 AT qasr A2
gz wdr g g A AT qrg &)

.. (coasm), ..’

it geg ArTgm wfear : U1 wY
g Fg1 Aqr §, @It I qE WA
fzar war @ M ag frafa @ wrETe
q7 gf 3 FTT ¥ W AW @, WA
¥ AT IFHT WEAFIW gAI, IqK
a1z g7 =R fzar 7ar | Ay g8 A
o1 aedy ® ag ar $ &A@ &« af,
g% art # ariA Far WA faa, ag
& Jraar [rgar ga

"MR. SPEAKER : Let us find its
authenticity from the hon. Minister.

SHRI JANARDHANA POOJARY :
The circular was issued on the 17th
February 1984. Thcre was some misun-
derstanding. That circular was with=
drawn. Now the position is clear.” There
is no circular at present.  We ' bave
cancelled it.

MR. SPEAKER : Was any action
taken against the man who do it ?

SHRI JANARDHANA POOJARY :
Mebakukainedabib. SiBcsutbisuisdbe,
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MR. SPEAKER : It is better that
it is nipped in the bud, it is much
bstter,

SHRI SATISH AGARWAL : In
every Ministry it is happening,

st q@@ Aregw wfzan ;A WEA
& (7) % ag qur a0 & e wwr qa)
®F qdare ¥ fgedy Averm A @y
afa gl §? Sa% IATC F "9 TAFT
w7 § f fracranens feen & wad
X S I AG A A fagr qrr gar
§ T gawr 3¢ 39 gearar &Y WA S
¥ wfwsafer &' @aar &1 geaisa
wear grar § o

asaw witeq: a3 O qarea g
AT WA |

@ @ wrgm #@feqr: @A
fawr § fr s g% & gfusd qar
Vafye damt & qdvafaqi & fog
wrafaa ) JIF aer g, §
et eardm Wit & dsfeaw g
anafa 2 ¥ " M7 agr @ dF
X § Igi uwarer afufqan s qA
ag fear sran, gg fasar £ arg &)

SHRI JANARDHANA POOJARY :
This is examination of an objective typc,
Here the answer has to be given, Thcre
also we may accept in some cases...l

accept in ., that the medium is English,
not Hindi; but is only objective typ:.

MR. SPEAKER : The option is

given to them ?

SHRI JANARDHANA POOJARY :
Yes.

UL I R L T L
war og fasarg faqrgn fE faq -
wifcay & g g w1AR & AER fRar
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7Y warg qaa fear war, I
fadis 1§ Tags agl g, IAHT
dwm Q1 faT aast M3 gifead
a fgedt v wrw faar

SHRI PRANAB MUKHERIJEE :
I have alrcady said that 1 am looking
into the matter. If any action is called
for, it will be taken. For the information
of thc mon. Members, I can inform the
House thatwe are going to have not
only the present type of tests, which are
taking place, but, as the Hon. Members
know and have already dccided to pass
a lcgislation, we arc also going to
cstablish a Banking Scrvice Commission
for recruiting Officers. The recruitments
which  would be done throug!— the
Banking Service Recruitment Commis-
sion there Hindi would also be...

SHRI RAM VILAS PASWAN :
What is the medium of examination ?

SHRI PRANAB MUKHERIJEE :
Plcase listen to mc. I am only on my
legs. English and Hindi would be
permitted to be used as medium.

SHRI RAM VILAS PASWAN : 1t
is wrong. I challenge the Hon. Minister.
The Minister replied misleading  the
Housc. It is "wrong. Mlindi is not the
medium. Only English is the medium.

SHRI PRANAB MUKHERIJEE :
I have said Hindi would be permitted.

SHRI RAM VILAS PASWAN : 1]
am a Mcmber of the Official Language
Committec. 1 know the medium. Only
English is the medium, not the Hindi.

| \eaq \gIIq : §9 AE F W AW
Fifag 1 ard gfag

&t unfase qeEma ;. g8 9T
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SHRI SATYASADHAN CHAKRA-
BORTY : It is not a question of Hindi
or English.

MR. SPEAKER : It is a question of
national language. Nobody stopped
them. Nor is there going to bc any
disrespect. But it is a question of natio-
nal language. Now, Question Hour is
over, we will take it later on.

WRITTEN ANSWER TO QUESTIONS

Introduction of Green Channel
System for Export and
Imports

*387. SHRI MADHAVRAO
SCINDIA : Will the Minister of
COMMERCE be pleased to state :

(a) whether "Government propose to
introduce ‘‘green channel’ system for
exports and imports;

(b) if so, the details thereof; and

(c) the steps so far taken in that
direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) There is no such
proposal under consideration.

(b) and (c). Do not arise.

All India to Purchase Baeing-767
for Ccrtain Sectors

*389. SHRI KAMAL NATH : Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Air India have decided
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future requirements in certain sectors;
(b) if so, the details thereof; and

(c) the number of aircraft to be
purchased and the cost thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (c)
No decision has becn taken so far on
the number and type of aircraft to be
acquired by Air India to meet its future
requirements,

(b) Does not arise.

Operation on Madras-Thanjavur-
Kayathar-Trivandrum Route

*392. SHRI K. RAMAMURTHY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the military aerodrome
at Thanjavur has been taken ovcr by the
Civil Aviation Department;

(b) whether there is any proposal to
take over Kayathar aerodromc near
Tuticorin also by the Department; and

(c) if so, when the Madras-Than-
javur-Kayathar-Trivandrum route will
come into opcration ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
AND CIVI!. AVIATION (SHRI
KHURSHEED ALAM KHAN): (a)
The aerodrome belongs to the Civil
Aviation Department.

(b) No, Sir.~

(c) Indian Airlines/Vayudoot do not
have any immediate plans to airlink
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FC-FIETIQ GHE Z1T0 @R w1 W
®T] 9T Sfawy

*396. st gAAAY AR AP :
w1 wifrsa @ ag aq w1 oAar
wafE :

(%) %1 wTF &1 faFre Az-
FIETN w7t g1 fvw o1y a1 W
& gt qT sfagsy quae s ¢ ;

(=) afz g, @t ag sfaara *a
qas SATAT ATAAT

() war axFIR Fad wrw g fear
fas®k NE & qregn § W F Qg
®T FIAFTT FI7 ATTE 71 70
w1 fagar gaa 1O F Tegw
& HIE FAIAT’ F A 9 FW F
Teq 9T fawiT w3

(w) afz gt, @) Aar %7 7% fwar
o ; AR

(¥) afx agf, a1 9% sa1 Few
g7

aifryg  wewrea § gowst (s
@ ©. §um) : () 9 (@) adwra
giria-fagta fia & gdaa A
st &af & fag &= @ & 9rg
% wgafa F¥aq faat.y & gada €@
® yNFAT sfaqfa od wfem azafan
DA F wegad § &1 A AFArAy
& gedua AT T & w1 geq0T
agi 3

(7) & (z) =ew A & fag
LU LI R C GO

MARCH 23, 1984

Written Answers 36

grar gt FY ey § ) faata arsre o
FSY AI1F ) Arawgsardl & 7 3909
¥ faw 5w € 1. a9 ©. o, ga.
Afa & waqa [T & wad &
gaafa @t § 1 grAak 93 -
N mw IIMw, Afw aga
g&ar ¥ Fow qfewd &  SAgFgeq
®1 qed 8, F fga #1 @y gu W
& grara # agrar gk faar s@ar
aaifa, Tadst eqza F 41 A ¥,
sar fir 1981-82 ¥ gar, Fta mw
q1E & aregw § Taw F1 wrarg fwar
1At @ A wrara-faata Aifg & g-4a-
79 59 3¢ 3@ ¥ foggransa iy
FUN F &7 A F17 £a1 2 qreafas
TmgATET Y wigrfaq Isve ®r  fag-
T Fedta | A I d9g UGN
& gawur ) 33N & fARaE gra
T\ f&o g gqmO-o4t F QAT 93
frar At |

Restructuring of Banking
Organisation

*398. SHRI SUDIIIR GIRI : Will
the Minister of FINANCE be pleased to
stale :

(a) whcther with the cexpansiont of
nationaliscd banks in the country there
has been any corresponding restiuctur-
ing of {the banklng organisatica o cope
with the changed situation; and

(b) if not, the reasons thercol ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) In keeping with the objcctive of
making the banking system subserve the
socio-economic aspirations of the people,
public sector banks in India have made
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a large number of additional branches.
Consistent with the growth in the
branches, volume of business, etc.,
banks have evolved a suitable organi-
sational set up with a view to meet the
challenges of growth. Appropriate
machinery has been developed for
planning, appraisal, manpower plann-
ing, training, supervision and control
over branches, etc. The set up of
existing banking systcm is kept undcr
continuous review by the Reserve Bank
of India and Government taking into
account the needs of spccific regions
and scctors and to subscrve the national
objectives.

Recommcndation of Eighth
Finance Commission

399. SHRI B.V. DESAI : Will the
the Minister of IFINANCE be plcased to
state :

(a) whether of Eighth  Finance
Commission has recommended grant-
in-aid amounung (o Rs. 494.83 crores
from the Centre 10 nine States for the
year 1984-85 (o cover their residuary
deficits on revenus account,

(b) if so, the ‘States which have
been recommended the samc and  the
amount recommended for each;

(c) whether the interim report of
the Commission had also. suggested the
continuance of the existing arrangement
for sharing between the Centre and the
States, the net procceds of income-tax,
union excise duties, addilional excise
duties in lieu of sales tax and estate
duty;

(d) how many of the recommen-
dations have been accepted Dby the
Govt; and

(c) to what extent these nine Satates

have been provided to cover their resi-
duery deficits on revenue account ?

IHE_MINISIER..QE. SLALE._IM,

CHAITRA 3, 1906 (SAKA)

Written Answers 38

THE MINISTRY OF FINANCE (Shri
S.M. KRISHNA) : (a) Yes, Sir,

(b) A statement is laid on the table
of the House.

(c) Yes, Sir.

(d) All the recommendations have
been accepted by the Government.

(¢) The Report of the Commission
which was placed on the table of the
House on 9th December, 1983 indicate
the methodology adopted by the Com-
mission in making the rccommodations.

Statement

Amount of grant-
in aid recommen-
ded by the
Commission  in
its interilm report
(Rs. crores)

Name of State

38.17

Assam
Himacha! Pradesh 91.15
Jammu & Kashmir 114.85
Mabipur 56,08
Meghalaya 40.27
Nagaland 81.12
Sikkim 11.96
Tripura 53.34
West Bengal 7.89
Total 494.83

Panel to Aud it Accounts of
Income-Tax Assessees

*400 : SHRI RAMAVATAR
SHASTRI : Will the Minister of
FINANCE be pleased to state :

(a) Whether any panel is maintain=
ed for the audit of accounts of the
Income-tax assessee under section 142
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(b) if so, thc reasons therefor and
the details of auditors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA : (a) and (b) The Commi-
ssioners of Income-tax are rcquired to
draw a panel of Chartercd Accountants for
special audit under section 142(2A)of the
Income-tax Act 1961, so that the officers
are in a position to refer the cases re-
quiring audit under this scction ex-
peditiously,

Some of the Commissioncrs of In-
come-tax have reported maintaining
panels of Chartered Accountants. The
number of Chartered Accountants em-
panelled in 41 Commissioners’ charges
is 109.

&1 F1Tr ol 9T f@Q g s W
afas av

*401. ot asta fag wfear:  aar
faa w4t ag aAA F FUM KA fw ;

(%) F@1 USAHATA T GIU
fafwea atamel & seaa foy
®U 9 wfa® g sarr agw fear
qrar ¢ ;

(@) sar ag a9 wifgs a4qr
famrd) AT qT agq foar w@ar g
a1z g8 gFIag s sfa Ag W
sfa famigt gaaq a7 qrar §

(m) afz gf, @ %ar @ AT
¥q® fvar m@r sarq wHIAT 1A a7
arar , N FEFA GIU g 57 @
@ ST F) adert wiww §

(W) %1 sarT IgH FIA £ (&
HUTEHT & JEQIIHAT NTHY AX A1)
I WO q99 £ 1) {AFar 9T gfa-

& gAT W ;
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(%) 391 I7 9T 9T 7@ TFTF
gATT FT qI0 ATX F AT IR
I FIA IS 0T § ;

(%)afz gi, ay 3aF1 a1 afears
I\ ; AT

(&) afz gy, ar sar FIFIT &7
faq1T 3 qra+g # 1 gaqw FUA
wrg?

frq s & 37 mE (sl
wargq gmd) : (F) ¥ () ¥3-
afaq aifafsas 51 & sarsr g7 &
gr | F A wigs feafy
wqTA § @I gu ag fwar Srar g
T@d %1 & qudl F wqg 9T fAg-
AT @A F gAAT § fafwsq a1t &
fexra & gafasar, 48 & =
wAda & ggraar sreq fgarfusitg)
& fafaez ant ol arfgfeas a5 &
gaed qfr=Fi@al &1 od aqar 91
fasi fear strar g1 26 qesafa &
gz # ag A +31 o asar fe
wigfaq aifwisas asi g fay
A A SYIA FT T F AT &1 7
i gru fauifia sarw g3 i &
& A 95 s719F & | 38 fa¥d sy
FINAAT & weqna 4 gfagg ® 7T
g w18 wfawa 1 wfasan 3T

" &l wat 3 _fag 49T ag wiv wsam

I, aF sqrHT Aifg &1 fa a7y
ufg®l 93¢ sara fagr srar @0 w3
g & Aw FE THE qITAGC A §
farsg sarar 1 g & 7wy # feaad
T ATt § )

AT &' awar Ulgal 9T A QA
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e mml & mad § d+ F1 0y
71 7 fgaE gaEdy & "R g3
qafq W a1 qraE) gIad/HT al
frea & gua & am¥ T17 ¥ gUARA
fear wrar g 1 sara a1 &3 wfant 919
g ufoat i § a2 38 wawain
! qdl gEAT QAT FA I IT I
aret & 1 3T wwMAT § w7 A AT
xifaai ady gerdr srdt a1y FasHiAT
& A9 q1I97T UlAgT F1T €71 T A4T7 §
faa qv &0 £ qiz =1 Agfaqi ar
fgara ama a3 a1 A4 FT ZH
grar g a1 ufast v owEa § 9
F SIIT HIFA & ZH0 gOAT AT
FIATW FIT § |

T} F AT AT FT FTE-
% dT 3 gug 45 A A& fqq
qifgy a4t 1 %7 #iwd @ &
qRar &1 Hl oA @d g qfF
g+ feed & &1 W g @ w4t
TF A0 AT FT A1 ZIU AT A1
&g 5919 &I, sqf@n sqiq w1 fgqra
AN FT WIAT G T3 ATAT KT SA0a7
g _f& sas1 varsar aqr wa-
&TTA1 & T FHA KT TAIT T FE
[SURCIC G IC A

FWEIT A arigfsas a8 @I
A 1 fgara ama & gardr &0
qeaid FF & fqQ F15 qgaq gl
tear § afsa faq Aadr & qra-aE
TYTAI &1 § §¥q@ |T JI96FF
FAFT § QX 7 w4 FfzAgar
WY § IIH IF T@ A¥FIAZAT 9
&Y 1A FQ § AR ATF /A
& OIS & Q9 T KT GFA
FIaww &1 fee @ faaifa & §
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qRAT & HIET AT AT qH

Streamling of functiocning and set up of

402. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have ‘taket
any steps for streamlining the function-
ing and set-up of Life Insurance Corpo-
ration of India in the year including the
current financial year ;

(b) if so, the nature of the steps
taken in this regard ; and

(c) if not, whether any such steps
are proposed to be taken in near

future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY) :
(a) to (c) The following  are
among the steps taken in the past three
years o streamline the functioning and
set-up of the Life Insurance Corporation
of India to secure greater operational
efficiency, in terms of growth of business
and service to the policy holders :(—

(1) The branch infraustructure has
been progressively strengthened, with
greater emphasis on opening of branches
1n mofussil areas. A number of districts,
which did not earlier have any branch of
the LIC, have been covered by new
branches.

(2) Efforts are being made to recruit
increasing number of agents under the
Rural Careier Agents Scheme for
improved insurance services in rural
areas.

(3) A major programme of reorga-
nisation of the divisional offices and
braach offices has been worked out, to
complete the process of decentralisation
of policyholder’ servicing from the
divisional offices to the branch offices.
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accountin units. The programmes is in
the course of implementation,

UNEYT A g3z & fawa &
fad miaFEw

*403. &t afg ==z @a: FA0
quzA ¢ e fawiaa qaA) ag Fad
$IT w3 fF :

(%) ®edrg qIF17 grU TASTEATT
USY § qizA & fasg § i} # W@
@1 a5t & g3 qaF a1 A quafy v
ST 4T §;

(@) wfacg & qazq & (awg &
fAY w7 WIGFHT FIFT FIF H G
g; WX

() areRz faa & Fug wfqy
®, N & ST qepfy war oq
aregfaed WY 3oz § meTed  AFEAT
T §, 9927 ®7%1 & &7 § fasfaq
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(3) Rarg wradsq & ATEIT
HIF AT FE & foq 3.15 @
97 |

(4) ndrax &F, F@ART &
fagsra & faT 3.40 w19 &7

(5) uwema &1 41 g€ Ay
qT A1F F (A7 4.86 1@ &7 |

(6) FmaART & qdeF FNA
FT EE@IT FF & (@Q 4.00 A19

7T |

(7) mgrzmag fear, sEgT TT
SF1T-9 9 ayaeq faa® fag 1983-
84 F AUA 529 Ar@ wA frArs
feg g § 1

(8) 1981-82 #YT 1983-84 &
AT a7 M AR & fag 3.50
ara &7 fra feg ag

WTYd qdza fasra faaw 7 @aqy,
IqqT AT AP F WIF e/
qftagal gfaei & faeare/adtsia
9T 47.09 ArE 9% A fFQ )

fagifea arr afieql 9T qgd
Y ¥E & fqq £y afafwa e
WY gfaAuifea «t 7€ § WY I @
T3 ®1 1984-85 # WYL g * qras)
qRagfg DIwAr F A q1N fwar
QT |

CIRNECH:EC CIE ol (E LI
% fagra g Tea & fag fawifea
da A afeadi & § feat # ofr
anrgwT fas wyarfaa af fear war
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ST #UT Farw oF fawrm ag F7
frafw & =it qafaza gae &
fag 1.00 1@ 'GF FT TF FEAA
faar | '

Categorics of Pcople Entitled to use
VIP Lounges at Airports

*404. PROF.SAIF-UD-DIN SOZ :
Will the Minister of TOURISM AND
CIVIL AVIATION be plcascd to state :

(a) the categories of people entitled
to madc usc of VIP Lounges as airport ;

(b) whether the cntitlement s
known to all concerned ; and

(c) whether the official concerned
enforced the procedure ?

THE MINISTER OF STATLC IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) A list of
person entitled to make use of VIP
Lounges at airports is given in the
statement attached.

(b) A copy of Trelevant circular
issued by the Dircctor General- of Civil
Aviation is displayed in th¢ VIP room
room at each aerodrome.

(c) No instance of this facility
being denicd to the entiled categories
has come to notice.

Statement

List of VIP's entitled for the use of
VIP Lounges at Airports.

1. President.

2. Vice-President.

3. Prime Minister.

4. Heads of Foreign States.

CHAITRA 3,-1906 (SAKA)
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6. Chief Justice of India & Judges

of the Supreme Court,

7. Speaker of Lok Sabha.

10.
11.
12.

13-
14,

15.
16.
17.

18.

19.
20.

21,

22.

23.

24,

25.

29.
30.

31

. Union Cabinet Minister & Dy.

Chairman of the
Commission.

planning

. Ministers of States (Union

Government).

Dy. Ministers (Union Govt.).

Governors.
Lieutenant  Governors / Chief
Commissioners.

Chief Ministers.
Ministers/Speaker (State Govern.
ment/Members of Planning
Commission).

Dy. Ministers (State Govt.).
Members of Parliament.

Ambassadors and High Com.
missioners accredited to India.

Heads of delegation of foreign
countries.

Foreign Ministers.
Official delegations visiting India
as State Gueosts.

Former Presidents, Vice-Presi-
dents. :

Mayors of the Metropolitan
citics at their respective stations.
Three service Chief viz. Chief
of Army Staff, Chief of Air
Stafl, Chicf of Naval Staff.
Chicf Justices and Judges of
High Courts in States

Secretaries and Ex-officio Secre-
taries to thc Govt. of India.

. M:mbers of State Legislatures,
. Sherins  of  Calcutta, Bombay-

and Madras at their respective
stations.

. Director of Hecalth Service,

World Health Organisation.
Secretary General, AARO.
Assistant  Secretary General,
AARO.

Judge of International Court of
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. SHRIMATI GEETA MUKHERIJEE:
32.
i:?;;?;%oa::d members  of Will the Minister of COMMERCE be
' pleased to state :
33. Chairman and members of Fin-
ance Commission.
34, ghaim')ar?, Union Public Service (a) whether it is a fact that the
ommission. CBI has launched prosecution against
35. Controller & Auditor Gencral of three prominent export houses of Delhi
India. for allegedlly cheating Government of
36. Official delegations of CSIR lakhs of rupeces in cxport incentives and
visiting India as State Guests. import  licences  against  fraudulent
37. Prof. Nurul Hasan, Vice- cxport 3 and
President of CSIR (Position-
Personal),
38. Shri R.P. Khanna, Central (b) if so, the particulars of those
Vigilance Commissioner (Posi- firms ?
tion-Personal).
39. Shri Mohammed Yunus, Chair-
man of Trade Fair Authority THE MINISTER OF STATE IN
(Position-Personal). THE MINISTRY OF COMMERCE AND
40. Vice Chief of Army, Navy and IN SHE DEPARTMENT OF SUPPLY

B} Air Force.

41. Army Commanders and officers
of equivalent status in Air
Force and Navy.

42, honour of

and Padma

Recepients of the
Padma Bhushan
Vibhushan.

Chairman, Members & Secretary
of Minorities Commission.

Vice-Chancellor
Universities.

43.

44. of Indian

45, Chairman, Member & Secretary
of the National Police Commis-
sion.

Shri D. D. Sathe, Chairman,
Export Credit Corporation,

Dr. (Mrs.) Maduri N. Shah,
Chairman, UGC.

48. Ex.-Go.vernors of Statcs.

46.

47.

49. Any other person to whom thc
Govt. desires to accord VIP
treatment,

Prosecution against Export House
of Delhi

4427, SHRI SUSHIL BHATTA-

(SHRI NIHAR RANJAN LASKAR) :
(a) and (b) Presumably the question
is based on a news items in Times
of India dated 19-2-84 which was
captioned ““CBI prosccutes three Dclhi

export houses charged with fraud’. The
position in this regard is under :
On the basis of complaint from the

Office of the Joint Chief Controller of
Imports and Exports (Central Licensing
Area), New Delhi, Central Bureau of
Investigation, New Delhi, registered two
regular cascs of investigation into the
allegation that M/s. Tagur Enterprises,
32, Vir Nagar, G. T. Road, Delhi and
obtaincd Rs. 84,050, as cash compen-
satory support and two REP licences of
the value of Rs, 3,36,200 by submitt.
ing forged export documents. investi-
gatigns conducivd by the CBI revealed
involvement  of some individuals
connected with threc other firms viz.
M/s. Ankur Trading Corporation, M/s.
Gupta Agents, New Delhi and M/s. Jain
Enterpriscs, Ghaziabad. The CBI has
filed a charge sheet in the Court of
Chief Metropolitan Magistrate, Delhi of
13-2.84 against five individuals connected
with some of these firms for prosecution
under the law. None of these firms is,
however, recognised as and Expors
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Objection to Sctting up of a Water
Supply Scheme at Ne Ora Valley

4428, SHRI AMAL DATTA : Will
the Minister of DEFENCE be pleased
to state :

(a) whether Government had object-
ed to the setting up of a water supply
scheme from thc natural water reservior
at Neora Valley to Kalimpong town and
military basc; if so, the reasons for

objections;

(b) whether an expert committce
was sct up to examine possibility of
supplying water to Kalimpong from the
Tcesta; and

(e) if so, whether the committee has
given any report or ‘made any sugges.
tion, whether final or interim ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI1
K.P. SINGH DEV) :(a) A water Supply
Scheme bascd on the natural water sources
available in the Neora Valley was
considered but the Department of Envi-
ronmdent has not recommcended its imple-
mentation of ecological considerations.

(b) Ycs, Sir.

(c) The recommendations of the
Group are at present under considera-
tion in consultation with the Depart.

ment of Environment.

Forcign Exchange Earned Through
Money Sent by Indians Working
Abroad.

4429. SHRI PIYUSH TIRKI : Will
the Minister of FINANCE be plcased
to lay a statement showing :

(a) the details of foriegn exchange
earned through the money sent to India
by Indians working abroad since 1980

till date, month-wiss:
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(b) the percentage of that amount
spent for the welfare of those who

earn it ;

(c) the incentives given to the
foreign exchange scnders; and

(d) whether it is a fact that such
Indians are harassed by the customs at
Bombay, Madras, Delhi and other in-
ternational airports when they return
to India ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) : (a)
Precise information about the
foreign exchange sent to India ex-
clusively by Indians working abroad
is not available since details of remit-
tances of Rs. 10,000 and below
are not rebuired to be reported to the
Reserve Bank of India by the authoris-
sed dcalers under the current rules.
However, the figures of quick and
provisional estimates of gross non-
export receipts from 1980 till end
January, 1984 are given in the cnclosed
statcment.  These  figures  represent
gross  non.export receipts  passing
through authorised dealers on account
of shipping receipts, insurance rcceipts,
dividend receipts, tourism reccipts, ctc,
besides four head of reccipts rclevant
to the term ‘inward remittances’ namely
(i) family maintenance, (ii) savings of
non-residents, (iii) migrant transfers,
and (iv) money order reccipts.

(b) The remittances are sent by
Non-resident Indians to their own ac-
counts or to their dependents and thus
the amounts are deployed for their own
use and welfare.

(c) There are no incentives in re-
mittances as such by way of bonus
or differential exchange rate. However,
deposits held in non-resident (external)
accounts and foreign currency non-
resident accounts carry an interest
of 27 above the rates permissible on
local deposits of comparable matuf!-
ties. The interest carned on deposits
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income-tax. Gifts madc in India out of
these deposits are free from gift tax.

(d) No, Sir. It is not true
thcy return
India are harrassed by customs

such Indians when

that
to clearance.
at
Statements
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Bombay/Madras/Delhi and at any other
Indian International Airports.
other hand scveral
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Monthwise statement showing the Quick and Provjsional Estimates of Gross
Non-Export Seccipts of Forcign Exchange

(Fignures Rs. Croses)

Months 1980 1981 1982 1983 1984
January 400.47 563.10 346.60 502.80 448.00
February 285.58 316.79 465.89 406.06
March 311.42 410.06 485.27 564.73
April 308.66 430.06 286.83 577.64
May 232.16 305.58 410.56 650.33
June 223.12 331.712 417.13 648.42
July 230.05 390.36 486.78 996.29
August 599.13 363.19 431.80 684.67
Sceptember (89.04 393.73 408.62 721.24
October 643 .37 32297 530,55 438.34
November 231.37 366.68 382.79 629.99
December 312.91 426.52 420.18 719.17
4467.28 4621.76 5013.00 7549.68

Notes :—The above figures represent gross non-export receipts passing through authorised
dealers on account of shipping reccipts, insurance receipts, dividend receipts,
tourism receipts etc., besides four heads ofreceipts relevant to the term ‘inward

remittances’ namely (i) family _ maintenances, (ii) savings of non-residents,

Sl -@igrans transfer’ and (iv) maney order reeeipts.

On the
facilitation mea-
sures have been taken to speed up their
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Steps Taken to Increase
Production of Tea

4430. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be
pleased to state :

(a) wheather Government have
taken steps to increase the production
of tea;

(b) if so, the name of the sponsored
schemes undertaken;

(c) the quantum of Central assis-
tance earmarked in the Sixth Plan for
the effective implemention of these
schemes; and

(d) the dctails of the responses
made by the tea producing States for
the successful implementation of the
above programme ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RAJAN
LASKAR) : (a) and (b) In order to step
up production of tea, the Tea Board is
eurrently implementing various develop-
ment schemes such as Tea Plantation
Finance Schemc, Tea Machinery and
Irrigation Equipment Hire Purchase
Scheme, Replantation and Rejuvenation
Subsidy Scheme and other Developmen-
tal Schemes for the small growers.

(c) A sum of Rs. 41 crores has been
earmarked for development of Tea
Industry in the Sixth Plan period.

(d) Assistance is provided directly
by .the Tea Board to the tea estates
and not through State Govts. Produc-
tion has registered an increase in the
traditional tea growing states,

Proposal to Merge Public Sector
Undertaking

4431, SHRI D.S.A. SIVAPRA.
KASAM : Will the Minister of
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FINANCE be pleased to refer to
the reply given to Unstarred Question
No. 4011 on 16 December, 1983 re-
garding proposal to merge public Sector
Undertakings and state :

(a) wheather any proposal to
merge any of Public Sector Under-
takings has since been finalised; and

(b) if so, the details of the proposal
and the reasons for the same ?

THE MINISTER OF
STATE IN THE MINISTRY OF
FINANCE (SHRI S. M. (KRISHNA) :
(a) Except to the extent indicated
in the reply to Question Number 4011
on 16.12.1983, no other proposals have
been finalised.

(b) Does not arise.
Joint Indo-Soviet Space Mission

4432. SHRI K. PRADHANI : Will
the Ministcr of DEFENCE be pleased
to state :

(a) whether a final decision on the
main team for the Joint Indo-Soviet
space mission in April has since been
taken;

(b) who was the Indian expert
associated with the selection ;

(c) which of the two Indian cosmo.
nauts presently undergoing training in
the U.S.S.R., has been selected; and

(d) whether efforts will be made to
utilise fully the knowledge and ex-
perience acquired by the other Imdian
cosmonaut during the training in that
country ?

THE MINISTER OF STATE IN
THE MINISTER OF DEFENCE (SHRI
K.P. SINGH DEO): (a) The
composition of the main and stand-
by teams has been decided.
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(b) An Air Force Sclection Board
finalised the selection of the main and
stand-by Indian Cosmonauts.

(c) Squ. Ldr. Rakesh Sharma is in
the main team and Wg Cdr. Ravish
Malhotra in the stand-by team.

(d) Yes, Sir.

wifgedse ST WIS AN
qEaTESt g JATH frdiaA &
watag W feafa

4433. s\t sararg e, ANwA
#qr fa| 54 a3 IGIA FY FA FA
fE :

(F) 71 gaua § wifgeds F3-
FIAIF Jrgd QHATES AT qIUT
fedtam &1 &rafan g qawa feal-
a7 & fFq §;

(@) afegi, @t z@ Frafag &
IV AT & AHMAI, FATAFS,
grawws faat & aarg mgaz@E &
g F s Frwm § 7

() S gavd ¥ I9g A7 AT
faai & § fodt g% faa & w1gf 9
IeqIT ges & grafewg wfugsaw s
tq F1gfag ) wqrarafa T s@ &
¥71 $1Q §, Tafd g9 TArATFAM &
maY & wigs glrad’ gia,

(v) g8 wafas F &7 G7 &
g:dTa 9a%-2 fead fad w17 agae
wid § v9a1 I FrafewT foqg svT *
forg § &< qgt ox fag fad § gafaa
wfwwaw &3 f6ar qar §; w1

(®) w1 5§ Fraten 1 99 fad
¥ fagd d@afwa afusan 14 agi a2
fogy apar §, eqeafca fed Wi &1
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gears § YT afe agi ¥ IuE *4AT
s §7

faw warma & visa A4t (st qa.
QR. §S0) : (F) S gi o

(@) & (7) I JIUT FeET
I qeF AR F e Afawd §
gedna Agasrag fAx & g9, qiwr
TEFT AATATA JAT AT ARG S,
ferar ardtanz, gtz A faa &
FEST qregd  qAT ArAAQ
AT fgrmaany (TR AW qrETEHS
qgT  IATAFIL) aqr  ygamr
fora w3 &1 |graw  amigat &
safaa  (dEw  wafad) 1975 &
wgaIraig § feqq g | Fedt7 Iargq
es Frédaarfal 1 dea Ieqrga
ok & I siwtwal & & gesa: wfg-
fga F17 9gar @ ) 3§ HIA & FANA
Hefta I § a1 oF-uF T FI¥,
agarar, faganz, qrzq, fauge, argq
g% qa1 fgzraany & | &A1, F13)
qqr AgEAT ¥ mwiasim I FeEg
geTred opew faaififan) & gearag
nguIAII ¥ g1 gafac g gsa &
FAMGRIT F F3JTT I 917 191
qgr Iaa & fag, agas gaigat &
wigtag &1 HZAJAIT § @A
afes gfagraas qawr qar ¢ @y
wfafza dea d wfaFIq $14 sqQ17
aqr dgarar faa & 1€ qregwr §
greg yar § M wgwHIEE & gga
fasz &

 (¥) "gEs FAgat ¥ smbes
F GERIIAIX § Gy qI@F &7 w0

geaiw afi 80
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Minimum Export Price for Fluc-Cured
Virginia Tobacco

4434. SHRI A. R. MALLU : Will
the Minister of COMMERCE be pleased
to state :

(a) whether it is a fact that Central
Government have fixed the minimum
export price (MEPs’) for flue-cured
virginia tobacco and somc other types
of tobacco for thc crops of 1984, 1983
and 1982 ; and

(b) if so, the dctails regarding the
policy of Government in this regard ?

THE DEPUTY MINISTERI N THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) Yes, Sir.

(b) (i) A modest incrcase of 57§ has
becn allowed in the Minimum
Export Prices for the 1984
crop of Flue Curcd Virginia
tobacco of all g{adcs taking
into account the gcneral
incrcase in prices in the
world market and kecping in
view the demand and supply
position in the international
market. These  prices  will
takc effect from 1-4-1984.
This increase will not be
applicable for cxport con-
tracts signed and registcred
with the Tobacco Board on
or before 31st March, 1984.

(i) In order to cstablish better
inter relativties for Minimum
Export Prices of some grades
such as : .

(a) LBY and LBY 2, and
allicd grades,

(b) LBY 2 and Brown and
allied grades,

(c) ‘Stem and Stembits® and,
‘Stembits’, a higher
increase tn MEP has

10 state :

CHAITRA 3, 1906 (SAKA)

Written Answers 8

" been permitted in regpect
of LBY 2 and allied
grades, Brown snd
allied grades and
Stembits.

(iiiy There is no change in the
MEPs for 1983 and 1982
crops of virginia Flue Cured

tobacco.

(iv) The 1983 Minimum Export
Prices of Sun Cured virginia,
Sun Cured ‘Natu’ (Country)
and Sun Cured Jutty will
apply for 1984 crops of
these grades. There will be
no charge in the MEP in
respect of 1983 and 1982
crops of tnese types of
tobacco.

(v) The Minimum Export Prices
have been fixed after giving
due consideration to the
recommendations of the
Tobacco Board and having
regard to the need for giving
fair prices to the tobacco
growers and to keep our
prices competitive in the
international market,

(vi) 1t is expected that the new
structure of Minimum'Export
Prices will lead to maximisa-

tion of export earnings.

Loans to priority and non-priority
Sectors by Nationaised Banks

4435. SHRI ASHFAQ HUSSAIN :
Will thc Minister of FINANCE be
pleased to state :

(a) the distribution of loans to
priority sectors by the nationslised
banks, bank.wise and year-wise for thy
last three years ;

(b) the amount of loans distributed
by these banks to none.priority sectors
during the same period ; snd

in the statement attached.
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the last Friday of 1980, 1981 and 1982

(c) the amount of these loans :
arc set out in the statement attached.

disbursed in Gorakhpur District of

Uttar Pradesh ?
(c) According to available data

which relates to all schedule commercial
banks, thc outstanding advances of all
scheduled commercial banks in  the
district of Gorakhpur as at the cnd of
1980, 1981 and 1982 were Rs. 3645 lakhs
and Rs. 5609 lukhs respectively.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) : (a) and
(b) The aggregate advances
and advances to priority  sectors
of each of the public sector bank as on

Statcment
Bank-wise Advances and Advances to Priority Sectors of Public Sector Banks

( On the last Friday of )
(Rs, Crores)

Name of the Bank/Bank Group Agprcgate Advance Priority Sector Advances
1980 1981 1882 1980 1981 1982*
A. State Bank of India Group 7690 9434 11098 2853 3730 4149

B. Nationalised Banks-—20 :

1. Central Bank of India 1546 1885 2164 494 723 818
2. Bank of India 1338 1532 1696 483 598 632
3. Punjab National Bank 1449 1763 2117 545 685 808
4. Bank of Baroda 1315 1560 1890 501 617 712
5. United Commercial Bank 911 1139 1290 306 441 502
6. Canara Bank 1196 1384 1728 386 511 610
7. United Bank of India 723 814 962 215 260 309
8. Dena Bank 473 548 018 170 200 226
9. Syndicate Bank 936 1168 1399 355 457 544
10, Union Bank of India 787 958 1115 278 353 420
11. Allahabad Bank 461 541 670 150 191 232
12. Indian Bank 576 678 728 184 228 250
13. Bank of Maharashtra 463 533 617 186 220 229
14, Indian Overseas Bank 659 805 949 228 300 345
15. Andhra Bank 335 433 529 128 172 222
16. Punjab & Sind Bank 377 472 518 135 199 199
17. New Bank of India 2560 330 375 79 111 123
18. Vijaya Bank 232 261 340 79 95 122
19. Corporation Bank 148 180 208 48 70 79
20. Oriental Bank of Commerce 167 224 271 49 73 90

Total Public Sector Banks 21958 26642 31282 7852 10240 11621
(A+B) .

* Data arc provisional,
i - A0 1IY] LINMICY \AMMWA dwevapoge .
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Upgradaiion of Trivandrum City

4436. SHRI A NEELALOHITHA-

DASAN NADAR : Will the Minister
of FINACE be pleasde to state ;

(a) whether it is a fact that cities
like Jaipur, Coimbatore, clc. were
upgraded from B2 Grade to B, as per
Government of India notification No.
O. M. F, 11016/2/81-El1l1 (B) dated
30.4.1981 taking into consideration of
factors like high cost of living industrial
expansion, tourist and pilgrim tralfic,
etec,

(b) if so, the rcaasons for not
upgrading the Trivandrum city from B2
to B Grade ;

(c) whether Government proposed

to upgrade the Trivandrum city to Bl
Grade without delay ; and

(d) if so, the delay thereof ?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) : (a)
to (d) Eight’ citiecs  including

Jaipur and Coimbatorc were upgraded
from B2 class to Bl class for the
purpose of Compensatory (City)
Allowance due various rcasons like high
cost of living, industrial expension,
tourist and pilgrim traflic cte. vide this
Ministry’s  Officc Mcmorandum No.
11016/2/81-E. 11 (B) dated 30.4,1981.
Trivandrum could not be so upgraded as
it did not satisfy the criteria followed
in this regard. On the basis of popula-
tion figures' of 1981 ccnsus  also,
Trivandrum does not qualify for classi-
fication as a ‘B-1’ class city.

Payment of servics charges Bill outstand-
ing against Government building of
Ambala Cantonment

4437. SHRI SURAJ BHAN : Will
the Minister of DEFENCE be pleascd
to state :

CHAITRA 3, 190 (SAKA)
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(a) whether it is a fact that service
charges bills outstanding against Govern-
ment buildings of Ambala Cantonment
are pending for payment due to non.
allocation of funds by Government ;
and ) '

(b) if so, when Government propose
to allot the necessary funds ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K. P. SINGH DEO) : (a) Yes,
Sir.

(b) Action is being taken to allot
the required funns expcditiously,

Chairmen and Managing Directors of
Public Scctor Undertakings

4438. SHRI BHEEKABHAI : Will
the Minister of FINANCE be pleased to
lay on the Table of the Housc a state-
ment showing :

(a) the names of Chairman and
Managing Directors of all the Public
Sector  Undertakings—whole-time or
part-time and their tenure ; and

(b) which of these undertakings are
headless at present ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) A statement
showing the names of the Chief Exccutive
and part-time Chairman and their tenure
in Central Government Public enterprises
as on 1.1.1984, as per the available in-
formation, is given in Annexure-I laid on
the Table of the House. (Placed in library,
sec No, LT 7999/84).

(b) According to available informa-
tion, therc are 13 Central Government
public enterprises which do not have
full-time Chicf Executives at present.
The names of these enterprises are given
in the statcment attached.



63 Written Answers

Statement

8I. No. Name of the post/enterpriscs
1. CMD, National Instruments Ltd.
2. MD, Hindustan Latex Ltd.

3. Chief Executive, Hospital Consul.-
tancy Scrvices (I) Ltd.

4. CMD, Cardamom Trading Corpn.
Ltd.

$. MD, Kudremukh Iron Ore Co,
Ltd.

6. MD, Electronics Trade & Techno-
logy Development Corpn. Ltd.

7. MD, Magnese Ore (India) Ltd.
8. CMD, N.T.C. (WBABO) Ltd.

9. CMD, Bharat Aluminium Co. Ltd.
-

10. MD, Educational Consultants
(India) Ltd.

11. MD, Hindustan Paper Corpn. Ltd.

12. MD, Trade Fair Authority of India
Ltd.

13. MD, Biecco Lawrie Ltd,

CMD=Chairman & Managing Director.

MD=M¢nuing Director.

Cash Assistance to Exporters of
. Cotton Yarn

4439. SHRI K. MALLANNA :

SHRI CHHITUBHAI GAMIT .
Wifl the Minister of COMMERCE be
pleased to state :
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(a) whcther Government propose to
offer cash assistance to the exporters of
cotton yarn in a bid to boost its sales
abroad ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR: (a) and (b) The wholc matter
is under discussion.

Amount remitted to Forcign Countrics

4441. SHR1 A. K. ROY ; Wil
the Minister of FINANCE be pleased to

state :

(a) the amonnt remitted from India
to foreign countrics per year in the last
five years in the from of debt service,
dividend, individual salaries etc. with

item-wisc break-up, fucts in details ;

(b) percentage of that in our export
earning affecting the forcign exchange

reserve ; and

(c) whether the remittances to the
foreign countrics from India are on
increase ; if so, the steps taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (b) Based
on balance of payments data compiled
by the Reserve Bank of India, the details
of remittances by way of debt setvice,
dividends, etc. were as follows :—
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1978.79 1979-80 1980-81 1981-82

I. Export Earnings 5555 6201 6576 7766
(Rs. crores)
II. Total debate
(a) Servicing (excluding payments made 730 806 917 937

on account of transactions with IMF)

(Rs. crores)

(b) Total debt servicing as percentage

of Export Earnings

ITI. (a) Dividends
(Rs. crores)

(b) Dividends as percentage of
Export Barnings

13.14 13.00 13.94 12.07
54 st 56 59
0.97 0.82 0.85 0.76

Balance of Payment data for for
1982-83 are under compilation. Details
of remittances by way of salaries of
foreign nationals aro not compiled as
under the existing exchange control
procedure, foreign nationals are not
required to report details of salaries
earned in the country.

(c) while the total remittances to
foreign countrics from India by way
of ‘Invisibles’ have increased over the
years, the receipts have also increased
considerably. The net invisible receipts
(i. e. Receipts minus Payments) during
the above mentioned year were of the
order of Rs. 1571, Rs. 2603, Rs. 3749
and Rs. 3303 crores respectively,

Canadian Mining Companies to have
Joint Ventures with Indian Firms

4442, SHRIMATI! JAYANTI PAT-
NAIK : Will the Minister of COM-
MERCE be pleased to state :

(a) whether some leading Canadian
mining companies have identified some
specific joint venture possibilities with
Indian firms ;

(b) if so, which areas have been
identified by Canadian mining compa-

nies ; and

(c) the details of the joint venture
mining projects proposed to be launched
in 1984-85 ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) to (c) Information is
being collected.

Scooter Loans to Central Government
Employees

4443, SHRI BABURAO PARAN.-
JPE : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that some
pubic undertaking including BHEL are
giving scooter loans of about Rs, 5,000
to Rs. 7.000 to their class IV employees:
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(b) if so, whether he would consider
to grant similar loans to similar
employees of Central Government on
similar terms; and

(c) if not, the reasons thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) Yes Sir.

(b) and (c) Central Government
emplorees whose basic pay is Rs. 500
p. m. or more are cligible for grant of
advance for purchase of scooter. The
Competent authority to sanction such
advance could, however, relax the
ceiling of pay prescribed for such
advances in deserving cases. The rcason
for fixing the pay limit is that a person
getting lesser pay cannot normally afford
to maintain a scooter. There is no
proposal under consideration of the
Government to revise the limits for
Central Government employces.

Loss in N.T.C. Mills

4444, SHRI MOHANLA PATEL :
Will be the Minister of COMMERCE
be pleased to state:

(a) thc number of textile mills run
by the National Textile Corporation at
present;

(b) whether it is a fact that the
mills run by N.T.C. are suffering losses;
if so, the details of loss suffered by

‘N.T.C. from its beginning till now;

(c) the main reason therefore; and

(d) remcdial steps Government have
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) At present
NTC is running 103 natlonalised textile |
mills, besides managing 22 taken over
textile mills.
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(b) Yecar-wisc dctails of profit/loss
of these mills are as follows :—

(Rs. in crores)

Yecar Nationalised Managed
Mills

1974.75 (=) 29.99 —_—
1975-76 (—) 59.86 —
1976-77 (—) 5153 (—) 1.07
1977-718 (—) 47.82 (—) 1.51
1978-79 (—) 18.31 (-—) 1.00
1979-80 (—) 16.74 (—) 1.32
1980-81 (—) 18.57 (—) 1.88
1981-82 (—) 71.24 (—)15.90
1982-83 (—) 78.05 (—)17.87
1983-84 (—) 71.50 (—)20.62
(Prov.)

(April 83 to Jan. '84)

(c¢) The main reasons for losses‘i'_are
as under :—

(i) old and obsolcte machinery in
most of the mills;

(ii) undcr utilisation of installed
capacity due to power shortage;

(iii) excess labour force;

(iv) increase in prices of cotton and
other inputs ; and
4
(v) increase in wages on account
of incrcase in dearncss allowance ?

(d) Some of the important steps
taken to improve the performance of
these mills are as follows:—

(i) modernisation of plant and"
machinery and expansion of
installed capacity, wherever

e necessary;



6Y Written Answers

(ii) installation of diescl genera
ating sets to overcome power
shortage;

(iii) rationalisation of work-load
and labour force; and

(v) diversification in the pattern
of production.
T s mage fAy N dwl
®! A @ET AAT

4445. st SiAm am3: a7 faw
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(%) ST 9T & Mrsirg oo §
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maigr fIx & 5 F= F qmEng
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%7 ¥ ¥, qafad a5 &1 g7 fawifea
wHe 9T f6T & wega &7 & fay
wgr Tar g

Investment by Indian Hoteliers
Abroad

4446, SHRI SANAT KUMAR
MANDAL : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the particulars of Indian hote-
liers who have set up hotels abroad,
their equity capital, investment in terms
of technical know-how, man-power and
equipment and the foreign collaboration,
if any, involved in each casec;

(b) the equity share capital held by
the forcign  Government in  whose
country the hotel has been set up;

(c) the profit repatriated by these
Indian companics to India as per latest
information available with Government;

and;

(d) the check being exercised that
none of the profits carned outside is
being misused by these hoteliers and all
remittances are properly monitored and

checked ?

THE MINISTER OF STATE gIN
THE MINISTRY OF TQURISM AND
CIVIL AVlATlON(SHRI_KHURSHEBD
ALAM KHAN): (a) to (c) The in-
formation is as per the statement.

(d) The joint ventures are approved
as per the terms laid down by the
Government and accordingly the audited
profit and loss accounts duly certified
by the Directors are required to be
furnished to the Reserve Bank of India

which is expected to monitor them,

,
e ———— - gy
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Selection of Civilian Employees

of Armed Forces Hcadquarters
for Dcputation

4447. SHRI MANOIIAR LAL
SAINI: Will the Minister of DEFENCE
be pleased to state :

(a) the number of civilian cm-
ployees working in the Armed Forccs
Headquarters sent on deputation during
the last five years, full details thereof;

(b) whether these posts were cir-
culated, if so, the criteria laid down for
sclection;

(¢) the number of persons sent on
deputation again who had then returned
after completing a full term of depu-
tation;

(d) the orders on sending of cm-
ployees on dcputation and whether
those ordcrs were adhered to; and

(¢) if so, how did the cmployces
manage to go on deputation so fre-
quently ?

CHAITRA 3, 1906 (§4KA)

Wiitten Answers 1

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI K.P. SINGH DEO) : (a) The
yearwise details of the civilian em-
ployees working in Armed Forces
Headquarters sent on deputation during
the last five years are given in Statement
I. The various projects, Ministries/
Departments to which the employees
were deputed are listed in Statement II.
The terms and conditions governing the
deputation are laid down in the Ministry
of Finance O.M. No. F. 10/24-E. I1I1/60
datced 4.5.1961, as amended from time
to time.

(b) All requests for deputation are
normally circulated among the staff and
the names of the eligible volunteers are
rccommended to the borrowing depart-
ments who make the sclections.

(c) During the last 5 years, only
seven officials proceeded on second
spell of deputation on heaving been
selected by the borrowing Ministries/
Departments.

(d) and (c) Instructions regarding
transfer of Government servants on
deputation are contained in the O.M.
mcentioned in part (a), the these are
complicd with.

Statcment 1

Dctails of AFHQ Employecs Sent on Deputation During the Last
_Fiie Years i.c. From 1979 to 1983

(Numbcer of employees sent on deputation (year-wise)

Group 1979 1980 1981 1982 1983 Total
Group ‘A’ _— 1 3 3 2 9
Group ‘B’ 11 14 25 51 28 129
Group ‘C* 12 18 43 35 25 133
Group ‘D’ — 2 2 1 3 8

Total : 23 35 73 90 58 279
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Statement showing Number of

Individuals Proceeded on Deputation

During the years 1979-83
Organisation, wisc

Organisation No. of
individuals
1. Coast Guard HQrs 74

2. Salal Hydroelectric

Project Ltd. Jyotipuram 12
3. Central Industrial

Security Force 5
4. Office of the Cement

Controller 9
5. ASIAD/NAM 45
6. Committee on Central

State Relations 4
7. Historical Section, Min.

of Defencc 9
8. Embassies of. India

abroad 11
9. Registrar General of

India 10
10. Border Security Force 4
11, Director General

Special Frontier Force 4
12. Ministry of Planning 4
13. Delhi Administration 4
14, Project Management

Group, Min, of Defence 4
15, Other Ministries/

Departments where

the number of de-

putatinists was

less than 4. 80

Total 279

Written Answers %

frate frdtaror afeay & erateal
# fafwear fas

4448. =it Tw fag e : Far
qiafsg 951 ag TIA & FI HIA

f&

(%) 7 @¥a aqf & A, frata
fatera afvag & wegaa sraraay &
wratAa-q( (afseqr faal «r ag &
feadt gavfa &1 yram fear aar
AR A

(@) #ar ag == g fegada
aqt & Jrua fafsear faat & avamy
§ fagdt & @t ¥ FAMfal & gaar
i afgsifd 1 wrd gaufa s
quara frar qar g ?

aifrsg et wix  qfa fawm
W wisg AR (=) fagre Toa @ewd) ¢
(%) u® fagTm a=wr 97d@ 9T @0

Srar &
(@) st agi

ad 1981 ¥ 1983 & QA (Tt
£ a1 @ &) ufawifa & 10,12,
965 8. #' ufw &1 qaara fwar war,
g fe (STt 1 qar v’ &) §4-
wifeat #1 31, 83, 538 & &1 gAATA
femar aar
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fagTo

as 1981, 1982 dar 1983 & &Yvi faata fader wfwswal & fafwear
faaY & fad f&d a¥ guara &1 fagzw

(3%1€ T7al &)

78

1981 1982 1983

CE2 4 1,73,779 2,57,475 2,84,799
FARTY 5,28,257 5,59,469 5,44,269
A 86,649 78,720 1,60,978
fessy 3,79,284 5,37,432 3,28,957
ayy 43,0:3 59,984 60,434
12,10,098 14,87,080 13,79,437

1981, 1982, aar 1983 & Jrua faaly fadam aftag
# (Qfeeqr fadl & f&2 a3 goam & fagem
(zwr€ Taal #)

frata fatraa 1981 1982 1983
aftyy 43,497 48,348 27,159

Special Facilities to Employees working

in Scheduled Areas of Bastar District
in M. P.

4449. SHRI AJIT BAG : Will the
Minister of FINANCE be plcased to
state ;

(a) whether Government are aware
that the Government of Madhya Pradesh
has issued orders granting spccial
facilities to their employees working in
scheduled areas of Bastar District like
special allowance of 30 percent of the
basic pay, 25 percent HRA, etc. !

(b) whcther Central Government ars
also proposing to extend these facilities
to their employecs working in Bastar
District of M. P. in view of the fact
that they arc also equally affected by the
conditions prcvailing in Bastar District ;
and

(¢) if not, the reasons therecof ?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) :
(a) The Madhya  Pradesh State

Government have sanctioned apesial



L] Written Answers

allowance ranging between 10% to 30%
and other facilities to their employccs
working in the scheduled/tribal areas to
attract persons of appropriate quality,
calibre and efficiency required for up-
gradation of tribal areas.

(b) and (c) Since the Ccntral Gov-
ernment employees are not dircctly
with the implementation of
tribal area plans, the grant of allowances
and facilities mentioned in part (a) of
the question to them has not been
found justified.

Units Imported for Maruti-Suzuki Car

4450. SHRI SATISH AGARWAL:
Will the Minister of FINANCE bc
pleased to refer to the reply given to
Unstarred Question No. 1642 on 2 Dcc-
ember, 1983 regarding units imported for
Maruti-Suzuki car and also to the
invoices and bills of cntry scrutinised by
Bombay Customs House based on these
documents scrutinised in respect of
imports of samples of Suzuki cars, vans
and pick-ups in CKD condition notice at
Bombay Port and state :

(a) the FOB and C&F/CIF values
of cars, vans and pick-ups declarcd (o
the Customs ; and

(b) the actual duty levied in respect
of goods under documents scrutinised ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) : (a) and (b)
The information is being collected and
will be laid on the table of the House.

Credit Facility to Small Scale Units in
Tamil Nadu by Public Sector Banks

4451. SHRI ERA MOHAN : will
the Minister of FINANCE be pleased
to state :

(a) the names of public sector bank
branches in Tamil Nadu which give only
60 per cent of the credit facility to

small scale units whose project reports

and cash flow statements are approved,
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and if so, the rcasons for the same ;
and

(b) the steps being taken to ensure
that full amount of credit is given in
the first instance itself after approving
the project reports and  cash-flow
statements ?

THI MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) : (a) and (b)
Loans io Small Scale Industrial units
are part of priority scctor advances and
banks have been advised that while
entertaining credit proposals from such
units they should be largely guided by
the viability of the projects, and
sanction credit facilities taking into
account their nced-based requirecments,
They have also been advised that while
sanctioning working capital limits, the
requirements  of onc operating cycle
should be liberally assessed and contin-
geney of 10 (0 20%; should be added to
this amount in the original sanction
itself to be disbursed when required in
any unforcseen contingency. Govern-
ment is not aware of the banks in
Tamil Nadu, which given credit assis-
tance to the cxtent of only 60% of their
requirements.

fereit wea AT & fean dw &
AE T H WA I
%} ¥ fawea

445>, st @i, QA. KT : F]AT
faa d=t ag aarT &Y a1 HI 7 fF

(%) 9% fAaa} & wq@IT AEw
I OF AT A §% A AT €AY A
4% 3wz &1 faat g que & feqa
4% q qAAT g7 KW F qrATIS:
feaar aag Faar o

(=) %1 19w I8 g fesy
W AT # feaq &% § 96/4%
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FYITAACT FWA A IS A & oF
agid a &1 grg faqr qrar §

() afz g, @ 9 AT FIY
g AT 3@ gay §F FIHIT FIU €T
FIATUHAT FI9 I31A 17 § ; AR

(o) afx @Y, ot faasa & #ar
wRT §?
faw swma A wsw  oWW
ot ga. qw. g (%) & (¥)
wixdta fedg a5 & mwaare feE
wIgH gIU oF AT ¥ F¥ ¥ war
ST Y TF /39§ Y wew AT
# fega 9% § qAA gred ®WA F
a1y gfusay qog & fag wrE
fagn fagifea agf fear mar &1 &%
gru fedYy amr &UT q¥  SF1/IreR)
W[ TAATT ST KA F -y A qAT
qTar & g 95 AT F aw) F1IT
wrerst 1 gafeafs av fadge wwar
& frad 7z wra grea w3ar ar
21 A% q@Erd SF 3w ¥ ANAA
dad) waat fars w1 g F fae
sarg #T @ § | T fY, g amal
§ Q@ Al Y sy FW § 0w
T3 ¥ wfgs gug qa q0@r 1 a6
® agdT ¥ IF) F ATAA q1T AT
giar & 3% dear § % qAr afg o
I & SEITQW AT IT AV

gamgy ag ¥ qftwaat &
FFPEAHIW FIA, @XT §Ig &+F
T WX gfas garAET g
&1 aqr gar W FAl I F91-
. @9T ITATUA® 377 fFg a7 §
w7 fad §% & wgarT g3 g
& qftam SEEads &0
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AT A &% 3, K136 g9
# fawfew 91, Safafus w97 *
&7 § 9% & daw § gAYga wiwar
£ & forq o, wrd. &, ar 9g-
qQIfTEY & ggaEr wR FT faar

g

Commission Fixcd by R.B.1. for issuing
Bank Drafts/Collection of Cheques
Against Huyndies

4453, SHRI HARISH KUMAR
GANGWAR : Will the Minister of
FINANCE be pleased to refer to the
reply given to Unstarred Question No.
2055 on 15 October, 1982 regarding
commssion fixed by R. B. 1. for issuing
Bank Drafts/Collection Cheques against
Hundis and state :

(a) whether the matter has since
been finalised by Reserve Bank of India;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) : (a) No,
Sir.

(b) Does not arise.

welte fax  (vweam) &
aqzq ¥ & W

4454, Wt fazq1 T gearfaar :
¥q1 qgzA e aue favma A ag
AN FY FI7 FA

(%) #ar ag a= g f& ww-
A & JTAR fay § gaw W -
gifas fed wiT wfax § e oot aw
qyzT eqd & w7 § Nfgy ad foa
mar e W}
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(@) afe gf, O a1 GIFIT &
faar @ratz fedr, gedteit &1 sife
raaret wife el Y qdew F
Wgg sAFE ?

qgza Hit AMC fanmn wxEa
& TIoT w3 (o guilr www @i)
(%) WX (=) ogea fasm & s
gUFIT & qUAT A F7z, UIT WY
qTEAT AW & fadr-gy gamwA &
ArEgH ¥ YIER U A qUIs
gfaaral & fagra & fero 3 arn afz-
qq fryif<a fec § | faad 20 ggae
¥z mifam § | garf, srale faar
g#tgrar afgyl &1 fgear A @q
qrar § |

Training Schemc for Officers of
Central Bank of India

4455. SHRI T. NAGARATNAM :
Will the Minister of FINANCE be
pleascd to state :

(a) whether it is a fact that Central
Bank of India imparts training to its
Officers at London (United Kingdom)
Office and SPBT College, Bombay ;

(b) if so, the details of the schecme

with eligibility criteria thercof ;
-

(c) whether suitable relaxation in
eligibility-criteria-cum-scrvice-experience
and age for Scheduled Caste ‘Tribe
Officers has been provided in the train-
ing scheme ;

. (d) if so, the details thereof and if
not, the reasons therefor ;

(e) the number of General, Scheduled
Castes and Scheduled Tribes Officers
patticipated in the said Training pro-
grammes at London and SPBT College,
Bombay selection area-wise and year.

wise since 1978 ; gnd
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(f) the approximate date of the next
batch for training at London’ and
Bombay  with sclection arca-wise
number of General, Scheduled Castes
and Scheduled Tribe Officers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) to (d) Central
Rank of India has reported that-it has a
staffl collcge at DBombay viz. SPBT
Collcge where mainly Junior and Middle
Management level officers are imparted
class room training in a vericty of
courses covering different aspects of the
functioning of banks. For each course,
the officers are selected on the basis of
the functions currently performed by
them,

Central Bank of India has also been
sending, from the year 1982 owards, 6
Junior Management Grade Scale 1
Officers to its London Oflice for on-the-
job training every year. The eligibility
criteria for the training at London are
that officers should be between 25 to 35
years of age, should be graduates
(professional  qualification being an
additional advantage) and should have
put in a minimum of 5 years service as
officer. Central Bank of India has
reported that for the training courses at
SPBT College, Bombay while there is
no criteria prescribed in the matter of
age or seniority, the Regional Offices
have been advised to ensure that
adequate representation is given te
Scheduled  Castes/Scheduled  Tribes
Officers while making nomination to
various courses.

(¢) As per available information,
the number of Scheduled Caste/Scheduled
Tribe and General Category Officers
trained by Ceptral Bank of India at
SPBT College during the ycars 1978 to

BLTXITF TR 8
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Ycar Scheduled Scheduled General
Castes Tribes Category
Officers Officers Officers

1978 Not Not 1205*
separately separately
available  available

1979 Not Not 1071*

scparatcly separately
available available

1980 15 — 946
1981 17 — 921
1982 9 — 885
1983 26 6 1276

*Including SC/ST canditates.

Arca-Region wise break-up of the
above information is not readily

available.

All the Oflicers sent to London for
on-the-job truiining belonged to the

General Calcgory.

(f) Central Bank of India has
reported that it proposes to send the
next baich of Officers for training at
London Oflicc in July, 1984 and the
candidatcs to be sent in this batch are
being identifizd. During the ycar 1984,
1275 officers arc planned to bz trained
al SPBT College, Bombay in a variety
of courses. The bank has no information
regarding the cllicers selected or
proposed to bc selecicd from differert
areas/regions.

Decanalisation of Export of
Iron Ore

4556. SHRI HARIKESH BA}iA-
DUR :
SHRIMATI JAYNTI PAT-
NAIK ¢ '
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Will the Minister of COMMERCE
be pleased to state :

(a) whether it is a fact that MMTC
has failed to help and support Orissa
Mining Corporation to achieve its
objectives and functions as reported in
“Times of India’ of 8 February, 1984 ;

(b) if so, the full facts thereof ;

(c) whether dccanalisation of iron
ore export will be permitted as proposed
by Orissa Government; and

(d) whether MMTC could not fulfil
the trial order received by it from
Japan for export of iron orc on behalf
of Orissa Mining Corporation ?

THE MINISTER OF STATE IN
THE MINISTERY OF COMMERCE
AND IN 'THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) No, Sir. In
fact MMTC is extending assistance to
Orissa Mining Corporation in the export
of iron ore produced in ils" ruines.

(¢) Export of iron ore to all desti-
nations except the export of iron ore of
Goan origin to Japan, South Korea,
Taiwan and West Lurops is canaliscd.
However, Orissa Mining Corportion
has been allowed (o canvass cxport
orders directly purely in the wider socio-
economic interests of the mining
industry in Bihar/Cr:.a. It has been
agreed that  any enquiries/oflers
received directly by Orissa  Miniog
Corporation for iron ore cxports would
be passed on to MMTC who alone
would have the rcsponsibility  for
negotiating and signing contracts for
iron ore exports, in keeping with the
existing policy of canalisation. All
orders received by Orissa Mining
Corporation are being processed on
this basis.

(d) No, Sir. Against the trial
order of 'about 8,000 tonnes for Japan,
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the iron ore produced by Orissa Mining
Corporation has been shipped in

February, 1984,

Investigation into complaints and
procedure of branches of
R. R. Bank, Madhubani

4457, SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 116 on 24 February, 1984
regarding complaints against Chatra-
QGobroura, Vishnupur and Manmohan
Branches of Madhubani Regional Rural
Bank in Bihar and statc :

(a) whether through investigation
into the complaints as also the Procedure
followed by the branches of the Regional
Rural Bank, Madhubani has since been
completed.

(b) if so, details thercabout and
if not, causes for declay ;

(c) whether such investigations at
least for sample survcy, has been or is
being undertaken with regard to other
Regional Rural Banks of Bihar ; and

(d) if so, rcsult thercof; and if not,
reasons thercof ?

THE MINISTER OF STATE IN
THE MINSTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (d) The
National Bank for Agriculture and
Rural Development (NABARD) was
asked to undertake a through investiga-
tion into the complaints received by
Qovernment in regard to the Chatra-
Gobroura, Vishnupur and Manmohan
branches of Madhubani Kshetriya
Gramin Bank alleging inssuance of
notices for instalments of undisbursed
loans, sanction and disbursal of loans
for fake tubewells and also the proce-
dures followed by the above branches.
A preliminary report has beeh received
from NABARD, It is reported by
NABARD that its enquiry reveals that
the refort regarding fake tubewells is
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not borne out by facts. Out of the 14
proposals sanctioned by the 5 branches
of Madhubani Kshetriya Gramin Bank
for tubewells, 12 tubewclls were found
in working condition and the subsidy is
reported to have bcen released by the
DRDA on the basis of certiflcates issued
by Block authoritics after verification of
the end use of the credit extended by the
RRB. In onc case the borrower insisted
on disbursecment in cash and hence
could not be financed and in the other
case sinking of big tubewcll was not
successful. As regards complaint about
issuance of notices for repayment of
undisbursed loans, it is rcported that
there was one such instance which had
happencd due to negligence of branch
staff. NABARD is advising the Regional
Rural Bank to takc appropriate disci-
plinary action against the crring
officials, With regard to systems and
procedures followed by the Regional
Rural Bank, NABARD, has dirccted its
Regional Office at Patna to undertake a
study in a few other Regional Rural
Banks in thc area so that suitablc
guidelines could be issucd to all
concerned,

Daily Air Scrvice between Delhi and
Allahabad

4458. SHRI B. D, SINGH : Will
the Minister of TOURISM AND CIVIL.
AVIATION be plcascd to state :

(a) whether in vicw of thc fast
growing activitics in the industrial and
other arcas in Allahabad, Government
propose (o run a daily air service
between Delhi and Allahabad ;

(b) if so, whecther any dccision has
becn taken by Governmeat in the
matter ; and

(c) if no, whether Government would
consider this proposal ?

THE MINISTER OF STATE IN
THE MINISTRY QF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to(c)
The capacity presently offered on the
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thrice a week HS-748 service between
Delhi and Allahabad adequately meets
the existing traffic demand. There is,
therefore, no proposal at present to
increase the frequency of the existing
service.

Loans to SC/ST by Nationalised Banks

4459, KUMARI PUSHPA DEVI
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether  Government  have a
proposal to carmark a certain  percent-
age of priority scctor leading by the
nationalised banks for people belong-
ing to Scheduled Castes and Scheduled
Tribes;

(b) if so, thc steps taken in this
regard; and

(¢) the details thereol ?

THE MINISTER OF STATE IN
THE MINISTKY OF FINANGE (SHRI
S.M. KRISHNA) (a) to [(c) Ear-
marking of a certain percentage  of
priority sector lending for people
belonging to the Scheduled Castes and
Scheduled Tribes is not being consi-
dered. However, banks have been
adviscd to incrcase the flow of credit
assistance to SC/ST borrowcers within
priority sectors. The quantum of funds
would however, dcpend on the naturc
and the scalc of the activitics being
undertaken by the SC/ST borrowes,
Emphasis has becn placed on formul-
ation of viable area schemes for acti-
vities in which SC/ST borrowers are
usually engaged or in which they have
received some training or developed
some expertise.  Besides, a broader
concept of weaker sections, comprising
small and marginal farmers, landless
labourers, share croppers, tenant far.
mers, Scheduled Castes and Scheduled
Tribes, D,R,I. Scheme beneficiaries,
I.R.D.P. beneficiaries and artisans and
cottage and village industries has been
evolved within the priority sectors and
the public sector banks have been
asked to ensure that this group accounts
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for not less than 25 per cent of their
total priority sector advances. Special
programmes for development of SC/ST
and the thrust of L.R.D.P. on SC/ST
beneficiaries can be expected to increase
manifold the flow of bank credit to
SC/ST borrowers. As a result of
the measures taken in this Direction,
the outstanding priority sector advances
of SC/ST borrowers have shown a size-
able increase from Rs. 169 crores in
June 1979 to Rs. 717 crores in Septem-
ber 1983.

Physical and Geo-Physical Oceano-
graphic  Instruments ¢ Designed
and Fabricated by D.R.D.O.

4460. SHRI HARIHAR SOREN :
Will the Minister of DEFENCE be
pleased to state :

(a) whether the Defence Research
and Development Organisation (DRDO)
has designed and fabricated a number
of physical and geo-physical oceano-
graphic instruments during 1983.84;

(b) if so, the oceanographic instru-
ments designed and fabricated by DRDO
in the above year; and

(c) the programme of DRDO in
the above matter in 1984-85 ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO): (a) Defence
Research and Development Laboratories
have designed and produced laboratory
models of some physical and geo-physi-
cal oceanographic instruments, but this
was done prior to 1983-84 for own use
and also for use by the Navy.

(b) These designs were progressively
transferred for manufacture to indu.
stries. The items involved expendable
Bathythermograph, Sonic ray plotter,
Transducets, Tranponders etc. Items
required for laboratory use were cona
struced in-house. These items arq
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current meter, tide gauge a wave rec-
order,

(c) The programme during 1984-85
and beyond will be continuance of
scientific oceanographic research and
design for naval applications and coll-
aboration with other national institutes
such as NIO, DOD, IMD, ctc. in pro-
grammes related to Oceanography.

Cadre Review of Civilian Scicntific
Officers in DGI

4461. SHRI C. CHINNASWAMY :
Will the Minister of DEFENCE be
pleased to state :

(a) whether his Ministry letter No.
1333/D (Proj)/81 datcd 20th April, 1981,
was aimed at filling up of secrvice
vacancies by Civilian Scientific Olflicers
to correct the cxisting imbalances and
to give more vacancies to civilian
scientific officers at higher level ponding
cadre rcview;

(b) whether cadre review necessit.
ated by the poor carcer prospects for
civilian scientific officers vis-a-vis service
officers in the DGI organisation;

(c) whether the cadre review for
civilians has. been sidelined and cadre
review for service officers announced,
creating more imbalance than what
existed carlier; and

(d) whather it is a fact that civilian
scientific officers complaint that the
service officers in DGl are getting pre-
ferential treatment ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) to (d) There
had been representations to the Govern-
ment from Civilian Scientific Officers in
the DGI Organisation about improve-
ment in their caseer prospects. An
internal decision was taken in April,
1981 that, as a temporary expendient,
service vacancies should be filled up
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by eligible civilian” officers as far as
possible. To improve the career pro-
spects of the Civilian Scientific Officers,
an exercise was undertaken in December
1981 for bifurcation of the posts in the
DGI Organisation between the Civilian
Officers and Service Officers; the bi-
furcation exercise being an intermediate
steps towards a full cadre review. As
a result, certain high-levcl posts have
now been carmarked for the Civilian
Scientific Officcrs.  The cadre review
for both the Civilian Scientific Officers
and the Service Officers has been under-
takcen simultancously, The cadre review
for the Secrvice Officers has just been
completed whilc that for the Civilian
Scicentific OfTicers is in an advanoed
stage of finalisation.

Regularisations on Casual
Labour Employed in the
Ministry

4462. SHRI K. B. S. MANI : Will
the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the
casual labourers in his Ministry/sub-
ordinates offices are automatically made
regular after working for certain num-
ber of days; if so, the dctails in this
regard;

(b) the number of casual labourers
in his Ministry/subordinate offices, who
havc been madec regular during the last
rpne ycar;

(¢) the number of casual workers
who are working for more than two
years and have not been made regular
and the reasons therefor; and

(d) whether Government have for-
mulated any time-bound programme for
making them regular, if so, the details
thereof and if not, the reasons there-
for ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
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K.P. SINGH DEO) : (a) No, Sir. Cas-
ual labour are made regular dependent
on the availability of vacancies and the
employees satisfying the conditions for
cligibility,

(b) and (c) Information is bcing
collected.

(d) No, Sir. Ttis not possible to
formulate a time-bound programme as
it depends upon the availability of vac-
ancies and the casual cmployecs satisfy-
ing the g¢onditions for cligibility.
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Trade in illegal drugs in Cochin

4464. SHRI1 RAJESH KUMAR
SINGH : Will the Minister of
FINANCE bec plecased tostate :

(a) whether it is a fact that there
has been a large scale trade in illegal
drugs in Cochin and that drugs worth
100 million dollars allegedly smuggled
out of Cochin in a massivee narcotics
smuggling operation were recently seized
by US authoritics off the coast of New
Jersey ; ‘

(b) if so, the details thereof ; and

(c) the action taken by Government
to check the smuggling of narcotics and

to ungarth the racket ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (c) The
Hon'ble Member presumably refers to
the seizure of Hashish made by the US
authorities from the vessel ¢Hetty
Mitchell’* on 2.11.1983. Preliminary
enquiries made by the Directorate of
Revenue Intelligence do not indicate
that the Hashish was smuggled out of
Cochin. The cases of scizure of marcotic
drugs made during the last two years
in Cochin do not indicate that there is
a large scale trade in illegal drugs in
Cochin.

The field formations remain vigilant
in the matter. Appropriate anti-smuggl-
ing measures are taken in co-ordination
with the concerned Central and State
Government Authorities.  Close co-
operation with the concerned interna-
tional agencies is also maintained to
curb smuggling of drugs. The matter is
kept under constant review for appro.
priate action.

Lifting Controls by Government

4465. DR. A. U. AZMI : Will the
Minister of FINANCE bc pleased to
state : '

(a) whether it is a fact that growth
bas come in areas and companies frce
from | Government regulations either
production or price ; and

(b) if so, whether Government
propose to, lift controls of sorts and
allow the industry and trade come up
on their own so that producers are
forced to come up with new ideas and
bring improvements in their products
which are generally shoddy at the
moment ?

THE MINISTER OF BTATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) No, Sir.

(b) Does not arise,

-
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A L Scr~viccs Bceef on International
Flights from New York to Bombay

4466, SHRI R.L.P. VERMA

SHRI MOTIBHAT R, CH-
AUDHARY :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state @

(a) whether it is a fact that Air
India scrves beef on its intcrnational
flight from New York to Bombay ; and

(b) if so, whether Government will
take steps to discontinue serving beef
on its International Air India flights
keeping in view the rcligious senti-
mctts and culture of Indians ?

THE MINISTER OF STATE IN
THE MINISTRY. OF TOURISM
AND CIVIL AVIATION (SHRI KHU-
RSHEED ALAM KHAN) : (a) Yes,
Sir. It is a fact that Air-India’s menu
cards on its international flights include
beef dishes as alternative dishes as
available to passengers.

(b) Air India operates to a large
number of countrics in different parts of
the world, with passengers of various
nationalitics, races, religions, beliefs
and food habits, To cater to the food
habits of the international traffic, in
keeping with intc¢rnational  airline
practice, alternate cuisines of different
types, such as Indian, Europcan,
Chinesc, etc. are offcred, In its non-
vegetarian menu  Air India invariably
offcrs altcrnative meat/fish dishes, Air
India does not uplift beef from any
stations in India. In order to remain
competitive with other international
carriers, it will not be in Air 1ndia’s
interest to discontinue this practicc.

Sub-Standard Jai Soap

4467. SHRI K. A. RAJAN : Will
the Minister of COMMERCE be pleased
to stato ;
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(a) whether Tata Oil Mills Co,
recently declared 435,34 tonnes of ‘Jai’
soap as sub.standard and requested
permission from the Development
Commissioner to remove it outside the
Kandla Free Trade Zone area ;

(b) if so, the dctails thereof and
the rules governing in this regard; and

(c) the value of the sub-standard
soap price per cake and thc price at
which it i3 sold in thc retail makct ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) Yecs, Sir M/s.
Tata Oil Mills Company had rcquested
the Devclopment Commissioner, Kandla
Free Trade Zone, for grant of clearance
of 453.33 metric tonnes soap of ‘Jai'
brand for home consumption which
were certified by Export Inspection
Agency as non-export worthy. Necessary
permission was granted by the Valuation
Committee of the Zone to remove sub-
standard goods on payment of appro-
priatc duty for home consumption in
terms of provisions of chapter V-A of
the Central Excise Rules rcad with
Section 37 of Central Excise and Salt
Act, 1944,

(c) The Cum duty ex-factory valuc
(inclusive of all dutics) of said soap
was determined as Rs, 1.90 per cake
which is same as that of ex-factory
value of similar quality “product manu-
factured in Domestic Tariff Area as per
price list submitted by M/s. Tata Oil
Mills. The maximum retail price at
which it is actually sold is not readily
available,

Failure to Clcar Excise Duty by
Companies

4468. SHRI BISHNU PRASAD :
Will the Minister of FINANCE bo
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(a) how many companies have failed
to clear the excise duties from February,
1983 to February, 1984; and

(b) the action Government are
contemplating on such erring companies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) The eollection
and payment of excise duty is a conti.
nuous process depending on the clear.
ance of excisable goods from the
factories of manufacturers. However,
when duty liability is not fully discharged
at the time of clearance of excisable
goods for reasons like dispute regarding
excisability, classification, valuation
etc., the duties due become arrears.

Information is bcing collected on
thc amount of central cxcise arrears due
as on 29.2.84 and will be placed on the
Table of thc House. However,the number
of companies involved in snch disputes
and, therefore, having arrears is very
large and spread out over the entire
country, and as such the titne and labour
involved in collecting, collating and
furnishing the information is likely to
be disproportionately high.

(b) Recovery of arreas of Central
Excise Duty is an on-going function.
Such measures (administrative, legal and
others aimed at realising the arrears) as
are considered necessary from time to
time, continue to be taken. These
measures include steps to expedite
finalisation of the cases in Courts or
before quasi-judicial bodies, of disputed
demands where recoveries had been
stayed, and enforcing through persuasive
or coercive action, the dmands that are
not in dispute.

Sales Performance of Aided
Companies

4469. SHRI CHINTAMANI
PANIGRAHI : Will the Minister of
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(a) whether the ICICI had made a
sample survey on the sale performances
of some aided companies in the
country ;

(b) if so, the number of aided
companics of which sales performance
has been surveyed ; and

(c) the details of the sale performa-
nces of 1CICI aided companies function-
ing in different State ?

THE MINISTER OF STATE IN~
[THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (c) Indus-
trial Credit & Investment Corporation
* of India (ICICI) have not carried out
survey of individual assisted companies.
' However, the data contained in the
published balance sheets of a sample of
417 ICICI assisted companies were
aggregatced for the year 1982-83. Accor-
ding to the preliminary results of such a”
study, the salcs (net of excise) of these
417 companies rose by 1766 crores (10,9
percent) in 1982-83 over thecir sales
aggregating Rs. 16,597 crores in
1981-82.

Proposal to Closc Down Somc Textile
Mills Under Public S=ctor

4470. SHRI BRAJA MOHAN

MOHANTY : Will the Minister of
COMMERCE bc pleascd to state :

(a) whether Government have deci-
ded to close down some Textile Mills
under public sector ; and

(b) if so, the dctails thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) No, Sir,

(b) Does not arise.

rerd wxdl ot wwar ¥ afy
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Dccline in Quality of Maintenance and
Upkecp of High Tech Aircraft

4472, SHRI ARJUN SETHI : Will
the Minister of DEFENCE be pleased
to state :

(a) whether the attention of Govern-
ment has becn drawn to the ‘Hindustan
Times® of 26th February, 1984, that
recent study by the Dircctorate of
System Evaluation (DSE) at Air Hcead-
quarters, examined the serious demora-
lisation of Indian  Air Force enginecrs
and the conscequent decline  in the
quality of maintenance «nd upkeep of
adv.auaced thigh Te:h Aircraft ;

(b) if so, the details in thie regard ;
and

(c) the rcaction of Government
thercto ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO : (a) Government have
scen the news item in the ‘Hindustan
Times’ of 26-2-1984. 1t is, however, not
a {act that there has b:un any demora-
lisation of Indian Air Force Engineers
or any declinc in the quality of service
rendcicd by them.

" (b) and (¢) Do not arise in view of
(a) above,

Export of Indian Cloth to U. S. S. R.

4473, SHRI N. E. HORO : Will
the Minister of COMMERCE be pleased
to state :

(a) whether attention” of QGovern-
ment has been drawn to the ¢‘‘Business
Standard*’ of 21 February, 1984 slating
that the Soviet Union has proposed that
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export of Indian cloth be linked to
import of Soviet Textile machinery ;

(b) whether it is also a fact that
exporters are not happy over the new

-development though thcy admit that to

some extent it may not be applicable to
the recently negotiated export order with
Soviet Union in 1984 ; and

(c) if so, the dctails regarding the
new conditions under negoliations or
finalised in this rcgard between the two
countries ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SIHIRI NIHAR RANJAN

LASKAR) (a) Ycs, Sir.

(b) and (¢) Government is not aware
of any proposal having recently been
madc by the Soviet side for linking{their
imports of textile items from India with
the export ol their textile  machinery.
However, in 1981 th.y madc a suggestion
for purchase of 500 tillion metres of
cotton fabrics per anniem over and above
their normal annual inports. At that
time, the suggestion to supply textile
machinery and raw cotton to India was
mcntioned.

Pieofit/Logs of Pullic Sector
Companics

4474. SHIZI R. 'RABHU : Will
the Minister oi *INANCE be pleased to
state thc anticipated profits of the
public scctor companics during the year
1983-84.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : It is too early to
assess the results for ‘the public sector
companies as a wholc.

Backlog of vacancies rescrved for
Scheduled Castes/Scheduled Tribes
in the Ministry of Supply.

»

4475. SHRI RAM VILAS PAS.
WAN : Will the Minister of SUPPLY
be pleased to State :
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(a) Whether there is a backlog in
regard to the filing of vaccaning of Class
I to Class IV reserved for Scheduled
Castes and Scheduled Tribes in various
categories of jobs in his Ministry, and
if so, the reasons thereof ;

(b) whether any efforts have been
made to fill up these vacancies reserved
for Scheduled Castes and Scheduled
Tribes ; and

(c) the time by which the backlog of
vacancies reserved for Scheduled Castes
and Scheduled Tribes is likely to be
completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY) (SHRI NIHAR RANJAN
LASKAR : (a) Yes, Sir.

The classification of Class I to Class
IV have been revised andre-classificd as
Group ‘A°’, Group ‘B’, Group ‘C’ and
Group ‘D’ respectively. The Deptt. of
Personnel & Admn. Reforms and the
Controller Gencral of Accounts are
responsiblc for the application of
reservation orders in respect of Group
‘A’ posts of the Central Secretariat
Service and the Group ‘A’ & ‘B’ posts
of the office of the Chicf Controller of
Accounts, Deptt. of Supply, respectively.
In regards to Group ‘A’, Group ‘B’,
Group ‘C’ and Group ‘D’ posts under
the recruitment control of Deptt. of
Suppy, there is backlog in these cate-
gories of posts on account of non-
availability of eligible/qualified suitable
candidates  belonging to Scheduled
Castes and Scheduled Tribes,

(b) Yes, Sir. All possible efforts are
made to fill up the reserved vacancies
by Scheduled Castes and Scheduled
Tribes candiates, through DP & AR.
UPSC, SSC and Ministry of Finance.

(c) All efforts are belng made to fill
up the backlog,
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Requirement of Cloth of Department
and Undertakings

4476. PROF. RUPCHAND PAL :
Will the Minister of COMMERCE be
pleascd to state :

(a) the total requiremcnt of cloth
and other items for Government Depart-
ment and  Public Sector Undertakings,
Departmentwise and sector-wise dctails
thereof;

(b) whether the Nattonal Textile
Corporation is competent cnough to meet
the total rcquirement of cloth by these
Departments and Undertakings ;

(c) if not, whether Government are
proposing to nationalise some more
textile mills soon ; and

(d) if so, details thecreof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMEECE
(SHRI P. A. SANGMA) : (a) Informa-
tion is being collected and will be laid
on the table of the House.

(b) to (d) NTC will supply textile
fabrics to Government Departments to
the extent possible, In cases where NTC
is unable to meet thcir requircments,
they could procure the same through
DGS & D.

Construction of Acrodrome in Simla

4477. SHRI NAWAL KISHORE
SHARMA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to statc :

(a) whether it is a fact that the
gonstruction of an aerodromec at Simla,
the capital of Himanchal Pradesh has
been stalled ;

(b) if so, the reasons for not start-
ing construction thcreof ;

(c) whether it is a fact that Simla
is the only Statc capital in the northern
reason which is not connected by air ;
and
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(d) if so, whcther any special efforts
would be made to ensure early construc-
tion of an aesodrome at Simla ? -

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1 KHURSHEED
ALAM KHAN) : (a), (b) and (d) The
State Government of Himanchal Pradesh
had taken up the work of levclling the
site at Jabbar Hatti, necar Simla, for
construction of an aerodromc in 1981-82.
It was suspended in March, 1983. On
a request from the Statc Government,
it has bcen decided that subject to
availability of funds and the requisite
clearances of the Planning Commission
and the Ministry of Finance, the
Ministry of Tourism & Civil Aviation
would undertake further development
of the aerodrome. In order to prepare
the cost cstimates of the project, the
State Government has bcen  requested
to carry out a survey of the balance
earth work required to develop the site
for the construction of an acrodrome.

(c) Yes, Sir.

Implementation of Reservation Policy
gin State Bank of Mysore

4478. SHR1 V. SREENIVASA
PRASAD : Will the Minister of FIN-
ANCE bc pleased to state :

(a) whether Government are aware
that the State Bank of Mysore is not
implementing the policy of reservation
in regard to promotion from lowest post
to highest post ;

(b) whether it is also a fact that
there is a backlog in all the direct
recruitment cadres and in all internal
promotional cadres ;

(c) the steps taken to clear the
backlog ;

(d) whether the management of the
bank correspondence negotiates from
time to time with All India State Bank
of Mysore SCIST Employees Associa-
tion (Regd.) Banglore for redressal of
their grievances ; and
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(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) The State Bank
of Mysore has reported that it is
implementing the policy of reservation
in promotions as per Government
guidelines.

(b) and (c) The State Bank of
Mysore has reported that there is some
backlog in the clerical’ officers caders &
that the Bank is taking steps to clear it.

(d) and (e) There is a Liaison
Officer in the Bank who attends to the
grievances of SC/ST employees of the
Bank. '

New Airport in Delhi Under
Construction

4479. SHRI} M. RAMGOPAL
REDDY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether a new airport in New
Declhi is under construction;

(b) if so, the time by which it is
likely to be completed;

(c) the funds allocated for the pur-
pose; and

(d) how far it will be useful to the
passengers and the aviation companies?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CWIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Yes, Sir.
A New International Passenger and
Cargo Terminal Complex is umder
construction in Delhi.

(b) The New Complex is expected to
be completed by October, 1985.

(c) The project was originally sane
ctioned in August, 1980 at an estitnateq
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cost of Rs. 63.95 crores. Conscquent
on escalation in the pricc construction
materials, the original cstimated cost is
likely to be exceeded, ’

(d) The new terminal will be able to
handle 3.3 million passengers in a year
with a pcak-hour handling capacity of
3300 passengers. It will have morc
counters for passenger processing, check-
in, health, immigration and customs and
larger conveyor belts for speedy baggage
clearance. It is expected that the pro-
blem of congestion at terminal buildings
will be eliminated with the commission-
ing of the New Complex.

Branch ;Licensing Policy Adopted:
by Reserve Bank of India

4480. SHRI SONTOSH MOIIAN
DEV : Will the Minister of FINANCE
be pleased (o state :

(a) the details of the branch-licens-
ing policy adopted by the Reserve BRank
of India;’

(b) the aumber of branches of banks
in the North-Eust;

(c) whether it is a  fact that in
several development blocks, there are no
bank branches; and

(d) if so, the steps being taken to
set up morc bank branches in the
region ?

THE MINISTER OI' STATE IN
THE MINISTRY OF FINANCE (SHRI
$.M. KRISHNA) : (a) The thrust of
the Reserve Bank of India’s branch
licensing policy for the period April
1982 to March 1985 is on improving the
availability of banking facilities in rural
areas with greater emphasis on ensuring
proper spatial distribution of bank
branch network. It aims to achieve a
coverage of at least one bank branch,
on an average, for a population of 17000
in the rural and the semi-urban arcas of
all the districts (on.the basis of 1981
Census) by the end of March 1985,
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(b) and (d) As on 30th Scptember,
1983, there were 977 branches of Com-
mercial Banks functioning in the States/
Union Territories comprising North.
Eastern  Region. Under the Current
branch licensing policy covering the
period April 1982 to March 1985, it is
proposed to open about 553 additional
bank offices in the rural/semi-urban
areas of North-Eastern Region to reach
the target of 17000 population on an
average by March 1985.

(¢) According to available inform-
ation there arc 21 blocks in the North-
Eastern Region which recmain to  be
provided with banking facilitics. These
blocks have special problems of difficult
terrain, lack of infrastructural facilities
ctc. The matter regarding opening of
bank branches in these blocks is, how-
ever, being actively pursued by the con-
cerned  Lead Banks and  the State
Governments.,
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Overdrafts by Statcs

4482. SHRI CHITTA MAHATA :
Will thc Minister of FINANCE be
pleased to state :

(a) whether it is a fact that some
of the State Governments have asked
the Centre to continuc the overdraft
facility for the Development of Statcs;
and .

(b) if so, the details thereof and
the actiqqr taken thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S.M. KRISHNA) : (2) The Plan
outlays of all the States for 1983-84
were fully financed by the States® own
resources and Central assistance, at the
time of their formulation, The States
should thercfore have no difficulty in
financing their developmental outlay.
Overdrafts arise due to temporary im-
balances in the flow of receipts and the
pace of expenditurec. Where overdrafts
arc persisting, discussions have been
held with the States to cxplore the
possibility  of reducing/climinating
overdralts.

(by Docs not arise.
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IO fadig deqra) & fair a0 =@
&Y g9 9T R0 AfT FT YT F]JT
2; =it

:

(@) wea® TST-IHIT FIA I
geqraY ST AF0 F) oagrw & w9 A
fegadY gavfa gar & ar @ § - 94X
acgae) sE1Tr F4r & 7

faw sxwa & wyg AN (Wt
Q8. qH. F) : (F) AR (@) g
owfad &t 91 @ § WL FAr-9EA @
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Malntaining of Manning of Tech.
Asstts. in J.C.B.

4484. SHRI HIRALAL R. PAR-
MAR : Will the Minister of DEFENCE
be pleased to refer to the reply given to
Unstarred Question No. 2194 dated
4 Mareh, 1983 regarding maintaining of
manning of Tech. Assistants in J.C.B.
and state ;

(a) whether vide No. A25209/CAO/
P-2 dated 11.11.1983 the authorities
have imposed restrictions on forwarding
the applications of Technical Assistants
recruited through U.P.S.C. against the
direct recuit quota of 80 per cent;

(b) whether since 1966 to March
1983, out of 137 Technical Assistants
recruited through U.P.S.C., 55 Techni-
cal Assistants had resigned and Depart-
mental candidates of fifteen years in
the present posts eligible for thc pro-
motion are not getting promotion
avenues due to 20 per cent quota given
in Recruitment Rules;

(c) the reasons why the authorities
do not raise departmental promotion
quota from 20 per cent to 80 per cent
for the promotion to the post of Tcchni-
cal Assistants and 20 per cent for the
direct recruits; and

(d) the proposals of Government in
this regard, indicating details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) No, Sir. Note
No. A/25209/CAO/P-2 dated 11.11.1983
merely brings to the notice of amploying
office the rule position as given under
article 67 of CSR (Vol. I) regarding
forwarding of applications from serving
Techanical  Assistants for outside
appointments,

(b) There is no departmental can.
didate with more than 1§ years of
service in the feeder grade who has not
yot beco promated.

(c) The recruitm:at Rules for the
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Cipher Bureau promulgated on 25.10.1980
were framed in conformity with the
guidelines issued by thc Department of
Persannel & AR in May, 1979. Accord-
ing to them, the field of consideration
for promotion in the feeder grade should
normally range from 3 to 5 times the
number of sanctioncd posts in  the hig-
her gradc for the departmental candid-
atcs. In this case, the number of
authoriscd strength in the fecder grade
is only 53, whereas the posts available

for departmental promotion come to
28,

(d) Docs not arise.

qgza wwg & fag \agd
w1 fawra

4485. &t waE faw AygsT : Far
97z @iz AT fanma @ ag
qATH FY F F £ ¢

(%) #a1 fagiz & g9 FFqTm
fasr &1 gearag WA 0F R
W & frar aT feaa 2

(=) afz &, @ Far qdzd &'
agrar 3 F1 2foz & IFT F7 AT
g AT F fRard g IAE FU
fa®ra £3F a1 CF 7T T4A ¥
&7 ¥ favrg @ F1 & arfs Aqre
TTA FIA AT AW @gr 9 fammw

FT AT ;

(m) afz gi, a1 g9 g9 & wv
%37 IBIC AC § AT IAX WT q%
fegaY gafergd §; X

(=) afz adi, a1 3% war s
k17
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qqzx wie Aae faAmAA Aa@a
& g wet (W T wrEw o) o
Aiergrer ot fagry & qdf wErIw
fadr &1 gegg B, fags wuvmyd
gded swiarfs gxwar g3yt gaara
¥ fawrg & fyg fAwflxa a7 camm
qferaY”’ & mfaa feg ag & & &
uF o7 &1 aqife, &g qgea fawm
¥ qrg Siderd & fasrg & fag £15
faferez sweame agf &

g1 we Wit aaf qv Awe WA &
ferg o § erere edqw o) wqromr

44%6. ot ey wif mifan : @
adzq oYt arre famma wiA) og qamd
%) Far w3 fif

(%) war ag gx } & qowra &
qIT-AT O17 AT QFEAT AT A
vef ®) 3@F g YT FIFT A qX A
% UL &9q wrfaq £ w AT
LIl #H

(=) afz g, @) qegeard) sotur
w1 g WX g9 9T FT GIFIT ®Y
wq1 gfafgar §; dix

() AT § @ qT K AT
exrfaa &3 fear Irqar AT 59 gay
# GUHIT FIU ISIT TQ 9 FIA] 1
sayrEqr 8 ?

qgza gt am< fagaa weviMa
& von wet (o gty wran at) ¢
(%) s, g

(&) 7w & oF wfgs wfeqms
WHATY qAT-A6 W & qfr-zqraa
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() Ao & uwk & gfaeqreq &
AMAT Y F§ AT KT ENITAT Y ) q®
tqe &1 9777 ®T faqr qar g awr
Hfa 1 afewgam w3 faar qar &0
e ¥ fanig & fag a9 W@
wazifse fafae, mfaagran,
(TIT FIFTT &1 0% ITA) O 9GR_T
¥ fzg g & ¥ A faafo
fewr gro fwfo @A §ac 6
TR

Pay Charges by Government After
Take-Over of Katihar Jute Mills

4487. SHRI D, L. BAITHA : Will
the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that after
the take-over of Katihar Jute Mills,
various charges on the mill to be paid
by the Government arc still pending
although quite long time has e¢lapsed
after take-over;

(b)_if so, the details of “thc amount
to be paid indicating the names of the
parties;

(¢) whether it is also a fact thata
number of jute traders have not receiv-
ed payment for the supply of jute to
the said Mills despite their several
representations with the result they are
facing great hardship;

(d) whether it is also a fact that
even Claims Commissioncr has not been
appointed as yet for considering their
claims; and

~w
(e) if so, the reasons therefore and

the date by which the payment is ex-
pected to be made to the jute
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) The Central Govt. has
nof taken over the Katihar Jute Mills,
Katihar,

(b) to (e) : Do not arise,

Import ‘of Marble Slabs Containing
Main Calelum Carbonate

4489, SHRI MOOL CHAND
DAGA : Will the Minister of COMM.
ERCE be plcased to state :

(a) whether it is a fact that marble
slabs containing mainly calcium car-
bonate 80 per cent to 95 per cent have
been allowed to be imported;

(b) if so, the date of orders to
import and the quantity imported—
giving the particulars of parties which
imported; and

(c) whether the above import was
allowed for sale in thc market ?

THE MINISTER OF STATE TN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RAJAN
LASKAR) : (a) to (e) Import of marble/
marble slab is allowed undcr OGL by
all persons. No import licence is re-
quired to be issued for this purpose,

Imported marble can also be sold
to any person.

Vacancies In Posts of Directors of
Nationalised and Non-Nationalised
Banks

4490. SHRI K. LAKKAPPA :
Will the Minister of FINANCE be
pleascd th state !

(a) the number of vacancies existing
at preseat in the posts of Directors of
nationalised banks and non-nationalised
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(b) the dates from which they are
lying vacant and reasons for thc same;
and

(c) the steps being taken to fill up
the posts of Directors in the above
banks ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (c) A State-
ment indicating number of vacancies of
Directors on the Boards of Directors of
the 20 Nationalised Banks and the dates
from which the vacancies exist is
attached. Steps are being taken to fill

up these vacancics.

As regards vacancies of Directors on
the Boards of Nationalised Banks, the
Reserve Bank of India have rcported
that out of the existing strength of 209
Directors excluding Chairman and
Reserve Bank of India nominated Addi-
tional Dircctors there were 107 vacancies
of Directors in 27 banks as per the
records availablc with the Reserve Bank.
These vacancics arose mainly as a result
of the recent change in law on account
of introduction of new sub-section (2A)
(1) to section 10A of the Banking
Regulation Act, 1949 w.e.f. February 15,
1984. Steps are being taken by the
concerncd Non-nationalised Banks to
co-opt new persons as Directors in
accordance with their  Articles of
Association and the provisions of
scction 10A of thc Act 1bid pending
clection of new Directors in their next
Annual General meetings as provided
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17 CHAITRA 3, 1906 (SAKA)
Statements
Stateme'nt Indicating the numben of ¥ acancies of Directors in Nationalised Banks
.. No. Name of the Bank Interest to be Number of Since when
represented vacancics
1 @ ) @ )
1. Central Bank of India Workers 1 .
2. Bank of India Workers 1 .
3. Punjab National Bank 1. Workers 1 ¢
2. Non-workmen employees 1 1.8,79
of the bank
3. Farmers 1 10.5.83
4, Bank of Baroda Workers 1 .
s. United Commercial Bank 1. Workers 1 .
2. Non-workmen employees 1 1.2,84
of the bank
6. Canara Bank Workers 1 .
7. United Bank of Bank 1. Workers 1 .
2. Non-workmen of 1 1.1.83
8, Dcna Bank Workers 1 .
9, Syndicate Bank . Workers .
’ 2. Non-workmen employees 1 2.11.81
of the bank
3 Chairman & Managing 1 26,2.84
Director
10, Union Buank of India Workers 1 .
11. Allahabad Bank 1. Workers 1 .
2. Depositors 1 22.3.84
12, Indian Bank 1. Workers 1 .
2. Workmen employees of 1 1.4.82
the bank
13 Bank of Maharashtra 1. Workers 1 ¢
2, Depositors 1 30.6.82
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1) (¢3) 3) 4) %)
14, Indian Overseas Bank . Workers 1 *
. Farmers 1 14.6.82
3. Non-workmen employees 1 3,9.81
of the bank
15, Andhra Bank . Workers I *
. Non-workmen employecs 1 .
of the bank
. Workmen employces 1 *
of the bank
16. Corporation Bank . Workers 1 *
. Non-workmen employees 1 .
, of the bank
. Workmen employees of 1 *
thc bank
. Farmers 1 21.03.13
17. New Bank of India . Workers 1 o
. Non-workmen employees 1 *
of the bank
. Workmen employees of 1 *
the bank
. Chairman and Managing 1 13.12.83
Director
18. Oriental Bank of . Workers I *
Commerce . Non.workmen employees 1 .
of the bank
. Workmen employees of 1 .
the bank
. Chairman and Managing 1 10.10.83
Director
19. Punjab and Sind Bank . Workers i .
. Non-workmen employees 1 .
of the bank
. Workmen employees of | .

the bank
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1) (2 3) ) 5)
20. Vijaya Bank 1. Workers 1 ¢
2. Non-workmen employees 1 *
of the bank
3. Workmen emplhyees of 1 .

the bank

4. Chairman and Managing
Director

1@ @Term of Chair-
man & Manag-

ing Director

expires on
22,3.84
Action to fill this

post is in hand.

* This vacancy has not been filled up by Government so far,

Increasing Unrcst of Workers of ITDC

4491, SHRI C.T. DHANDAPANI:
SHRI K. ARJUNAN :
Will thc Minister of TOURISM

AND CIVIL AVIATION be pleased to
state

(a) number of workers, suspended,
service terminated/dismissed during the
last three years in India Tourism and
development Corportion ;

(b) year-wisc, Unit-wise, Division-
wise, Hotel-wise break-up of the figures;

(c) the reasons for increasing unrest
in ITDC ; and

(d) the steps being taken to Contain
Labour unrest in ITDC ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (d)
Necessary information is being collected

r

and will be laid on the table of the
House.

Export of Rice, Arhar Dal and Suagar to
Middle East Countries

4492, SHRI SATYENDRA NA-
RAIN SINHA : Will the Minister of
COMMERCE be pleased to state :

(a) whether any agreements have
been concluded recently with countries
in the Middle East for the export of
essential articles like rice, arhar dal and
sugar ;

.(b) if so, the details thereof ; and

(c) whether the prices of these
articles have increased due-this export ?

THE DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) No, Sir.

(b) and (c) Do not arise,
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Five-Star Hotels at Patna and other
Places

4493. SHRIMATI KISHORI
SINHA : Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state :

(a) wheher there is any proposal to
build five star hotels at Patna and other
places of tourist interest to attract more
foreign tourists ;

(b) if so, the details thercol ; and

(c) if not, the steps being taken to
bring at par backward tourist interest
spots with those like *‘Taj”’ and
*«Qutub’’ ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) und (b)
10 hotels of five-star category have been
approved at Bombay, Delhi, Madras,
Bangalore and Goa and are in various
stages of constructian. No proposal for
construcuion of a 5-Star hotel at Patna
cither in the private or in the public

sector has been received so far.

(c) The development of tourist
centres is a continuos procuss through
the combined efforts of the Centre, the
States and the private scctor. Steps have
been taken for development of travel
circuits, 41 of which have alrcady been
identified.
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_Forcign Travel Scheme and Neighbourhood
Travel Scheme

4494. SHRI K. T. KOSALRAM :
Will the Minister of FINANCE be

pleased to state :

(a) the details of the Forcign Travel
scheme and the Neighbourhood Travel

Scheme ; and

(b) the number of persons who
have availed of these two schemes during

the past thrce years ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) The information
is given in the enclosed Statement.

(b) The number of persons who have
availed af FTS and NTS scheme during
the past threc years are given below :

Year FTS NTS
1981 1,26,391 16,558
1982 94,109 13,826

»
1983 1,27,235 52,750

Statement

Details of Foreign Travel Scheme (FTC) and the Neighbourhood Travel Seheme (NTS)

Neighbourhood Travel Scheme

Foreign Travel Scheme
(FTS) (NTS)

1. The Scheme : Any person resident in India
(other than foreign nat'ionals.
including Nepali nationals, resi-
desit but not permanently resident

Any person resident in India
('othcr than foreign nationals,
including Nepali nationals, resis
dent but not permanently resi.
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in India) irrespective of his age,
is eligible to undcrtake a visit to
foreign countries (other than
Ncpal and Bhutan) onge in two

calendar years with an cxchange
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dent in India), irrcepective of
his age, is cligible to visit one or
morc countries in the following
group of countries, viz. Bangla«
desh, Burma, Malayasia, Mals

release of US § 500/,

2. Eligibility
and return ticket

India through any Airline or

Shipping Company.

One should hold valid passport

dive Islands, Mauritius, Pakistan
Seychelles Islands and Sri Lanka
once during each biennivm
consisting of two calendar years
from 1.1.1981 onwards with a
foreign exchange 1eleage .af
US § 250/-.

Once should hold valid passport
in and return ticket booked in
India through any Aijrline or
Shipping Company. .

FTS and NTS cannot be combincd for one single visit. The release of foreign
exchange under FTS and NTS is not allowed to bc combined with visit abroad on
export promotion and other busincss grounds and with Haj Pilgrimage.

FNare-geAYET & W qrAle dw gren
faafea fwgqr war wo

4495, ot g0 Am ¢ Far fuaw
a9 ag FATA * T4 FIA

(%) Afrara-seargr & gt
qF I 1983-84 & DA a{&T FY
@ & A @A aw M FFA
feasdt wrufy & ®ma faafia fsc 1o
aqr 9% ¥ fwad wfagy gaufa &
= wemiEr fax & faafa feg 7g;

(@) a1 I¥7 &% gIT AAHISI
¥ faafea feg g wU 1 gaufa
TEgx w9 §; R

() afx gi, @t 3%7 I U W
fad ¥ onfor warrfer 3 om fe=fra

& 71 gfafzaa Fr oy & fag
3% WA w1 faare v wrgavgy
®W w1 ¢ faad f& e qgfear s
ATH IEG ¢ A Y fyer @3 ?

faw wrmm & wem wed (o
Q. QH. T : (§) AAlGTT  weRET
o AT JIFT IF Y FGIGAT 26 AIH,
1983 #1 g a1 fegeay, 1983 &
S5 AT WATW a6 A QA RUKIAL
1 T 2.95 A1 TAY F MW Gfwa-
feg 33, foad § 2.70 arE s9Q
(91.5 afama) & mu weaigr fas.
& arargafaay § qiz ¥

(& wtx () : agafa astEe
geater & Mg g aw gia fag
g wwt & wewer, fod w5 Rym
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sfwn g faarez ds & wal W
fawarT #37 & wara fed a1 @ § )

Trade with Isra¢l by Private. Companies

4496. SHRI E. BALANANDAN :
Will the Minister of COMMERCE bhe
plzased to state

(a) the Indian private companles
doing trade with their countcrwparts in
Israel; and

(b) the annual turn-over of trade
with them for the last five years ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) Government
does not keep an account of trade
company-wise.

Vislt of USS “WHIPPLE"”---of
Americans 7th Fleetfat Cochin
Port

4498. SHRI INDRAJIT GUPTA :
PROF. RUPCHAND PAL :

Will the Minister of DEFENCE be
pleased to state :

(a) whether *USS Whipple'’—of
the American 7th Fleet—visited Cochin
Port on February 17/18th;

(b) whether the vessel was permitted
to anchor there for about 24 hours;

(c) if so, whether Gevernment have
given such facilities to US naval vessels
at other Indian ports also; and

(d) whether this is in conformity
with the principles of non-alingment ?

’

THE MINISTER OF DEFENCE
(SHRI R VENKATARAMAN,) : (a)
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(¢) and (d) No special facilities
have been given to any country inclu.
ding U.S.A. Recutine visits of this
nature of warships of friendly countries
take place subject to mutual concurrengpe,
Noting In the principles of Non-Align,
ment prevents recutine visits  of this
pature.

Increase in Prices of Coal and Commo-
ditics and Revenue Expected Therefrom

4499. PROF. MADHU DANDA.
VATE : Will the Minister of FINANCE
be pleased to state :

(a) whether Government had incre-
ased prices of coal and commodities
sold through the public distribution
system;

(b)hif so, the expected revenue
through this pricerise in 1984-85; and

(c) how it compares “with the total
revenues expected as result of 1984.85
budget ?

THE MINISTER OF STATE IN
MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) While raising
the coal prices in January this year the
Government did not increase the
price of soft coke used as, domestic
cooking fuel. The issue price of rice
was raised, effective from 16th January,
1984 and of levy sugar, effective from
1st February, 1984.

(b) Theincrease in the administered
p_rices will not lead to any extra revenue
to Government.

(c) Does not arise,

Investigation Conductcd on Golden
Tobacce Company °

4500. SHRI R. MUTHUKUMARAN :
Will the Minister of FINACE be
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(a) the outcome of -various investi-
gations and raids conducted on Golden.
Tobacco Company, details thercof ;

(b) the investigations pending on
Golden Tobacco Company account on
tax avoidance and tax evasion ;

(c) whether Government have issued
cxcise duties decmands on  Golden
Tobacco, if so, dctails of all such
demands and whether the company has
made payments against outstanding ducs;

(d) whether in spite of various ine
vestgations, Golden Tobacco Company is
marking their brands of cigarattes with
much lower prices on packets compared
to prices of other brands sold in the
market with a view to denying the
Exchequer the legitimate revenue ; and

(e) have Government taken a study of
the methods adopted by Golden Tobacco
Company for their pricing and distribu=
tion of their products, if so, details
thereof and if not, whether there is any
proposal to do so ?

THE MINISTER OF STATE IN THE
MINISTRY 'OF FINANCE (SHRI S,
M. KRISHNA) ; (a) to (¢) Information
is being collected and will be laid oa
the Table of the House.

(d) and (e) Pricing and distribution
nicthods of an asscssee may have some
relcvance for purposes of assessment and
collection of Central Excise duty when
such levy is ad volorcm, Cigrette is no
longer subject to ad valorem rate of
Central Excise duty. Presently, duty is
specific. The slabs of such specific
duly ~arte relatable to ‘adjusted
sale price’ of the cigarctics as d.fiened
in Notification No. 211/83-CE dated
4.8.1983. There are some reporis of
sales cigareltes in retail at prices
higher than those printed. The sale of
cigarettes at prices higher than those
marked on packages is violative of the
provisions of the Standard of Weights
and Measures (Packaged Commodities)
Rules, 1977, responsibility for eaforce-
Weat of which rests with the Stas
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Governments and the Uaion Territory
Administrations. It has becn reported
that action has been initiated by some
of the State Gov:rnments in this
connection.

The question of separate study of
the mecthods adopted for pricing and
distribution by this Company or any
other cigarette company does not arisc
except to the extent it may the necessary
for or revsaled in the course of the
investigations in hand, .

Demand for Bonus from Employees of
Statc Bank of India

4501. SHRIMATI SUSEELA
GOPALAN : Will the Minister of
FINANCE be pleased to state :

(a) whether th: State -Bank of India
LEimployces have demanded bonus and
have started agitation ;

(bj if so, the reasons for not grant.-
ing them bonus when omployees in
other banks have te:n granted bonus ;

"and

(c) when Government propose to
take a decision in this regard and
concede to the demand of the workers ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) :(a) 1o (c) The
employees of State Bank of India, likc
those of order banks, arc b:ing regularly
paid statutory bonus as per the
provisions of ths Payment of Bonus
Acl 1965. The employzes of State Bunk
of India had how:ver raised an
Industrial  dispute und demanded
payment of two months substantive pay
as customary bonus. The Central
Government Industrial Tribunal, Madras
has recently given an Award in favgue of
empleyces. State Bank of India has
filed a writ petition before the High
Court of Madras challenging the Award
of the said Tribunal. The All {ndia
State Bank of India Staff Federation had
given a call for one .day's strike on 1st
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March, 1984 aginst the decision of State
Bank of India to challenge the Award
in the High Court. The matter is sub-
Jjudice.

Incrested in Acrcage!Under Rubber
Cultivation in Kerala

4502, TROF. P. J. KURIEN:

Will the Minister of COMMERCE
be pleased to state :

(a) whether there has been  increase
in the acrcage under rubber cultivation
in Kerala during the last four years ;

(b) if so, the annual incsease thereof;

(¢) whether it corressponds to the
Plan in this rcpard ; and

(d) if not, the special steps taken
to increasc the acreage in accordance
with the Plan ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) Yes, Sir.

(b) Estimated increasc in area under
rubber was 8,900 hectares during 1980-81
9,7000 hectares during 1981-82, 8,200
hectares during 1982-83 and 8,000
hectares during 1983-84.

(c) Increrse in arca was more than
whalt is envisaged in the Sixth Plan.

(d) Docs not arise.

Financial Assisstance to Unemployed
Youths

4503. SHRI N. DENNIS : Will
the Ministcr of FINANCE be pleased to
state the steps taken to ensure the easy
payment of financial assistance unemp-
loyed youths by the nationalised banking
institutions without any demand for
security ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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S. M. KRISHNA) Presumably the
refcrence is to the sch:me for the Self-
Emyloyment of the Educated Unemploy-
ed Youth formulated by the Ministry of
Industry in 1983. Following steps have
been taken to ensure smoother flow of
credit assistance from banks under the
scheme:

1. The banks have been advised to
vest Branch Managers with adequ-
ate discretionary  powers to
sanction loans under the scheme
without refcrence to higher
authorities ;

2 The Branch Managers are (o0
dispose of the proposals within
14 days from the date of their
receipt ;

3. Review mectings have been taken
at the Reserve Bank of India and
Government  levels  to sort out
problems faced in the implement-
ation of the scheme ; and

4. The bunks have bzen advised to
convene Stalc Level Bankers
Committce and District Levcl
Consultative Committee meetings
and fix bank-wise/branch-wise
targets to be achieved. The
Reserve Bank of India has also
issued instructions to the banks
to this effect.

Pnblic Sector Banks Helding Authorisa-
tion/Licences for Opening Offices Till
" April, 1983

4504. SHRI ERA ANBARASU :
Will the Minister of FINANCE be
pleased to state :

(a) the names of public sector banks
holding  authorisations / licences for
opening offices at 5946 centres, as at the
end of April, 1983 ;

(b) whether all these centres have
got the offices of banks of now ; aad
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(c) If so, the State-wise break-up
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (c) The
current branch licensing policy of the
Reserve Bank of India covers the period
April 1982 to March 1985. According
to available information as at the end
of March 1983, the public sector banks
including the Regional Rural Banks
were holding 5477 licences’ allotments
for openinig offices. Bank group-wise
details are given below :
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Bank Group No. of licences/
allotment helds
as on 31.3.83
1. State Bank of India 463

11. Associates of State

Bank of India 169
111. 20-Nationalised Banks 1286
LV. Regional Rural Banks 3559

Total I to IV 5477

During the pcriod April to June 1983
for which data are available, 727 oflices
were opened by these banks. State-wise/
Union Territory-wise details are set our
in the statement attached.

Statement

Statement showing the State-wise/Union
Territory-wise number of offices opened
during the period April-June 1993 by 1he
State Bank of India, Associates of the
Staie Bamk of India 20-Nationalised
Banks and the Regional Rural Banks

State/Union Territory Number of

offices opened

1 2
1. 'Andhra Pradesh 100
2. Assam 10

3. Bihar 26
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1 2

4. Gujarat 45
5. Haryana 27
6. Himanchal Pradcsh 10
7. Jammu & Kashmir 12
8. Karnataka 47
9. Kerala 20
10. Madhya Pradcsh 60
11. Maharashtra 49
12. Manipur 1
13. Meghalaya 1
14, Orrissa 21
15. Punjab 35
16. Rajasthan 45
17. Sikkim 4
18, Tamil Nadu 57
19. Uttar Pradesh 124
20. West Bengal 23
21. Dalhi 8
22, Goa, Daman & Diu 1
23. Pondicherry ] 1
Total 727

Loans to Tribal karmers in Rajasthan by
Nationalised Banks and Rural Branches
of Punjab National Bank

4505. SHRI SOMJIBHAI DAMOR :
Will the Minister of FINANCE be
pleased to statc :

(a) whether Government are aware
that the nationalised banks and Rural
branches of Punjab National Bank are
denying loans at concessional rate to
interest of tribal farmers in Rajasthan;
and

(b) whether Government propose to
enquire into this and issue necessary
instructions to the defaulting banks so
that Prime Minister’s Programme is
implemented? :

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
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S.M. KRISHNA) : (a) and (b) Govern-
ment are not aware that the Nationalised
Banks and Rural Branches of Punjab
National Bank are. denying loans at
concessional rate of interest. of tribal
farmers in Rajasthan.

Whenever any specific complaint is
received in respect of irregularities in
the functioning of banks the matter is
got looked into with a view to taking
appropriate corrective action.

w26 qQT NN ®IAT AN

4507. =it arfes waax : w17 faa
w1 ag g3 F FO S fa

() #at gIFIT &1 AT TF qT
a1 ;T fearar war @ fir 39 a9 35
oy Az A w7 12§ foeg A
=& agy frar strar }

(wr) afz zf, @1 391 @ FIW &
i &Y T wgfasig & 0f §;

() afz g, at @1 awwT 7,
fadg ®q & wiHTm & ¥ T2 A6
%2 G2 %1 &) IAg A§ AV SO0
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grardr & &0 w3 fagqr sng ;M

(%) afz gt, av deqad Frar ar
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T #T feg ey 1 AF ArAA W
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3. I FAT & ITAIT § g2T qQ
Fga Arafex &F qMITA A H
aftaga qasr s13f ¥ I3 § FgIAAT
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1979 ¥ 1982 7% GlzAIEAT AT ©1 WA
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Indian Chamber of Commerce's Scheme

for Agro-Based Exports

4508, SHR1 BALASAHEB VIKHE
PATIL : Will the Miuister of COMM.
ERCE be pleased to state:

(a) whether it is also a fact the
Indian Chamber of Coummerce have
suggested for a scheme of agio-based
exports;

(b) whether it is also a fact that
ICC have suggested for reduction of
interest rate for export credit;

(c) the other suggestion made by
ICC; and

(d) the steps taken by Government
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR): (a) to (d) The FICCI has
been making suggestions for increasing
exports of agricultral commodities.
Among these suggestions have been
requests to reduce the rate of interest
applicable to exports which is not
possible in view of scarce resourcs
position. However, no specific proposal
has been received recently from FICCI]
in this coancction,
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News Item Captioned Dollar Racket at
Delhi Airport

4509. SARI RAJ NATH SONKAR
SHASTRI : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether attention of Government
has been drawn to the news item
“Dollar Racket at Delhi Airport"’
appeared in thce ‘Indian Express on 3
March, 1984;

(b) if so, has any investigaion been
carried out in the paucity of dollars at
Delhi Airport and the irregularitics
nefarious committed by officials of the
State Bank of India and the possible
involvement of the, Private loaders, and
if so the outcome thereof; and

(¢) whether his Ministry purpose to
transfer all the officials of State Bank
of India from Palam Airport and pres
cribed a short tennure over there ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S.M. KRISHNA) : (a) Yes, Sir.

(d) State Bank of India has informed
Government that only Indian residents
going abroad are permitted conversion of
an amount upto a maximum of Rs. 200
into forcign currcncy at the time of
their departure from India. The Buank
is required te issue forcign currency
notes and coins to all such outgoing
passengers against Indian currency in
terms of the instructions issued by
Reserve Bank of India to the authorised
dealers in forcign cxchange. Although
the resident Indian passengers should be
able to avail of thc above mentioned
conversion facility in the currency of
their own choice. Satat Bank of India
has been experiencing difficulties in
giving them US Dollars on account of
acute shortage of this currency, particu-
larly in small denominations. With a
view to mitigate hardships faced by
outgaeing resident Indian passengers, the
State Bank of India has been trying to
mobilise (in small denominations) US
Dollar currency thaough- purchase from

CHAITRA 3, 1906 (SAKA)

Written Answers 150

other banks. State Bank of India are
also importing US Dollar currency notes,
particularly of small denominations with
the permission of Reserve Bank of

. India.

Generally individual rceeipts are
issued covering purchase of foreign
exchange at Palam Airport Exchange
Bureau. However, in the case of a family/
group travelling together, a relaxation
has bcen permitted to give a collective
receipt for expediting transactions. In
these collective receipts, particulars of
all the passengers are noted simultan-
eously bank’s offlicers also verify their
boarding tickets. The bank have also a
system of periodical surprise inspections
where under senior officers verify the
authenticity of transactions carried out
by their staff at Palam.

State Bank of India is providing
suffidient small denomination Indian
currency notes and small coins so that
the balunce is refunded to the

passengers.

Information available with Govern-
ment does not support the involvement of
private loaders in any foreign exchange
recketecring.

(c) Government have advised the
public sector banks to regulary rotate
the officers and the clerical employecs
after an interval of 3 years and 5 years,
respectively. However, a tenure of one
year stay has becen laid down for posting
at Palam Airport Exchange Bureau.
Duties of staff at Palam Airport
Ecxhange Bureau are rototed . cvery
month from night to day shift and/or
arrival to departure counters regularly.
As the work involves knowledge of
dealing in foreign currency of diffcrent
countries, it is not considsred feasible
in the interest of smooth working of the
Bureau to transfer all the officials
en-bloc.
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Setting Up of High Powered Defence
Conuncil

4510. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
DEFENCE be pleased to state :

(a) whether it is a fact that a high
powered Defence Council has been set
up recently ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRIK, P. SINGH DEO) : (a) No,
Sir.

(b) Does not arise.
-Consitution of Tobacco Corporation

4511, SHRI P. RAJAGOPAL
NAIDU : Will the Minister of COM-
MERCE be pleaced to state :

(a) whether there in any proposal
with the Government to constitute
Corporation ;

(b) if so, when it will be done ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE _(SHRI
P. A. SANGMA) : (a) No, Sir.

(b) Does not arise.

Regular Post to Causal Works in Ministry
of Finance

4512. SHRI NIHAL SINGH : .Will
the Minister of FINANCE be plkeased to
state : ‘

(a) the number of casual workers in
his Ministry who have completed 240
days during the last three years as on
29th February,1984;

(b) whether it is a fact that some
casual workers, who on completion of
minimom period of 240 days were given
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group ‘D’ posts on ad hoc basis insteall
of on regular basis in the Banking
Division as contemplated under Depart.-
ment of Personnel and Administrative
Reform O.M. No. 49014 (4)/77 Estt. (c)
dated 21st March, 1979 and No, 4914(3)
83 Estt. (c) dated S5th January, 1984 ; .

(c) if so, the number of such workers
during the last three years and by when
they are likely to be absorbed in regular
posts ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) The number of
casual Workers in the Ministry of
Finance (Headquater Es#. ) who have
completed 240 days each of last three
years as on 29th Fecbruary 1983 is
66.

(b) and (c) The services of daily
wage labources are regularised in terms
of orders issued by Department of
Personnel and Administrative Reform on
the subject i.e. subject to eligibility of
the casual worker and depending upom
availability of regular vacancies. Five
persions previously employed as casual
labourers in the Banking Division of
this Ministry were appointed as ad hog¢
peons in 1980 and 1981 against the
vacancies resulting from promotion of
educationally qualified Group ‘D*
employees to the grade of LDC on short-
term basis in terms of Decpartment of
Personnel & Administrative Reform's
O. M. No. 49016/3/79-Estt. (c) dated
19th February, 1980. The question of
Personnel & Administrative Reform's
O. M. No. 49014/4/77 -Estt. (c), dated
21st March, 1979 and 0. ‘M. No 49014/
3/83 Bstt, (c) dated Sth  Janurry,
1984.

ITDC to Construct Modern Dharamshala
at Puri ia Orissa

4513. SHRI MANMOHAN TUDU:
Will the Minister of TURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether India Tourism Develop-
ment Corporation has taken up the
works for the construction of a modern
Dharamshala at Puri in Orissa ;

(b) if so, the progress made so far
for the construction of that Dharam-
shala ; and

(c) the expected time of the com-
plction of the construction work ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN): (a) to (c)
ITDC has no proposal to construct a
Dharamshala at Puri in Orissa. However,
Bhartiya Yatri Avas Vikas Samiti, a
registered Socicty set up by the Dcpart-
ment of Tourism, has a proposal to put
up a Yatrika at Puri in Orissa at an
estimated cost of Rs. 10.42 lakhs.

Smcoth Access for Visitors to Viveka-
nada Rock Memorial

41514, DR. KARAN SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleascd to state :

(a) whether  Vivekananda Rock
Memorial near Kanvakumari has deve-
loped into a major tourist attraction

(b) whether visitors to the Memo-
rial are encountering difficulties due to
the obstructive attitude of some local
fishermen ; and

(b) if so, the steps Government are
taking ensure safe and easy access to
this important monument ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR.-
SHEED ALLAM KHAN) : (a) (o () The
Vivekananda Rock Mcmorial at Kanya-
kumari is visited by tourists, both
sinternational and domestic, The tourist
ometimes are reported to. haves
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experienced difficulties in visiting the
Memorial. This matter however falls
under the purview of the State Govern-
ment and is being no doubt looked into
by them.

Vayudoot Service to all functioning Alr-
ports in Gujarat

4515. SHRI R. P, GAEKWAD :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it a fact that Govern-
ment had decided in principle to extend
the “‘Vayudoot’’ scrvices in the country;

(b) if so, the efforts made till date
to inter-connect all the nine functioning
Airports in Gujarat cither by Indian
Airlines or by *‘Vayudool'® services ;
and

(c) the time by which all the above
Airports arc exdected to bc provided
wil‘h such services ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVI.  AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Yes, Sir.

(b) and (c) Indian Airlines is
operating to Ahmedabad, Keshod,
Bhavnagar, Bhuj. Jamnagar, Porbandar,
Rajkot and Vadodra stations in Gujarat.
In addition, Kandla has been airlinked
with Bombay by a Vayudoot service.
Inter-connection of the nine functioning
Airports in Gujarat is not contemplated
it present.

avg g3 § Aadfexr gt feww
FIOER 39T 20-qA) KITEA T AN
fqafta ! uf waufy

4516. wit gw « wui : &
fawr ®N 7g FIX & FU W@
fe : ‘
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Mid-Air Collision Between Al and Thai
Planes over Bhopal

4517. SHRI T. S. NEGI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government’s attention
has been drawn to the ncar mid-air
collision between 1A and Thai plines
over Bhopal (Times of India, dated 25
January, 1984) ; and

(b) if so, full facts of the case and
results of inquiry made into the callous
episode ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Yes, Sir.



157 Written Answers

Government's attention has been drawn
to the press report, which appeared in
the Times of India, New Delhi dated
25.1.1984.

(b) There was no incident of near
mid-air collision betwecn Indian Airlines
and Thai planes. There was, however,
an incident involving reduction in time
separation betwcen and Indian Airlines
Airbus Flight 181 from Bombay to Delhi
and Cathay Pacific B 747 aircraft ovcr
Mandsaur (Madhya Pradesh) at flight
level 330, on 16th January, 1984. The
incident has becn investigated which
reveals that the separation between the
two aircraft was less than the prescribed
19 minutes. There was, however, no
danger of mid-air collision. as more
than 15 miles separation existed between
he two aircraft and neither aircraft
had taken evasive action.

Restrictions Imposed by Pakistan for
Export of Betel Leaves from India

4518. SHRI SATYAGOPAL
MISRA : Will the Midister of COM-
MERCE be pleased to statc :

(a) whcether it is a fact that the
Pakistan Government have imposed
restrictions for the eaport of betel leaves
from our country to Pakistan ;

(b) if so, the details thereof ;

(c) wheiher his Ministry has taken
up the matter with the Pakistan Govern.
m.nt through the Ministry of External
AfTairs 10 withdraw such restrictions :

(d) if so, the details thercof ; and
(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) to (e) While Govern.
ment is not aware of any recent measures
in Pakistan relating specifically to import
of betal leaves, the Pakistani policy of
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‘not allowing any imports from India
except through public sector agencies
like the Trading Coporation of Pakistan
still continuous. Government have taken
up the matter of restoration of normal
trade between the two countries on
several occasions with the Pakistani
authorities but discussions have remained
inconclusive.

Desire of West African Countries to Buy
Indian Drugs and Formu'ations

4520. SHRI NITYANANDA
MISRA : Will the Minister of COM-
MERCE be pleased to statc :

(a) whether somc African countries
have expressed their desire to buy Indian
drugs and formulations ;

(b) if sc, the names of those
countries and the value of drugs and
formulations expected to be sold to
those countries ;

(c) when formal proposals have
come from those countries ; and

(d) the steps taken to implement the
proposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.

(b) to (d) During the visit of a
delegation of the Chemicals and Allied
Products Export promotion Council to
some West African countries, viz.,
Cameroon, Gabon, Ivory Coast, Liberia,
Mauritania, Senegal and Upper Volta
in January 1984, possibilities of export
of drugs and pharmaceuticals were
discussed. These countries evinced
interest in the import of these products.
Further contracts and exchange of
information are necessary before concrete
proposals can be drawn up and imple-
mented.
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Revision of Fare Structure Between Gulf

Region and Trivandrum/Cochin Statement

Industry-wise Break up of

4521, SHRIE.K. IMBICHIBAVA: 100 per cent Export Oriented Units

Will the Minister of TOURISM AND
CIVIL AVIATION be pleascd to state :

1. Engineering 12
_ 2. Textiles 9
(a) whether Government arc aware
that the air passengers from gulf rcgion 3. Chemicals and Pharmaceuticals 12
Cochin and Trivandrum have to pay 4 F .
more fare in comparision to Bombay - Food and Agriculture 3
and Dethi ; and 5. Electronics 2
6.
(b) if so, the steps taken to rectify Leather !
this fare inequality ? 7. Minerals & Ore T
8. Miscellancous 4
THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR. —_—
SHEED ALAM KHAN) : (a) Yes, Sir.
Total 44

(b) The difference in the fares is on
account of the difference in the
distance.

State-wisc Location of 100 Per cent Export

Injts
100 Per Cent Export Units Orlented Units

. 1. Andhra Praeesh 1
4522. SHRI NIREN GHOSH: Will
the Minister of COMMERCE be pleascd 2. Bihar 1
to state : 3. Chandigarh 2
4. Goa 1
(a) the nuber of 100 percent export '
unit in the country ; 5. Gujarat 4
6. Haryana 3
(b) the dctails of the industry and 7. Jammu & Kashmir .
item covered by these units ; '
8. Karnataka s
(c) the details of the above State- 9. Maharashtra R
oy )
wise - 10. Orissa 1
THE MINISTER OF STATE IN 11. Punjab !
THE MINISTRY OF COMMERCE 12. Tamilnadu 6
AND IN THE DEPARTMENT OF 13. Uttar Pradesh 6
SUPPLY ° (SHRI NIHAR RANJAN
. I4. West Bengal 4
LASKAR) : (a) 44 uanits have been set
up upto 31-12-1983 under the scheme of
100 per cent Export Oriented Units.
Total 44

(b) and (c¢) A statement is attached. —_
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Floor Space Index For Construction
of Bullding in Pune Cantonment
Maharashtra -

4523, SHRI R. R. BHOLE: Will
the Minister of DEFENCE be pleased
to state :

(a) what is Floor Space Index allow-
ed for construction of buildings in
Pune Cantonment, Maharashtra and
how many new buildings per year were
built in 1979 to 1983;

(b) how many buildings were given
more than allowed Floor Space Index
and who were the President and Vice-
President of the Cantonment Board in
1979-1983; and

(c) whether any inquiry was made
for finding out the culprits who sanction-
e¢d more Floor Space Index for high
buildings?

THL MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) The Floor
Spac: Index applicable to Pung Canton-
ment is given in the Appendices ‘A’ and
‘B' laid on the table of the House.
(Placed ia library sce No LT 8000/84)

The number of new  buildings cons-
tructed during 1979 10 1983 is :

1979 5
193V 5
1981 4
1982 4
1983 41

(b) No Floor Space Index reguta-
tions existed till 24th Dccember, 1982,
The Cantonment Board has not sanction-
ed any plan in violation of Floor
Space Iadex.

The names of President and Vice-
President of the Board during 1979 to
1983 are given below :
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President

1979 Brig. T.R. Malhotra
1979 to 1981 Brig. M. M. Chopra
1981 to 1983 Brig. V. V. Dhavale

1983 onwards Brig S. K. Dey

Vice-President

1979 to Feb. 1981 Shri S. V. Ganla

Feb. 1981 Dec. 1981 Shri
Kedari

Prakash

As the Constitution of the Board
had been varied from December 1981,
there was no Vice-President since then.

(¢) Does not arise.

Import of Raw Cashewnuts

4524, SHRI A. K. BALAN : Will the
Minister of COMMERCE be pleascd to
state :

(a) whether Government are import-
ing raw cashewnuts at present;

(b) if so, the quality of raw cashew.-
nuts imported since 1980; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) Government do not undertake
imports of raw Cashewnuts. These
can be imported by Actual users
(Industrial), export houses trading houses
and Cashew Corporation of India.

(b) and (¢) The quantity of raw
cashewnuts imported during 1979-80 to
1982.83 is shown bclow:—
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Years Quantity (in tonnes)
1979-80 24222
1980-81 16280
1981-82 16057
1982-83 (Provisional) 896

Setting up An Ahir Regiment

4525. SHRI SUBHASH YADAYV :
SHRI M. RAMGOPAL
REDDY :

Will the Minister of DEFENCE
be pleased to state :

(a) whether itis a fact that there
has been reduction in the number of
Ahir in the Kumaon Regiment during
the recent past;

(b) whether the reduction has
adverse effect on the morale of Jawans
of the Army;

(c) whether there is any proposal
under consideration of the Government
to set up of an Ahir Regiment and if
not, what are the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO) : (a) No, Sir.

(b) Does not arise.

"(c) No, Sir. 1t is the policy of the
Governmcnt not to raise new regiments
oa Caste or conmmunity basis.

Stenographic Help to Officers

4526. SHRI SHEO SHARAN
VERMA : Will the Minister of
DEFENCE be pleased to refer to the
reply given to Unstarred Question No.
1149 on 29 July, 1983 regarding stenogra-
phic help to officers; and state :
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(a) whether by now the scale of
stenographers has been laid down :

(b) if so, the details thereof; and

(c) if not, the reasons for the delay
in laying down the scale and to remove
the marked disparity existing between
the service conditions of the Armed
Forces Headquarters Stenographers and
the Central Secretariat Stenographers
even when the Third Pay Commission
had observed in their Report that both
these services were at par withe cach
other ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO) : (a) and (b) No,
Sir. The question of laying down scale
for stenographic help to officers in the
Armed Forces Headquartcs and Inter
Services Organisations has been examined
but it has not been found feasible to do
s0.

(c) The work-load of a stenographer
varies with the nature of the job held by
a service personnel in  the Servicss
Headgarters/Inter-Services Organisation.
The stenographic assistance required by
the various officers, however is reviewed
from timnc to time by thz Standing Estab-
lishment Committees attached to the Head
quarters/Organisations. The question of
dclay in laying down scale of stenogru-
phers in Armed Forces- Headquarters
and Inter Services Organiations
does not arise in view of reply Lo part
(a) and (b) above.

The Third Pav Commission had
recommended parity in the matter of
various grades of stenographers and pay
scales between Armed Forces Headquar-
ters stenographers and Central Secre-
tariat Stenographers which has already
been established.

v
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Terms of Reference of High Level Facilit-

ation Committee

4527. SHRI G. BHOOPATHY : Will
the Mininster of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the names of members of the
high level Facilitation Committee and
its terms of refcrence;

(b) whether the Committee would
also examine the nature and extent of
facilities available at Airports and other
International Air-ports, if not the reasons
thercfor; and

(c) the number of meetings held so
far and when the report of the Com-
mittee is expected?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRT KHURSHEED
ALAM KHAN) : (a) The High Level
Committee on Facilitation was constitu-
ted on 20th December, 1968 by the
Ministry of Tourism and Civil Aviation
to deal with the problems on facilitation
in the spheres of air, sea and road
transport. It is a Standing Committce.
The composition of the Committee is
as follows: —

Secretary Civil Chairman
Aviation

Director General Member

Tourism

Director General of Member

Civil Aviation

Member (Customs) Member
Central Board of
Excise ane Customs

Joint Secretary, Member
Ministry of Home
Affairs

Director General,
Health Services
Director of Regulations
and Information, Member
Civil Aviation Secretary
Department

Member
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(b) The High Level Committee on
Facilitation examines the facilities
available at the airports to which in-
ternational flights operate.

(c) So far forteen meetings of the
High Level Committee on facilitation
have been held. This is a standing
committce constituted for the purpose of
dealing with facilitation problems in
coordination with other concerned
agencies. This Committee is not required
to submit a report.

Theft of High-Powered TAF Rockets
4523. PROF. AJIT KUMAR
MEHTA :

DR. A. U. AZMI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that a
number of high-powered I.A F. rockets
were recentlv stolen  during  transit
between new Gauhati and Alipurduar ;
and

() if so, the details thereof and
the action taken by Government in the
matter ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
and (b) On 13th February, 1984 a
consignment of explosive stores of
various types in boxes booked by an
Air Force Unit from Digharu to Alipur-
duar Railway Station left Digharu at
1500 hours. The stores were being
escorted by airmen. The wagons were
padlocked by the Air Force personnel in
the presence of Railway authorities and
then scaled by the Railways in the
presence of the Air Force personnel.
The train left New Bongaigaon at about
2345 hours on 15th February, 1984. The
seals and locks were found in tact when
the train departed from New Bongai-
gaon. The train reached Basugaon
Railway Station at about 0020 hours on
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16th February, 1984. At Basugaon
Railway Station, one of the cscorts
found that the sedl on one of the
wagons containing explosive was broken
and padlock missing On checking three
cases containing 18 Rocket were found
missing. The matter was immediately
reported to the Railway authorities and
formal FIR was-lodged at New Bongai-
gaon Railway Protection Force post. On
19th  February, 1984, Government
Railway Police personnel found two
rockets, each cut into two pieces near a
river which is about 500 to 600 mts.
trorn New Bongaigaon Railway Yard.
On 23rd February, 1984, on: rocket was
found in the river bed. Since then a
number of arrests have been made and
broken parts of most of the rockets have
been recovered. Police authorities are
continuing their investigations in the
matter. The Air Force authoritics have
also ordered a Court of Tnquiry.

Winding of Offices by Foreign Companies

4520. SHRI NAVIN RAVANI
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact there are still
some foreign companies, which have
stopped their business in India but are
still having their offices or establisment
in India ;

(b) if so, the names of such com-
panies and the reasons for having their
offices in India for such a long timc after
closing business ; and

(c) whether any target date has
been fixed by which they will wind up
their offices from India, if so, the
details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

S. M. KRISHNA) : (a) to (c) A state-

meat containing the list showing the
names of companies which are winding
up is attached, Those companies are not
engaged in any commercial cctivities any
more. They are under different stages of
winding up of their affairs in the
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country. Several lcgal, administrative
and procedural formalities have to be
gone through before a company can
finally wind itself up. In some cases
certain tax matters are pending before
courts and/or Appellate Tribunals. It is
not therefore feasible to fix any time
limit for their closure.

Statement

List showing the name of companies which
have opted to wind up their activities in
India instead of diluting their neon-
resident intercst to 40 percent as per the
directives issued to them under Section
29(2)(a) of the FERAS 1973

As on 31st December 1983
Since wound up :

1. A Johnson & Co. India A. B.
Calcutta,

[

. Andrew Chalmers (1) Ltd., Guntur.

3. Baker Perkins International Ltd.,
Bombay.

4, Bunge & Co, Ltd., Calcutta.

5. Columbia  Graphophone Co. of
India Pvt. Ltd., Calcutta.

6. Eli Lilly & Co. of India Inc.,
Bombay.

7. Van Rees India B. V. Calcutta.

Yet to wind up :

1. Coca-Cola  Export Corporation,
New Delhi.

2. Consolidated Pneumatic Tool Co.
Ltd., Bombay. (now known as
Chicago Pneumatic Holdings Co.
Ltud.).

3. 1. B. M. World Trade Corporation,
New Delhi.

4. Nestle’s Products (f) Ltd.,, New
Delhi.

5. Silbhetta Tea Seed Co. Ltd.,
Calcutta.
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6. Torrance & Sons Ltd., Madras.

7. Weedel (India) Ltd., Calcutta.

Racket in Demand Draft

4530. SHRI CHINTAMANI JENA:
Will the Minister of FINANCE be
pleased to statc :

(a) whether it is a fact that a big
racket in demand draft has becen uncar-
thed by the Income-tax Department in
Bombay recently ;

(b) if so, the details thercof ;

(c) thec number of Demand drafts
rackets which have comc to the notice
of Government during the ycar 1983-84
uptill now and the total amount
involved ; and

(d) thc steps Government propose
to take to bring an end to the activities
of such rackets throughout the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (b) Income-
tax Department conducted searches at
Bombay on 13.2.84 in the casec of 15
shroffs discounting drafts suspected to
represent unaccounted transactions and

' scized prima facie unaccounted cash and
bank draft of Rs. 12,26 lakhs approxi-
matcly. Prohibitory orders have been
issuced on Bank accounts and Fixed
Deposits freezing balances of Rs. 8.6
lakhs approximately. Two bank lockers
have been scaled.

(c) During the year 1983-84 similar
searches were conducted on 25.7.83 and
cash/bank drafts of Rs. 32.05 lakhs were
scized aad bank balances of Rs. 18.49
lakhs approximately werc frozen.

a——

(d) Tt is proposed to carry on such
searches periodically to mop up the
drafts. This will have a diterent
effect_on such activities.
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Ban on Export of Silver

4531. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is a ban on the
export of silver ;

(b) if so, whether it is a fact that
the ban on silver export was incflcctive
during the ycar 1983-84 ;

(¢) if so, the reasons therefor ;

(d) the total quantity of silver
exported to foreign countries during the

year 1983-84 ; and

(c) the steps being taken to imple-
ment the ban and to stop the illegal
consignment of silver ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR): (a) and (b) Yes, Sir. Export
of silver bullion_ silver sheets and plates
which have not undcrgone any process
of manufacture subsequeut to rolling are
banned for export from February,

1979.

(b) to (¢) No commercial export of
silver has been allowed in relaxation of
the ban. Government is aware that
silver is an item which can be smuggled
out of the country. The activity of anti-
social element involved in smuggling is
kept under constant rcview by the
Government and appropriate anti-
smuggling measures are taken in close
coordination  with the concerned
Ccentral and State Government
authoritics. The preventive and intclle.
gence  machinery of the Customs
Department has been rcinforced in the
vlunerable areas in terms of manpower

equipment,
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Reservation for SC/ST in the Grade of
Section Officer and Under Secretary in
CSS Cadre

4532, SHRI BHEEKHABHAI : will
the Minister of FINANCE be pleased to
state :

(a) the total number of section
Officers and Under Secretaries of C.C.S
and the number of Scheduled Caste/
Tribe persons as on Ist January, 1984;

(b) whether Government propose to
hold the special examination for the
Scheduled Castes and Scheduled Tribes
to give adequate representation in his
Ministry;

(c) whether it is a fact that there is
no reservation for Scheduled Castes/
Tribes in the grade of Section Officer
and Under Secretary cadre of the
Government of India in C. C. S. cadre

and

(¢) government policy in this regard
with reasons thercof

THE MINITSER OF STATE IN
THE MINISTRY OF FINANGE (SHRI
S. M. KRISHNA) : (a) The information
in respect of Ministry of Finance is
being collected and will be laid on the
Table of the House as soon as

possible.

(b) to (d) The orders issued by the
Ministry of Home Aflairs (Department
of Personnel and Administrtive
(Reforms) on reservation of vacancies
for Scheduled Castes and Scheduled
Tribes apply in the grade of Section
Officer as well as Grade I (Under
Secretary) of the Central Secretaria
Service, i.e., 15% and 7-4% of the
total number of vacancies are reserved
for Scheduled Castes and Scheduled
Tribes respectively. The reserved vacan-
cies are filled on Secretariat basis and
not Ministry/Department-wise.

In so far as Section Officers’ grade
is concerned, there is no proposal under
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connsideration of the Government to
hold a special examination for the
Scheduled Castes and Scheduled Tribes
As regards Under Secretaries of C C.S.,
a special examination is held as and
when there is a shortfall of candidates
belonging to these rescrved categories.
The special examination for Grade I of
C.C.S (Under Secretaries) for Scheduled
Castes and Scheduled Tribe is being in
April, 1984,

Boards of Directors on Nationalised
Banks

4533. SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased to
state

(a) the names of ST members on
Boards of Dircctors of the Nationaliscd
Banks in the country; and

(b) if not, the recasons for non-
appointment as Directors of ¢uch bank ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (b) While
there is no statutory provision governing
Nationalised Banks for reservation in
favour of Scheduled Castes and Schedul-
ed Tribes in the matter of appoint-
ment of Directors on the Board of
Directors of thcse banks, in actual
practice Government has been endeav-
ouring to appoint at Icast one quaeified
person belonging to Scheduled Caste/
Scheduled Tribes on the Board of each,
of these banks. At present a person
belonging of SC/ST has been appointed
on the Boards of 18 out of the 20
Nationalised Banks.

Action is in progress to appoint a
person belonging to SC/ST on the
semaining two Nationalised Banks.

A list of persons beloning to SC/ST
who have been serving as Directors on
the boards of these banks is given in the
statement attached.
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Statement

Statement showing names of Directors belonging to Scheduled Caste/Scheduled Tribe on
thc Boards of Directors of Natienalised Banks

S. No. Whether belongs to

Scheduled  Caste/

Name of the Bank Name of Director

Scheduled Tribe

Andhra Bank

Shri Khushi Ram

Scheduled Caste

2. Bank of India Shri Jaidev Baghel Schenuled Tribe
3. Punjab National Bank Dr, Bhanu Prasad Pandya Scheduled Caste
4. Bank of Baroda Shri Bhag Singh Scoeduled Caste
5. Punjab and Sind Bank Smt. Jamuna Solanky Scheduled Caste
6. Canpara Bank Dr. N. D. Kamble Scheduled Caste
7. United Bank of India Shri Horen Jones R'Jeen Scheduled Tribe
8. Dena Bank Shri Kalidas Parmar Scheduled Caste
9. Syndicate Bank Dr. Ishwar G. Chavan Scheduled Caste
10, Union Bank of India Dr. K, D. Vasava Scheduled Tribe
11. Allahabad Bank Shri Dinesh Chandra Barman Scheduled Caste
12. Indian Bank Shri A. Pomudurai Scheduled Tribe
13, Bank of Maharashtra Shri Ramesh Jivan Bansod Scheduled Caste
14. Indian Overseas Bank Shri Ram Charan Scheduled Caste
15. Corporation Bank Shri T. Babu Master Scheduled Caste
16. New Bank of India Shri Daulat Ram Negi Schedulee Tribe
17. Oriental Bank of Commece Shri Narendra Pratap Singh Scheduled Tribe
18. Vijaya Bank Shri K. P. Bastwan Scheduled Caste
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Special Bank for Nceds of Scheduled
Castes and Scheduled Tribes

4534. SHRI PIYUSH TIRKI :
DR. PRATAP WAGH :
SHRIMATI MADHURI
SINGH

Will the Minister of FINANCE
be pleased to state :

(a) whether it is fact that Govern.
mcrnit arc going to sct up a special bank
for the needs of Scheduled Castes and
Scheduled Tribes ;

(b) if so, the details thereof ;

(c) when it is going to start function-
ing ; and

(d) the details of the financial needs
of Scheduled Castes and Schcduled
Tribes to be covered by the back ?

THE MINISTER OF STATE IN
THE MINITRY OF FINANCE (SHRI
S. M. KRISHNA) (a) No such
proposal is under consideration.

(b) to (d) Does not arise.

Amount Invested in Sick Units in West
Bengal

4534, SHRI R. P. DAS : Will the
Minister of FINANCE be plcased to
state ;

(a) the amount invested so far in
different sick industrial units of West
Bengal including drug units by the
public financial institutions ;

(b) whether it is a fact that IDBI
has alone invested more than 90 lakhs
of rupees in Dey-se-chem, a sick private
drug unit which failed to recover ; and

(c) if so, the reason why the manage-
ment of this drug unit has not been
taken over by Government on this
ground together with other sick units of

West Bengal ?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) As at the end of
December, 1982, a sum of Rs. 108.12
crores was outstanding from 48 sick
industrial units located in West Bengal
in the directly assisted portfolio of India
financial institutions.

(b) The involvement of IDBI through
loans and cquity participation in M/s.
Dey.se-chem Ltd. is very much less than

. the amount indicated in the qucstion.

In accordance with the provisions of
section 29 (1) of the Industrial Develop.
ment Bank of India Act, 1964 and in
conformity with the practices and usages
customary among the financial institu-
tions, details relating to the aflairs
of individual constituents of the
Development Bank can not be disclosed.
Hence information relating to the
affairs of M/s. Dey-se-chcm, cannot be
disclosed.

(¢) In accordance with the present
policy of the Government, take over of
sick units preccding their nationalisation
will be considerad only after all other
possibilitiecs of revival have been
explored and only if the unit is
potentially viable and nationalisation
would be in public interest,

Wholcsale and Consumer Price Index

4536. SHRI A.K. ROY : Will the
Minister of FINANCE be pleased to
state

(a) contribution of each item in
constitution Consumer Price Index ;

(5) contribution of each item in
constituting Wholesale Price index ;

(c) whether it is a fact that the
Consumer Price Index and Wholesale
Price Index behaved differently last year;
and

(d) if so, details of the price risc of
the items which make this diffence ¢
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) to (d) The Hon-
ble Member is presumably referring to
the composition and weighting diagram
of the two price indices. The Wholesale
Price Index (Base-: 1970-71=100) covers
1288 market quotations for 360 commo-
dities in the country. The "All-India
Consumer Price Index for Industrial
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Workes (Base: 1960=-100) is the weighted
average of 50 centre indices cach
covering about 120 commodities and
services.

The weight of different commodity
groups in the Consumer Price Index
and Wholesale Price Index and other
information asked for are given below:

I. All-India Wholesale Price Index

(1979-71-100)

Item Between December 1982
and December 1983
W-cighlﬂ Percentage - ' Percentage
(per cent) chnge Contribution
All Commodities 1100.00 10.1 100.0
Food Articles and
Food Products 43.12 16.8 0l1.5
Primary Articles (other
than food articles) 11.87 6.8 9.6
Fuel, Power, Light &
Lubricants 8.46 55 7.6
Manufactured Products
(other than food products) 36.55 * 6.1 21.3
11. All-India Consumer Price Index
for Industrial Workers (1960-100)
General Index 100.00 12.5 100.0
Food 60 92 13.5 69.7
Pau, Supari, tabacco and
intoxicants 4.79 12.2 4.5
Fuel & Light 5.717 12.0 7.1
Housing 6.26 10.7 2.6
Clothing, bedding & footwear 8.54 7.0 5.2
Miscellaneous 13.72 11.9 11.0



179 Written Answers

Invisible Income From Remittance Frem
Abroad

4537, SHRI A.K. ROY : Will the
Minister of FINANCE be pleased to lay
statement showing:

(a) invisible income from remit-
tances from abroad in the last five years
with year-wise break up;

(b) share of invisible income in
the total export earning with year.wise
break-up for the last five ycars;

(c) whcther the remittances from
abroad arc on the decrease and likely to
decrecase more; and

(d) if so, reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S.M. KRISHNA) : (a) and
(b) TItis presumed that by income
from remittances from abroad
it is implied that remittances received
from non-residents of Indian nationality
or origin and other transfers from
abroad are for purposes such as gifts
and donations and migrant transfer
receipts. Private transfer receipts, as
recorded in the current aecount of the
balance of payments statistics and which
include all these remittances, during the
five yoars 1977-78 to 1981-82 (latest
available) are furnished in the following
table, along with export earnings record-
ed during these years.

Year Private  Exports  Ratio of
Transfer (FOB)* 1to2
reccipts* %)

(Rs. crores)

MARCH 23, 1984

1977-78 917.3 5,433.5 16.9
1978-79 943 .8 5,554.9 17.0
1979-80  1472.1 6,201.4 23.7
1980-81  2129.7 6,576.4 32.4
1981.82  2082.9 7,765.5 26.8

*Excludes contra entries (grants)
under the US. PL 480 title II pro-
gramme.
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(c) and (d) Private transfer re.
ceipts after growing rapidly were lower
in 1981-82. There are, however, no
indications that this drop in 81-82,
marks the beginning of a falling
trend.

Introduction of Computer System in the
Ministry

4538. SHRIMATI JAYANT1
PATNAIK: Will the Minister of
COMMERCE be pleased to state:

(a) whether his Ministry has intro-
duced computer system;

~(b) if so, when computer terminal
has been commissioned by his
Ministry;

(c) the variour works bsing done
after the commissioning of computer
terminal; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR)
(a) Yes. madam.

(b) A key-to-tape vidco terminal
was installed in the Ministry on 9th
May, 1983.

(c) and (d) The following nrojects
have been taken up for implementation
as a part of the computer biused mana-
gement information system:—

1. Assignments given by the
Commerce Minisjer to the officers in
the Ministry of Commerce;

2. Item-wise _Action Progrgmme
covering all the Divisions in the
Ministry of Commzsrce; and
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3. References received from State
Governments and People’s representa.
tives.

Expansion of Indo-West German
Economic Ties

4539. SHRIMATI JAYANTI
PATNAIK: Will the Minister of
COMMERCE be plcased to state :

(2) the various areas of cconomic
cooperation established between India
and West Germany:;

(b)Y the namess of those itcms and
the period for which economic coopera-
tion has been cstablished; and

(c) the details of the steps taken
by Government for the cstablishment
and expansion of Indo-West German

cconomic ties?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF 'SUPPLY
(SHRI NIHAR RANJAN LASKAR)
(a) to (c) India and West
Germany are cooperating in areas of
trade and industry on a continuing basis,
The major items of our exports to West
Germany are cotton goods, carpets,
leather and leather goods, handicrafts,
tca and precious and semi-precious
stones, while our imports from West
Germany are machinery, iron & steel,
chemicals and pharmaceutical products,
electro-technical goods and transport
equipment. Measures including market-
ing efforts and exchange of busincss
delegations have been maintained and
intensificd for expension of Indo-West
German economic ties,

Expert Codre of Dircctors of Industrial

Development Bank for Nomination to
Industrial Units

4540. SHRI D.S.A. SIVAPRA-
KASAM: Will the Minister of FINANCE
be pleased to state:
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(a) whether the Industrial Deve.
lopment Bank has any plan to build up
an expert cadre of Directors for nomina«
tion to the management of Industrial
Unit assisted by it;

(b) if so, whether it has finalised
the plan;

(c) the qualifications and experic-
nces prescribed for the expert cadre; and

(d) whether persons from this
cadre have been nominated to the con-
cerned unit?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHNA) : +«(a) to
(d) In accordance with the guide-
lines issued by the Govrenment,
the Industrial Development Bank of
India is maintaining a panel of suitable
persons for nomination as Directors on
the Boards of the industrial concerns
assisted by the All-India financiai instit-
utions. Senior technical and financial
officers of the financial institutions and
public sactor undertakings, knowledge-
able and ecxpcrienced persons from
amongst the non-official public, Char-
tered Accountants, Cost Accountants,
persons specialising in labour relations
and such others are considered for
inclusion in the panel having regard to
their expertise in one or more of a
variety of fields of industry. The All.
India financial institutions generally
nominate non-official Directors on the
Board of their assisted concerns from
the panel. Government have also issued
instructions on 1.3.1984 to the financial
institutions that they should create a
separate Department/Cell with officials
of the institutions whose exclusive and
whole-time function will be to represent
the institutions on the Boards of Com-
panies and that non-officiais may be
appointed as nominee Directors only as
Additional Directors on Boards where
the institutions wish to have more than
one nominee Director.
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Memorandum from South Indian Hosiery
Manufacturers’ Association

454]1. SHRI D.S.A. SIVAPRAKA.
SAM : Will the Minister of COM.-
MERCE be pleased to state :

(a) whether the members of the South
Indian Hosiery Manufacturers Associa.
tion submitted any memorandum to the
Commissioner of Textiles in thc month
of January, 1984 ;

(b) if so, their demands ; and

(c) the reaction of Government

thereto ?

THE MINISTER OF STATE IN
THE , MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.

(b) In its memorandum the South
Indian Hosiery Manufacturers Associa-
tion has made vrious demands which
inter.alia include survey of Hosiery
Industry, concessional assistance for
modernisation, permission for import of-
machinery under concessional duty,
setting up of common processing
facilities, supply of Hosiery Yarn by
NTC, separate Hosiery Export Promotion
Council ; participation in export o
USSR & other East European couniries,
creation of Hosiery cell in the regional
office of Textile Commissioner, etc. ctc.

(c) The Textile Commissioner has
examined the representation and has
already taken up the work of survey of
hosiery industry, As regards financial assi=
stance, the units can avail of the existing
schemes of concessional finance appli-
cable to the small scale sector. Many items
of machinery required by the Hosiery
Manufacturers are already aliowed for
import under OGL. Similarly, various
units of NTC are in a position to supply
the yarn required for which the hosiery
manufacturers would have to approach
the NT'C units in their areas. It is not
considered necessary to have a scparate
Export Promotion Council or separate
cell in the Regional Offices of the
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Textile Commissioner for the Hosiery
Sector as the interest of this sector are
alrcady being looked by the office of the
Textile Commissioner and the Apparel
Export Promotion Council.

Additional Boeing link from Declhi to
Ahmedabad and vice versa

4442, SHRI AMARSINH RATHA-
WA : Will the Minister of TOURISM
AND CIVIL AVIATION be plecased
to state :

(a) whether Government propose to
provide additional Boeing link from
Dclhi to  Ahmedabad and from
Ahmedabad to Delhi during the year
1984 ; and

(b) if so; the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
[CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) No, Sir.

(b) Does not arise.

Traport of Cotton

4543. SHRI AMARSINH RATH-
AWA : Will the Minister of COM-
MFRCE be pleased to state :

(a) whether any agreement was
made in regard to the import of cotton
for the year 1983-84 ;

(b) if so, the quantity of cotton
imported under ‘this agreement and
from which country and the amount
involved ;

(c) whether it is a fact that this
year there is a bumper crop of cotton
in the country and due to that a huge
stock of cotton has been accumulating
with the farmers in Gujarat and
Maharashtra ; and

(d) if so, Government’s policy tn
regard to the import/export of cotton
for the ycar 1984.85?
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THE MINISTER OF STATE IN
THE MINISTRY OF - COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) No, Sir.

(b) Do:s not arise.

(c) The cotton crop during the
current y:zar is likely to be less as
compared to last year's production.

The production during the current year °

is estimated at 78 lakh bales as against
last year’s production estimate of 83

lakhs bales.

(d) Export/Import of cotton s
decided by the Government from time
to time after taking into account the
demand and supply position in the
country etc.

STC Decal With Brazil For Import of
Caprolactum .

4544. SHRI SUSHIL BHATTA-
CHARYYA: Will the Minister of COM-
MERCE be pleased to state :

(a) whether the State Trading
Corporation’s recent deal regarding the
import of caprolactum worth Rs. 2
crore from Brazil has raised great
misgivings in the minds of users of
nylon manufacturers ;

(b) the reasons for STC’s preference
for importing the materials from Brazl
in place the traditional makct dispite
the resentment expressed by the nylon
manufacturers ; and

(c) whether Government propose to
investigate the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) :(a) and (b) STC has been
endavouring to widen the supply base for
caprolactum, with the objective of
obtaining more competitive prices and
also cnsuring availability of material to
the actual users. Consequently, in
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in response to a tendor floated by STC
for supply of caprolactum (January-
March °'84), the order was placed on a
Brazilian Company, where material was
available at a price advantage (on a CIF
basis) and on more advantageous terms.
STC has been seeking the co-operation
of the Nylon Yarn spinners who are the
actual users of caprolactum, and who
have been reluctant to accept the
caprolactum from new additional
sources on the plea that material offered
by such sources has not been "used and
tried in the past by them.

(c) The need for an investigation
does not arise in view of facts explained
above.

Bank Funds Locked Up in Sick [ndustrial
Units

4545. SHRI MOHANLAL PATEL:
Will the Minister of FINANCE be

pleased to state :

(a) thc number of small, medium
and large scale sick industrial units in
which bank funds are locked up together
with the amount so lacked up separately;

(b) Government’s policy in this
regard ; and

(c) the names of the top large units
in which largest amount are locked up

and amount related to each ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : The information
relating to the number of large, medium
and small seale sick units in the
assistance portfolio of the scheduled
commercial banks and the amount of
bank advances outstanding against them
as at the end of June, 1982 is as

under :(—
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(Rs, in crores)
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Number of Amout
sick units Outstand-

ing
Large sick units 435 1728.95
(cach enjoying bank

credit limits of Rs. 1

crore and above)

Medium sick units 1,020 176.14
Small scale sick 26,973 393.67

units

(b) It is the policy of the Govern-
ment that the banks should identify
sickness in an industrial unit at the
incipient stage itself, carry out viability
studies and nurse such units as are con-
sidered potentially viable. Accordingly,
the banks formulate a package of re-
habilitation in the case of viable sick
units with a view (o cnable the units
to turn the corner und repay their dues.
In the case of non-viable sick units,
banks resort to recall of advanc:s,
enforcement of securitics and  legal
remedies, These mecasires enable the
banks to recover their outstanding ducs
elher fully or partly.

(¢) In accordance with the practices
and usages customary among the bankers
and also in confirmity with the provi-
sions of the status governing the public
sector banks, information ralating to
individual constituents of the banks
cannot be divulged and hence the names
of the large sick units and the amount
of bank advances outstanding against
them cannot be disclosed,

Quantity of Tobacco Exported during 1981,
1982 and 1983 ’

4546. SHRI MOHANLAL PATEL:
Will the Minister of COMMERCE be
pleaszd to state :

(a) the quantity and the amount of
tobacco exported during the last three
years 1981, 1982, and 1983 ;
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(b) the names of the countries
which are importing tobacco from
India ;

(c) the name of the States which
are producing tobacco in the country ¢

(d) India’s position in regard to
producing tobacco ;

(e) whether there is a big scope to
increase the production and export
of tobacco ; and

(f) if so, thc steps taken in this
regard ? '

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : Export of unmanufactured
during the last three years are given
below

—_———

Year Qty. Value
(Rs. Crorcs)

1981 (P) 104,862 Tons. 190,26
1982 (P) 97,887 Tons. 204.08
1983 (P) 82,488 Tons. 168.95

P = Provisional

(b) UK., U.S S.R., China, Japan,
Belginm, ' Czechoslovakia, Bulgaria,
GDR, Netherlands, FRG, Iraq, Saudi
Aribia, Algeria and Bgypt are the major
markets for Indian Tobacco.

(c) The major producing states of
Tobacco in India are Andhra Pradesh,
Karnataka, Gujarat, West Bengal and
Tamil Nadu.

(d) India is 3rd largest producer of
Tobacco accounting for about 8 to 107
of world tobacco production.
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(¢) Yes, Sir, However, presently the
world situation is not very favourable
for increasing exports as there is no
appreciable increase in consumption
due to anti-smoking compaigns higher
taxes ¢tc.

(fy For improving the production,
supply of seeds and seedlings of
improved varieties of tobacco, training
of farmers, ficld demonstrations, etc.
are being undertaken. As regards export,
efforts are being made to produce the
type of tobacco required in the inter-
national market by developing the same
in the suitable areas, participation in
exhibitions, market surveys, sending
trade delegations etc.
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wRat

4547. sy weq  Aruguw wlzay
sqr arfrya §AT 9 @TIR & FAT
w3 fw ;

(%) ms7 @ 93w § FIFQ

agr A-GIFTA & T B JAF  FILT

faw &t 1 71+, 1984 1, fa<g agr
o1 qast feafa #ar 3; Wl

(&) e &1 fadla  deqral
gt fadix que fama fasa &) 593

frg m¢ wul o et A feafa
%37 § 91T IF ArdE w) IAET gar

fat & ?

wifa wrrerg & wte gqfa fasm
# vrew st (it Frgre <o mrew) -
(%) s¥x (@) arasrd o € o
WE ¥R o =™ T W@ @
AT |

CHAITRA 3, 1906, (SAKA)

Written Answers 190

Export of Siiver

4548. SHRI K. PRADHANI : Wil)
the Minister of COMMERCE b¢ plcased
to state :

(a) whether in spite of a 1979 ban
on exports of silver from India as much
as 25 million ounces were shipped to
world markets during 1983 according to
an assessment made by Handy and
Harper, the lcading silver dealers of
New York as rcported in ‘‘Business
Standard’’, Calcutta of 19 February,
1984.

(b) whether these exports had
Government sanctions;

(c) if not, how these shipments were
permitted; and

(dy the major Indian exporting
parties involved in this silver trade and
whether they had paid Income and other
taxes on their profits from such exports ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY) (SHRI NIHAR RANJAN
LASKAR) : (a) to (d) Export of Silver
Bullion, Silver Sheets and Plates which
have not undergone any process of
manufacture Subsequent to rolling are
banned since February, 1979. No comm-
ercial export of banned Silver have been
allowed in relaxation of the ban.

-

Raising Funds By Puablic Limited
Companies

4549. SHRI K. PRADHANI : Will
the Minister of FINANCE be pleased to
state :

(a) whether the cost of raising funds
from the capital market by public limit-
ed companies in the form of the shares
and debentures has risen considerably in
the past few years;

(b) if s0, whether  his Ministry has
at any stage studied the reasons therefor
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and taken any steps to save much of the
wasteful expanditure incurred on various
exercises in this behalf;

(c) the genesis for the recent trend
in the issue of right shares by the public
limited companies instead of fresh issues
of equity shares with a view to widen
the base of investment and involve more
shareholders; and

(d) whether such a practice leads to
concentration of more powers in the
Company’s own hands and its existing
sharcholders ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI S. M. KRISHINA) : (a) and
(b) The cost of raising capital from th:
market mainly rcawes to : (i) printing
und distribution of  prospectus and
application  forms: (ii) underwriting
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commissions; (iii) brokerage; (iv) bank
chargrs for receiving and handling appli-
cations; (v) postage for despatch of
allotments, refund orders, etc.; (vi)
publicity such as advertisments in news-
papers, conferences, etc; (vii) fees for
managers to the issue as also to registe
rars; (viii) legal charges; and (ix) auditors
fee. Over years .there has been an
increase in all these items of expenses
rnising thereby the cost of raising funds.

(c) and (d) Issue of shares to the
existing sharecho)ders of the companies
on rights basis is permissible under the
Companies Act, 1956. A statement is
attached showing ‘‘further issues’’ and
“rights issues®’ approved to companies
during the last three years. These data
do not indicate that there has been an
undu: increase in rights issue.

Statement

Statement showing further issues and rights issues approved during the last three years

Total further issue
approved

- (Rs. in crores)

Rights issues alone out of the
total further issues

(Rs. in crores)

No. Amount No. Amount
1981 117 70.03 43 20.14
1982 128 110.39 41 290.72
1983 101 113.16 32 36.94

g

Increase In Selling Rates of Central
Government Loans by R.B.I.

4550. SHRI A.R, M<LLU: Will
the Minister of FINANCE be pleased to
state; ‘

(a) whether it is a fact that Reserve
Bank of India has incrcased the sclling
rates of a number of Central Govern-
ment loans; and

(b) If so, the details regarding the
range of increase?,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) to (b) Yes,
Sir. On floatation of new central loans,
it is usual for Reserve Bank to revise its
selling rates, taking into account the
prevalent redemption yields.

The last increase effected from 21st
February 1984 ranged from S paise to
30 paise.
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Extension of IA Services to Various
Places in India

4551. SHRI NAVIN RAVANI : Will
the Minister of TOURISM AND CIVIL
AVIATION be plcased to state :

(a) whether the Indian Airlines has
extended its services to various places in
the country during the year 1983;

(b) if so, the details thercot;

(¢) the details of the scrvices extend-
ed in the Western region and the names
of the places covered; and

(d) the programme for extending its
services in the country during the year
1983 ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (b)
During the calender year 19383, Indian
Airlincs added only Nasik to its net-
work. Thne service was introduced with
cffect from 1.11.83, initially on a ‘four-
times a week’ basis, which was convert.
ed into a daily service with cffect from
14.1-84,

(c) In addition to thc secrvice to
Nasik, Indian Airlines - have introduced
a service on the sector Delhi-Jaipur.
Kota-Jaipur-Delhi with }{S-748 aircraft
with effect from January 2, 1984. It
operates four times a week.

(d) The programme for extension of
services during thc year 1984-85 has not
been finaliscd.

Loans Under 20-Point Programme in
Gujarat

4552. SHRI NAVIN RAVANI:
Will the Minister of FINANCE be
pleased to state :

(a) the number of persons benefited
in Gujarat State District-wisc during
the current year by receiving loans under
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the 20-Point Programme from the
Nationalised Banks; and

(b) the total amount disbursed by
the Nationalised Bank under the pro-
gramme in Gujarat State during the
current year ?

THE MINISTER OF STATE IN
THE MINSTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) Data reporting
system does not yicld District-wise in-
formation of Bank credit in respect of
various schemes being implemented under
the 20.Point Programme.

(b) Only quick estimates giving
Bank-wise figures of outstanding advan-
ces under the 20-Point Programme as at
the end of September, 1983 have bscome
available in respect of public sector
Banks, Statc-wise figurcs arc not avail-
ablc,

Undzr IRDP, which is onc of the
programmes included in  the 20-Point
Programme, the total amount of credit
mobilised in Gujarat during thc current
year (till January, 1984) was Rs. 3011.82
lakhs involving 1,16,413 beneficiaries
(Figures are provisional and include
credit given by all financial institutions).

Creation of a New Subsidiary of National
Textilc Corporation to Manage 13 Mills
Taken Over in Bombay

4553. SHRI NAVIN RAVANI :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that Govern-
ment propose to creatc a new subsidi-
ary of the National Textile Corporation
to manage the 13 mills taken over in
Bombay recently; '

-_yrw -t

(b) if so, the time by which a
decision would be taken in this regard;
and

(c) the cfforts being made to restart
these mills and the time by which they
will again start functioning ?
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THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P. A. SANGMA) : (a) and (b)
The question of formation of a new
subsidiary of the National Textile Cor-
poration for management of these mills
is under consideration of the Govern-
ment.

(c) All these mills, except one have
already been rc-opened. Efforts are
being made to achicve optimum capacity
utilisation, commensurate with the
condition of the machinery as carly as
possible. However, to reactivate the
full installed capacity, modernisation of
the mills will be necessary.
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News Item Captioned ‘No Cut and Dried
Mecthod’

4555, SHRI SANAT KUMAR
MANDAL : Will the Minister of
FINANCE be pleased to state :

(a) whether his attention has been
drawn to the ncws item captioned ““No
cut and dried method' appeared in the
‘Financial Express’, New Dclhi on the
27 February, 1984; and

(b) if so, the mcchanism deviscd by
his Ministry in enforcing Government’s
decision to cut expenditurc of various
Ministeries by 10 per cent ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M, KRISHNA) : (a) Yes, Sir.

(b) The ncws item has certain in-
accuracies. The cut imposed on cxpen-
diture is 5 per ccnt for Plan and 3 per
cent for non-Plan cxpenditure during
1983-84. There is no basis for the pre-
sumption that Ministricr can spend more
than the allocated amount,
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Opening of Branches by Chase Manhattan
Bank

4556. SHRI SANAT KUMAR
MANDAL : Will the Minister of
FINANCE be pleased to state :

(a) whether the Chase Manhattan
Bank wants to cxpand its activities in
India and opcn branches here ;

(b) whether this Bank has been
allowed to repatriate any of its profits
carncd in India, if so, to what extent ;
and

(c) other facilities which Governs
ment will afford to this Bank ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) Representatives
of Chasc Manhattan Bank during
discussions with the Government of
India recently evinced interest in opening
branches of their bank in India. No
formal application in this b:half has,
however, been received,

(b) The bank has at present a
representative office in India at Bombay,
which is purely a liaison office and does
not transact any banking business. The
question of earning any profits by the
representative office does not arise.

(c) Governm:nt has no intention
of affording any sp:cial facilities to the
Banks’® represcatative office in India.

Assistance to States for Coffce Cultivation

4557. SHRI LAKSHAMAN
MALLICK : Will the Minister of
COMMERCE be pleased to state :

(a) whether Central assistance has
been given to States to increase coffee
cultivation ;

(b) if so, the names of the States
which have been given Central assistance
for this purpose ;
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(c) whether Government are aware -
that the soil and climate of Kalahandi
District in Orissa are favourable for
coffee cultivation ; and

(d) if so, the amount of Central
assistance given in 1980-81, 1981-82 and
1982-83 to Orissa for the cultivation of
coffee in Kalahandi District of the
State ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) to (d) Central Govern-
ment is providing loans and subsidice
through Coffee Board for encouraging
cultivation of Coffee in States wherever
it is feasible. Coffce Board has so far
extended its services (o the States of
Karnataka, Kerala, Tamil Nadu,
Andhra  Pradesh, Orissa, Assam,
Nagaland, Manipur, Arunachal P’radesh
& Tripura.

Soil and climate of Kualahandi
District of Orissa is suitablc for Coffec
cultivation. CofTee Board is providing
extension services to Kalahandi Distt.,
through its demonstration farm located
at Koraput and cxtension szrvice centre
located at Jeypore. It is not possible to
assess the extension scrvices ctc.
extended to Kalahandi Distt,, in terms
of expenditure.  Howev.r, Board
incurred the following expenditure for
the C.D.F. at Koraput and extension
service centre at Jeypore :

Year Amount

1980.81 Rs. 1.60 lakh
1981-82 Rs. 1.62 lakh
1982.83 Rs. 1.49 lakh




199 Written Answers

WA W& W ORI W GHEA 6
T ATR™ 1 QA

4559, &t @wew Agw wfzmn k
w1 faw Wt 77 @A A FA wIA
f&

(%) 20 & ®ady, 1984 & Stw

Ma 77T & FIW AFA 1 GAA K
qIAAT: UST-TI fwTAT JFATT AT

t

(@) fafwsg usal sk fast &
TE A ® gT JFATA F QAT 9T
sfa 2T g7aw  Ieqrad & fwaAl
ge & w1 }; WX

() fea-fra Al & geg'aa
IEFA & G499 § FDT G W
wFTT YT AT IAF I /A
o€ ggrmar &1 Ny Fr g 7

faer sorea ¥ g Ast (o Q.
QR. §) : (F) UTAIT YT Jeq-
g ¥ [T AL ®T IFAF § HIT I«
w39 & Mar-gfez & asrg & qreq &
AN & gua P ¥¥ e fadr §)
feaat @fa g &, za% a & agwq
fwar ar g1 & WYY ggfan 3@ |uq
wfa &1 #¥E wITa g Fargr QU
FFar &

(®) g¥F ad & faq qare frq
ary 71 qrzdfan fagral & gq 91T
wrafg & Ama & 39 & wga
qZIT WA AT sgaEar &1 &g EY
qrar w) 3wy g gqidfad fta R/ &
Trt & faga, warat w89 a9 waiy
1984-85 & faq arzqfan fagral &
§31T W@ ang faqr srqar
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() qrea 3T wawT ® wfa & R
¥ Fer w2y, LT A I KW@
F eT-FEAFR F N I A
&) & §g 7Idg atedl, fearaet
QYT w#g =afgaal ¥ wra@AgAd S
T &1 ®gr@ar & &YX a9y, &qdA H
afa &1 g@qT $@, AT FqA &
far srzda g9 FI7 3 wEH  qar-
QI H qAT H A 2]A qifg F fag
geq &1 & w0 fwg 70 )

Loans Floated by Government of India

4560. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) the loans floated by Government
of India during the last three years and
the current financial year 1983-84 ;

(b) whether they have been fully
subscribed : and

(c) if so the amount collected in
each loan and number of pcrsons and
institutions subscribing to cach such

loan ?

~

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) to (c) A state-
ment showing the loans issued by the
Government of India from 1980-81 to
February 1984 is placed on the table of
the House. The loans were fully sub-
scrib:d.

The loans are normall}' subscribed to
by the Commercial Banks, Life Insur.
ance Corporation, Provident Funds, etc,
As the sccurities are transferable the
pattorn of thelr ownershig is not fixed
but is changes from time to time.
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Statement
Details of Market Loans
Year Loan Amount
(Rupees crores)
1 2 3

1980.81* 6% Loan 1986 254.02
6-1/4°4 Loan 1989 125.00
6-3/4% Loan 1994 272.43
6-1/2% Loan 1990 581.67
7-1/425 Loan 1998 281.48
7-1/2% Loan 2010 1456.22
Total 2970,82
1981-82* 6% Loan 1985 320.30
6-1/4% Loan 1987 415.89
6-3/4% Loan 1991 382.72
7% Loan 1994 169.95
7-1/4°% Loan 1997 120.13
7-1/2%¢ Loan 2001 304.28
8% Loan 2011 1477.89
Total 3191.16
1982-83* 6-1/4% Loan 1996 233.26
7-1/4% Loan 1992 - 559.92
6-3/47; Loan 1989 144.46
7-3/47, Loan 2002 64.56
8-1/4% Loan 2005 644.79
8.3/4% Loan 2010 500.21

9% Loan 2013

1998.47

e . i st

Total 4165.67

As published in Reserve Bank of India’s Reports on

to 1982-83,

Currency and Finance 1980-84
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1 2 T 3
1983-84%* 7.3/4% Loan 1991 740.21
(upto February, 1984) 8-1/4% Loan 1995 598.68
9.1/27; Loan 2008 456.38
10%  Loan 2014 2332.18

Total 4127.45

** As reported by Rescrve Bank of India.

News Item Captioned “JHA for Review of
Public Sector Pricing Policy”’

4561, SHRI MANOHAR LAL

SAINI : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the
Chairman of the Economic Administ-
ration Reforms Commission called for
fresh thinking on the public sector
pricing policy so that it did not provide
an alibi for inefficiency, as has appeared
in the ‘Indian Express’ of January 10,
1984 under the heading “JHA for re.
view of public sector pricing policy.'*

(b) if so, whether Government have
considered the suggestion;

(c) if so, the details thereof,

(d) whether Government propose to
take into account the private sector
pricing policy too to check the unabated
exploitation of the people at large by
them; and

(e) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
8. M. KRISHMA) : (a) to (¢) Shri L.K.
Jha, Chairman; EARC in his inaugural
fddress at the Programme on Advanced
Finanéial Management organised by the
Management Development Institute,
New Delhi on January 9, 1984 dealt with
the economic dimentions of financial

managemcnt in government and in public
enterpriscs, His suggestions as also
those coming from various . official and
non-official agencics are kept in view
in the formulation or policies from time
to time.

Government keeps a  closc watch
over prices of commodities particularly
the essential commodities (whether pro-
duced in the public or private sector)
and takes appropriate actjon where
considered nccessary with a view to
safeguarding the consumer intcrest, and
the ovcrall long-term interest of the
economy.

Percentage of Scheduled Castes/Scheduled
Tribes persons in S.B.I. in Orissa

4562. SHRI ARJUN SETHI : Will
the Minister of FINANCE be pleased
to state:

(a) the total number of Claas I,
Class 11, Class 1Il and Class IV em-
ployees, separately working in the State
Bank of India in Orissa;

(b) the number of Scheduled Castes
and Scheduled Tribes persons working
in each category scparately and their
percentage in each category: and

(c) whether Government’s  Reser.
vation Policy has bcen followed by
appointing Scheduled Castes and Schee
duled Tribes on these posts ?
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THE MINISTER OF STATE IN
S. M. KRISHNA) : (a) and (b) The
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THE MINISTRY OF FINANCE (SHRI
information as reported by the State

Bank of India is as follows :

Cadre Total Number % to No. of 7% to
Number of Sch, total Sch. total
Castes No. Tribcs Number
Supervising Staff 1818 sl 2.8 35 1.9
Clerical Staft 3940 838 21.3 446 11.3
986 128 12.9 9% 9.1

Subordinate Staff

(c) The State Bank of India has
reported that it has bcen providing
reservation for Scheduled Castes and
Scheduled Tribes in direct recruitment
and in promotion as per Government
guidelines.

Outgo and Inflow of Hard Currencies
Through Hindustan Lecver Ltd.

4563. SHRI AJIT BAG : Will the
Minister of FINANCE be plcased to
statc the figurcs relating to the outgoing
and incoming of hard currcncics through
Messrs Hindustan Lever Ltd. during the
year 1981, 1982 and 1983 ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M, KRISHNA) : The information is
being collected and will be laid on the
Table of the Housc.

fagrix & qza oy & goard qde &
fagrz wiza fra w1 @ gar

4564. ot T(ATAJTIT LY : Fq7
aifsg F4t qg qarx & T HLq
fs :

(%) #ar qzar faq & goardr
oA # fag $127 fasq 1981 & ag
9% § faa® aftamaeass aoaq o&

e FHRIL AT ITH Arfra yaAd
¥ FTICITE;

(w) afz gi, @t #=ar sfas) W,
fogd ®€ okl & TR AL AN
gA T &t IwAr ufw &1 qraE
agY fwar war §;

() afz gi, ar ITS! YAATT KA
& faq sar widard) #1 aar §;

(o) =%ar fagrz I A A@
gIFIT § 357 FI@A &1 qfaggq
T &7 fawrfen £ §;

(%) afg g, ay sasr fawifea
F &V A §; A

() 37 9T aTFIT %1 &1 wfa-
frarg ?

aifrsg dxrma o gfa fasm
# uvg s (o) fagre o wree) ¢
(%) gaardr ad® qzar & fage
F1zq faeq, frgd quaT 500 FF4:d
g, 20-7-1982 § X q¥T § |

(&) &2 (1) 988w wAFIY
¥ qyar gawa g fxg Aq @t
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Afeq ¥ ag w31 T fx G4, AHaQ
qqr g7 qegul &7 faw) & g 94-
Ul &1 gramA Iy & sAFfE) §
3% @ F1gAT GAATT w2 fE@r qod |
fas, fagiy Tisa fag fanqa & Afusrx
% waifs zad) fadt &) siaY 91

(a) 2T (%) sf, g, <sa
awi § faar  f§ oss ¥ gaala
a4l g% & fag sa% q| 7 ar
gavfa § ST At & gfasar § aa
sy qex faaw g gaswr 999 gy
& fag 1 & FWIFAT FT T NI
strar =ifgm )

() aex sigsq &1 fadg frar
nar g fw ¥ faeig geq@Al § faai-
fagy 3F uss &7 aqyar ¥ ary i
TF Heqga I

Excise Duties and other Taxes Levied
on Tyres Manufactured by Dunlop
Faclory for Maruti

4565. SHRI SATISH AGARWAL :
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 1766 on ;2 De-
cember, 1983 regarding cxcise duties and
othcer taxes levied on tyres manufacturcd
by Dunlop Factory for Maruti and
state :

(a) thc number of Maruti tyres so
far manufacturers and othcr type manu-
facturers and clcared by excise
authorities till date for delivery to
Maruti; and

(b) the rate of ecxcise dutics and
other taxes lavied on this type of tyre
along with thc ex-factory pricc/value,
quantity of such tyres cleared and the
amount of excise duty, sales tax and
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other levies rcalised till date on pro-
duction of Maruti tyres by Dunlop and
other manufacturers ?

-
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (b) The
information is being collected and shall
be laid on the Table of the House.

Posts of Chairman-Cum-Manuging Dir-
cctors in Subsidiaries of National Textile
Corporation

4566. SHRI PIYUSH TIRKI : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that recently
an advertisement was inserted in all the
leading national newspapsrs inviting
applications from suitable candidates
for all the nine posts of Chairman-Cuysm-
Managing Dircctors of nine [subsidiaries
of National Textile Corporation Limited
through the Public Enterprises Sclection
Board in the Burcau of Public Enter-
priscs;

(b) it so, whcther Public Enterprises
Sclection Board have recommended at
lcast a panel of nine names of suitable
candidates for appointment by now;
and

(¢) if not, thc action Covernment
propose to take for sccuring more names
of suitable candidates intcrviewed in the
first weck of February, 1984 by the
Public Enterpriscs Selcction Board and
prevent Public Enterprises  Selection
Board from violating their own rules
framed by Govcrnment for sponsoring
at lcast two or three names against each
individual post ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) (a) and (b) The
Public Enterprisecs  Selection  Board
(PESB) invited applications for the
posts of Chief Executives of the subsi-
diaries of the National Textile Corpor-
ation Lud, through advertisement in the
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national newspapers, Although there
are nine such subsidiaries, the assess-
ment of the Deptt. of Textiles at the
time of the PESB mcctingJon 4.2,1984.
was that only four to five vacancics of
the Chief Executives of thec NTC subsi-
diaries were likely to arise during the
course of the next onc year, The PESB
recommended to the  Government a
panel of cight names whom they consi-
dered suitable for appointment against
these vacancies. The other 16 pcrsons
whom the PESB mct were not considered
suitable cnough. for  holding  these
appointments.

(c) 1t is not nccessary that PESB
should recommend at least two  or three
names for each post.

High Power Committee for this Welfare
of Ex-Servicemen

4567. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government have decid-
ed tosetupa high power committee
panel for the wclfare of Ex=Scrvicemen;

(b) if so, the cxact composition and
functions of the committce; and

(¢) if not, whether such a committece
would be set up and the likely datc and
functions of the committee ?

THE MINISTER OF STATE IN
THE NINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) Yes, Sir.

(b) Goverument Ictter containing
the exact composition and functions of
the Committee is laid on the table of
the House. (Placed in library. Se¢ No.
Lt 800/184),

(d) Does not arise.

Implenentation of Rural Development
Programme in Madhya Pradesh

4568. KUMARI PUSHPA DEVI
SINGH : Will the Minister of FINANCE
be pleased to state :
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(a) the names of the banks helping
the Statc of Madhya Pradesh in imple.
menting Rural Development Programme;

(b) whether Government are aware
that the branchzs of the Commercial
Banks involving in IRD programme in
many arcas of MP ar¢c not extending
propzr co-operation (o the pzople;

L]
(¢) if so, the guidcliness proposed
to be sent to those banks in this regard;
and

(d) the details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) to (b) In all the
States, including M.P., all branches of
Public Sector Banks. including Regional
Rural Banks, extend support to the
Integrated Rural Development Prog-
ramme in accordance with an agreed
plan of action drawn up by the District
Rural Development Agencies and allocat-
ed among the various Banks/institutions
and thzir branches.

Under IRDP the total term credit
mobilised by financial institutions during
the three ycars 1980-81 to 1982-83 in
Madhya Pradash was Rs. 164.21 crores
bencfitting  7,79,731 persons.  During
1983-84 (till January 1984) the term
credit mobilised in Madhya Pradesh
under this programmc is Rs. 58,31 crores
and number of bceneficiarics is 1,91,398
(Figures are provisional).

Whenever any specific complaint is
received regarding irregular implementa-
tion of any programme by theBanks, it
is not looked into for  appropriate
coorrective action.

Statc Governments have been advised
to sct up Block Level Advisory Commi-
ttees for help in the identification of
beneficiarics and in assisting the Nation-
alised Banks in the proper implemen-
tation the IRDP.
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Scheme of Development Volunteer Squad
by Natlonal Agricultural and Rural Bank

4569. SHRI A. R. MALLU : Wwill
the Minister of FINANCE be pleased to
state @

(a) whether it is a fact that the
National Agricultural and Rural Bank
has launched a scheme of Development
Voluntecer Squad (DYC) to help deve-
lopment of areas and to guide and
inspire the ruralities in Andhra Pradesh
regarding payment of loans; and

(b) if so, the betails rcgarding rhe
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) NABARD
constituted Vikas Voluntcer Vahini as an
extension service for disscminating the
five principles of ‘Dcvelopment through
Credit’ among rural masses. The five
principles briefly are : (i) Credit must
be used in accordance with suitable
methods of science and technology;
(ii) The terms and conditions of credit
(techno-economic parameters) must be
fully respected; (iii) Work must be
carried out with the desired skill so as
to realise optimum increase in the
productivity and income; (iv) A part of
the additional incomc created by credit
must be saved; (v) Loan instalments
must be repaid in time and 1egularly to
facilitate recycling of credit.

The VVV consists essentially of
small farmers, rural artisans and other
persons of small mcans who have succe-
ssfully put into practice the principles
of ‘Devclopmznt through Credit’.

Model Rules Made By Burcau of Public
Enterprise

4570. SHRI RAMAVATAR
SHASTRI : Will the Minister of
FINANCE be pleased to state :

{»’t" (a) whcther it is a- fact that the
cmployces of public undertakings are

covered under Article 12 and 16 of the

Constitution;
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(b) if so, whether the rules regarding
their service conditions will come under
‘Delegated legislation’; and

(c) if so, whether Burcau of Public
Enterprises madc any ‘model-rulcs’ in
this regard, and if so, thc details
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) The employees
of such public sector undertakings
which are agencies or instrumentalitics
of the Government would bc covered
under Article 12 and 16 of thc Conslitu-
tion.

(b) The rules regarding the service
conditions of the statutory Corporations
would be in the nature of subordinate
legislation as these rules are madc under
the Statute creating such Corporations.
However, a company incorporated under
the Companies Act or a society rcgis-
tered under the Societics Registration
Act is not dcemed to cxercise sovereign
functions or powers. The rules, regula-
tions or bye-laws framed by such
companies Qor socicties are not, thercfore
construed as law or subordinate legisla-
tion.

(c) A Working Group consisting of
representatives of the Bureau of Public
Enterprises, Central Vigilance Commi-
ssion, Department of Personnel, Ministry
of Labour & Employment, Central
Bureau of Investigation and some public
sector undcrtakings formulated a modecl
set of Conduct and Discipline Rules for
the employces of the public Scctor
undertakings. The Burcau of Public
Enterprises had circulated these Modcl
Rules to ‘various public enterprises
for their adoption with such variations
as may be nccessary to suit local
conditions.

Recommendations of Narasimham Commi-
ttee On Takc Over of Sick Units

4571. SHRI B. V. DESAI : Will the
. Minister of FINANCE be plcased to
state ;
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(a) whether the Narasimham Commi-
ttec has stipulated that the public
financial institutions should give full
support to existing managements in
companies which are facing take-over
bids or internal destabilisation;

(b) whether the Committee, in its
final rccommendations to Government,
have mentioned that certain public
institutions, while exercising their option,
should take into account the recerd of
a company to make sure that it conduct-
ed its affairs in a manner beneficial to all
concerned including shareholders;

(c) the other reccommendations made
by the Narasimham Committee; and

(d) whether  Government  have
accepted all the recommendations ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
S. M. KRISHNA) : (a) and (b) The
Nurasimham Commities have observed
that the attitude of financial institutions
in the casc of take over bids/internal
destabilisation should be to lend support
to cxisting managements if, in their
judgement, the existing  1managements,
inter alia, have a record ol having  con-
ducted the affairs of the company in a
manner beneficial to  all concerned,
including the shareholders.

(¢) and (d) Thke recommendations of
the Committee relatc to various aspects
of th¢ operations of financial institu-
tions, including the policy in regard to
canvertibility clause and the role of
nominee Directors, Governi. e it has, so
far, accepted the recommendations
relating to the convertibility clause and
nominee Dircctors and suitable guide
lines, effective from 1.3.1984 have becen
issued to the financial institutians.

Nepal's Restrictions On Pocket Tours

4572. SHRI B. V. DESAI : Will the
Minister of TOURISM . AND CIVIL
AVIATION be pleased to state :
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(a) whether Government of India
have decided to raise the issue of restric-
tions imposed on the opcratians of
foreign travel agents in Nepal by the
Nepalese Government;

(b) if so, whether the curbs are
likely to crcate problems for the travel
trade in India which has been  selling
pocket tours of India and Ncpal for the
last two decades;

(c) if so, whcther the ncw policy
announced by the Ncpalese Government
on January 7, 1984 will grecatly affect
India;

(d) if so, whcther the issue was
taken up with the Nepalese Government;

(e) if so, the reaction of the Nepalese
Government;

(f) whether any agrecment in this
regard has been reached;

(g) if not, the other mcasures Gover.
nment propose to take ?

THE MINISTER OF STATE IN
THE MINISI'RY OF TOURISM AND
CIVIL AVIATION (SHRI
KHURSHEED ALAM KHAN) : (a) No
Sir.

(b) to (g) Does not arisc.

United Nations Confcrence on Trade and
Development

4573. SHRI B. V. DESAI: Will
the Minister of COMMERCE be pleased
to state :

(a) whether in view of the share
declaration in the growth rate of devea
loping countries, the United Nations
Conference on Trade and Development
proposes to take into account the
elements of cxtreme uncertainty faced
by these countrics while determining the
strategy for the remaining ycars of . the
Third Development Decade ;
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(b) if so, whether any mccting of
tha UNCTED was called recently ;

(c) if sos thc subjects discussed :
ahd

(d) to what extent, it will bcnefit
India and developing nations ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) (a) o (d) International
Development Decade Strategy (IDS) for
the Third U. N. Duvelopment Decade,
provides for review and appraisal of the
IDS. A meeting of a high Lecvel Inter-
Governmental Group of Officials on the
review and Appraisal of the IDS, at
the sectoral level relating to UNCTED,
was held from the 30th January to the
10th February, 1984. At the mecting
the developing countrics put forward
specific proposals for adjusting the
policy measurcs to ensure timely and
effective implementation of the IDS.
The negotiations remained inconclusive
and are expccted to be continued during
the Thirtcenth Spccial Session of the
Trade and Development Board. To the
extent appropriatc measures are taken
and goals and objectives of IDS are
fulfilled, all developing countrics includ-
ing India would benefit.

dza arizaq fyal, fgeia), gagam

# wagtaa sifa/qagfaa aaarfa &

T & T & Gl sglzaqy w1
frrgfea

4574, it IQT TN AT : &7 WAL
HAI 9g A7 A FAU FI4 (5

(%) ®ar w57, 1979 # &dgw
aifs{q feqi, fagqisr, gAgam &
eggfea mfa T gagiwa saafs
% faq fead 51 9a1 9T wat &) af &t

(w) afz gi, a1 wgafaa arfa
T 9FAI9d. Fawifa &  Aregfam
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IEAreTIA &1 w4f feq q1A ¥ &I,
g7 Jfagi ¥ &t safaqat #) fagfa
£ 7% oY; ;

() Far g mAY gATMIT A
qF3 7T § Wi afz g, av faar
afeeg 7, gArgrarg gru feas swm
TRt ®Y Fret qifgq fwgr qar §; @

() &7 59 ¥ qTHIT 1A 447
FFAIE A1 7 3 AT afs «1E wrg-
a1gr AgY &1 1€ AN IAF FA4T FIIQW

87

T oHATT ¥ Usq A (e
& q fagda) : (%) & () g9r
THZSM G a1 G ] WIT TGIRNT
g7 & 929 9T 1@ AT A1t )

Dcceinc in Share of Agricultural Exports

4575. SHRI MADHAVRAO
SCINDIA : Will thc Minister of COM-
MERCE be, pleased to statc :

(a) whether it is a fact that the
share of agticultural cxports in India’s
total cxports, -as well as in world
agricultural cxports in 1982-83, had
declined from that of 1968-69.

(b) if so, the dctails regarding the
extent of decline ; and

(c) the steps taken by Government
to upgrade these exports ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) As illustrated
below, our aggregate exports as well as
agricultural exports have increased
considerably, in gbsolute terms, though
their percentage has declined :
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(Rs. crores)

CHAITRA 3, 1906 (SAKA)

" Year India’s India's Pcrcentage

: total agricul-  of agricul-
exports tural tural
exports  exports to
total
exports
1968-69 1358 445 32.8%
1982-83 8834 2325 26 30%,

“Our share in the world agriculiural
exports was less than 19, in 1973. It
rose to 1.3% in 1975 but declined to

o/

just under 1% in reccent years.

(c) An exercice has been undertaken
by Government with a view to cvolving
a suitable package of incentives and
assistance to boost export of agricultural
and agro-based products. It is proposed
to identify a list of selected commodities
or products which will bc given special
attention.

Excise Duty Collection

4576. SHRI MADHAVRAO
SCINDIA : Will the¢ Minister of
FINANCE be pleascd to state :

(a) whether it is a fact that excise
duty collections during 1983-84 are likcly
to fall far short of the targets contem-
plated in this regard ;

(b) if so, the total cxcisc duty
collections till the end of December,
1983 and the estimate of total collections
during that wear and how far it is likely
to fall short of the target ; and

(c) the total accumulated arrears of
excise collections as on March, 1983
and December, 1983 and the main reasons
for such accumlation of arrears ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M KRISHNA) : (a) and (b) Excise
duty collections during 1983-84 are not
likely to fall far short of the budget
estimates.
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(c) The information is being collect-
ed and will be laid on the Table of
the Housec.

Shortfall in Customs Collection

45717. SHRI MADHAVRAO
SCINDIA : Will the Minister of
FINANCE be pleased to state :

(a) whether looking to the customs
collections for the first scven months i.e.
April to October, 1983, the actual
collections during this financial year
are likely to fall too short of thc target
for the second year ;

(b) if so, thc estimated extent of
shortfall ; and

(c) the main reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF.FINANCE (SHRI
S. M. KRISHNA): (a) The actual
collections of Net Customs Revenue for
the financial year 1982-83 were
Rs. 5045.18 crores as against the Budget
Estimate of Rs. 4996.60. Therec was
thereforc no shortfall.

On the basis of the collections of
Net Customls Revenue during April to
October, 1983, the actual collections in
1983-84 are not likely to fall too short
of the target.

(b) and (c) Do not arise.

More Channelising Agencies to Promote
Export of Agricultural and Products

4578. SHRI MADHAVRAO
SCINDIA : Will the Minister of
COMMERCE be pleascd to state :

(a) whether more  channelising
agencies on the pattern of State Trading
Corporation are proposed to be set up
to promote export of various agricultural
and other food products, including
marine products ;

(b) if so,. the dctails of the
proposal ; and
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(c) the action taken in ;;ursuance
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) No, Sir,

(b) and (c) Does not arise.

Payment oﬂ' Arrears of Pension

4580 SHRI KAMAL NATH: Will
the Minister of FINANCE be pleased
to state ?

(a) whether payment of arrears of
pension in the light of orders issued by
the Government consequent upon
Supreme Court judgement is being
delayed by the authorities ; and

(b) if so, the steps taken by the
Government to expedite these payments?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (b) Orders
for the revision of pcnsion and payment
of arrears consequent on the Supreme
Court  judgement were . issued on
22.10.1983 for the Civil pensioners and
on 22,11.1983 and 3.12.1983 for the
Defence pensioners. All concerned have
been instructed to make the payment
with utmost expemdition, However,
keeping in view the very largc numbers
involved, completion of the task is
likely to take somc more time.

Modernisation of Indusrrial Units in Vital
Sector

4581. DR. KRUPASINDHU BHOI:
Will the Minister of COMMERCE be
pleased to state ;

(a) whether it is a fact that a new
fmport policy is beiug framed to encour-
age modernisation of industrial units in
vital sector ; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) The Import and
Export Policy for 1984.84 is under
formulation,

Filling Up of Vacancics of Chicf Execu-
tives in National Handloom Corporation
and Cardamom Board

4582. DR. KRUPASINDHU BHOI:
Will the Minister of COMMERCE be
pleased ta state :

(a) whether it is a tact that National
Handloom Development  Corporation
and Cardamom Board are working with-
out Chief Lxccutive since a long timie ;

(b) if so, the rcasons thercof ; and

(¢) the steps being taken to fill up
the vacancices ?

TIHE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P. A. SANGAMA) : (a) The
post of Chief Executive of National
Handloom Corporaticn has not bcen
filled up so far. However, the Chairman
of the Cardamom Board is in position
since November, 1980,

(b) and (c) The .post of Managing
Dircclor, National Handloom Dcvelop-
ment Corporation could not be filled up
due to non-availability of a suitable
person to held the post, Howecver steps
have been taken to fill up thc post as
carly as possible.

Production and Export of Cardamom

4583, DR, KRUPASINDHU BHOI:
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that pro-

" duction of cardamom in the country

has fallen considerably ;

(b) if so, thc reasons thereof ; and
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(c) thc quantity of cardamom
exported during the year ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : (a) Yes, Sir,

(b) The shortfall in the production
of cardamom was on account of un-
precedented severe drought in the States
of Kerala, Karnataka and Tamil Nadu
during the last two scasons.

(c) Export of Cardamom during
1983-84 (April-Fcbruary, 1984) was 242
M. T, valued at Rs, 5.01 Crorcs,

Number of Branchers of Banks

4584. DR.. KRUPASINDHU
BHOI : Will the Minister of FINANCE
be plcased to state :

(a) the number of branches of banks
at the time of nationalisation in July;
1969; and

(b) the number of branches at
present in (i) urban areas and, (ii) rural
areas, scparately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.
M. KRISHNA) : (u4) and (b) The
population group-wise distribution of
branches of Commercial Banks as on
19th July, 1969 and 30th Scptember,
1983 is set out below :

CHAITRA 3, 1906 (S4KA)

Catcgory of No. of branches as on

centres _— S
19.7.1969  30.9.1983
Rural 1860 23216
Semi-urban 3344 9086
Urban 1456 5615
Me tropolitan/ 1661 4821
Port Towns
Totgl 8321 42738

Writren Answers 222

Recovery of Bank Loans

4585. SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be
pleased to State :

(a) Whether it is a fact that the
recovery of Bank loan instalments in
rural areas is on an average 35 per cent
to 40 per cent in a year; and

(b) if so. the steps being taken to
rccover such Bank loans in full ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS.
M. KRISHNA) : (a) and (b) The data
reporting system provides iaformation
on overdues of Direet’ Agricultural
Advances only. During the last three
years the percentage of recovery to
demand of Direct Agricultural Advances
of Scheduled Commercial Banks was as
under :

June, 1981 529

’

June, 1982 52.6 (Provisional)

June, 1983 533 (Provisional)

Banks take various steps to improve
their recoverics. Post-disbursement
* supervision, constant pursuing, moni-
toring, assistance from State Governm-
ents’ machincry and recourse to law
courts are some of the important steps
that banks take to improve the position
of recoveries. ’

Export of High Quality and Disease Free
Livestock and Meat

4586. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state :

(a) the dctails of the action plan
for scientific development of livestock
and meat processing for exports; and
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(b) the steps bcing taken to step
up the exports of high quality and disc-
asc-free livestock and meat ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCLE (SHRI
P. A. SANGMA): (a) and (b) To
export high quality and discase free
livestock and meat, various steps have
bzen taken to tighten up the existing
quality control mesasures. It has bgen
decided to cstablish quarantine centres
for the quarantine and vaccination of
animals for minimum period of 21 days
prior to exports. Compulsory per-ship-
ment inspaction “has also bzen intro-
duced for export of meat and livestock.

Adoption of ATA Carnet System for
Promoting Exports

4587. SHRI K. RAMAMURTHY:
SHRI CHINTAMANI PA.
NIGRAHI :

Will the Minister of COMMERCE
be pleased to state :

(a) whether 42 countrics  have
adopted the ATA carnet systam esscnti-
ally for promoting cxports ;

(b) if so, the details of this scheme;

(c) whether this scheme has been
recommended by his Ministry to the
Finance Ministry ; and

(d) if so, the decision taken in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN- THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR): (a) As of 15th March, 1984,
gome S50 countries have signed the
International Convention on  ATA
Carncts.

(b) The Convention provides for
temporary importation of goods, frce of
customs duties, taxes etc,
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(¢) and (d) The question of India’s
accession to the Convention is under
examination.

Promotion of Tourism Bctween India and
QOther Countrics

4588, SHRI K, OBUL REDDY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred Question
No. 800 on 18 November, 1983 rcgarding
promotion of tourist traffic bctween
India and Soviet Union and state :

(a) the number of tourists who
visited India  during the years 1982
and 1983 respectively from (i)
France, (ii) Taiwan, (iii) USA, (iv)
USSR, (v) U. K., (vi) East Germany,
(vii) West Germany, (vii) Japan, (ix)
Tailand, and (x) People Republic of
China ;

(b) whether the number of tourists
from these countrics has incrcased or

decreased comparatively ; and

(c) the steps being tecken to promote
tourism betwcen India  and  these

countrics ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND

CIVIL AVIATION (SHRI KHUR.

.SHEED ALAM KHAN): (a) to (¢) A

statement is laid on the Table of the
Sabha,

Statement

The tourist arrivals from these
countrics during thc year 1982 and
for the pcriod January to October 1983
(details of November-December period
not available yet) are as given below :
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Country 1982 1983 (Jan.-Oct.) %,Change*
France 59,267 42,202 —14.2
Taiwan 307 240 + 56.9
U.S. A 86,806 72,737 + 7.4
U, S. S. R. 13,687 11,757 +117.1
U. K. 120,772 99,966 +12.1
East Germany 1,275 791 —21.7
West Germany 49,610 38,657 - 0.1
Japan 29,103 22,278 — 33
Thailand 11,472 9,924 —27.1
People;Republic of China 2,107 1,293 +27.0

*Compared to corresponding period of 1982,

Continuous cflTorts are being made
by Overseas Tourist Offices to project
the potential of Indian Tourism. The
Tourist Offices maintain liaison with
airlines, tour opcrator§, media ; hold
India Evenings, Scminars ; undertake
publicity and other marketing
exercises.
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®t gaafa & | Searga faatas, A
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Grilevances of Defence Services Pensioners

4590. SHRI H.N. BAHUGUNA :
Will the Minister of DEFENCE be
pleased to srate :

(a) whether Government have receiv-
ed representation from Defence Services
pensioners highlighting their difficulties
specially or pre-1970 pensioners, and if
so, corrective/redressal steps taken/
proposcd ;

(b) whether Government will follow
a uniform policy for all categories of
pensioners ; and

(c) whether Government propgse
to implcment payment of pensions on
the basis of thair [decisions already
taken ? y

% THE i MINISTERT OF 5| STATE]JIN
~ THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO); (a) to (¢) Reps
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resentations have been received fronr
pensioners and their associations that in
accordance with the Supremc Court
Judgement, the revised ratcs of pension
as promulgated from 1.4.79, should be
extended to those who retired earlier,
and that the pensions of defence
pensioners who retired prior to 10.9.70
(pre DCRG cases) has been reduced.
The Supreme Court had, however, only
held that the pension formala made
effective from 1.4,79 (and not the rates
promulgated from that date) should bc
applied to all, irrespective of the date
of retirement. The orders issued by this
Ministry are in accordance with the
verdict of the Supreme Court. Thus, a
uniform policy has already been adopted
by extending the same formula for
calculation of pension to all the
pensioners, irrespective of the date off
their retirement. The orders however:
provide that in case the pension of any:
individual is reduced by the application-
of the new formula his exisiting pension.
will be protected.

Losses in Nationalised Banks

4591. SHRI B. V. DESAI :

SHRI M. V. CHANDpDRA-
SHEKAHARA MURTHY :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
Centre is scriously concerned over the
increasing losses in the public sector as
wcll as in the Nationalised Banks ;

(b) if so, whether the losses of
Nationalised Banks upto Dccember, 1983
stood at nearly Rs. 200 crores ;

(c) if so, whether the bulk of the
losses was due to the bad debts 'that
the authorities were forced to write
off ;

(d) if so, the other reasons for the
heavy losses that these Natipnalised
Banks hgve been ingurring ;
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‘(e) the steps Union Government
"have initiated to reduce the losses ;

. () to what extent, Government
‘have been able to redice the losses of
‘the Nationalised Banks ; and

. (g) the total losses suffered by the
‘Nationalised Banks upto the end of the
‘January, 1984 ©

. THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) The published
profits of Public Sector Banks for the
years 1980, 1981 and 1982 amounted to
Rs, 55.94 crores, 64.47 crores, and
Rs. 77.56 crores respectively. Thus the
Public Scetor Banks dre not working at
loss, On the other hand their aggregate
published profits have shown an upward
trend during thc last three years, The
data for the year 1983 has not been
comiplied so far,

(b) to (g) Do not arise.

Exiension of ‘Term of Danapur Canton-
ment Board

4592, SHRI RAMAVTAR
SHASTRI : Will the Minister of
DEFENCE be pleased to state :

(a) whether it is a fact that the
three years terms of Danapur Canton-
ment Board has expired ;

(b) if so, whether it is also a fact
that its terms has been extended ;

(c) if so, the period for which it
has been extended ; and

(d) the terms by which Government
propose to hold election thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO) : Yes, Sir.

(b) and (c) Yes, Sir. The terms of
the Cantonment Board was extended
upto 14,9.1983.
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(d) A specific date for holding
elections could not be given at this
stage. Hence, the constitution of the
Cantonment Board has been varied for a
period of six months with effect from
14.3.84 or till a regular Board is
constitutee.

Appointment of Auditors For Banks

4593. SHRI RAMAVATAR
SHASTRI :  Will the Minister of
FINANCE be pleased to statc :

(a) whether for the audit of bank
branches/local head officc of Nationalised
Banks and State Bank of India sitnated
in the State of Bihar, auditors are being

- appointed from outside Bihar; and

(b) if so, the caus behind it and the
names of auditors, so appointed ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA): (a) and (b) A
commen panel is maintained in Reserve
Bank of India on the basis of prescribed
guidelines in regard to qualifications,
professional cxperience and number of
partners in the firm ctc. for mecting
requirement of branch auditors of public
sector banks. In appointing auditors,
banks do kcep regional considerations
in view and appoint auditors locally or
from near by places to the extent possi-
ble. As the number of auditors required
for branch audit of publie szctor banks
branches in Bihar is far more than the
number of Chartered Accountants firms
in Bihar on Reserve Bank of India panel,
audit firms/from outside Bihar have
been appointed. )

The audit firm for the audit of the
local Head Office of State Bank of
India at Patna for the year 1983 is from
Bihar itself.

The information regading names of"
auditors from. outside Bihar entrusted.
with Branch audit of Public Sector
Banks branches in Bihar for the year
1983 is being collected and will be laid.

__on the Tahle.afthalloise
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G & faafa qv afaes
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1 2 3 4
CIE ] 126.2  127.8 243.8
S 121.7  131.2 267.2
g 118.7 118.9 307.1
T 101.2 1275 291.4

S GLE 100.2  150.8 284.4
qaed 99.9 152.4 2870
fearaT  99.8 1655  291.1
q¥ET  98.0 1785 297.3
wargl 1013 171.2 329.8
fegsaT 962 165.5 383.0

Recommendations of Economic Advisory
Council To Contain Risc In Prices

4597. SHRI MANOHAR 1.AL
SAINI : Will the Minister of FINANCE
be pleased to statc the rccommendations
of the Economic Advisory Council to
contain the rise in prices and the action
taken thereon by Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI1
S.M. KRISHNA) : Although no specific
recommendation on mecasurcs to control
inflation has been made by the Economic
Advisory Council, in the meetipg held
on January 9, 1984 between Prime
Minister and Members of the Council
this aspect was discusscd.

Several measures have been taken
by the Government to contain inflation
on the supply as well as on demand side.
These include, jpzer alia, strengthening
of the public distribution system, larger
releases of foodgrains, sugar and edible
oils; imports of foodgrains and edible
oils; and mopping up of excess liquidity
in the system through successive adjust-
ment in the cash rcserve ratio. A
package of measures was also taken by
the Government in January, 1984 in
order to keep the budgetry deficit within
reasonable limit.
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Helicopter Services in Lakshdweep

4598. SHRI RAM VILAS PASWAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) whether there is no provision
for helicopter services in the Union
Territory of Lakshdweep;

(b) if so, the rcasons thereof; and

(c) whether Government propose to
make availablc hclicopter services in
Lakshdweep, and if so, the time by
which such service will start function-
ing ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b)
No regular hclicopter services are opere
ating in Lakshadweep. Indian Airforce
helicopter services arc, however, utilized
for urgent purposes [to transport men
and material from the islands to the
mainland.

(c) No proposal for introduction of
regular  helicopter  service is under
consideration.

Misuse of Official Position By General
Manager of Vayudoot

4599, SHRI RAM VILAS PASWAN:
SHRI SATISH AGARWAL :
SHRIMATI GEETA
MUKHERIJEE :

SHRI SANAT KUMAR
MANDAL ;

SHRI DIGAMBER SINGH :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have seen
the press reports appeared in the ‘Indian
Express® of 26 February, 1984 wherein
it has been stated that former Executive



235 Writien Aiswers

Assistant of Air India Chairman and
Manhging Director and presently the
General Manager, Vayudoot has misuscd
his official position in Air India while
being accompained by a film star and
her friend with him to foreign tours
thereby causing a huge loss to Air
India;

(b) if so, the details thercof; and

(c) whether any inquiry has since
been conducted, and if not, the reasons
thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Yer, Sir.

(b) and (c) A preliminary enquiry
into the allegation is being made by the
Central Bureau of Investigation.
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H.A.L.’s Offer to Manufacturc Small
Planes For Vayudoot Service

4601. SHRI ATAL BIHARI

VAJPAYEE :

SHRI SURAJ BHAN :

Will the Minister of DEFENCE be
pleascd to statc

(a) whether it is a fact that the
Hindustan Aeronautics Limited had
offcred to manufacture the small plane
repuired by the Vayudoot  Service
costing less than Rs. two crores cach
and scating capacity of 24 and yet it has
been decided to  import the German
small planc Dornicr with scating capacity
of about 19 and that such 150 planes
will cost about Rs. 350 crores in foreign
exchange:

(b) if so, the full facts and the
rcasons of rcjecting the indigenous offer;
and

(c) the fiinal decision in this regard
and reasons thercof 7

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a) to
(c) A proposal was received from
Hindustan Aeronautics Limited in July,
1981, for design and devclopment of a
30-seater passcnger aircraft  requiring
forcign assistance in certain arcas. A
total timc-frame of ncarly 7 ycars was
envisaged for the first production aircraft
to roll out after complction of design
and devclopment of the aircraft. In view
of the urgent requirements of Vayudoot
as well as the Defence Scrvices, a
decision was taken to induct the 19-seater
Dornier aircraft and the first production
aircraft from HAL would roll out from
1985-86. Eesign Collaboration for a 30.
seater aircraft is also a part of the
Agreement,

The detailed project report is under
preparation and the cxact cost including
foreign exchange outgo would be known
with any degree of accuracy only
thereafter.
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Abolition of Octroi

4602. SHRI ATAL
VAJPAYEE :

BIHARI

SHRI SURAJ BHAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether States and Union Terri-
tories have becn advised tp abolish the
octroi duty;

(b) if so, progress in cach of the
Union Territories so far; and

(c) names of States which have
abolished the octroi duty ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) :(a) The Government

* of India favours abolition of octroi duty.

" In view of its importance, the matter
was discussed in the Chief Ministers’
Conference in September, 1980. The
Union Finance Minister stated in this
mecting that abolition of octroi was in
thc intercst of States and should bc
removed in progressive stages. He sugg-
ested that as a first stcp, octroi should
be given up in respect of places having
a population of less than two lakhs.

(b) Octroi is lcvied in the Union
Territory 6f Andaman & Nicobar Islands
Goa, Daman & Diu and Pondicherry.
As octroi constitutes a significant source
of rcvenue  for the local bodiés, the
Union Territory Administrations are
exploring the possibility of raising
alternatc source of recvenuc in licu of
octroi,

. (c) Andhra Pradesh, Assam, Bihar
Kerala, Meghalaya, Nagaland, Sikkim,
Tamil Nadu and Tripura arc not levying
any octroi. Madhya Pradesh, Karnataka
and Himachal Pradesh abolished octroi
in May 1975, April 1979 and April 1982
respectively,
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Credit Deposit Ratio In Nationalised
Banks

4603. PROF, RUPCHAND PAL :
Will the Minister of FINANCE be
pleased to state ¢

(a) the credit deposit ratio in
Nationalised Commercial Banks in
different States and Union Territories ;

(b) whether there has been declara-
tion in mobilisation of deposits by
Nationalised Commercial Banks in some
areas ; and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M, KRISHNA) : (a) Available data
regarding the credit : deposit ratio of
Public Sector Banks in each of the State
and Union Territory is set out in the
statement attached.

(b) and (c) Available provisional
data show that the deposit growth of
Public Sector Banks was of the order of
14.5 per cent in 1983 as compared to
that of 17.6 per cent in 1982. State.wise
details of deposit growth for the year
ended Decembcer 1983 have not become
available, Howcver,it has to be recogniscd
that deposit mobilisation by Commercial
Banks in a different areas is affected by
several factors such as capacity to save
of the people of those arcas, the
dcvelopment of banking habit and the
pace of banking development, the policy
of State Government' and their organi-
sations about holding current surpluses
in banks etc,
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Statement

State-wise Credit : Deposit Ratio of
Public Sector Banks

(As on the last Friday of December 1982)

— S

Region/State/
Union Territory

Northern Region :

1. Haryana

| d

Himanchal Pradesh

. Jammu & Kashmir
. Punjab

Rajasthan
Chandigarh

7. Delhi

o v oA w

North-Eastern Region:

.

Assam

.

. Meghalaya

Manipur

F S S

.

Nagaland
. Tripura

. Arunachal Pradesh

. Mizoram

0 N A W

Sikkim
Eastcrn Region :

1. Bihar
2, Orissa

3. West Bengal

C:.D Ralio
(%)

72.2

74.7
44.3

40.3
45.1
67.9
169.8
83.9

394

40.5
24.5
47.9
47.0
56.9

20.1
19.9

16.6

55.3

39.8
70.7
60.3

4, Andaman & Nicobar Islands  28.8

Central Region :

1. Madhya Pradesh
2. Uttar Pradesh

. 9.0

57.7
46.6
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Western Region : 74.4
1. Gujarat 53.3
2., Maharashtra 85.2
3. Goa, Daman & Diu 39,1
4. Dadra & Nagar Haveli 105.4
Sothern Region : 78.3
1. Andhra Pradesh 71.3
2. Karnataka 78.9
3, Kerala 65.1
4. Tamil Nadu 90.9
5. Podichcrry 60.6
6. Lakshadwecp 10.5

Grand Total 67.5

Accumulated Due to Public Financial
Institutions From Top Industrial Houses

4604. PROF. RUPCHAND PAL :
Will the Minister of FINANCE be
plcased to state :

(a) the total amount of accumulated
dues to the public financial institutions
from 20 top industrial houses as on
January 31, 1984 (industrial housc-wisc);
and

(b) the picturc of dues to the public
financial institutions from 20 top
industrial housc during '1981, 1982 and
1983.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (b) Infor-
mation is being collected and to the
extent available and permissible under
the rules will be laid on the Table of
the House.

Opening of Branches of Natiomlliled.
Commercial Banks in West Bengal, Bibar.
Orissa and N. E. States

4605. PROF. RUPCHAND -PAL :
Will the Minister of FINANCE be
pleased to state :
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(a) the number of branches of
Nationalised Commercial Banks opened
in the States of West Bengal, Bihar,
Orissa and North Eastern States during
the last three years ; and

(b) the number of branches of
Nationalised Commercial Banks opened
in other States and Union Territories
during the same period ?

CHAITRA 3, 1906 (SAKA)
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISANA) : (a) and (b) Available
State-wise/Union Territory-wise number
of branches opened by all Commetcial
Banks during the years 1981, 1982 &
1983 (upto June) are set out in the
statement attached.

Statement

Statement showing State-wise/Union Territory-wise number of branches opened by
Commercial Banks during the years 1981, 1982 & 1983 (upto Jnne)

State/Union Territory

No. of offices opened during

1981 1982 1983
(upto June)
1 2 3 4
Andhra Pradesh 271 183 149
Assam 58 82 21
Bihar 427 320 70
Gujarat 107 101 80
Haryana 71 6l 39
Himanchal Pradesh 36 29 34
Jammu & Kashmir 109 30 2
Karnataka 158 159 88
Kerala 91 n 34
Madhya Pradesh 303 313 IOJ‘
Mabharashtra 278 195 94
Manipur 3 4 1
Mcghalaya 7 10 3
Nagaland 6 s -_—
Orissa 28 [F1] 32
Punjab 9% 69 54 .
Rajasthan 170 101 %
Tamil Nadu 225

127 o
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| 2 3 4
Trippra . .. s 2 —
Utar Psadesh 532 572 202
Wc?st Bengal 226 169 42
‘Andaman & Nicobar Islands —_ — —
Arunachal Pradesh 4 6 i
Chandigarh 5 7 2
Dadra & Nagar Haveli —_ — —
Delhi 43 28 12
Goa, Daman & Diu 5 3 1
Lgksl_ladweep — — .
M.i'zo»ram - 3 —_
Podicherry 4 2 1
Sikkim 5 1 4
TOTAL 3467 2784 1250

Selzure of Hashish from as Army Major

4606. SHRI TRILOK CHAND :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that an
Army Major is involved in, ths biggest
hashish seizure at Delhi Airport recently;

and

(b) if so, the details thereof and the
action "tdken by Governmeént in the

matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
8. M. KRISHNA) : (a) and (b) During
the course of investigation in connection
with the seizure of 657 kgs. of Hashish
made &t Palam Airport on 10.1.1984,
the aame of an Army Major has been
mentioned. As the case is still
uneer ¥vestigation, it will . not be
expedient to disclose further ¢ peuilo at
this naﬂ.

Non- Fulfilment of Target of Engineeriag
Export

4507, SHRI BISHNU PRASAD :
Will the Minister of COMMERCE be

pleased to state :

(a) whether Government are aware
that the engincering exports of the
country are unlikely to reach s
projected tusget ; and

(b) if so, the steps taken by Govern
ment to achieve the target ?

THE MINISTER OF STATEIN
THE MINISTRY OF COMMERCE-
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANIAN
LASRAR) : (a) and (b) On the basis
of trends of export of engineering goods
for. the first nine months 1983,84, it is:
possible that there may be a shortfall in
achjeving the target of exports:'fixéd: by
EEPC. In order to increase the export
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of engineering goods the following steps
have been taken :

(i) Continuance and enlargement
of International Price Reimbur-
sement Scheme, 1981. Since
23rd September, 1983 pig iron
has been included under the
scheme of providing steel at
International prices.

(ii) Infrastructure bottlenecks like
power, cbmmHnication and
transport etc. are taken up with
the respective authorities for
remedical action.

(iii) A workshop was organised by
the Engineering Export Promo-
tion Council on 24th October,
1983 on cxport to Indonesia.

(iv) An Indo-US Conference was
organised in USA for joint
participation in Third country
projects in November, 1983.

(v) Indo-West Europe Workshop
on Domestic Electrical Appli-
ances was organised in India
from{ Sth to 11th December,
1983.

(vi) Procurement conferences were
organised associating Indian
Foreign companies.

. T N
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(vii) Follow up to earlier . Export
Promotion Conferences and
-Trade Fair was undertaken for
the future also.

Iron Ore Exported to Differeat Countries
During Sixth Plan Period

4608. SHRIMATI  JAYANTI
PATNAIK : Will the Minister of
COMMERCE be pleased to state :

(a) the total quantum of iron ore
exported to different countries in the
Sixth Plan (year-wise) so far ;

(b) the amount of foreign exchange
earned thereby ;

(c) whether efforts have been made
by Governnent to increase the export of
iron ore in 1984-85 financial year ;

(d) if so, the total tonnes of irom
ore expected to be exported in the above
financial year ; and

(¢) the details of the efforts made
to increase the export of iron ore ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT ‘ OP
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) Country-wise
Export of Iron Ore from India‘ During
Sixth Plan. T

(Excluding Pellets)

Quantity : In Million Tannes
(Provisional)

Country 1980-81 1981-82 1982-83 . 1983:84
(Upto Feb. '84)
1 2. 3 4 s
Japan 14.12 16.49 15.38 .. B4
South Korea 2.20 3.06 278 2.88
Tdiwan’ 0.09 0.03 “ 0,01 - 0.0
o ‘- i AN IV LR
- 0.26 0.39 03s

Italy
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1 2 3 4 5
Turkey = — — 0.06
U.S.S R 2,02 — — —
Rumania ' 3.04 4.09 1.92 2,15
Czechoslovakia 0.35 0.36 0.11 0.12
Hungry 0.11 0.06 0.02 0.03
Germany (Rast) 0.46 0.68 0.61 0.67
Yugoslavia 0.56 0.33 — —
Bulgaria — 0.09 0.11 0.11
Pakistan 0.05 0.11 0.15 0.13
Saudi Arabia 0.04 0.11 0.05 0.12
Abu Dhabi 0.15 0.06 0.10 —
Dubai 0.01 0.06 0.08 0.08
Iraq — — 0.10 0.13
Malayasia 0.04 0.03 0.02 0.04
North Korea 0.13 0.03 — —
China —_ — —_ —
Jordan _— — 0.02 —_
GRAND TOTAL 23.46 25.85 21.96 2038
Vllue/ 294 '_“m”:»iu8v6 h 397 o ) 1(;7
(Crore Rs.)

bon e o dirsy spors o1 lon 53 cten. T aadiion, . Gou

ore to new markets and in the last
three years, iron ore has been introduced
in the markets of Malayasia, Saudi
Arabia, DPRK, Pakistan etc.

In terms of agreemeent finalised with
Japanese Steel Mills, for expart of iron
ore agsinst a firm shidping programme
of 6 millioo DLT as agreed to for 1983-
84, MMTC hbas {succeeded .in tying up
firm commitments for shipping 8 million
DLT for fiscdl 1984. The ' Negotiations
with the other major buyers like South
Korea are expected to be finalised during
this month, MMTC has set a target for
export of iron ore during 1964-85 at the

exporters are expected to export araund
9 million tons of iron ore during
1984.85 .

INT-MA ¥ WA wr faaie

4609. Wt dw awe : 7 Wi &
dat qg waTy € ¥ w3 O

(%) 7 &rx awl & Qo= s
& frafe & s aw ) fer faden
g A arfww wiw gg;
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(=) wa 7 3t & Qug IaT
R F €A IYT F gagA
At 9T fegar arfgs g sifaaw
fear war;

(T) wradr I ¥ §agA b
fod w\9-a¥a & DaTd g 4 6
g T

(%) 3% 71 afwmm gred gy
g1

aifrsg wenea & 39 "o (o
q. g anar) : (%) faafa wisd
AT AN W A1Y |

(&) wa dra a9l § arfas Fadta
fadwr farlaq gF1T W@Wn—

1980-8 1 % 2.17 %
1981-82 % 2.29 U
1952-83 % 2.07 0T

() 1T gAarg § FASA &1
sfafaa F37 ¢ oF faega sfoww
FITFA WIEA fean man

(w) @vaar § wreH £ wA @
FHT §T I% FAAT 50,000 FIFA ®)
sfaferq fear ar %1 &1

Achievement of Target of Exports

4610, SHRI ASHFAQ HUSSAIN :
Wil tH 'Mihisté# of COMMERCE be
pleased to'state : *

]

(a) whethér it is a fact that the
Ministry had fixhd export target of
Rs. 10,500 crores for the year 1983-84;
and
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(b) if so, the position of achieve-
ment of targets during April to Decem-
ber, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR) :
(a) The export target for the year 1983.
84 was fixed at Rs. 10,453 crores.

(b) According to the provisional

.data, India’s ovcrall export during

April-December, 1983 amounted to
Rs. 6,858.32 crores as compared to
Rs. 6,118,35 crores in the corresponding
period of previous year, thereby showing
an increase of 12,1 per cent, despite the
fact that the international trade envir-:
onment continued to be harsh for the
exports of many of our commodities
and manufacturers.

Foreign Lxchange Earoings

4611. SHRI ASHFAQ HUSSAIN:
Will the Minister of FINANCE be
plaes~d to state :

(a) whether the actual foreign
exchange earning of India is declining
every year ;

(b) if so, foreign exchange earnings
in India from 1974-75 to 1983-84 year-

wise :

(c) whether these earning include
remittances by the Indians residing
abroad ; and

(d) if so, sepasale .year-wise figures
of the remittances by Indian residents
year-wise ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA) : (a) and (b) The amount
of net foreign exchange earnings is
reflected in the levels and variations in
the country’s foreign exchange reserves.
During the period 1974.75 to 1983-84,
the year-wise figures of foreign exchange
reserves (cxcluding Gold and Special
Drawing Rights) and the extent of varia-
tion during each year were as follows :—
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As at end Foreign Variation

March Exchangc over the
Reserves preceding year
(Rs. crores) (Rs. crores)

1974.75 610.5 +  29.7
1975-76 1491.7 -+ 881.2
1976-77 2863.0 +41371.3
1977-78 4499.8 +1636.8
1978-79 5219.9 4 720.1
1979-80 5163.7 — 56.2
1980-81 4822.1 — 341.6
1981-82 3354.5 —1467.6
1982-83 4265.3 4 910.8
1983-84 5129.0 + 863.7

(End Feb. 1984)
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(c) and (d) Variations in foreign
exchange resuit from all extecrnal transa-
tidns including remittances by Indians
resident abroad. Secparare data on
remittancees by Indians residing abroad
is'not readily available particularly as
uhdér the current rules the details of
remittances of Rs. 10,000 and belowjare
not' required to be reported by the
authorised dealers in foreign exchange
to the Reserve Bank of India.

Agreement Between Indla And Dormiar
Limited Germany To Prodvce “Dormiar-
228" Aircraft

4612. SHRI CHINTAMANI JENA :
Will the Minister of DEFBNCE be

pleased to state :

(a) whether it is a fact that India
and Dormiar Limited (a German Comp-
any) have agreed to produce ‘‘Dormiar-

228°° aircraft ;

(b) if s0, details of the agreement
made ; and
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(c) the time by whlch the production
would start ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) (a) to
(¢) An agreement has been §igned with
M/s Dornier Gmbh of chcr 'chublic
of Germany for licence prod'flction of
Do-228 aircraft at Hindustan Acronau-
tics Limited to meet the requirement of
Civil and Defence users. The agreement
envisages complete transfer of technology
for manufacture of the Dornier 228
aircraft, as well as design collaboration
for a 30 plus seater commuter aircraft,
improvement of existing avionics systems
and enhancement of the Maximum All
Up Weight of the existing aircraft. The
first production aircraft from HAL would
roll out in 1985-86.

Sickness In Tea Industry

4613. SHRI CHINTAMANI JENA ;
Will the Minister of COMMERCE be

plcased to state :

(a) whether it is a fact that Teg
Industry is facing sickness in the coun-

try .

(b) if so, the main reasans thereof ;
and

(c) the measures being taken or
proposed to be taken to help this mdus-
try and to end sickness ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIRAR RANJAN
LASKAR,) : (a) No, Sir. .

(b) Docs not arise.

(c) For the long-term health and
development of the tea industry, the Tea
Board continues to implement a number
of schemes for improving tea production
viz. Tea Plantation Fincance Scheme,
Tea Machinery and Irrigation Schgme,
Replantation and Rejuvenation Subsidy
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Schante .and other Developmental Sche-
mes for the small growers. In addition,
the Tea Poard maintains a close watch
on tea estates for signs of sickness and
deal with sush cases under the relevant
provisions of the Tea Act.

Sanction Of Loans By All Indian Financial
Instdtutions to Industrial Heases

4614. SHRI SUNIL MAITRA :
Will the Minister of FINANCE be
. pleased to state :

(a) whether it is a fact that a major
sphare of total amount of loans sanctiorn-
ed by all Indian financial institutions
gogto industrial houses as defined in the
MRTP Act ; :

(b) if so, the details thereof since
1980-81 ; and
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(c) the .percentage of amount of
loans taken by big industrial houses
during the ‘years 1980.81, 1981-82,
1982-83 and 1983-84 out of the total
amount so disbursed to the entire
industrial sector ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. N. KRISHNA) : (a) to(¢) According
to the information readily available, the
financial assistance sanctioned and
disbursed by the all India term lending
financial institutions, namely, Industr-
ial Deveclopment Bank of India, Indus-
trial Finance Corporation of India and
Industrial Credit & Investment Corpora-
tion of India to MRTP concerns during
the last three years i.e. 1980-81 to
1982-83 (April-March) is as under :—

(Rs. in crores)

Year Assistance sanctioned 26 of assistance
(April-Margch) sanctioned/disbursed
To MRTP To all to MRTP cocerns to
coucerns concerns all concerns
1980-81 331.46 1003.68 33.0
1981-82 241.33 1063.58 23.3
1982.88 282,88 1151.38 24.6

Assistance disbursed

1980-8¢ 266.68
1981-82 280.65
1982.83 236.96

619,74 43.0
814,81 34.4
951.23 24.9

Reduction in IDA Sof¢ Loao

464S. SHRI SUNIL MAITRA :
‘Will the Minister of FINANCE be
pleased $o state :

(a) whether it is a fact that in the
previous years, out of the total soft loam

disbursed by the IDA, India received
40 per cent;

(b) whother it is also a fact that
India’s share in the last two years has
been roduced to 28 per cent;
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(c) whether it is also a fact that in
the coming years, it is likely to be
further reduced to 20 per cent ;

(d) if so, the likely impact of such
reduction on the completion of on going
projects and starting of new projects ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) Commitments of
IDA credits to India from inception
upto the World Bank’s fiscal year 198I.
amounted to approximately 40 per cent
of total commitments of IDA credits to
all countries during the same period.

(b) During the World Bank’s fiscal
years 1982 ana 1983, commitments of
IDA credits to India were 33.5 per cent
and 31.8 per cent respectively of total
<commitments.

(c) In view of the reduced avail-
-ability of resources with the IDA and
because of expansion in the vorruwing
community, India’s share is likely to
decline further.

(d) External resourcss constitute a
relatively small part of funding of our
investment programmes. However,
Government are: taking  all  possible
measures to casure that the necessary
volumc of external resources continued
to be available.

Non-Supply Of Required Cloth Or Other
Prodacts To Departments And Public
Sector Undertakings Of Government

4616. SHRI SUNIL MAITRA:
Will the Minister of COMMERCE bt
pleased to state :

(a) the reasons why Government are
extending protective shicldon the top
heavy management of NTC unsough
directives to Departments and Public
Sector Undertakings to buy from the
NTC instead of tightening the manage-
ment for its failure to. compete. in the.

market;
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(b) whether the NTC management
will be able to supply the required
cloth or other products to the Departe
ment and Public Sector Undertakings:
and

(c) if not, whether the management
of the NTC will be totally overhauled -?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRi
P. AL SANGMA) :- (a) to (o) The
Committee on Public Undertakings in its
Fortieth Report on NTC had imer-alia
recommended that in view -of the social
obligation of producing c¢heap cloth
undertaken and in view of overall (huge),
losses incurred by NTC, which were
cventually recouped by ‘Government, the:
question of purchasing from NTC all
cloth to meet the entire requirements of;
Government, should be considered serio-
usly. In this dackdrop, it was decided.
that all types of cotton/woollen fabrics
purchased by Defence or by DGS&D.
(Yor vther Depariments) to the extent
available from the NTC, should be pur-
chased from NTC on a singls tender:
basis.

Constitution Of Papel To Go Inta, The-
Woerking Of Heavily Losing Textile Mills

4617. SHR1 CHHITTUBHAI
GAMIT :

SHRI SATYANARAYAN
JATIYA :

SHRI CHINTAMANI
PANIGRAHI :

Will the Minister of COMMERCE
be pleased to state :

(@) Whether it is a fact that Union
Govesnment have recently constituted
a pancl to go into the working of
‘heavily losing textile mills’ under the
charge of Natianal Textile Corpor-
ation;

(b) if so, the details regarding com=
paosition and functions of the Panel;
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(c) the names of these Textile Mills
suffering losses;

(d) since when and the reasons
therefor;

(e) whether the said panel has sub-
mitted its report; and

(f) if so, the details of its findings
and Government’s decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) to (f) A Study
Team comprising Officers of the Depart-
ment of Textiles, Bureau of Public
Bnterprises, Planning  Commission,
Ahmedabad Textile Industry’s Research
Association, National Textile Corpor-
ation (Holding Company) and Chairman-
cum-Managing Dircctors of the concen-
ed subsidiaries, of the National Textile
Corporation has becen set up to under-
take an indepth study of the working
of the following eight Nationalised NTC
Mills considered very weak :(—

1. Indore Malwa United Mills,
Indore.

b

Kalyannial Mills, Indore.

3. Swadeshi Cotton & Flour Mills,
Indore.

4. Hira Mills, Ujjain.

L

Mysore Spinning &  Weaving
Mills, Bangalore.

k=)

. Central Cotton Mills, Howrah.

7. Lord Krishna Textile Mills,
Sahranpur,

8. Azam Jahi Mills, Warangal.

The Study Team has been asked to
submit its report before August, 1984,
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Insufficient Vayudoot Service In West
Bengal

4619. SHRI AMAR ROY PRADHAN:
Will the Minister of TOURISM AND
CITIL AVIATION be pleased to state :

(a) whether it is a fact that Vayudoot
service in the country is insufficient in
comparison to the requirement parti-
cularly in West Bengal;

(b) if so, the details thercof; and

(c) the steps Government propose to
take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVITION (SHRI KHURSHEED
ALAM KHAN) : (a) and (b) Requests
have been received for ecxtension of
Vayudoot service to a large number of
stations, many of which do not have
even the basic infrastructural facilities.
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Vayudoot is currently operating to 18
stations in the country. Its Eastern
operations are centered around Calcutta
and it is proposed to airlink Cooch
Behar in West Bengal shortly. Vayudoot
operations are commensurate with its
existing fleet strength.

(c) With the acquitision of the new
Dornier aircraft which are expected in
the second half of 1984. Vayudoot servi-
ces will be exdanded. Meanwhile, traffic
surveys are being conducted to establish
the economic viability of operations to
various stations.

Production Of Tea

4620. SHRI K.MALLANNA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether the production of tea is
on the increase in the country;

(b) if so, the average'of production
during last three years;

(c) whether it is sufficient to meet
the domestic demand;

(d) whether any study has been
conductcd in this regard; and

(e) if so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir.

(b) Average of annual production
of tea during 1981 to 1983 is estimated
at 570 M.Kgs.

(c) Yes, Sir.

(d) and (e) The Tea Board is curren-
tly organizing survey of the domestic
market for tea,
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Incentive Bonus To Public Servants

4623. DR. A.U, AZMI : Will the
Minister of FINANCE be pleased to
state : .

(a) whether it is a fact that incentive
bonus is given to public servants on
their accumulation in the General
providen: fund, il so, the details thercof,
and

(b) whether there is any proposal to
enhance the percentage ol 1t and also
allow additional bonus for getting more
subscription and accumulation, if not,
the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
S.M. KRISHNA) : (a) Yes, Sir. lncen-
tive bonus is admissihle to the subseris
bers to General Provident Fund at the
rate of one per cent on the entire balance
at their credit in case thcy have net
withdrawn any amont trom their. Provi-
dent Fund Account during the preceding
three years.
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(b) The rate of incentive bonus iS
reviewed c¢very year alongwith the
gnnual review of the rate of interest on
balances in General Provident Fund
taking all relevant factors into account.

Bringing of Gazetted Employees on Pay
Rolls of Non-Gazetted Employees

4624. DR. A.U. AZMI : Will the
Minister of FINANCE be pleased to
state :°

(2) whether there is any proposal to
bring the Gazetted Employees on the pay
rolls of Non-Gazetted Employees to
effect saving in paper etc. and man-
hours; and

(b) if not, reasons thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M., KRISHNA) : (a) The pay and
allowances of the Gazetted Employees in
the Central Government civil ministries/
departments and of P.&.T Department
are alrcady being drawn by the concern-
ed drawing and disbursing officers on
the establishment pay bills as in the case
of Non-Gazetted Employees, commencing
from salary for the month or March,
1976, thus dispensing with the system of
individual officers drawing their own
bills. A similar procedure is being follo.
wed in the ease of Civilian Gazetted
officers in Defence Services and railway
employees in Zonal Railways and
Railway production units. However, the
bills of Gazetted Employees in the office
of Railway Boatrd are prepared indivi-
dually and signed by the respective
offtcers.

(b) Dees not arise.
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Non-Clearance of Consignments of
Calcined Mica By Customs Calcutta Port

4627, SHRI R.L.P. VERMA : Will
the Minister of FINANCE bz pleased to
state :

(a) whether calcined mica is covered
by Annexure E on page 47 of Import
and Export Policy for April, 1983 to
March 1984;

(b) whether any consignments of
calcined mica have been exported by
any firm or Government during the
current financial year;

(c) whether any export consignments
are lying with the Customs authorities
at Calcutta;

(d) the reasons for not clearing
those consignments for exports; and

(e) by when Government will take
a final decision about clearing of those
consignment ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
6.M. KRISHNA) : (a) to (c) The in-
formation is being cellected and will be
laid on the Table of the House.
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RBI7 IMstroctions 'Fo ‘Banks. Regarding
Guarantee to HUDCO I,,n-.msi
4631. SHR1 A NLEELALOHITHA

DASAN NADAR : Will the Minister of
RINANCE bo pleased 1o, state :

a o F

' (z;)hwh'cllhcr ‘the’ chcrvb Bank of
Indfa haS insfrocted : the banks wgainst
giving guuranteg,  for the HUDCO
loans; v

(b) if'so, the details and the rcasons

therefor; A

' té)'whcih’cr Governfént Tare” aware

1 rof 1the difficultics-hesnp faced, by Housing

Boards and othcr statutory dlllh()l‘lllcs
due to this; and

‘propose to dircet the Reserve Bank of
India to withdraw such instructions ?

THE MINISTER OF STATE IN
THE MINYSTRY OF PINANCE (SHR1
S. M. KRISHNA) : (a) to (d)On 8th
January, 1983 the Reserve Bank of
India instructed  banks not (o furnish
bank guarantees in favdur of HUDCO/
"State Housing Boards and  similar

, .bodigs except in cases where they were
requircd only as an intcrim security for
short periods to be eventually replaced
by mortgage of fixed asscts. These in-
structions were issucd basically to safe-
guard banks® interests from.thc point of
view of the size and  character of their
contingent liability commitments.

In view of the representation’s receiv-
ed from ‘HUDCO and other State level
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institutions engaged in 'housing progr-
ammes for the benefir of SC/ST and
economically weaker sections of society,
the Reserve Bank of India, on 2nd
February, 1984, has permitted banks to
issue guarantees favouring HUDCO in
respect of its loans to State level institu-
tions subject to certain conditions, jnser
alia, that the period of guarantee should
co-terminate with the period of repay-
ment of loans sanctioned by HUDCO
but should not exceed 20 years,
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Representation of Schedule Castes And

Schedule Tribes In The Grade of Section

Officers And Under Secretaries ln The
Ministry of Commerce.

4633. SHRI BHEEKHABAHAI :
Will the Minister of COMMERCE be
pleased to state :

(a) the total number of Section
Offjcers and Under Seccretaries of CSS
in his Ministry and number of Scheduled
Castes and Tribes in the grade of Section
Officers and Under Secretaries;
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(b) whether it isa fact that due
representation has not been given to the
Scheduled Castes and Tribes in the grade
of Section Officers and Under Secre-
taries; and

(c) Government's policy to fill the
gap for reservation in promotion to the
Section Officers and Under Secretaries
grade ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF

SUPPLY (SHRI NIHAR RANJAN
LASKAR) :

(a) Total No. SC ST
Section Officers 105 16 1
Desk Officers 13 2 —
Grade 1 Officers of

CSS holding posts of 34 9 13
Under Secrctary/

equivalent.

(b) and (c) Appointments to the
Grade of Section Officers/ Under Secre-
taries are made on the basis of Select
Lists issued by the Department of
Personnel and Administrative Reforms
and rescrvation is made by that Depart-
ment while preparing the Select List,

Demonetisation of 100-Rupee Note

4634. SHRI SATYENDRA NARAIN
SINHA : Will the Minister of
YINANCE bc plcasced to state :

(a) whether there is any proposal to
demonetise one hundred rupee notes to
remove the fake hundred rupee notes;
and

(b) if not, the other process adopt-
ed to unearth all the fake one hundred
rupee notes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI §. M,
KAISHNA) : (a) No Sir,

MARCH 14, 1984
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(b) Fake notes detected in the
Reserve Bank of India Offices or its
agencies or in the Banks are
impounded and send to  Police
for investigrtion. Police authoritise
scize fake notes on thcir own also,
arrest criminals and conduct further
investigations. Reserve Bank also
issues special caution advices to all its
Issue Offices and through them to the
Currency Chests and public sector banks
whenever fake notes are found in bulk
or suspected to in circulation,

Widening of Runway And Other Facilities
At Trivandrum Airport

4635. SHRI SKARJAH THOMAS :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that at pres-
ent the Trivandrum Airport is unable to
take in big aircraft like Boeinw 707, etc.;

(b) whether Government have any
proposal to widen its Junways and
provid e other facilities so as to take in
these aircraft; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) No, Sir. Boeing
707 aircraft can operate to Trivandrum.

(b) and (c) The length and width
of the runway were extended recently.

Recommndations Of Committces Con-
stiteled by Rbi And Nabard To Study
Trends Of Agricultural Production

4636. SHRI K. T. KOSALRAM :
Will the Minister of FINANCE be
pleased to state:

(a) whether the Committee consti-
tuted in- March, 1933 by the Rcscrve
Bank of India and National Bank for
Agriculture and Rural Develooment to
study trends of agricultural production
and productivity ‘in Eastern India bas
submitted its report; and
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(b) if so, the princlpal recommen-
dations of this Committee and the action
proposed to be taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) No, Sir.

(b) Does not arise.

Recommendations of Committee on the
Working of Monetary System

4637. SHRI K. T, KOSALRAM :
Will the Minister of FINANCE be
pleased to state :

(a) the membership of the Committee
of Review appointed by Reserve Bank of
India in December, 1982 to undertake an
Indcpth study of the working of the

monetary system and its terms of refer-
ence ; and

(b) the recommendations made by
this committee and the action taken
thercon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (b) The
required information is given in the
statemeent attached.

Statement

(a) The Composition of the Commi-
ttee is as Follws :—

Prof. Sukhamoy Chakravart Chairman
Shri M.P. Chitale Member
. Dr. R.K. Hazari Member

Dr. F.A. Mchta Member

Dr. C. Rangarajan Member

THE TERMS OF REFERENCE of the
Committee are as under :

1. To critically review the structure
and operation of the monetary
system in the context of the basic
objectives of planned develop-
ment.
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2. To assess the inter.action between
monetary policy and other poli-
cies particulary fiscal policy and
public debt management in so far
as they have a bearing on the
effectiveness of monetary policy.

3. To evaluate the various instru.
ments of monetary and credit
policy in terms of their impact on
the credit system and on the eco-
nomy. In this context links
among the banking sector, the
non-banking financial instiutions
and the unorganised sector could
be assessed.

4. To recommend mcasures for
improvement in the formulation
and operation of monetary and
credit policies and to suggest
specific arcas where the various
policy instruments need streng-
thening.

5. To make such other recommenda-
tions as the Committce may deem
relevant to the effective operation
of monetary and credit policy,

The Committee is requested to furn-
ish its report to the Reserve Bank of
India by the ¢nd of June 1984,

(b) Does not arisc as the Committce
has not yet finalised its recommenda
tions.

Constitution of Panels of Economists
By RBI

4638. SHRI K.T. KOSALRAM :
Will the Minister of FINANCE be plcased
to state : '

(a) how 'many times since their
inception the four panels of economists
constituted by the Reserve Bank of India
have met to discuss matters relating to
(i) macro-economic system, (ii) industry
and industrial finance, (iii) agriculture
and rural development, and (iv) balance
of paymcnts ; and

(b) the action taken on the sugges-
tions made by these panels, along
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with the names of economists of these
four panels ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : (a) and (b) Accord-
ing to Reserve Bank of India the names
Of economists on the 4 Panels of econm-
ists are as undcr :

(1) Panel on Macro-cconomic System

(i) Dr. S.B. Gupta

(ii) Dr. A K. Bagchi
(iii) Dr. K. Krishnamurty
(iv) Dr. V.K. Chetty

(v) Dr. R.J. Mody
(vi) Dr. S. Paul

(vii) Dr. P.R, Brahmanand
(viii) Prof, N. Rath

(ix) Dr. 1. Z. Bhatty

(x) Dr. V.S. Chitre

(xi) Dr. C. T. Kurien
(xii) Dr. R. Radhakrishna
(xiii) Prof. K.A. Nagvi

(2) Panel on Industry and Industrial
Finance

(i) Dr. L.C. Gupta

(ii) Dr. K. L. Krishna
(iii)y Dr. Ramesh Bhatia

(iv) Dr. (Mrs.) Isher Ahluwalia

(v) Dr. J.C. Sandesra
(vi) Prof. Amiya K. Bagchi

(3) Pancl on Agriculture and Rural
Development

(i) Dr. G.S. Bhalla

(ir) Dr. Gunwant Desai

(iii) Shri S. Guhan

(iv) Dr. C.H. Shah

(v) Shri G.V. K. Rao

(vi) Dr. A.S. Kahlon

(4) Panel on Dalance of Payments -
(i) Dr. G.C. D’ Costa

(ii) Dr. M. Dutta Chaudhury
(iii) Dr. V.R. Panchmukhi
(iv) Dr. (Miss) S.K. Verghese
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The Panels on Macro-economic
system, Industry and Industrial Finance
and Balance on Payment have already
met once each but the Pancl on Agricul-
ture and Rural Development is yet to
meet. The suggestions made by these
panels have been noted by Reserve Bank
of India for follow-up action.

Recommendations of Working Group on
Bank Dcposits

4639. SHRI K.T. KOSALRAM :
Will the Minister of FINACE be pleased
to state :

(a) the recommendations of the
Working Group on Bank Dcposits
which are still under the active consider-
ation of the Reserve Bank of India;
and '

(b) when action is likcly to be taken
on them ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRiSHNA) : (a) and (b) On the
basis of the recommendations of the
Working Group on Bank Deposits,
Reserve Bank of India have introduced
a new category of term deposits carry-
ing a rate of interest of 11 per cent per
annum, liberalised terms and conditions
governing loans against fixcd deposits
and premature withdrawal of such depo-
sits, permitted conversion of balances in
Daily Deposit Schemes Accounts into
fixed deposits and payment of interest
on current accouuts balances of deceased
depositors and allowed opening of Sav-
ings Bank Accounts by institutions which
are not liable to pay Income Tax.

Other recommendations of the Worka
ing Group which relate to customer
service, Non-resident deposits. differens
tial in interest rates permitted to certain
banks on the basis of their size and
class and branch licensing pe licy
are of an ongoing nature and the Reserve
Bank have reported that they can be
considered in the context of evolving
situations,
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Excise Duty Levied on Passenger Cars/
Vans

4640. SHRI SATISH AGARWAL :
Will the Minister of FINANCE be
pleased to state :

(a) the rates of excises duty levied
en passengers cars/vans below 1000cc
and names of factories producing such
vehicles presently ;

(b) the excise¢ duty levied/collected
on manufacture of such cars in the coun-
try between Septcmber, 1983 and
February, 1984 along with number of
vehicles cleared in each factory during
this period ; and

(c) the numher of cars, vans or pick
ups cleared from the -Maruti factory at
Gurgaon during this period with the total
excise duty collected on each typc of
vehicle and the declarced value of cach
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type of vahicle for purpose of assess-
ment of excise duty ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) (a) and (b) The

information is given in a Statement
eenclosed,

(c) Type of No. of Amount of

vahicle vehicles vehigles
cleared  duty collee-

ted.

Cars 502 Rs. 29, 64,
937-50

In respect of the above vehicle, the
duty is Rs 5625 per car (basic excise
duty) plus 5% of basic excise duty as
special excise duty. Since the duty
applicable on Maruti cars is specific, no
declared value is required for purposes
of excsse duty.

Statement

(a) The effective rates of central excise duty levied on cars/vans below 1000cc are

as follows :—

Basic excisc duty

Specsal Excise duty

1

1. Petrol-operated saloon cars of
engine capacity not excaeding
1200 cubic cantimetres :—

(i) Saloon cars required for
use as taxis.

2

5% ad-valorem plus
Rupees four

3

5% of basic
duty.

thousand seven
hundred and fifty

- per car.

(ii) Others

Rupees four

$% ad-valorem plus

5% of basic
duty.

thousand five

hundred par car.

2, Dieseleoperateed saloon cars
of engine capacity not exceecda
ing 1500 gubic centimetras ;i —
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(i) Saloon cars required for use 5% ad-valorem 5% of basic
as taxis. plus Rupees scven duty.
thousand and
seven hundred per
car,
(ii) Others $% ad-valorem 5% of basic
Rs. 14,000 per car. duty.

Fuel-efficient motor cars Rs. 5625 per car
of engine capacity not exceed-

ing 1000 cubic centimetras.

Fuel efficient moter car is
defined to mean a motor car
which is cartified to run not
less than 20 kilometres per
litre of petrol on the basis

of the tests conducted by the
Vehicle Research Development
Establishment of the Ministry
of Defence, Ahmednagar
(Mabharashtra), or the Automo-
tive Research Association of
Inaia, Pune (Maharashtra).

5% of basic duty.

In addition, duty of excise at 1/8% ad-valerem is levied and collected as cess with

effect from 1.1.84 as per Department of Heavy Industry Order S. O. 932 (E) dated
28.12.83.

Names of factories producing such vehicles presently :—

1. Sipani Automobiles Ltd., Bangalore.
2. Maruti Udyog Limited, Gurgaon, Haryana.
3. Standard Motor Products of India Ltd., Madras.

———

(b) Name of factory producing No. of vehicles
Passenger cars/vans below cleared during
1000 cc. the period from

September, 83 to
February, 84,

1. Sipani Automobiles Ltd., 183
Bangalore.

2. Maruti Udyog Ltd., Gurgaon, 502
Haryana.

3. Standard Motor Products of 1

Indid Ltd., Madras,

Excisc duty

levied/collected.

Rs. 10,92,656-25

Rs. 29,64,937-50

Rs. 12,510-65
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Decline in India’s Trade With Developed
Countries

4641. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of
COMMERCE be pleased to state :

. (a) whether after  North-South
dialogue and non-alignment movement
appeal, any perceptible changes have
been brought in policy of international
trade of the develaped countries to
accommodate exports from the devclop-
ing countries ;

(b) whether protective  measures
adopted by the developed countries have
rclaxed in any way, if so, the dctails
thereof ;

(c) whether our export trade with
developed countries has been reduced
during the calendar year of 1983 ; and

(d) if so the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) No perceptible
change has taken place in the trade
policies of developed countries to
improve access to their markets for the
exports of developing countrics.

(c) and (d) Trade figure, for April-
September, 1983 (the period upto which
figurer are available) indicate that our
exports to the developed countries as a
whole have increascd over the same
period in 1982.

Survey in Similipal and Orrisa Coast For
Tourist

4642. SHRI BRAJA MOHAN
MOHANTY Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether any survey has been
made of Chilka Lake in Puri District,
Similipal in Mayurbhanj District, and
Orissa Coast for the purpose of promot-
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ing tourist attraction and to develop
tourism ;

(b) if so, the details thereof ; and

(¢) the steps taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR.
SHEED ALAM KHAN): (a) to(c) A
Survey of both residential and migratory
brids through the Bombay Natural
History Society was undertaken in 1981.
Another survey of birds in Chilka
Lake bo the Bombay Natural History
Sociery is in progress.

Recognising their tourism potential, .
places such as Puri Konark, Gopalpur.
on-sea and Chilka Lake on the Orissa
Coast have been included in the travel
circuits for the development of infrast-
ructural facilities for tourists.

In the 6th Five Year Plan the
Department has undertaken/propose to
take up the following schemes at these
places :(—

(1) Construction of a Forest Lodge
at Similipal at an estimated
cost of Rs. 36.72 lakhs.

(2) A joint venture hotel project
by India Tourism Development
Corporation with the Orissa
Tourism Development Corpo-
ration of a 3-Star hotel at Puri
and Beach cottages at Konarak.

(3) A proposal for construction of
a toilet block at Konarak at
an estimated cost of Rs. 3.49
* lakhs.

(4) Introduction of water sports in
Chilka Lake,

(5) A Dharamshala at Puri,

(6) It is proposee to provide a
cruise boat for Chilka Lake.
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(7) Itis also proposed to provide
some tentage accommodation.

(8) A proposal to providing flood
lighting at Lalitgiri-Udaigiri.

(9) In connection with fairs and
festival  schemcs financial
assistancce will also be given for
boat festival.

yoc s § sy gty 6
wreng @war

4643, st g0 waa : 3a1 faw
AN qF I W FIU T3 fis

(%) 3a1 fqcila I 1983-1984
¥ usq aw IaT ww & feay foal &
g gt 4 @R am § o
Ia®T garar feaw foat & ey sy
I TF F ArEC A T A
T B

(=) #ar 33F  wAIAT W IAT
wdw & fagtzmmg s sme foen &
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of M7 g 4% @T & geqral w
ARy &3 faar § 1 agfy 3@ 961
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IfFT g7 dFI ¥ gy faw g &
A eqifga 2y wik & e §

qgzw fawra & fag gav gk aver
®! &7lg qgran
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(%) 1983-84 & QT adzq frar 3
frsafafes exral & fam ga3 w2
®), ¥:A7 AT F A & F—

1. arudd g} 21,50 AT| &I

T ITF Arar-
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AT Hed fagm fAaw AR IS
vy fagwrg fRaw gra & ardr &1
gAY farw oF-gz7 AW &1 wrAISA
FWEAzA A & fafag gaw
gl 9T fara-gg A A @
&, T9 gug 9g'z® TN, 99eF FAU,
@i &3l 9 qrier gaE-gfasrat
g gafuq g3« efenwarne saffag
qY a1 T g

Central Stores Set Up At Aurai Under
Carpet Weaving Training Scheme

4646. SHRI INDRAJIT GUPTA:
Will the Minister of COMMERCE be
pleased to statc :

(a) when a Central Stores was set
up at Aurai under the Carpet Weaving
Training Scheme of the Office of the
Development Commissioner (Handicrafts)
and the amount of rent paid up to
January, 1985 .

(b) value and quantity of finished
carpets received and disposed of by the
Stores ;

(¢) whether any verification has been
made of the number of carpets received
and their disposal and whether any
shortages excesses have been noticed and
reasons therefore ; and :

(d) if so, the action taken in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) The Central
Stores at Aurai was set up in Dccember,
1978, The total amount of rent pai
upto January, 1984 was Rs. 1.10 lakhs.d

(b) 3941 finished carpets valued at
Rs. 20.67 lakhs were received in the
Stores. There is no disposal.
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(c) and (d) Physical verification of
carpets in the Store was made and some
excess was noticed, Action to investigate
the reasons for the excess has been
initiated.

Working on NTC Mills in West Bengal

4647. SHRI INDRAJIT GUPTA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the 15 National Textile
Corporation Mills in West Bengal are

running at heavy loss and much below

capacity ;

(b) whether this is mainly due to
non.supply of inputs like cotton. coal,
chemicals, spare parts and diesel for
generators ;

(c) whether some costly new
machines installed in Bengal Luxmi and
Rampooria Mills have not been utilised
all ; and

(d) the steps taken to remedy the
situation ?

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) and (b) The
NTC Mills (14 Nationalised and one
managed mill) in West Bengal are
running at a loss. These mills had to
cut down their capacity utilisation
marginally due to inadequate supply of
cotton, slugish off-take of stocks, regular
and large scale shutdown of power
supply, etc., during the current financial
year.

(c) No, Sir.

(d) The following important steps
have been/being taken to remedy the
gitnation :—

(i) arrangements are being
made for timely precurement
of cotton from different avail-
able channels ;
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(ii) working capital has been
replenished to the extent of
cash losses incurred ;

(iii) additional margin moncy has
been provided ;

(iv) banks are being approachced for
upward revision of credit
limits ;

(v) management at the subsidiary
level is being strengthened for
better management of the
available resources ; and

(vi) vigorous efforts are being
made to liquidate the stocks.

Ban on Export of Cotton

4648. SHRI INDRAIJIT GUPTA :
Will the Minister of COMMERCE be
pleased to statc :

(a) whether cotton exports from
India have been banned with immediate
effect ;

(b) the grounds for such action in
view of the implied loss of foreign
exchange ; and

(c) the steps taken to step up
production of cotton of different
varieties to meet the domestic demand ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) and (b) Export of
cotton ‘is decided by the Government
from time to time after taking into
account the demand and supply position
in the country and price trends. With a
view to ensure availability of all
varieties of cotton in the country, no
further releases of cotton for export are
being made at present.

(c) For increasing production of
cotton a Centrally Sponsored Intensive
Cotton Development Programme is in
operation in the major cotton growing
States of the coantry.
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Share Held By Financial Institutions in
W.G. Farge and Allied Industries

4649. SHRI INDRAJIT GUPTA :
Will the Minister of FINANCE be

pleased to stale :

(a) whether it is a fact that W. G,
Fore and Allied Industries, a leading
engineering concern  supplying  vital
defence equipment to Government and
employing over 3,000 workers, is faced
with immincnt closure ;

(b) whether itis also a fact that
the public financial institutions hold a
substantial share in this company and
their nominecs in its board of Directors
were found (o be incffective ;

(¢) if so, thc percentage share of
cquilty of public financial institutions
and Nationalised Banks in this company
and the number of Dircclors representing
them ;

(d) whether the employees of the
company have been demanding its take
over by Government; and

(e) if so, Government’s reaction
thercto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHIRI
S. M. KRISHNA) : (a) The Industrial
Development Bank of India (IDBI)
have reported that M/S. W.G. Forge and
Allied Industries Lid, (WGF) is on the
verge of closure.

(b) and (c) Public financial insti-
tutions and Banks hold 31.8"; of the
share capital of the company and have
at present S nominee Directors on the
board of the Company. IDBl have
reported that the nominees of Public
financial institution and Banks have been
quite effegtive.

(d) Yes, Sir.

(e) in accordance with the present
policy of the Government, take over of
sick units preceding their nationalisation
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will be considcred only after all other
possibilities of revival have been
explored only if the unit is potentially
viable and nationalisation would be¢ in
public interest, W.G.F. is not consi-
dered to be a viable unit.

Soutbern Handloom Ministers’ Con:
ference Held In Madras

4650. SHRI K. A. RAJAN : Will
the Minister of COMMERCE be pleased
to state :

(a) whether a Southern Handloom
Ministers’ Conference was held in
Madras in February this year; and

(b) If so, the details of the prob.
lems discussed there at and Union
Government’s reaction thcreto,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA) : (a) A meeting of the
Minister's in charge of Handlooms from
four Southern States and Union Terri-
tory of Pondicherry was hcld under the
Chairnanship of Union Deputy Ministet
for Commerce at Madras on 25th Fceb.
1984, '

(b) At the mezeting several important
problems relating to development of
handlooms, were discussed. A few of
them are given below :

(i) Arrangements for the supply of
yarn to weavers ;

(ii) Rebate on sale of handlooms
and subsidy for Janaa cloth
scheme;

(iii) Pre-loom and post-loom pro-
cessing facilities for hand-
looms;

(iv) On going plan scheme: and

(v) Reservation policy for certain
handloom products,

On behalf of the Government of
India it was assured that all necessary
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aseps would be taken to cnsure stcady
tnd systcmatic deveclopm:nt of hand-
looms in the country in cooperation with
the State Governments.

Representation From Nutmeg Growers
From Kerala*

4651. SHRIMATI SUSEELA GOPA- "

LAN : Will the Minister of COMMa
RECE be pleased to state :

(a) whether  Government  have
rceeived any represcntation from nutmeg
growers from Kecrala requesting to drop
the import of nutmeg considering the
dfficulties faced by the growers for sell-
ing their products due to the fall in prices
of nutmeg; and

(b) If so, the rcaction of Govern-
ment thereto ?

"THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY) (SHRI NIHAR RANJAN
LASLAR) :(a) Yes, Sir. The Kerala
Nutmeg Growers Association have
represented for a change in the policy
for import of Nutmeg.

(b) The Import & Export Policy,
1984-85 is under formulation and, as
such, no details can be given at this
stage.

Funds For Construction of Calicut Airport

4652. SHRIMATI
GOPALAN :

SHRI E.K.IMBICHIBAVA:

SUSEELA

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether construction of the
Calicut  Airport is not progressing
satisfactorily duc to paucity of funds;
and

(b) whcther Government propose
to allot enough funds for the speedy
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construction of this airport the proposal
of which has been pending for the last
twenty years and the pcople of North-
crn Kerala are very anxious about the
same ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION(SHRI KHURSHEED
ALAM KHAN) : (a) No, Sir, The first
phase of theproject consisting develop-
ment and grading of sitc is progressing
satisfactorily,

(b) The Project with an estimated
cost of Rs. 14.66 crores is bcing taken
up in two phases. Thc first phase of
project consisting of dcvelopment and
grading of thesitc, is progressing satis-
factorily and is likely to be completed
by April/May, 1985. The second phase of
the project which includes construction
of the runway, apron, taxi-track,
technical block terminal block and pro-
vision of infrastructure facilities etc.
will commence immediately after the
developed site becomes available. The
entire project is scheduted to be comp-
leted by March,1987, Adcquate funds
have been allocated for the project.

Production and Import of Natural Rubber

4053. PROF. P.J, KURIEN : Will
the Minister of COMMERCE be pleascd
to state .

(a) the quantity of nalural rubber
imported during the last four
ycars, year-wise and the demand in cach
of these three years ;

(b) the total production during these
years ;, and

(c) the steps being taken to boost
production of natural rubber ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA) : (a) Bassed on the
assessment of demand for -import of
natural rubber STC imported the followa
ing quantity in the last four years :
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Year Import
1980-81 9,250 M. T.
1081-82 42,750 M'T.
1982-83 30,050 M.T,
1983-84 32,200 M.T.

(upto 20.3.84)

(b) Year-wise production of natural
“rubber in the last four ycars is as
follows :—

Year Production
1980-81 1,53,100 M.T. s !
1981-82 1,52,870 M.T.
1982-83 1,65,850 M. T.
1983-84 1,68,000 M.T. (Estimated)

(¢) Various measures Jtaken through
Rubber Board for increasing production
of natural rubber are as follows :(—

(1) Rubber plantation development
scheme  undcr  which  cash
subsidy of Rs. 5000 pcr hectare
to small growers and Rs. 3000
per hectare to large growers is
given.

(b) Additional assistance for cost
of planting  malterials, the
prescribed fertilizers used and
soil conservation susidy upto
Rs, 150 per hcectarc for small
holdcrs owning not more than
6 hcctare of land under rubber
cultivation. )

(3) Interest subsidy upto 37 on
loans to the growers.

(4) Free advisory and cxtension
support.

Steps Taken to Strengthen Market System
And Reduce Roll of Speculative Middle-
men

4654. SHRI ERA ANBARASU :
Will the Minister of COMMERCE be
_ pleased to state ¢
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(a) the steps initiated by his Ministry
to strengthen the market system and
reduce the role of speculative middlemen
for all products of export intcrest ; and

(b) thc stepts being taken to change
the stop-go policy in respect of agricul-
tural exports ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND IN THE DEPARTMENT OF
SUPPLY (SHRI NIHAR RANJAN
LASKAR) : (a) Ministry of Commerce
is responsible for production and market-
ing of plantation crops. In case of
collee, the entirc produce is taken over
by the Coffec Board which further
arranges its domestic and export market-
ing. In  case of tea, rubber and
cardamom the respectivc Commodity
Boards play significant rolc in ensuring
that the intercsts of the producers and
exporters are protecied.

(b) Government  recognises the
importance of following a stable cxport
policy in regard to agricultural products.
However, in casce of esscentiul com-
modities the primacy of domestic
requirements has to ovcer-ride export
interest.

Singlc Tender System For Purchase By
The Centrc And States of Cloth from
Handloom Sector

4655. SHRI ERA ANBARASU :
Will the Minister of COMMERCE be
pleased to state :

(a) thc rcsponsc that has becn
received from authoritics concerned on
the single-tender system for purchase
by the Centrc and the States of cloth
only from the Handloom Sector, which
has bcen suggested by the¢ Development
Commissioner (Handloom) ; and

(b) the steps taken to ensure that
the powerloom sector docs not approp+
riate the duty concession being given (@
cross-realed hank yarn ?
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THE.‘DEPUTY MINISTER IN THE
MINISTRY qOFjJCOMMERCE (SHRI
P.A. SANGMA) : (a) So far as Central
Government purchases are concerned,
the suggestion regarding the introduction
of limited tender system is under
consideration.

(b) The duty concession given to cross-
recled hank yarn is available only to
purchases made by registered Handloom
Cooperative Society or any organisation
set up or approved by th: Government
for the development of handlooms and
payment for which is made by cheque
drawn by such cooperative society or
organisation as the case may be, on its
own bank account,

Sale of Spinlets Containing Gold By
M/s. Gwalior Rayan

4656. SHRI RAM VILAS

PASWAN :
SHRI SATISH AGARWAL:

Will the Minister of FINANCE be
pleased to statc :

(a) whether Governm:nt have seen
the press rcports appearing in the ‘New
Age’ dated 26th February, 1984 wherein
it has been stated that M/s. Gwalior
Rayon, a Birla concern which has 112
kg. and 224 gm, gold in their spinlcts
in the Mill is selling such gold ;

(b) if so, whcther the company
bave given any declaration of gold to
Government and if so, dctails thercof ;

(c) whether prior permission of
Government has also been obtained by
them before it is sold ; and

(d) if not, the reaction of Govern.
uncnt thereto ?

THE MINISTER OF STATE IN
"THE MINISTRY OF FINANCE (SHRI
5. M. KRISHNA) : (a) Yes, Sir.

{(b) From 1974, the Company has decl.

@red under sectionl6 of the Gold(Control)
Act, 1968, a_total number of 108 spinn.
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erettes containing gold. A Show Cause
Notice has becen issued under the Gold
(Control) Act for the undeclared
quantity of spinncrettes,

(¢) No spinnerettes containing gold
are rcported to have been sold so far
by the company.

(d) Does not arisc in view of reply
to part (c).

Smuggling of Rare Hima'ayan Herbs

4657. SHRI JAl PAL SINGH
KASHYAP : Will the Minister of
FINANCE bc pleased to state :

(a) whether it is a fact that there
has been considerable increase in the
smugghng of rarc Himalayan herbs
belived to possess narcotic qualitics to
the South East Countrics ; and

(b) if so, the details thereof  stating
the steps taken by Government to check
their smuggling ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISHNA) : The Government
have not rcceived any report regarding
the alleged smuggling of rare Himalayan
herbs belicved to  possess  narcotics,
qualitics. However, the ficld formations
remain vigilant and appropriatc anti-
smuggling mcasurcs arc  taken in
co-ordination with the concernen Central
and Stat¢ Government authoritics to
curb smuggling activities. Close co-
opcration with the concerned inrtrena-
tional agencies is maintained in this
regards. The matteris also kept under
constant review for taking appropriate
action.

Production of Soali by Hindustan Lever
Ltd.

4658. SHRI AJIT BAG :

SHRIMATI
MUKHERIJEE :

GEETA

Will the Minister of FINANCE be
pleased to refer to the reply given to
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Unstarred Question No. 5193 on 11
August, 1982 regarding production of
soap by Hindustan Lever Ltd,, and
state :

(a) how the tabulation of the
activities of Hindustan Lever Ltd. has
been achicved under the  heads
“Appendix-1 and 2°’° (activities involving
saphisticals technology) when no edible
oils can be used in the production of
soaps and non-edible oils, Govcrnment
do not’ maintain separate statistics
regarding” production of soaps bascd on
traditional oil and minor oil ; and

(b) whether keceping in view the
aforesaid situation, Hindustan Lever
Ltd. is cntitled to retain its foreign
majority holding ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
S. M. KRISANA) : (a) and (b) Presum-
ably the intention of the Hon'ble
Members in refcrring to Appendix 2 is
to manufacturc of items involving
sophisticated technology. Data regarding
turnover of M/s. Hindustan Lever Ltd.
was provided in reply to Unstarred
Question No. 7415 dated 15.4.1983. In
assessing its turnover for FERA
purposes entire turnover from processed
triglycerides and 50 per cent of turnover
from saponification for its own captive
consumption arc trcated as turnover
involving sophisticatcd technology. The
turnover data are duly certified by the
Chartcred Accountants and accepted by
the Rescrve Bank after scrutiny.

Radar Stations Set Up on Sea Coast

4659. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state :

(a) the number of radar stations set
up at diffcrent sca coasts of India ;

(b) what other techniques that have
been adopted by th¢ Government to
keep a track on cyelone, flood and other
weather conditions ; and '
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(b) the dctails thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) (a) India
Metrological Department have set up
eight high power Cyclone Det€ction
Radar—six on the east coast and two
on the west ¢oast.

(b) and (¢) In addition to Cyclone
Detection Radars, the fallowing are
used for detcction of cylones, their
intensities and other weather systems ;.

(i) Conventional whether charts,

(ii) Satellite pictures from Polar
Orbitting and Geostationary
satellites including INSAT-1B.

Computerised techniques have also
been developed for predicting movement
of cyclone and storm surges. These are
in operational usc now.

Flood forecasts are issued by the
Flood Forecasting Centres of Central
Water Commission. India Meteorological
Department provides heavy rainfall
warnings in respect of variour river
catchments for this purpose,

12.00 hrs.

HOMAGE TO NATIONAL MARTYRS,
BHAGAT SINGH, RAJGURU AND
SUKHDEV

MR, SPEAKER : 1 am placing the
following Resolution before the House :

*“This House pays its homage to
the National Martyrs, Bhagat
Singh, Rajguru and Sukhdev who
were hanged on this day in 1930
by British Imperialists and died
for the cause of freedom of
Mother India, while declaring
their, faith in Republican,
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Democratic, Secular and Socialist
India.”

I hope the House with me.

SEVERAL HON. MEMBERS : Yes,
let us adopt it unanimously.

The Resolutfon was adopted,
12.01 hrs,

(The Mcembers then stood in silence
Sfora short while ),

wtaw AERE : EART &6 A
qAMAT AT FFHAT—

et At faam) qT /T grag ay
AT qT W aFra w1 ag =wfaw
faart g

st el wuaw  (w@QR) -
9y AT gWwia \1ar, zad fag
w:qqIg |

weqd AgNY : UT HITH YT |

LTI Cica U B 0 3 (Fgmi)f
Mfgar &t & w7 fea & fag @ gaq
wzrar?

wsaN AT : ag +7 oA &)

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Sir, I want to
make submission that vou make refere-
ace to the Jalianwala Bagh martyrs also.

(Interruptions)

MR SPEAKER : One by one.

SHRI GEORGE FERNANDES
(Muzaffarpur) : Sir, what has happcned
to my privilege motion ‘against the
Home Minister ?

‘MR. SPEAKER : That has been
rejected.
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SHRI GEORGE FERNANDES :
Sir I have received a letter which the
rLaw Minister has sent. My submission

is that,

MR. SPEAKER: 1 have gone throuh
that myself. I have studied each of its
aspects and found it untenable,

SHRI GEORGE FERNANDES :
There is only one aspect.

MR. SPEAKER : You can come to
mc. This is my ruling, but you are
welcome any time to discuss with me.

SHRI GEORGE FERNANDES ;
Can I discuss it with you, Sir ?

MR. SPEAKER : Ycs, any time.

ot vafaena qraam@ (grenge)
geqe Agizg, 9 W A fgrd & fag
faw -d¥ gdtar § 1 Sa¥ oF awr-
I AT7AT § )

wsaw AT : W7 ¥ar g,
% &Targam

Give me some notice for calling
Attention.

#3r arg gfag ) sqawr

ot vafammm qreaww ;. J7 9T
aur & t2:¥z feqr g O Swgar H

gat agf 2 @ &

WEqW WEIRT : 917 AT aqra ar
gfrg | Wi atay aga oarer §)
q1a3 % fgema @ afgg @ gad
#t gwar WY afgg) & og Wwpfs

€F 9T 99 § feamaa szar gan)

ot At qware : fgrgeaa ani-
JTT AT GHATT AT |
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NeqW AP : AN 9T AT
AUl

o) gAlUw Ay gege AT,
#y oF wra QF gEarg fzar ar
feeslY & ¥ A1 agt #@faal & W
gotafy a8 & g ¥ gafear &
a1 g & 1 gAY A gawr & Af

3... |

wegw wgag : rar g fr & daea
HARIFT q1T FE AT | g fagw Agar
t ) @aatT & oY gagdr &, €Ay
¥ FI7 F@0 g, el FIHNT B 9FY
1T ag seer mig femim @ Aoy
qrarzd &Y fwar o1 gwar | ag 2w
® fga & 7Y & 1 g% gaedf &)1 wsar
uwgr &9 F@ Wga zfAar #
qEATT ¥ I &) ¥ saigr faw 3T
a1

& S gAfeAE**

MR. SPEAKER : Wec cannot take
this up. That is Statc Government’s job.
We cannot take it, It is for thc State
Assembly.

(Interruptions)**

MR. SPEAKER ; Not allowed.
Nothing is going on record.

(Interruptions )**

st gegarigw wfear (I9W A)
¥ qra g1 QY-a) F Al &, N agA §)
(sgaamm)

wsaw wRId ; w9 T 2 dfag
(saaara)
Y TrwATT WYAWT Sret (§agY):
W #T 3T & qig @A P@ry !
___(sawarm) o)
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wsaw AERE ;&Y ga faar g
7% 3 A 1 & g7 famar g

(saxara)

st gegarvgw wifzar ;. gay Asav
g gar gar &
(soayA)
wtan wFAA : AT 33 AI5q, A
T4 S FY NN & fag a3y faar

2

SHRI SATYASADHAN CHAKRA.-
BORTY (Culcutta South) : Sir, how did
they get it ? 4

(Interruptions)

ot gl gAre saare (deise)

gfen 79 & a3 fgrgearm AT §--

(vaawya)

weaw vEiag : faas Afag

&t gaw gRre anare : &3 sifeT
udaq faar &

wemn aglag : § 2@ T ar )
There is nothing to hear about it.

It is a question which is given for my
consideration and I will look into it.

qqF! &/ g7 g fwar . HY
qrg A% feasg T Arfag
There is no problem.

ot trafama qraarq ;- &7 fafaas
M fear gt gza & fasdy & faay

Cd T aiy g2 g7t gé wals
LA # ue weg AT Adl wgr war)

dar @aar g f& fasd o Weai
gfaeregl &1 fasd-qaq g1 —
(=)

** Not recorded. .
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§t R @A®T (gar) : KR EW
193 & aga us Mfeqw faar g
(saaaTA)

uegw a@Ig ;g9 ik A agh
I AE N gFdY | ag faade gEas-
T ST FT ATAAT | AR AEE I
AEY AT AT GFAT | ArgH FEAT HY A
it q. & ¥ gfafAfasa 3@ & ez
A A9 QIHT F qIT FI HAG
(sqwam)

PAPERS LAID ON THE TABLE

12.04 hrs.

Notifications under Air Corporations Act,
1950 and Aircraft (Third Amendment)
Rules 1983

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) :

I beg to lay on the Table—

(1) A copy each of the following
Notifications(Hindi and English versions)
under sub-section (4) of section 45 of
the Air Corporations Act 1953 :—

(i) The Air India Employees
Provident Fund (Amendment)
Regulations, 1983 published in
Notification No. HO/66-1 in
Gazette of India dated the 14th
January, 1984 together wilh an
explanatory note.

(ii) Notification No. HPP02/4502
published in Gazette of India
dated the 7th January, 1984
making certain amendment to
Schedule I to the standing
orders (Regulations) concerning
discipline and appeals for both
Factory Workers and Non-
®:actory Workers, published in
Gazette of India dated the 25th
November, 1961 together with
an explaaatory note.

(Placed in Library. Sce No. LT-7974(84)
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(2) A copy of the Aircraft (Third
Amendment) Rules, 1983 (Hindi and
English versions) published in Notifica-
tion No. G. S. R. 1005 in Gazette of
India dated the 24th December, 1983,
under section 14A of the Aircraft Act,
1934, together with an explanatory note.
(Placed in Library. See No. LT-7975/84)

Review on the working of Lcather Export

Promotion Council, Madras for 1.82-83,

Annual Report to the said Council for

1982-83 and Statement for dclay in laying

the papers and corrigendum to the Audit

Report in the Accounts of General Fund of
Coffee Board for 1981-82

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA) : Sir, on behalf
of Shri Nihar Ranjan Laskar.

I beg to lay on the Tablec —

(1) (i) A copy of the Annual Report
(Hindi and English versions)
of the Leather Export Promo.
motion Council, Madras, for
the year 1982-83 alongwith
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on thc working
of the Leather Export Pro-
tion Council, Madras, for
the year 1982-83.

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (l1)above
(Placed in Library, Sec No. LT-1976/84)

(4) A copy of the *Corringendum
(Hindi. and English versions) to
the Audit Report on the Accounts
of General Fund of the Coffce
Board, for the year 1981.82,

(Placed in Library. See No. LT-7977/84)

* The Audit Report was laid on the
Table on 16th December, 1983,



309  Papers Laid

Wt @i feg aew (wmtw)
ata-fawar, fasr-w3 @marz, g, @, #
Fgd @I G ¥ |Y A% wfws @
AR g & 1| ¥ ¢F qAq § w4 cqaq
geara fear ar

(vaaaw)

weaw wQag : sifan w3gq N
¥ &1 #, @wre &3 faar, § Wic
amI F feqFas @

oY g2 fag araw : &< T AT
gaar€ agf gt
(vaawA)

wegw APy : wegfadaq g Aff
T@AT HIfgQ )

Detailed Demands for Grants of Ministry
of Home AfFairs for 1984-85

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRIMATI RAM DULARI SINHA) ;
I beg to lay on the Table a copy of the
Detailed for Demands for Grants
(Hindi and English versions) of the
Ministry of Home Affairs for 1984.85.
(Placed in Library. See No. LT-7978-84)

Audit Report of Delhi Financial Corpora-
tion for the year ended 31st March, 1983
and Statecment for delay In laying the
Audit Report, Reports of Comptroller and
Audior General of India for 1982-83-Union
Govt, (Posts and Telegraphs) and(Defence
Services,) ‘Union Govt. Appropriation
Accounts (Posts and Telegraphs) for
1982-83 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : Sir on
behalf of Shri S.M. Krishna.

I beg to lay on the Table ;—

(1) A copy of Audit Report (Hindi
and English versions) of the Comptroller
and Auditer General of India on the
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Accounts of Delhi Financial (‘:‘orpora-
tion for the year ended 31st March,
1983, under sub-section 7 of section 37
of the State Financial Corporation Act,
1951.

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. LT-7979/84.)

(3) A copy each of the following
papers (Hindi and English versions)
under articles 151 (1) of the Constitu-
tion :(—

(i) Report of the Conptroller and
Auditor General of India for
year 1982-83-Union Government
(Post and Telegraphs).

[Placed in Library. Sce No. LT-7980/84).

(ii) Report of thc Comptroller and
Auditor General of India for
the year 1982-83—Union
Government (Dcfence Services).

[Placed in Library. See No. LT-7981/84].

(4) A copy of the Union Govern-
ment Appropriation Accounts (Posts and
Telegraphs) for the year 1982-33 (Hindi

and English version).
(Placed in Library. Sce No. LT-7982/84).

(5) A copy of the Appropriation
Accounts of the Defenece Services for the
year 1982-83 (Hindi and English vesions).
[Placed in Library. See No. LT-7983/84),

Notifications under Banking Companies
(Acquisition and Transfer of Underta-
kings) Act, 1970

THE DEPUTY MINISTER IN THR
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :

I beg to lay on the Table i—

(1) A copy of the Nationalised
Banks (Management and Miscellaneous
Provisions) (Amendment) Scheme, 1984
(Hindi and English versions) published
in Notification No. 8§, @. 144(E) in
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in Gazette of India dated the 1st March,
1984 under sub-section (5) of section 9
of the Banking Companies (Acqutsition
and Transfer of Undertakings) Act,
1970.

(2) A copy of the Nationalised Banks
(Management and Miscellaneous Provi-
sions (Amcndment) Scheme, 1984 (Hindi
and English versions) publised in
Notification No. S.0. 145 (E) in
Gazette of India dated thc Ist March,
1984 under sub-section (5) of the section
9 of the Banking Companies (Acquisition
and Transfer of Uudertakings) Act, 1970.

|Placed in Library. Sce No. LT-7984)84].

Apnnual Report of Textiles Committee,
Bombay for 1982-83 and Statcment of delay
in laying the Annual Report, Rcziew the
Working of, Annual Report and Annual
Accounts of Shellac Export Promotion
Council, -Calcutta for 1980-81 and State-
ment for delay in laying the papers etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A.SANGMA) :

I beg to lay on the Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Textiles Committee, Bombay, for the
year 1982-83 along with  Audited
Accounts,

(2 A statement (Hindi and English
versions) showing rcasons for dclay in
laying the papers mentioned at (1) above.
(Placed in Library. See No. LT-7955/84)

(3) (i) A copy of the Annual
Accounts (Hindi and English
versions)of the Shellac Export
Promotion Council, Calcutta,
for the year 1980-81.

(ii) A copy of the Annual Ac-
counts (Hindi and English ver-
sions) of the Shcllac Export
Promotion Council, Calcutta,
for the year 1980-1981
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together with Audtt Report
thereon. '

(i) A copy of the Review (Hindi
and English versions) by
the Government on the
working of the Shellac
Export Promotion Council,
Calcutta, . for the year
1980-81.

(4) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (3)
above.

(5) (i) A copy of the Annuac
Accounts (Hindi and English
versions) of the Shella,
Export Promotion Counci'l
Calcutta, for the year
1981-82.

(ii) A copy of the Annual
Accounts (Hindi and English
versions) of the Shellac
Export Promotion Council,
Calcutta, for the year 198].
82 together with Audit
Report thereon.

(iii) A copy of thc Review (Hindi
and English versions) by the
Government on the working
of the Shellac Export Promo-
tion Council, Calcutta, for
the year 1981-82,

(6) A statement (Hindi and English
versions)showing reasons for delay in the
laying the papcrs mentionced at (S) above.
[Placed in Library. See No. LT-7986/84.)

12,09 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY—GENERAL : Sir I
have to report the following messages
received from the Secretary-General of
Rajya Sabha ;—

(i) ‘1 am directed to inform the

Lok Sabha that the Rajya
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(ii)
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Sabha. at its sitting held today,
the 21st March, 1984 adopted
the following motion in regard
to the Mecntal Health Bill,
1981 :

*“That this House recom-
mends to the Lok Sabha that
the Lok Sabha do appoint a
Member of the Joint Com-
mittee of the Houses on the
Mental Hcelth Bill, 1981, in
the vacancy causcd by the
death of Shri Mohd. Yusuf &
communicatc to this House,
the name of the mcmber so
appointed by the Lok Sabha

PR

to the said Joint Committec.

2. 1 am to request that the
concurrancc of the Lok Sabha
in the said motion and also the
name of the member of the Lok
Sabha appointed to the Joint
Committed may bc communi-
cated to this House.’

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of procedure and
Conduct of Busincss in  the
Rajya Sabha, I am dirccted to
return hercwith the Pondicherry
Appropriation (Vote on
Account) Bill, 1984, which was
passed by the Lok Sabha at its
sitting held on the 15(h March,
1984, and transiniticd the
Rajya Sabha for its recommen-
dations and to state that this
House has no reccommendations
to make the Lok Sabha in regard
to the said Bill.”’

(iii) “In accordance with the provi-

sions of sub-rule (6) af rule 186
of the Rules of Procedurc and
Conduct of Business in the
Rajya Sabha, I am directed to
return herewith thc Pondichery
Appropriation Bill, 1984, which
was passed by the Lok Sabha
at its sitting held on the 15th
March, 1984,. and transmitted
to the Rajya Sabha for its
recommendations and to state

that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said
Bill.”

(iv) ““In accordancc with the provi-
sions of sub-rulc (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am dircctcd‘QO return
herewith the Punjab Appropria-
tion (Vote on Account) Bill,
1984, which was passed by the
Lok Sabha at its sitting held
on the 19th March, 1984, and
transmitted (o the Rajay
Sabha for its recommendations
and to state that this House
has no recommedations to
make to the Lok Sabha in
regard to the said Bill.”?

(v) *Tn accordance with the provi=
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, 1 am directed to
return herewith the Punjab
Appropriation Bill, 1984,
which was passed by the Lok
Sabha at its sitting held on the
19th March, 1984, and trans-
mitted to the.Rajya Sabha for
its recommendations and to
state that this House has no
reccommcendations to make to
the Lok Sabha in regard to the
said Bill.”

— e

12.10 hrs.

ASSENT TO BILL

Prevention of Damage to Public Property
Bill

SECRETARY-GENERAL : Sir,I lay
on the Table the Prevention of Damage
to Public Property Bill, 1984, passed by
the House of Parliament during the
current scssion and assented to since a
report was last made to the House on
the 24th of February, 1984,
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12.11 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

Reports of Study Tours

SHRI A. C., DAS (Jaipur) : 1 beg
to lay on the Table a copy of each of
the following Reports (Hindi and
English vcrsions) of the Study Tours of
the Committee on the Welfare of
Scheduled Castes and Scheduled Tribes :-

(i) Report of the Stady Tour of
Study Group I of the Commit-
tee on its visit to Calcutta/
Andaman and Nicobar Islands
and Madras during January,
1984,

(ii) Reports of the Study Tour of
Study Group IT of the Commit-
tee on its visit to Coachin/
Lakshadweep  Islands and
Mangalore during Junuary,
1984.

12.12 hrs.
PUBLIC ACCOUNTS COMMITTEE

Hundred and Seventy-Ninth Report

SHRI SUNIL MAITRA (Calcutta
North East) : 1 beg to present the
Hundred and Seventyninth Report (Hindi
and English versions) of the Public
Accounts Committce on paragraph 36 of
the Advance Rcport of Comptroller and
Auditor General of India for the year
1980.81, Union Covernmcent (Civil) on
Jawaharlal Nehru University.

COMMITTEE ON PUBLIC UNDER-
’ TAKINGS

Eightieth and Eightythird Reports on
Action Taken

SHRI MADHUSUDAN VAIRALE :
I beg to present the following Reports
(Hindi and English versions) of the
Committee on Public Undertakings :—
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(i) Eightiecth Report on Action
Taken by Government on the
recommendations contained in
the Seventy-sccond Report of
the Committec on Hindustan
Petroleum Corporation Limited.

(ii) Eighty-third Report on Action
Taken by Government on the
recommendations contained in
the Sixty-fifth Report’ of the

Committce on National
Fertilizers Limited.
12.13 brs
INDIAN VETERINARY COUNCIL

BILL
Report of Joint Committec

ot W wER Aig@T (A
gere ®mgiaq, a7 fafiear sygamT A
fafraga #3® & fm "t 39 g
% faq wreda qg-fafeear qfeag
Mz wsr ay-fafwear afwadi &
eqiqar A3 7y fafEear agarar &
ezt w@q & fau a9 398 qHs7
faugi #1 3749 F@ TJF (ayAF
waut 191 gRIAT &7 @7 a7 afafy F
gfadga &1 o sfq (fged aar w'q' s
HEFTA) A0 GI 7T @Ar g
12-14 brs

INDIAN VETEKINARY COUNCIL
BILL

Evidence Before Joint Committee

st R NAR wigeare (que)
weqer A1z, au-fafsmr sagam
%1 fafagaa £ F fa7 M 37 91~
wa ¥ fao wredta Ty-fafsear afkeg
a¥x usy qy fafwear afeesy v
eqrqAr st qy-fafecar caqafaa) &
ez QA & fog 991 397 GHeq
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d@ast SiAT A x7 97’77 afafa &
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12.15 hrs.

STATEMENT RE : MANUFACTURE
OF TELECOMMUNICATION
EQUIPMENT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES
(DR. M. S. SANJEEVI RAO :
Communication in our country need
considerable and significant improve-
ment very rapidly,  Communication is
the backbone of industrial development
and is also nccessary for reaching the
rural masses.  Apart from telephones,
other significant forms of communication
like telex, data communication, electro-
nic mail, fascimile and of various ethcr
types have to be devloped very rapidly
in our country to mcet the aspirations
of our pcople,

Onc of the major problems facing
us in this arca is the shortage of equip-
ment in our country and considerable
imports have, thercfore, been resorted
to. It is essential that such requirc-
ments of communicaton cquipment arc
met from indigenous production.

2. Under the IPR 1956, ‘A’, which
lists the industries, the future devlop-
ment of which will be the exclusive
responsibility of the State, the following
entry exists :

“Telephones and telephone cables,
telecgraph and wireless apparatus
(excluding radio receiving sets)’’
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In view of this entry in Schedule ‘A’
these items, i. e. telephone and associat-
ed equipment, can be manufactured
only in the Public Sector. However, '
the Industrial Policy Resolution permits
expansion of cxisting privately owned
units or the possibility of the State
securing the cooperation of private
enterprise in the establishment of new
units, when the national interests so
require, but it has to be ensured that
the requisite power to guide the policy
and control the operations of the
undertakings remains with the State,

3. In the past, private sector
participation has been permitted as an
exception, and the entry in the IPR has
been interpreted to restrict the manuface
ture of all communication cquipment
in the public sector, either Central or
State. However, with the rapid advance
in technology and more and more
telecommunication equipment getting
standardised with well defined terminal
interfaces, it has been considercd
nccessary to sccure the cooperation of
private cnterprise on a selective basis to
manufacture some of these epuipment
and also to permit thc manufacture of
some of the items private sector. This
would obviate the situation where
we, at a later datc, may either be unable
to produce the basic epuipment which
is necessary or import such epuipment
or not meet the legitimate demand of
the communication sector.

As the efliciency and stability of the
system depends upon the specifications
of the equipment, their quality and
characteristics, the specifications would
have to be laid down very carefully not
only to mect thc requircments of the
internal communication system but also
of the inetrnational communication sys-
tem. To achieve this, very rigid specifi-
cations, testing procedures and type
approvals would be necessary before
equipment manufactured by private
organisations can bc accepted in the
network. Steps would be taken to guard
against repotitive imports of technology
based on import of kits and sub-assemb-
lies, particularly in the wake of opening
the participation to the private sector,
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Centraliscd purchase of technology
would be adopted in many more areas
particularly in the ficld of switching and
transmission equipment and it would be
incumbent upon the industrial undertak-
ings to follow such policies as may be
decided by Government from time to
time in this regard.

4. The varions activitics broadly out
lined above will be meshed into a natio-
nal communication plan with clear-cut
objectives, particularly for this decade
at least. Apart from reflecting the
quantitative regircments, the technologi-
cal dcvelopments would also be kept
fully in view which are to form the basis
of the development of our communica-
tion nctwork both in Civil, Dcfcnce,
Railways and othcs so that commonality
also occurs between the cquipment to be
used.

On a very carcful consideration of
all relevant issues, the Government have
decided that : )

1. The coroporation of private cnter-
prise may be secured in the
manufacturc of switching and
transmission equipmznt for
communication sector with at least
51% sharc being held by the
Central/State  Governments  and
maximum of 49° being held by
the private partics. This is a Ircady
permissible under the Industrial
Policy Resolution. 1956.

2. The privatc scctor may be permit-
ed to take up the manufacture of
telccommunication " equipment for
installation at the subscribers’
premises such as telephone instru-
ments. PABXs, tcleprinters. data
communication equipment ctc.

12.18 hrs.

[MR. DEPUTY SPEAKER in the Chair.)

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Mr. Deputy Speaker, Sir,
‘we have not undcrstood what has been
rcad by to the houn. Minister.
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PROIF'. RUP CHAND PAL
(Hooghlyy : By thesc measures, they are
doling out all those things which are
being manufactured in the public scctor
and the multi-nationals.

DR. M. S. SANJEEVI RAO : I
would like to answer this. It is the West
Bengal Government which is operating
under the joint scctor with Philips.

PROF. RUP CHAND PAL : 1t is
not for tclephone reccivers or telex
instruments.

MATTERS UNDER RULE 377

(1) Conversion of Dabhoi-Pratapnagar
Chhota Udaipur narrow gauge line into
Broad gauge line

Wt wwy fag wewr (&Y
3I7qT) : ITeqw AFHRG, { wifz-
ard) o 7 faar ag¥ar qgda e
TG HF LFA ATAT 1 qE & X A
%1 feafa & aga faggr gar

T g9 & % &1 IMNFWW fwar
AT, ARG ghaar A HF &
1 agi ¥ fAaifaal &1 oF eqiT
gER &I AIA-AA & AAU QAT
¥AN & agd wfzArg w1 grAAT HIAT
qTar &1 i

€9 & A § AT ArgA o wAf
JATATT FIT Grer IZAIT 9T feqa
g, IFA! AT & THIR ¥ IIFe AN
% | 7 %7 gAY 3% § fogdk &qW
agi & fraifadt ®) aga wfoargal o
AT FAT 7Tar § agi §  Faarfaay
&' 4g wt1 8 fF 7@ W AT ®Y AT
AT & qIAT AT JYT I R AE
ggar s arfs g@ g gy & N
@ agadr gfaar & qra oy w0
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faad agi & am) &1 FIR-TF qqr
ot IgT T g3 foHF qv ¥ A §
graar 1 158 vaeT § Uy I
a3 T wAarag Y 7€ qT foar
fE €7 37 g7 A FULAT F e
¥ aredt 7FAT A WY 0F WATEY F
qIAAAI ¥ FrAT qI,  IATANR,
TAIE ger 39T § §AR, qSANRW
¥ aF Famr JR faa@ ggr wr
FAIT F AT AT )

(ii) Coustruction of Dams Over Lohit and
Dihang ;Tributaries of Brahmputra
River to control floods

SHRI BISHNU PRASAD (Kaliabor):
Mr. Deputy-Speaker, Sir, with your
permissson, I am raising a matter of
great importance which has been causing
untold hardship to the pcople of Assam.

Brahmputra river is one of the
mightiest rivers of our country traversing
entire  Assam from Lakhimpur to
Dhubri. It is the life line of Assam but
during monsoon in turns into a river of
sorrow. Every year, its flood waters
ravage th: entirc valley damaging crops
worth more than Rs. 10 crores leaving
untold misery in its wake,

Though the Brahamputra Flood
Control Board has been  constituted by
an Act of Parliame:nt, its working has
been very slow due to paucity of funds.
There is a great nced to construct dams
to harness the Brahmputra river to
bring prosperity to the pecople of Assam.

The Government of Assam has
spent ncarly Rs. JO crores on Survey and”
civil construction of two dams at
Dihang and Subhansiri, but due to
financial limitations the work of these
projzcts is not progressing fast. If these
two dams are complcted, they will not
only check the floods but also feed
electricity to the entire Northern
India.
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I would, therefore, rcquest the
Government of India to make the
Brahmputra Flood Control Board more
rcsponsive (o the problems and needs of
the people of Assam and direct them to
further takc up survey work of Lohit,
Kam2ng and Dihang, the turbulent
tributarics of the Brahmputra in Assam,
for the construction of dams so that the
flood m2nas could be minimised and an
era of peace and prosperty ushered in.

(iii) Necd to enhance pension amount of
Ex-M.Ps. and M. L. As.

ot g A FAT ATATT (AAAYT) ¢
ITETY AZRT, YATT F93-3%&N A
™ frge® arn w1 glaar agf R )
uadfas sfraq ¥ daz-qzeq7 & w7 §
Sawifaer fawry & ezarq &t w7ar
# fgaY & giqe 7 Ig 917 9T T I
& & fafwsa wrat & qrr-orar quar
&, o earaifas § ) @ @wg fAges
arar & NEAGIT T A F FIWT FF
sfsmi€ iar & | T gFT afr wE
atay feat wsq fagr aar &1 agex
WA AT K ET FGAAR @
qgx 3N fryras & &7 ¥ qaq faa
@ g, @ i 997 9T IAFT Ig
qa7 77 @ ArAY } qqr a3 \igg A
TZY 9L HIT TF & €917 F1 TqT K7
SfEe1 3 ) faqrT G971 937 F ®7
# 3% FFeT AT TR A § qwr
argg & ®TH gAT IR H | q7: JAT
q3¥ 7T 4 TZX 9T 9AF F1 QAY qaq
famar wifgo ) gzmé g7-79 ag¥ ¥
&1 ag AT HIAWF g (F qIqq
gtad) 1 300 TIC F AT 9T 500
TqTAGT S00 ®TQ & EATA AT 750
&qr wifgs IaF faq S &1 Fragqra
feTt J17 1 g@ AFATW 3T 9T I
173 & W & fan & qraaty ggda
T4 HAY T €A1 HIFE FWQTE |
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(Iv) Strcam linning disbursal of loans by
Banks of Midrapore District and
need to opcn more Branches

SHRIMATI GEETA MUKHERIJEE
(Panskura) : Sir, in Midnapore District,
West Bengal, the Nationalised Banks in
1983 invested only Rs. 7.85 crores as
against the targct of Rs. 39.31 crores,
that is, only 19,98 per cent of the
target.

Out of the targeted sum of Rs, 39.31
crores, Rs. 27.59 crores was to be inves-
ted in agriculture which is thc mainstay
sector of this district's economy, But
only Rs. 4.74 crorcs was sanctioned in
this scctor. In the industrial sector,
against the target of Req 6.11 crores, the
sanction is only Rs 79 lakhs, that is,
only 13 per cent of the target, This has
naturally rctarded the cconomie develop-
ment of the district and the peasants
and unemployed youth are extremely
hard-preseed for loans.

Loans to Scheduled Caste and
Scheduled Tribe people arealso in the
same deplorable condition. During the
last year, out of 2500 cases sponsored to
them, only 890 cases were sanctioned.
Of these pending cases, as many as 660
cascs are lying with the United Banks of
India, the lead bank of the district and
290 cases with the State Bank of India.
There arc also reports that some of these
cases of Scheduled Caste and the Sche-
duled Tribe have been rcfused because
they could not find suitable guarantor
even for a loan of Rs. 500 though no
guarantor is required for these loans up
to Rs. 2500 according to the R,B.IL.
norms.

I request thc Minister of Finance to
take it up with the authoritics of the
Nationaliscd Banks so that this situation
is altcred, the target can be fulfilled,
sympathctic attitude is taken for disbur-
sing loans to peasants, unemployed
youth, Scheduled Caste and Scheduled
Tribe applicants. 1 also request him
for opecning morc branches in the
District.
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(v) Tension in Hceavy Water Plant at
Talcher, Orissa

SHRI AJIT BAG (Scramporc) : Sir.
therc was a lathi-charge resorted to by
the CISF personnel on thc employees of
Heavy Water Plant at Talcher (Orissa)
including on the personnel of the
management on 28-2-84. Of late, inter-
ference by CISF in the day-to-day affairs
of the industrial installations and collic.
ries and even in the trade uniqn disputs
are on the incrcase. But the Talcher
incident is on a different footing. The
management itsclf has lodged 4 FIR
complaint dated 21th February with the
local police station about the high-
handed actions of the CISF, It all start-
ted when the CISF suddenly and
arbitrarily introduced a reviscd proce-
dure of check up. When  the
workers  refused to be provokced
under such changed procedure; the CISF
created a dispute on a matter which is
extremely flimsy. Thcy prevented the
workers from going out of the project
gate on cycle and insisted on their
walking with their cycle. Even after
the CISF withdrew their proposition, a
CISF constable is reported to have
insulted the projcct authoritics by push-
ing the officcr and later on, to have
resorted to lathi charge on a section of
workers injuring 14 of them. The
incident points out thc fact that the
CISF is not responsible (o the project
authoritics which is a normal feature in
any industry. Therefore, I demand that
Government should withdraw the CISF
from Talcher ahd other places in order
to allow normalcy to rcturn at HWP,
Talcher.

(vi) Effective Steps needed to ban the
manufacture and Sale of harmful drugs.

SHRI K. LAKKAPPA (Tumkur) :
Sir, It is reported that more than 1,200
drug formulations, harmful to health,
are being widcly sold through chcmists®
shops in the country. Pcople arc not
sufficiently warned about their harmful
effects and both the doctors and chemi-
sts are indirectly bencfited at the cost of
the people,
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Actuated by motives of prolit, drug
manufacturing companies both Indian
and multi-national arc reported to be
engaged in the production and distribu-
tion of many drugs which are harmful
to patients.

While there is acute shortage in the
case of some life-saving drugs, not less
than 1,500 drug (ormulations are produe
cd in the country. Many formulations
out of them are reported to have been
banned in many countries.

The Government, no doubt, issued
an order last ycar banning the manufac-
ture of some drugs but, the Government
machinery is not effective enough in
ensuring the enforcement of that order.
In most States, the drug administrations
arc manned by a very limited personnel
and, in many cases, their laboratories are
not properly cquipped to check the qua
lity of drugs. Under these circumstances,
the banned drugs continue to be sold.

EfTective steps need, therefore to be
dcvised to stop the manufacture and
sale of all harmful drugs. With this
end, the law enforcing machinery should
be strengthened throughout the country,
Campaigns should also be launched
through the mass communications media
to make people aware as to which drugs
arc banncd and how thzir use is injurious
to their healih.

MR, DEPUTY SPEAKER : Mr.
Eduardo Faleiro. 1 am calling him a; a
spccial case because he made a personal
request. Hon. Members must be present
in the House when their names are in
the list.

(vii) Gricvances of College Students of
Goa

SHRI EDUARDO FALEIRO
(Mormugao) : You are rewarding me
for having waited for the last four
weeks.

Sir, College Students in Goa have
beeD recently agitating over the 100 per
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cent fee hike imposed by the Bombay
University to which the Goa colleges
are afflliated. The increase is obviously
a drastic one and the hike has adverscly
affected the students and their families.
The agitation is also intended to voice
the long-standing grievances of the
colleges students in that Union Territory
which are as follows i—

(1) The Government of India has
sanctioned the creation of a
University in Goa scveral years
ago. Howevcer, the University
has not yet been cstablished due
to delay in fiualisation of
Goa University Bill.

(2) The income cciling for econo-
mically backward classes
scholarships in Maharashtra is
Rs. 10,000 while in Goa it is
around Rs, 4,000. Parity in the
income ceiling should be
brought about.

(3) It is nccessary that a Desk of
the Bombay University is set
up in Goa and a Studcnts
Welfare Officer should be pos-
ted there by the University. The
Campus Employment Scheme
should also bz introduced for
the bencfit of the students in
the Union Territory immediat
ely.

(4) Courses in Murine Sciences
including Marine Engincering,
Marine Biology, cic., and such
other courses which offer
substantial employment opport-
unities to the peoplc of that
Union Terreitory should be
initiated at the Post-Graduate

" Centre and the Degree Colleges
there.

I would urge the Ministry of
Bducation to use.its goods offices with
the authorities of the Bombay University
snd take necessary action so that the
above grievances of student community
are settled at earliest
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12.33 hrs.

DEMANDS FOR GRANTS
(GENERAL), 1984-85

Ministry of Dcfence

MR, DEPUTY SPEAKER : The
House will now take up further discus-
sion and voting on the Demands for
Grants under the control of the

Ministry of Defence. = Mr. Negi to

continue his speach.

oft & oa. AM (fegd wzaa) -
garered S, & A0 ¥ arzy § F9
1T KT TG 91 WMAT H g fan g
grar Sifgn 7g & fadza §

franfedt cargee wis o & &
Fgar wigar g F dar @aT fasir §
fe argsfedt-zid agg 3T ® a9y §
gz AT qT Argefedr #12 &F
fafagt uftar & qad <g¥ &1 =7 g
&1 M zara famr strar Ffaa

awFe 4 fafad & gwgua N
uqu e fFArg | &, FAT & I F
HFHTIA AT € i AfHA ) A F
gFAUA §-HoIT, FFT-ITF FIX a3
o sfoasg a1 g aar &) sfqaz
wiffag 1 & Aq7, FIA 393G I9%
sAgT * STqT g+ g1 Aq § Tqr A4t
TR A frar ag AQ qvF § A
wrar | fanfegyy, &4, & &9 &1 a1
I A pau e T fear Afga
YT HIT I4Y FI¥ F qFGUA F
fag g g fear

a0l g ag & f@ ot &1
ar'egd & feediwd qT WA § I
fagzs &t agt foway &1 &0 &
yizag gud faad §3 &3 §fw
fram ga 9T A wAr =Afgg &
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a1 H7F § AT IFFT {9agT F@
2 1 g8F) Q&1 qrAr qifga )

& F qt ¥ XY w9 397 FY 90
EFFIRX FemEAgsd’ guda #{
uF ST Favr R

“The VIP Wvehicle is getting
spcecial trcatment while some 500
tank cngines arc awaiting vital
repairs. The huge backlog has
forced the Government to import
250 L-60 cngines for tanks from
the British Leyland Corportion,

““The Workshop has an installed
capacity for repairing 50 tank
engines a month, but only about
10 ar¢ being repaired now because
of this irregularity. The low
out put from the basc workshop
has cut into the productivity
related bonus for workers.”’

“It is said that if the capacity of
the workshop were to be fully utilised,
therec would be no nced for the import
of L-60 engincs from Britain. The
import estimated to cost Rs. 500
million,

The overhaul of a single engine costs
about Rs. I lakh and the 250 engines
have been overhauled at the cost of
Rs. 25 million as against Rs. 500
million for the import of new engines."’

T AR # aradry g9 gy ?
®NEA I JE AFI § A gaq &
auq FqIT a4qr q=9g $1far § aqdy
af, afsa NS 7 3w F1w A fwar
was gifaq gz &\ AiG-T-Aqga
yqia eiF, arad d JaLar @
qgT g IaF AT H 7 T P W
3\ 07 917 TN & IGH! K197 WA
fagdt @ w€ 3@ AT wW
agigg w sq &7 A1fgq
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g ¥ wAzA A oA faq
TR & forq $g 5797 wig § wOAQ

1y 7y 97 2, Afwa S § Iy oA

afgar ay &, av fez Ia%r FIge
q FATIT FY FIT WMAITFAT R | MEA
frg ®qFAr & W1 JT AAA A 379
TATT F1 FAEIAT QL AAT | A
W fear war 2, afeF IqHT
9INAT AN A W@ 1 3F FWw A
w5l & SsET giAr Fifgw o wr@e F
AN FT INAT WY 15-20 1A 95
ar 1 afsT ga 33 WI3zFIET @ AA}
AT FAX KT AT ATILTFAT AT & |
T 9NFT F1 HY @ FT AT 0fgm |
FzfFeRdy gardt qg & f& 19 qigIT
F udeq)q ¥ 357 {3awtz frarqr gq
grg & gwik @yt qRfTaw mrar
=T Y NG 411 @ AT AT HAY
aglgg T card Rar =Arfgg w4
"g12T 7 fA-29 &7 & &3 &1 fawn
fear & gz guk agr ot 72 gET A
FATT g& & AT | FA AAANT UG
g5t o frga-mug-g3qaqHe F X F
w6 J9f A1 & W1 g7 41 90 qat
& wama FUA & ffaw #®F F)zq
faq & gasr awrf ar =rgar g
ggi Aizfaafzr & ;I § W =9t
Y& XY @7 ¥ Avs widfrafor
§e2IqT @ | 91T 9 §AT 91, I¥ aFq
wqg qzeql & W £ gokgq faqr
strar 91 afsq 97 g a7 3 faar
AR GEIE I IC G T
517 41 A1fgq 1 37 & AW avs
¥ qar-A¥TAT # daw ¥ gfg faq
ATy w1 /RYT fwar § 1 q@H AQ A
O Tifgg 1 SaF qs4T A gaar
g wifgn Wi faan aig W@
wqaeqT §it wifgq | gad S1€ QO g
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Agr & | & us arq ag WY TAI0AT FUZAT
g fF ur qrasdl sATTHE § F19 gAR
Ra¥ wgq w=y A7 17 §) AfeT 1za07
s NIk asa § 91 dwan &
F1T AE FT W | ST 10 A §W
F q9g & IS &1 AP 21§ A I
g & faasr F gawr zdfeEs
griaza AT faarg wifs & Fiwang
A AFIAE T F0T Naazg § @
f% zc7 98 g7 &1 q3% 31F 7 A FY
4dg 4 agT-agt AAEI F AR AT
I A Wt &famig QAT 1z MY
a1 St &1 satg A ifge, arfe
FharT & 7T A T FL

3TEger AAZg, § wA AL A
gza AWt g - fasd @a &F qF
garg Izrar 91 f& FE&Er-asQar
gt ar i @, ¥ o# T frur
ST, ag 3% fad adr . FAlwq
gradl & 7 A1 N gEEQIF ggF 7 A§
g & Jgar g f& 9a & g afgar sy
fear @rg 1 @gr AW & ST
qifziaez qarar Jrg | FIH¢AT fafaw
aftar g sa &1 fafaagsa 1 & an
F1fzu, Frgadcz 4 1@y & 1§ wraar
7gY &1 4¢-a8 AT IF € TGAA
AT ¥7FA §, w9 fo g & «w
"aAT I@ATT T FT GFA § |

qgist & At § W qfqr
w3l g1 =Sifgg QAL &)Y &L #F
F9T SYITT qavag T AT Fifgq aqr
gaF 97-g-3T ¢ faq faadt sifga

w1 aglar 3 de-nferad s
fax fear g, T99 cag-qesrd &
qyamgiee faanr ) afea & ewwar
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g waIeg # g§ q-nfra-wid £
SIS TEXT §, TgF TF F) Feg § AR
TRy fawar Jar 91ign

T T Jo fad &7 & wgAr &
qAdg A AT F Y Y 20 cAIFE
sare #r yaata fafadr & g
warg a1 2dr 8, faa «v 9k gvdlg
agy ..

MR. DEPUTY SPEAKER : Where
does the 20 Point programme come in
when it is a Defence demand ? The
total time allotted is 8 hours. We have
to complete this. Some members will
be deprived of their chance to speak. I
am here to regulate the time,

st &, ©aw AWM I ¥ aFer
e g qrar ¢, fmfagdt w14 &1
£g ¥ gT 1@ =ifge

g sl & @19 & AqAT Arem
AT 31 § | 9qA1T

MR, DEPUTY SPEAKER : Shri
Santosh Mohan Dev. Hon. Members,
everyone must be prescnt here. 1 will
call every one of you. All Hon, Members
from the ruling party, when they are
present in the House, will be called.
Your time is still there, If you simply
go away when I call you, then I can't
help. Such of those Members as whose
names are given here should sit here
from the time the discussion starts,
Afterwards, it is no use blaming me. 1
do not want them to say that ] am
partial,

SHRI SANTOSH MOHAN DEV
(Silchar) : Mr. Deputy-Speaker, Sir, at
very outset, I congratulate the Minister
of State for Defence who has compli-
mented the Members for doing home
work. I equally feel that he has
also done a very good home
work and thereby he has taken up many
of the points which we had given in our
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speach. Sir, this ycars's Dcefence Budget
has come at a timc when it is being
widely dcbated outside the House by
various experts, the purpose of our
country’s defence preparedness is not to
conquer but to combat any aggression
that we may face.

It is unfortunate that certain
disgruntled pcople are going round the
country and passing certain remarks
about Dcfence. T am sorry to say that
these remarks in various parts of the
county have apply proved that the
Government's decision regarding  that
particular gentlemen whom 1 do not
want to name is correct. (Interruptions)
According to him, the Indian army is
overarmed and the army should be
prepared in such a manncer that it could
only cobat the forces that might come
within Singapore and Sucez,
What a poor idea of the army personnel.
Any how, I do not likc to mention  his
name.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Is he a Member
of Parliament ?

SHRI SANTOSH MOHAN DEYV :
1 do not want o mention the name.

MR. DEPUTY SPEAKER : He
knows the rules much better than you
know.

You know the subject matter much
better than he.

SHRI SANTOSH MOHAN DEV :
Considering the industrial base, the
skilful conduct of international relations
and capacity to keep pace with the
technology both in army and civil are
the cssential pre-requisites to national
security in the real sense of the term
and our country has achieved almost of
them.

Sir, 1 would like to draw the
attention of the hon. Minister to certain
points wnich have been focussed by
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specialists in  the newspapers and 1
would like to know his reaction thereto.
One such proposal is that there should
be a national sccurity council to consider
defence problems so that under one
cover the Defence problems can be
solved in our country. T do not want to
go into the details as the Defence
Minister knows well about the Defence
and his knowledge is very much matured.
I only want to know his rcaction to this
proposal.

Sccondly, there is a suggestion for
appointment  of a Chicf of Dclence
Stall to consider all inter services matters
including military advice to the Govern-
ment. The advice they feel will better
streamlinc the work between the three
Army Chicfs. According 10 a press
report the cxistence of Army Chicls at
certain levels are trying to glorify their
individual units. Tn view of that they
have suggested that the appointment of
a Chief Defence Staff will result in less
burcaucratic interference.

It is also said that dceploying of
Army in the North Eastern region is
not dcsirable and it should be
withdrawn. 1 come from that region and
I have recently widely travelled that
region and I would like to say that the
common  people, in North Eastern
region have got all appreciation for the
Army working there. They are facing
insurgency and the way the Army is
doing its serviee is really commendable.
They are working nnder great strain and
stress. They have been deployed at such
placcs where no vehicle can go and no
communication  facilities arc  there.
People who live there Dannot get the
mail from their kith and kin for two-
threc months. So we must appreciate
their service,

Then, Sir, a rapid deployment foree, a
force that can be quickly deployed to
trouble spots, even in remote regions, has
always becn the concept of modern
warlare.  Flalklands gave us ample
examples of this concept. Today when
the battles are of very quick and short
naturc, a force with specd, flexibility and
effectiveness can achieve more results
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than remote control providing more
lethal efforts. What is availablc to the
Commandcr on the spot certainly s
more dccisive than what he can get
throngh the long channels of support.
This, in addition to providing more
capability for a quick offensive action
and surprise, contributes in a big way
to the maintenance of morale of the
man in front.

“Surprisingly, ours is one of the
few armics Wwhere the modern
mcans for providing mobility and
surprisc still remain with Air
force. Although, in battle, there
is an wundisputed coopecration
between these two Forces, Army
would bec much more capable and
mobile if they have their own
intcgral air arm for the purpose
of reconnaissance and the offensive
action, Armed helicopters concept
for rapid deployment and tactical
manoeuvres like vertical envelop-
ment etc. has already been
adopted by every Army of the
world including Bangladesh
and Pakistan. The denial of
integrated Air Wing to the Army
has perhaps no logic behind it,
Indian Navy has already got their
own air arm, What we have to
ensure is that thc man on the
battle ficld has adequate facilities
for mobility, flexibility and con-
centration of cfforts. Only answer
to provide all these to our Army
today, is thc creation of an
integral aviation Corps.

By giving mortars as intcgral
part of infanty have we deprived
Artillery of its role ?
On the other hand it has helped
Artillery in  concentrating its
efforts for major and crucial roles.
Similarly, by creating an integral
aviation wing for the Army, we
will not only be strenghtening the
land forces but also ¢nable the
Air Force better concentration
for its higher prioritics without
dissipating its resources.'’

Thnis is one of the views given by an
expert in a paper. After reading it, I
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felt that ‘he had got reason to make his

comments. But as I said, the hon."

Defence Minister is  best judge on  this
and I fecl that it is my duty to draw his
attention to this newspaper item.

Sir, one more thing to which 1 would
like to draw the attention of the hon,
Defence Minister, Sir, N.C.C. is well
organised all over the country. In our
part of thc country, that is the North
Eastern region, there are 3 Science
Colleges and one R:gional Engincering
College, We are trying to introducc Air
Wing of NCC in our region. [ would
request you kindly to consider this.
According to the norms, if it is possible,
the hon, Minister may kindly consider
introduction of Air Wing in our rcgion,

The second point is that the Border
Roads Organisation has been entrusted
to do certain works and they are doing
good work in the North Eastern Region.
specially the roads between Shillong and
Silchar, Silchar and Badarpur. ctc. The
condition of thése roads is very pitiable.
Last time I spoke to th: hon. Defence
Minister for taking up this work. Now,
it is improving, It is the life-line and it
nceds to be taken up on war footing.
There is slow progress in thc construction
of these roads, But the quality of the
Bordsr Roads work is much b:tter than
the work of PWD or any other Govarn-
ment agency. But th: progiess is very
slow and as a rcsult things arc moving
very slow in these arcas, The hon,
D:fence Minister last time visited thesc
far flung areas as Nagalund, Mizoram
and other places in that region, He also
knows that th: road bcetween Silchar
and Feribann is the life-line of this
region. This road is no maintained well
and every time there is a blockad: and
there is land-slide and because of these
difficulties normal essecntial supplics
have not bzen proparly maintainéd. I
would therefore request that this aspect
of the matter must be kept in view, In
reply to ons of my questions in the
House, it was said that in Kumbirgram
and Cantonm:nt area in Arunachal
there was programme for construction
of family quarters and it was going to
be taken by the femily members for the
residential quarters as well as providing
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certain amenities. T would like to bring
to your kind notice that the progress
in this respcct is not very good, So, I
wouid request the hon. Dcfence Minister
to look into this.

Lastly, 1 convey my thanks to the
D:fence personnel working in tne North-
Eastern Region, 1 would lik to make it
clear to those who are shouting against
that what they say is not correct. I want
to putit on record that the Army
pzrsonncl are doing a wonderful job in
the North-Eastern region, They have
alrcady helped the people who were in
distress, they have done wonderful job
during the floods, They hclped at the
right timz. I have myself scen in the
army  personnel  getting  themselve
involved in public work activitics and [
congratulate them,

12.55 hrs.

[SHRI CHINTAMANI PANIGRAHI
in the Chair)

SHRI1 INDRAJIT GUPTA (Bashir-
haty : Mr. D:zputy-Speaker, Sir, the
Housc is called upon to vots an amount
ol Rs. 6,800 crores for the Ds:fence
budget this y:ar. This amount is
increasing every year, which, I suppose,
is quite natural. | remember a former
Finance Minister, whom 1 do not want
to namc, once told me, that thcre was
no limit, skywas the limit to this
expenditure, because the army people,
the air force pcople and so on keep on
coming and continuously saying : *‘We
want this, w: want that, we must import
this, we must imnort that, it is very
urgent’’ And he said to me, there was
no way by which he could argue with
them. This whole subject of defence has
become a sacred cow whioh nobody has
the courage to touch.

This House has never grudged money
or funds for dcfence for obvious reasons,
but that docs not mean, we just blindly
go on dittoing and supporting every-
thing that is being done. I do not think
Government itsef expects that from this
Parliament kecping in mind the fact
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that we are very much less informed,
and very much less assisted by the
Government to understand in depth the
problems of defence than is done in
other democratic countries, where
parliamzntary from of Governmant
exists. Everybody knows in the U, K.
and USA the typ: of discussions which
arc not only parmitted but encouraged in
the Parliamznt there; the various net-
works of Commlttees which exist bzfore
which the people coms and express their
views and give cvidence relating  to
various typss of wecapons and all that,
and itis all public. Itis opzn to the
public, I am not suggesting that we
capy them, but I am not prepared to
support, that when a poor country like
India is asked to spcnd so much moncy
on defence, we are not to bec given
adequate information on  so-called
grounds of public sccurity or whatevcr
it is.

Now, I am not going to speak about
all the good things donc. There is no
point init, I am a firmadmires of the de-
fence forces, 1 Know that very good work
has bzen done by th: production sector
of Defence ; | know that the R&D wing
of the D:fence has done some very good
work, No doubt about it, I am not
going to repzat all that; there is no
point in that.

My first complaint is that in this
small book, chapter one, which is entitl-
[ed ‘The National  Security Environ-
m:nl’ is a totally mislcading confusing
and mendacious statement of th: actual
! state of affairs, 1do not know who
writes thesc things. I would like the
Defence Minister to tcll us. 1 would
khumbly suggest to him that in futurc if
| this is all that they are going to say,
then it is better that they drop this
. chapter and begin with the other things,
I also saw the corresponding annual
report of the Ministry of External
L Affairs. Shri Narasimha Rao has at
least been morc outspoken than the
Dzfence Minister is prepared to  be.
L’Ih-: pcople of this oountry should not
be kept in the dark about som:things
which are publicly known, You say
that the security c¢nvironmsat around
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India is undsr very strain at the moment,
we are facing various scrious threats,
but you are afraid to say, whom it is
eminating from. why ? I cannot under-
stand.

You say ‘that Pakistan is bezing
supplicd with all sorts of sophisticated
wzapons of off:nsiv: nature. Who is
supplying ?Arc they falling from heaven,
You would not say that, Shri Narasi-
mha Rao has said som:thing in his
report which was not strictly his sphere
also, Who is doing thase things ? You
havz: said in the report

“Thz military build-up and efforts
to influsnce regimes in the littoral
are disturbing features .....The
scramable for basc facilities and
arcas of influznce in the Indian

clan region continues.”’

Mrc Subramniam Swamy will say
that Sovicts are doing this, but I do not
want his views ; I want to know your
views., [If you really b:liecve that both
th: so-called Supzr Pow.rs are th: sama,

13.00 hrs.

You hav: to bz equi-distant or equi-
close, whatever it is, to both of them.
And the policies of both are the same-
this is what you stating here in chapter
1. Why do you invite pzople' like
Marshal Ustinov and Admiral Gorshzkov
here ? You should not have. Why were
they brought here as VIP guests only
15 or 20 days ago ? If you rcally belicve
that thzy, as well as the Am:ricans are
all busy only in behaving in a way which
is incrcasing tension and military
confrontation in this area, you should
strictly stay aloof from both of them.
Your actions are of one typs ; what you
writc hzre, and what you talk isa
different kind. I do not understand if
this is supposed to be very clever diplo-
macy or what it is supposcd to be.

Even on this question of military
assistancc to Pakistan and supply of
sophisticated weapon systems, you are
afraid to say who is giving them these
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them, Why ? Why should the people of
this country not be told clearly what it
is? Here, I find so many Members in this
House speaking openly and frankly; and
what they are saying does not conform
at all to what you write hecre, because
everybody knows the facts.

I think this is useless. This kind of
an analysis or so-called assessment of
the national security environment is not
an asscssment at all, of any kind.

MR. CHAIRMAN : Swamy Ji wel-
comed the specches.

SHRIINDRAJIT GUPTA : 1 don't
care what Swamy Ji does. Swamy Ji
does all sorts of things which I do not
agree with. Nor do I agree with the
views, I was not prcsent, but I read
them expressed here by Mr. Biju Patnaik
and somebopy clse who have just re-
turned from a visit to Pakistan, I
belicve.

The fact of the matter is that you
don’t have an opportunity to say anyth-
ing about “the calulated, adventurist
bellicose, aggressive policy which is
being followed on a glodal scale by the
U.S. Government under the President-
ship of Mr Rcagon, Itit nota fact?
What is creating this crisis ? You don't
want to say anything about it. So,
pleasc in future cither call aspade a
spade, or spare us from this kind of a

so-called analysis, which is an insult to’

the intclligence of Parliament.

The rise in  Defence cxpenditure
connot be avoided, particularly so long
as we arc still depcndent on quite
a big amount of imported military
hardware. Whatever we have produced
indigenously, or are still ttying to prod-
ucce, is admirable. Very good, But
everybody knows that in the key sectors
where th: crunch will come, where the
punch is required in case of hostilities,
we are still inevitably dependent on very
expensive imports of military hardware.

1 would like to submi!‘ to the Defe.
nce Minister that inspite of all the
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compulsions, we must try our best to
see that financially, we arc not taken to
a position where we will have an
unmanageable burden to carry. It is
part of the strategy of the Am:ricans to
make developing countrics to get into
confrontation with each other. This is
acknowledged all over the world. It
is not happening only here. It is
happening in othcer spheres alse in the
globe, Dcveloping countries which have
already got scarcity of resources for the
purposes of their own development, are
being pushed into a statc of confronta-
tion with each other, which compels
them to get into soms sort of an arms
race or a mini arms race, whatcver you
call it, squandering thousands of crores
of theis own scarce resources for this
purposc, This is a fact,

The other day, the Foreign Minister
has said here in the House, in reply to
some questions : “‘Yes it is Pakistan
which is responsiblc for pushing us into
this arms race.’’ Yes; of course, in front
of us is Pakistan. But bchind Pakistan
there is somebody, ra h:r not Pakistan,
but Gen, Zia-ul-Hag. Is he
a free agent in this matter ?
After all, today’s Pakistan is a link in
a chain. There is a whole system of
military alliances and stratcgies which
is being developed in this region from
the central command, which is bzing sct
up, the persian Gulf area, the Indian
ocean region, Wc know all that. Pakis-
tan, espscially after the revolution in
Iran, occupics a very strategic place
in the Am:rican global design in this arca
and it is cxpected to play that part;
and that is why the danger is all more
for us. If it was only Pakistan, we had
to contend with. we whould not be so
much bothered. We are a much stron.
ger country,a much bigger country and
a much more experienced and well
equipped country.. The trouble is that
somebody is behind them ; and that you
are prepared to say. Thercfore, you
arc also responsibl: for a certain amount
of complaceney or lulling of vigilance
among the pzople in this country. The
full extent of the threat and the danger
where it is coming from is being hidden;
it is bcing hidden by you, for what
purpose I do not know.
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I would say that while we must remain
vigilant, we must remain fully prepared
about it, there is no doubt about it-but,
I think that morc purposcful and more
detemined initiative musksbe taken and
cfforts must be made to advance on
the diplomatic front also. This is not
Mr. Venkataraman's job at the moment,
but it is so much inter.connected that I
have to mention it.—to reduce tensions,
to thc maximum extent possible with
our ncighbours, but that is not what Is
happening unfortunately.

I am not discussing forecign affairs
here, Otherwisc, 1 would be tempted
to say that on the diplomatic front
rather we are falling back ; we are
failing ; and as a result of that, there
is a temptation to depend more and
more on the purely so much military
front ; and I did not like one statement
which the Defence Minister made ; I do
not know whether it was in Parliament
or outsidc ; but I rcad it somewhere
wherc he talk-d about our havipg an
edge in military terms. having an edge
over Pakistan.  Will you make up your
mind ? If we have an cdge over Pakistan,
we should not b: worried about anvthing,
and if we are kcen always to have an
edge, well, [ am rcading always these
official handouts which are being given
to the press every few daysand [ am a
little apprehensive with the way the
atmosphere is being created. What is
that ? The press reports, I do not know,
if those reports are correct or whether
they emante some time from the BBC or
some other sources that they have acquir-
red some now weapons, some. latest
weapons, somc harpoon missiles or some
air-to-air missilcs or some avoc system or
some cobra helicopter or something etse.
Every 15 days with monotous rcgularity a
report appears ; and then they seem to be
a kind of build up of pressurc on us that
in order to match that particular weapon
we must have at least something equally
good or bad ; and these are not the
things which we are in a position to
manufacture at the moment So, we
have to go in for very expensive purch-
ase from abroad.

1 think the game that is being played
on a global sgale by certaln imperialist
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powers, that should not be allowed to
succeed in this way, Dozs it mean that
we should b:come unprepared, we should
not equip ourselves. I do not say that,
But on the one hand, diplomatic offens
sive should be given mote importance }
and secondly, we must remember that
it is dltimately in our interest, in the
interest of our country and our people
that there should not be hostilities. We
are interested in peace to deveop and
build our own country. The other man,
of course, may. not respect our inten.
tions ; and from what we know of the
past, we cannot say like Mr. Biju
Patnaik had said herc that thcy had no
intention of attacking us this and that ;
we cannot say that.

But another round of hostilities
between these two countrics with the
weapons which now on both sides are
being acquired, it would mean immeasu-
rable damage and harm to both the
countries, but I am now concerned more
with something elss, (/nrerruprions)
All 1 am saying is that we should be
somewhat careful of not getting stamped-
ed intoa sort of race, tank for tank,
plane for plane, missile for missile, heli-
copter for helicopter, whatever they do we
should match it, this kind of attempt to
makec-what shall I say-go inio a kind of,
instead of death trap therc is a kind of
arms trap also now, we should try to
avoid that as far as possible.

Then, another point I want to make
is that not enough is saiJ about our
other dangers from oth:r directions,
other than Pakistan, There arc so many
areas where there is no Zia-ul-Haq, what
about those areas ? Zia-ul-Haq has got
nothing to do with Diego Garcia, as far
as I know, He has nothing much to do
with the concentration in thc Persian
Gulf area, I have with me two copies
of the Hansard of the Sri Lankan Parlia-
ment. Parliamentary proceedings of
24-11-1981 and 1-12-1981. I find in these
Hansard copies that on the floor of the
Sir Lankan Parliament openly it has
been stated and not contradicted by
anybody, that 676 acres of land in the
Trincomalee Harbour have been leased
for a major oil base to one of the leads
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ing  multi-national corporations of
America, called Coastal Bermuda Limit-
ed. By now thcy must have construct-
ed all their installations any all that.
we know that in the event of ans hostili-
ties in this rcgion, the U.S.A. would
just say that this is an arca of vital
interest to them, because thc Coastal
Bermuda’s installations arc thcre in
Trincomalce, just a few miles from our
Southern shore.” We know that they sent
their lroéps into Grenada saying that,
that was an arca of vital interest for the
U.S.A. That is enough. That is the
doctrine, that is the formula now for
intcrvention,  So, harc onc can visualise
a situation where therc would be an
intervention of a massive type in onder
to defend this, the so-called installations
or Bermuda installations in Trincomalce
Harbour arca. And the trouble is, that
from our side, I do not find any kind
of reflection of any of these other things
in this rcport. Anyway, now [ am
leaving that subjcct.

I have said, every ycar, and I am
repeating this ycar, you will get the
moncy, naturally, that you have asked
for, but the country and the Parliament
must be satisfied that it is a rcally cost-
cffective budget. The money is there,
but it must be properly spent. It must
not bc improperly spent, It must not
be wasted, any part of it, for every pic
that is spent, the country must be confi-
dent that it is getting a proper return in
terms of defence cffectiveness. Because
of this— some other Mcmbers have
mentioned these things— I do not want
to go into details, but I am worried by
the fact that of course, somc ather things
we arc importing and for which wc are
also getting agreemecnts for  having
production facilities here, in future, that
at Icast is some compensation because
then we will be able to be self-reliant,
after a little time. But somec of the
show pieces which we are talking about,
I do not like the very very slow pace at
which they arc being produced. Again
I lave to rcfer to the main battle tank.
The Chetak, I know many things, many
of them have been developed here indig-
enously including the Kancha armour
and this and that. It is a good develop-
ment, no doubt. Now you have promised
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that two prototypes would be ready
and recently you said that not two but
only onc was recady. Jt was put on
display chanor somc of -the forcign
visitors and you said it performed very
well,  But the only troublc is the cngine
is not made by us at all. The cngine
is an imorted engine from
West Qermany, the same Leopard I
cnginc about which we¢  know. This
Chetak is designed to have a 12-cylinder
cnginc with about 1100 Hp. In order
to display this prototype of Chetak to
forcingn visitors, we have, at an ennor-
mous cost, airlifted from West Germany
this Leopard I engine and put in the
prototype and shown it. But I want to
know what is happcening to the develop-
ment of our own engine. At lcast 12 or
14 yecars have gonc by. If you are going
to be satistied with a 1000 Hp 8-cylinder
engine as has becen mentioned here, then
we can as well upgrade the engine which
we use in our Vijyantha tank. They arc
pretty good engines. There is nothing
wrong with them.

About thc Centurions’ spares which
have recently been publicised  that there
are plenty of sparcs of Centurions to be
found which are serviceable and can be
used, to which Mr. Negi made a refere-
ncc here, Lt, Col.[{.C. Pant has issued
a circular in which he has said that the
spares arc therc and they can be used
for repair and overhaul of our tanks.
I do notknow whether that is bceing
followed up of not. ’

1 have complained many times about
under-utilisation of thc capacity of our
base workshop. The base workshop is
an establishment which .does not get so
much publicity and does not have so
much glamour about it as some of the
other production units.  But it is very
vital for our wholc defence system.
This 505 basc workshop is the main
cstablishment for the overhaul, repair
and maintenance or our tanks. Itis
good to be reading reports and hearing.
I want them to he either contradicted
or confirmed that the Centurions’ spares
have not been used, Many were sold
away earlier, I am not going into all
that now.
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L-60 enginc from British Leyland
had to be imported.

I would like to know :-who is the
owner of this car-Mr. Nagi referred to

this-Daimlcr DHC 2947 ? While tanks.

are not trepaired and tanks arc waiting
to bc repaired and overhauled, some
VIPs' private cars arc sent to this base
workshop far repair and overhaul.
whoever is guilty of this-l1 do not carc
who hc is ; some oflicer, or some burcau-
crat or somcbody-he must be taken to
task for this kind of thing,

Similarly, therc is a light combat
aircrat.  We have not been  able to
produce our own complete aircraft as we
have planned for such a long timc-deep
penctration strike aircraft and this and
that. Now suddenly we have started
saying that the Air Force wants this light
combat aircraft. Butl find from the
Report as far as1 have been able to
study it that it will take at lcast 9 ycars
morc to complete the deveclopment of
our engine for that LCA i.e. GTX pro-
ject or variant B of the GTX project
which is under development.  During
this interregnum, is it or is it not a fact
that we are (ryjng to get an imported
engine from the British.  This British
Aerospacc is  oflering to supply its
technology and all that. And we
become  dependent on them  will
in that case, You muy say that
why should we not become depen-
dent on this or that side, And to somé&
extent, we will be dependent.  But the
point is ; are you going to be dependent
on pcople whose attitudes and postures
in the event of a conflict with Pakistan
are certainly very much suspect ?

(Interruptions)

Sir, if you arc caught in a war with
Parkistan, would you dcpend on tho
British and the Amecricans who arc the
biggest friends of Zia-ul-Haq ? would
you rely on them for sparcs and
help ?

MR. CHAIRMAN : You have taken
25 minutes.
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SHRI INDRAJIT GUPIA : One
important last point, major point, I
wish to make is rcgarding the high-
ranking retired officers who arc_now
being employed as consultants by private
firms which are supplying important
defence equipment to us or in some
cascs they arc even being cmployed by
foreign lirms, I want to know what is
the policy of the Government on this ?
There is a firm  called M/s Usha
Consultants & Services known to every-
body I think. Chairman of this firm is
somcbody who is supposed to be a closc
rclative of Mr. Swaraj Paul. He is
employing all sorts of people. Even Air
Vice Marshal Larkins who is now behind
the bars, before he was caught in this
espionage casc’ he had retired or left
servicc of M’'s Usha Consultants &
Scrvices, a short time before that. Is it
a fuct ornot ? Air Vice Marshal Ram.
L. G M, K, Khanna, Commodorc
Mchta and so many morc¢c employed by
M/s Usha Consultants & Services and
obviously this tic up is lor a particular
rcason because the import of foreign
miltary cquipment costing crores and
crores of rupecs is very lucrative business
all over the world nowadays. We know
all sorts of big comimissions and kick-
backs and things which pass under the
table go on here. And these pcople have
got agents working  Ressurisieg our
purchascers. 1 am told onc¢ of the ex-
Dircctors of the EME, Licutenant
General Banga, has bcen  reccntly
cmployed by the Leyland Group in
India to promotc salcs of their impor-
tant L-60 c¢nginc. He is a citizen of
this country, he can say he the freedom
to do whatever he likes and this and
that. An Ex-Director of the Combat
Vehicles Research Dcvelopment  at
Avadi Brig. Tandon ig working for
Kirloskar who are trying to develop an
enginc for our tanks instead ot the other
cnginc which we are contemplating, 1
only want to know should there be
some kind of restriction or not in this
field on such types of appointments ?
1 think there should be and these private
arms dcclares who arc roaming about all
over the places, their activities and their
contracts must be put under very
careful scrutiny. So, 1 will end by only
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mentioning briefly 3-4 points, I am not
going into details. The first point is,
which was mentioned here yesterday by
several members in another dcbate, that
the Navel Forces personnel should not
be used to break workers' strike, I am
arguing this point because 1 think
it is not a good thing at all that Naval
personnel or any personnel of Defence
Forces should bec used against the
workers in this country in order to break
their strike as it being done now for
the port and dock workers, It will not
have a good result at all,

Sscond point is that when you are
acquiring lands in various border arcas
military purposes, you just see to it that
compensation is paid promptly to the
people who are affected and this is
more to in Punjab. I do not want to
explain, the situation in Punjab is known
to everybody. I raised this sevcral ques-
tion time about the area and in Kathania
in District Amritsar where compensation
as been paid for the land which was taken
over but no compensation has been paid
for the construction on that land—the
huts and the cattle sheds and the barns
for keeping the grain and all that,
‘These pcople have been petitioning for
this for months together and nothing
has happened. These kinds of things in
the present explosive situation in Punjab
are not desirable and should be looke
into. .

The other point is that please take
a second look at the ready reckoncer
that you have prepared for the pensions
of the Ex-servicemen who retired before
1970. They have been subjected to great
injustice. In sqme cases their pensions
have been reduced as a result of this
ready reckoner. I think you have seen
that the Ex-servicemen’s associations are
very much agitated about the three
categories into which they have been
‘divided. In one case there is a slight
increase, in another case it is marginal
and in the third case their pensions
have been reduced. This deserves a
second look.

Finally, the civilian defence employees
‘bave a . grievance about the non-im-
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plementation of the Third Central Pay
Commission Award in respect of them.
I only want to know whether the
assurances wihch have bcen given by
the Ministry to the representatives of the
All India Defence Employees’ Federa-
tion—I think it was on the 12th March
when they mct that such assurances were
given —whether  they will be fully
implemented and honourcd so that the
unfortunate  situation of agitation
and strike which is dcveloping there
can be avoided. :

Lastly, I must put in a ward for the
personel of the Border Roads Qrganisa-
tion, the’ GRER. They have pleaded
with them before also, Certain penal
measures were taken against them, a
large number of them. That should be
avoided. They should be given some
channel, not the trade union—1 do not
say that—but some channel by which
they can ventilite their  legitimate
grievances and get redressal for them,

This is all I wish tosay. I have
many more things to say, but I do not
wish to tax your time,

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur) : Sir, 1 want to
appreciate th: Report presented to this
House by the Minister of Defence,
Shri Yenkataraman.

Some of thc achicvements require
our special mcntion, It is time that we
are able to not only appreciate but also
commend the good work done by our
people in the armed forcces.

One of thc proudest achievements
during the currcnt year has been the
commissoning of thz first totally India-
built frigate, the 3,500 ton Godavari,
which is perhaps the only warship of its
kinds with two helicopters and anti.
submarines, Similarly, the. multiZpurpose
off shore patrol vessel Vikrant can also
be mentioned with a sense of pride.
This is only to highltght two of the
achievements in the present context,
when we are surrounded by an atmos-
phere of uncertainty and by a very
sensitive situation all along our border.
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As has been mentioned by many
other members, the increase in tension
and thec unccertainity that surrounds us,
because of Puakistan’s lutest weapons,
and sophisticated weapons at that, is a
cause of great concern fur us. It has
been meantioned in the  press
that perhaps a  decision  about a
war beotween India and Pakistan may
not be taken in Islamabad, it may be
taken somcewhere clse, and this is the
unfortunate part of the situation. It is a
very integesting  point to  note that
Pakistan has been drawn into the
strategic conscnsus of the United States.
In addition to this, arca of tension, the
focus of tension, has shifted from
distant Europe to the Persian Gulf. We
are witnessing the pilling up of weapons,
F-16 and all that. 1 am happy to lcarn
from this Report that our Government is
also equally prepared, the country and
its armed forces, for mecting the threat.
The signing of ‘hc agreement with France,
to offsct the difliculty crcated by
Pukistan, for the supply of Mirag-2000
is onc step in this direction.

I would not mention many other
things of this type, but I would
emphasize onc or two points. 1 do not
agree with the implicd suggestion that
expenditure on defence is  somchow
detrimental to the development of the
country. We must understand that thzare
is a corrclation between defence  and
development. T am  greatful to the
Minister of Defence that in a Symposium
entitlcd  “Defence and  Industry’y, he
emphasizcd this point and suid that there
should decfinitely be some kind  of
relationship of a vital nature between
manufacture of armaments and software
required by defence and also by the
various otlicr production units in the
country. Sir, this correlation has to be
emphasised because defence production
can also lcad to spin ofl in development,
can also give boost to the dcvelopment.
In this context 1 would uppreciatz the
good work donc by our Ordinance
factories, which are thirtyfour in
number  at the moment. The first one
came  or the scene long ago in 1901 in
Calcutta. Here, 1 would make a mention
about the request of our State Govern-
ment and my own people for an
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ordinance factory in Himanchal Pradesh
which has two percent of its population
in the group called Ex-Scrvicemen. Shri
Ram Lal on 3Ist December, 1982 wrote
to the Hon. Minister for Defcnce for
sctting up such an ordinance factory in
Himachal Pradesh, We have becn
rciterating this because the climate, the
availability of power and the peaceful
industrlal rclations existing in Himachal
Pradcsh entitle the Statc to have its
share as it does not have any medium
scale industry at the momcent. Since
defence is primary concern of our Jawans
and it must bc a source of employment
also for them when they come out of
Armed Forces, its carly setting up is
rcequested,

Sir, there is no contradiction what-
soever which we can imagine between
spending on defence and spending on
development, Rather we must have a
dowetailed plan and we must have some
sort of a long-term perspective in which
we are able to gear up the country to meet
any threat. It does not matter whether
the threat comes (rom one block or
another bloc, All that matters is that
we must be preparcd to fight every
threat. In this context I would refer to
an article writtcn by Avrel Harriman in
the Times of India, It was published in
the early part of January this year. In the
Articlc he has said that the precsent
arms race and thc state of rclations
between the US and the USSR is so
duangcrous, risky and explosive that
ultimately we may have the reality of
nuclcar war and may no longer imagine
only a thrcat. Thercfore, we must be
prepared to guard our country with all
our might and for that no sacrifice is
small, It should not be grudged on any
account by this Parliament ; nor by the
Government.

I would like to emphasise two or
three points regarding the welfarc of
the ex-servicemen’s which is the primary
concern for us. The removal of disparity
has bcen the persistent demand of all
ex.servicemen’s associations. The
Supreme Court’s Judgment of 17th
Dccember, 1982 gave them a hope; and
the answer by the Hon, Dcfence
Minister to this House to a Started
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Question of minc on 29th  April last
year raised this hopc further that the
Supreme  Court’s judgment will be
implemented in full and that these
brave men who are no longer
in urniform have comc back home are
able to see that the prices do not
pinch them. But what has happened is
cxactly the reverse. All these hopes
have dashed to the ground bocause of
somc sort of a formula which Las bcen
evolved by the Government, 1 don'ts
know what the formula is, but there is
a genuine gricvance among the ex-service-
men that the formula is not going to
be of any justice to them. The Dcfence
Minister has been emphasising the
point that hs has offered them options.
That there are elecven lakh peopple
whose pensions are to be reckoned.
Therefore, it is huge and stupendous
task which cannot be completed at an
early point of time. Those who want
to accept the ready reckoner should
accept it and those who do not want to
accept, they should wait, But for how
long should they wait? Should they
wait for two dccades or till they are
dcad ? This is not fair to the people
who have faced decath and hazarded the
future of their children in the field.
They want a belter deal. Therefore, 1
emphasis in all seriousness that the
Government should do cverything to
alleviate their grievances.

Not only that, but the conditions in
which the ex-scrvicemen are living, also
needs to be looked into. Some of the
villages in which they are living do not
have the essential facilitics that should
have been provided. Long back 1 made
a suggestion that as a gesture of good-
will and to give a symbolic honour and
recognition to the sacrifices made by our
ex-servicemen and martyrs, we should
declare the villages of the highest award
'winncrs like winners of Param Vir Chakra
or the winner of the Vicloria Cross as
modern vilages, Sir, I don’t know what
.steps has the Government taken in this
regard, but I would request the Hon.
Minister for Defence and also the
Minister of State for Dcfence to take
up this with the State Governments so
that the villages where the highest award
winners are living, arc developed as
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modern villages and thcy have a sense
of satisfaction that not only they were
looked after when there was a war, but
they are looked aftcr also when they
have come back home.

Sir, in this connection 1 would
emphasisc onc morc thing. The very
facility that is given to the widows those
of killed in action, is not available to the
widows of those whose¢ husbands are
killed in pcacc timc in various base
opcrations or on military duties. They
arc also cntitled to those facilities. It
is not fault of theirs that their
husbands did not die in action, but
in dicd while flying an aeroplane. So,
I would request that this should also be
taken care of.

Then, Sir, there are two or three
most important points that I would like
to emphasise. When a men comes home,
what does he find ? After having served
for a number of years on the battlefield,
hz finds the world is different to him.
The songs of glory, the words of praise,
the appreciation made in the Parliament
dash against the callous bzhaviour from
the civil authoritics. Therefore, the
District Soldiers Boards, which are now
called the Sainik Boards and the State
Boards should bz streathened and stream-
lined. But as the pattern of development
has becn wiesprcad and now the focus
o/ development has spread down right
to the block lebel and sub-divison level,
thcre is a necd for the Defence Minister
to look to this side also. Not only at
the district level, the divisional level,
sub-divisional lcvel but also at the block
level there should be some machinery to
help the ex-servicemen.

Sir, we have a large number of
schools called Sainik Schools. Thesc
schools have civilian employees. Thc
grades of all other employees are revised.
The Central Government employees get
their D. A. ; thec State Government
employces get their D. A. ; the Defence
forces get their packet rise, but these
poor cmployees are not given their dues
because they are neither the employees
of the Central Government nor of the
State Governments. They are society
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A
called Sainik Society, Therefore, their
plight should also be considered and it
should be seen that they also do not

suffer.

Sir, in the areas inhabited by the
ex-servicemen and the districts. from
where there is a heavy recruitment to
the armed forces, we should have
Central schools, because in the absence
of such a facility, the education of
their children suffers. Therefore, I
would, propose to you, Shri K.P. Singh
Dev, the Minister of State for Defcnce
that you should take up with the
Ministry of Education that all such
districts whcre the recrultment to the
Armed Forces is very heavy and where
the ex-servicemen inhabit in large
numbers, there should be one Cental
School so that the education of these
children does not suffer.

Now, when the facility is to be
given regarding the residential accomo-
dation or some increment or promotional
adjustment to the persons of this
category, their service in the armed
forces is not taken into account and he
is regarded as equivalent to the junior
most in matters of grant of residential
accomodation, promotion adjustments
etc, Therefore, I would suggest that you
should take into account the service
that has been rendered by him in the
Armed Forces.

In the end I would like to pay
tribute to our Armed Forces who have
done not only commendable work
during the various operations in which
they were called upon to participate,
but also in peace-time whenever there is
is a flood, whenever there is some
disaster or calamity and our Armed
Forces lent a very good helping hand
to the civil authorities. To that extent
they deserve our appreciation.

Lastly, I would thank the Govern.
ment of India for setting up a high-
powered committee for the welfare of the
ex-servicemen. It is important that in
this ex-servicemen’s welfare there is a
representative of other ranks. So far
you have picked Officers, retired,
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Officer, important knowledgeable and
intelligent in their own way. But the
rank and file feel they have not been
given any representation. So, one
representation from their side should
also be taken so that justice is shown
to all concerned.

PROF. SAIFUDDIN SOZ (Bara-
mulla) : Mr. Chirman, Sir, when you
are in the Chair, I am particularly
afraid for want of time, But this time
I hope you will bear the with me,

Mr. Chairman. the net revenue on
capital expenditure of Rs, 6,800 crores
proposed for 1984-85 means an addition
of Rs. 450 crores over what we spent
test year. It can mean a big figure, it
can mcan a meagre amount, as you look
at the orientation of our Defence.

Defence is very much necessary
because national security should have
the top most priority, but we must exac-
tly know what we require. ] was very
much surprised when Mr. K.P. Singh
Deoji told a questioner, an hon.
Member, when his attention had been
drown to a news item, that he had no
definite information whether Pakistan
was getting sparrow missiles or not,
This should not be the situation. Our
hon. Minister must khow what is
known to the common journalist. He
is supposed to be in charge of national
security. SO as faras the Defence is
concerned, we must have the exact idea
of the national requirements.

MR. CHAIRMAN : Mr Soz, you
said he is supposed to be in charge of
national security. Why he is ‘supposed
to be’ in charge ?

PROF. SAIFUDDIN SOZ : Certainly
he is, Supposition also means the same
thing, as you understand.

I know there is a constraint of time.
I would like to speak at least for half-
an-hour.

MR, CHAIRMAN ; No, no. Only

10 minutes.

v
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PROF. SAIFUDDIN SOZ: Al
right, 10 minutes.

From the Annual Report, I am happy
that the Ministry admits, I don't call it
a ‘scare’, but a kind of alertness. From
a parapraph of the Annual Report 1
want to quote as follows :

“The supply of some sophisticated
weapons system in addition to $ 3.2
billion package constitutes a new
phase in that these . are patently
offiensive systems in the region.”’

So, without creating a scare we
must take notice of what kind of arms
Pakistan is acquiring. But I would
suggest that although this time the
Defence Ministry has not been as much
secretive as it used to be, I would
suggest that thc hon. Defence Minister
takes the opposition into confidence.
The nation must know what we are
doing and what we are going to do for
the national security. There have been
suggestions that we should have
National Security Council and Mr.
Mohanty also said about it,——it is
the idea of Gen. Sinha. Yesterday I
saw a balanced article by Inter Malhot-
ra in the Times of India and he also
suggested the samc thing and other
writers have also suggested that we
should have a National Security Council
and also the Chief of Defence Staff.
But I do not feel it is nccessary because
there is already a Cabinet Sub Commi-
ttee on Defence and so far as coordin-
ation is concerned, it is the prime res-
ponsibility of the Defence Minister. 1
do not think constituting some Commi-
ttee or Council will solve thc matter.

Mr. Chairman, it is a matter of will,
as to what kind of orientation the
Def:nce Minister gives to the Defence
budget, what kind of coordination he
envisages; it is his responsibility. There-
fore, there is no need of a National
Security Council or creation of post like
the Chief of Defence Staff. I would,
however, lay stress on the fact that the
Ministry of Defence needs greater and
close coordination, collaboration and
contact with the Ministries of Home

\
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and External Affairs so that they give a
proof of total alertness that is needed.
But this does not mean any rcflection
on the functioning of the hon. Drcfence
Minister,

I am confident. This is no flattery.
He has exhibited shrewdness, alertness
and chilvary. So, I will not be mincing
words. He is already alert. But he
should consider and organise greater
collaboration, greater contact and greater
co-ordination with Ministry of External
Affairs and the Ministry of Home
Affairs. This is necessary because Gen.
Sinha has been quoted by many people.
I have areas of agreement and dis-
agreement both. I am not agreeing
with him when he suggests about the
National Sccurity Council. I agree
with him when he says that threat to ;
security is more from within the country
rather than from without. Threat is
more from within the boundaries of the
country,

Some people have said that he is an
annoyed General. He has suflered an
exil from the Service. 1 will not go in-
to that, But he is a citizen of this
country. He has every right to discuss
Defence as he is free. Even the hont
Defence Minister knows that some of
the Generals who are in service have
convened sometimes Press Conference.
1 will not cite the names of Generals.
Some of the retired Army Officers have
done so,

When threat is more from within
the country, then the Defence Minister
must be armed with all the facts, So,
for that he has to be in close co-ordi-
nation with the Ministry of External
Affairs on the onc side and the
Ministry of Home Affairs
from the other side, Whatever General
Sinha has advised the Government, I
will request the Dcfence Minister to
consider that..

1 was suggesting that Defence Minis-
try has not exhibited a kind of secreti-
veness this year. I would request the
Defence Minister to take opposition into
confidence and he could organise get to-
gether with the opposition leaders and
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discuss dcfence preparedness. Exchange
of ideas on Defence is necessary.

So far as orientation of Defence is
concerned, I want to know from the hon.
Defence Minister, how do we orient our
Defence Policy ? Is it on global basis,
is it on sub-continental or continental
basis or is it on the basis of India being
treated largest country in Asia.

I feel General Sinha has a point. He
says that India has to be a prcdominant
power between Singapore and Suez.
Here, I agree that India should be power
between Singapore and  Sucz although
my argument is different than General
Sinha. Itis for different rcasons. I
want India to be a preominant power.
Thercfore, this orientation is necessary.
What role should India have in the
whole world; what role should
it play in Asia ? When we
look to the Dcfence preparedness,
when we assess what we are doing, |
sometimes have an idea that we look to
Indian sccurity exclusively in relation to
Pakistan It may not be obscssion be-
cause all of us know that we have had
a greate expericnce with what happened
between the two countries, I can never
say it is obsession but we should not
always orient our defence policy taking
Pakistan as the only factor.

It should not be there. I think, the
hon. Defence Minister will have to
s1y something on that. why [ say is if
we continue to takec Pakistan as a very
important factor then one thing is surc
and that this annual report does not
create a share. But it makes the country
conscious of what kinds of weaponry
Pakistan is getting. But Pakistan is
now getting this and successive gcner-
ations of weaponry will be made avi-
lable to Pakistan and we shall continue
to match it. Last time, we had Gen.
Ustinov here. There was an imprcssion
that we want to get weaponry that
Pakistan obtained from America. But
shall we continue to take Pukistan as a
very important factor and organisc our
defence just on that line ? 1 feel that
there is a need to change the policy in
c:rtain areas.
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There was some people who think
defence also as a matter of politics. I
have onc grievance, Mr. Rajiv Gandhi
last month said that Pakistan was going
to attack India and that too through
Kashmir. I do not know,

(Interruptions)

WA AAAIT W ;. AN TR q)-
g7, gt 9T 9% fargr WX Uy
AT T ATT AY FT F47T AT § 1

(zaawrmA)

PROF. SAIFUDDIN SOZ: I am not
discussing Gen. Sinba. I am talking
on Decfence, no doubt. You can listen
to me.

MR, CHAIRMAN: His time is only
two morc minutes and let him com-

plete.

PROF. SAIFUDDIN SOZ: Mr
Chairman, I want to know what was
his source of information that Pakistan
would attack India through Kashmir.
At last, the people of Jammu &Kashmir
do not look to Pakistan for an attack.
They have given sufficient proof. You
know how Kashmir had stood against
Pakistan in 1947, 1965 and 1971 wars.
Dcfence should be discussed above party
affilication and therefore I was making
this point. I was just wanting to know
the source of this information.

(Interruptions)

You peoplc should know what is
happening in Punjab, I must tell them
that they should treat Dr. Farooq Ab-.
dullah by his words. He is a nationalist
first and nationalist last.

(Interruptions)**
MR. CHAIRMAN : Don’t record

anything.

(Interruptions)

**Not recorded.
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MR. CHAIRMAN : What is this ?
Let him complete. The Minister will
reply at 2.30 p.m. There, is no time
left.

PROF. SAIFUDDIN SOZ : Sir,
though he has interrupeed me, I have
tried to maintain the balance. I was
only suggesting to him that Dr. Farooq
Abdullah should be treated by his words.
They are not treating him properly.

(Interruptions)

SHRI RAVINDRA VARMA (BOM-
BAY NORTH( : Is that Member un-
mentionable or what ?

(Interruptions)

MR. CHAIRMAN : Only two min-
utes arc left.  Let him complete. ‘The
Minister is to reply at 2-30 p. m.

PROF. SAIFUDDIN SOZ: You
may give me some morc¢ time because
people bave spoken for half-an-hour.
Any way, I will try to conclude. what
I was mentioning was, orientation of
defence is done only taking Pakistan as
a factor. I have already said that we
must be fully prepared so far as defence
is concerned.

It is not obscssion. We have already
faced wars.

At this point of time, when Pakistan
has proposed No-war Pact and when our
Government has suggested a Treaty of
Friendship I only implored that the hon.
Defence Minister should take the Oppo-
sation also into confidence so that we
can understand the tools or areas of
agre:ment for the No-war pact.

Why T mention Pakistan ? It is not
because Mr. Biju Patnaik and Mr.
George Fernandes have returned from
Pakistan and they have said that they
found a great fund of goodwill for this
country in Pakistan. My orientation is
different, that is, Pakistan belongs to
the same cultural scenario and there
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should be mutual wundertaking and
fricndship between the two countries.
So, this arca need to be explored with-
out lesscening our defence preparendess.
That is my point. I am not discussing
the Pakistan Government. I am discuss-
ing the people of Pakisan and the people
of this country. If Pakistan gets sohhi-
sticated wcapons, every time we are
involved in a drama of matching weapo-
nry. That should not be.

1 have discussed Gen. Sinha. 1 will
discuss Mr, K. B. Lal who has becn the
Defence Secretary for all these years, 1
do not grudge Rs. 450 crores that have
been added this year to the Defence
budget. But I tell you that every time
you shall not continue to add more and
more funding to the Defence budget be-
cause Mr. K.B. Lal myself and others
remind you that we need to have a
massive economic development. We have
a grecat chunk of population which is
below the proverty line. We have to
think of thecm.  We cannot perpetuate
misery on them. Thercfore, while I
support the urge of the Defence Minis-
try for the highest type of defence pre-
paredness, I implore and suggest that
they should also come forward in a big
way to cxtend the hand of friendship so
that the tension is removed for all times
to come.

About the role of the armed forces
in Jammu and Kashmir State, 1 would
say that they have very good relations
with civilians and they have done consi-
derable good work in Jammu and
Kashmir State, For that, I salute the
army,

So far as the problems relating to
my constituency are concerned, I will
raise those problems in writing to the
Defence Minister separtely,

it afg wex JA (@TEAT) | wWI-
ofa w@aa, wr gast FiN w1 FHIT
I §T 997 faa1T 72T & qwey veq
FEAT ATEATE 12T & ST WAV
TAF FYTAT A AT K TS
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forsdzrdr @ AT wRa & gfqura & ag
faeagrd &7 FIFIT F W AT
) gfqr 7€ @ 39 fadAd F) A7
a® T WA gEATT T80 gFar aa
aF 77 Aogd ALY &Y A | AW 3
gzA 9@ @1 g fe weat &1 afgwre
fear st Hag wg =TT g
qAT T THIT F WUFIT IFT 37 A7
FTNT KT fZQraqr @t qAIR TT F1
gfeaea giT qrardt @a & 93 gar
&gy gardy ardf AT fady qer &
faad qzen a1 § 97317 7@ 91T 9T
mx fzar § fe g war sa7 & afz
AT &, Fa¥aT A FET 1 AR
Ay It 7 g7 9617 1 qffeafqa
qidt & SAFT GFIIAT FIAT §

14.00 hrs.
fag g gadFr arfseqrEa T

gfamiTt § aITHTIET § ITAFITZN
At FT QA1 & AfFA T g@ gar
2 w7 za Rt «) qeer qfedy ae §
b2y &1 Sad fag g &1 fagzg
fenr & Sa& tar anar § fr T[T 7gT-
afgaa) &) g7 qUAT F 6 9T @Y
g, o1 Sfag agr &1 arfeeqra &t
gader 3, 2 fafara sraqd &Y arafis
ggraar 3 g1 § ar f& faazg &
frar war & gafan <At @gr afeqar
F1 qUAT & I § T@AT AT q &
gd gdY faaza 31 =fEd
®F FATU RIIMI 1 197. &
g3 ¥ g9 qAUST A OF 99T 71T
Y AT AT F@  qifweqaT ® ki
X wr wfw #Y 9 Ig 9T ®H A
gardy ¥qz 1 GIT FHT-gHT 9T ARG
2ar @re, AT TeAl w1 T F A
73T T @I 3 | A1F qaQFT qifwears
%1 0% 16 qETE fama @ R A1 &9
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¥ g¥ fqm 29 faara 2wt eNwrz Far
21 @ DA [ afsadl & quas
s ag gfeznig wAgi g dix
faazm faar § wg 0 gww & ad)
W7 | T A AT &1 g9 gEd & fay
T} g9 Jex &' fade @ 9T qgar
S1fga

T wAre & feas a¥e dqaqiz
fam & wrer geafa Y &, gv faogeq
&R ¥ guiy T W E, 47 qea &w
Jas d qR AWM gafa §T W &
afsa gd "¥x ot gafa s ¢
YT 58 F19 & fa7 gd e Axwy &
T1ZT 6,800 FAOT & & asz § ¥ fraw
F FI7 9T 2.5 qLdZ &Y A7TZ 10 9IFE
aT @5 s wifzg, #AfF wiT F
gm & frad w1 Eaqade aga A&
& qwl gw A% feadz & @y &

g ¥ 493 &% F IR F FAm0
qrgar § | W@ WA S, W9 a9
FaAAT MIF Far A@A &g a1 fE
FFAYT W AIAT A F21qdz eqrfaa
a1 Fifgd | 38 I A UST FIFILA
#qAT fawifia $3F AT Y , AT AT
sg fzar # 9ed) § Aedt FW FW
ggi savAdz eqrfea Ffag arfe
gardl FY & @ Y agt sqqEdr

a$

TegATIT & ART gAIX AHA
g3 wfsargai wat § Wit ag ag fs
YFATATER & g {YHIqat A &y
g% 37317 g9 Az % & § faay
£ & &1 AR &7 § 31 Q)
TaAr g AT IA IR KT FFEr &
Feq IHFULY W ZHATA ST FIFT
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) F997 F9q | gH Wreart a7
% fagg @x & § O Ysatarw &
FHT UST AIFHIX & GYF F) q2r
WY AT qgH g, @ I TR
Wi §3d &7 GERT F) JHAET TGAT
£ | W9 QAT FFAAT 37 B o A
FW § A ¥ smaeqr weAr wifgd
f& QagTaice & aug @1 feafq gt
aTHl F AT &, §9 7 T IGTATES
& 1T 3T §IHI $! q4) Feqfy @ ®U
¥ & f5 agwr oY )

14.03 hrs.

[SHRI SOMNATRHR CHATTERJEE
in the Chair)

TH @rqq ¥ 178 QO A
viifaa @ [wfgy

gt ot # A ¥ qrAY &Y aga
fagz aueqr § 1 fasdr a1 3,3 agA
AT AT TV qIAY &7 ITNY FW §
I FITW ATANT HA FY qrA Ad¥
fast qrar 1 a19 1@ qrEew § gz Ao
Zfedsz sageqr &3 W FHIA q3%

w3

g @vaadt o A1 & 91| IeT
qifeeard a2 M A Gfa% gIE 6T
W Maw Fd f97a1 &1 Q@
agt M & fod a7 " Qi gw
IR &X @ & F dmradt
& ®) JeaTiga ®@ & faY agi 9%
utw tfewar Wead RaT ® syaeqr
0T arfgd | feda cagz wrw sa@ &
qg AT % T § W6 gAt argas
1T dqeAT & 50 wfaww |a fgeg-
wa & Wt @ g7 Aff @y ¢,
WAy IT A% Aff agw qray  wafe
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qrfgeard Wi At Wea w grarg
37 aF ga N0 ¥ qgwat ¢ | eA2fow
IS WG ¥ qZ qgT A€ § |
gfz wgf g gar § av gk W &Y
SUAFI A Ay faaay 2

a7 fa®g widw 3 aHA aw agt
THERAIES &IAT § a1 QT A, 15,
UET FI3F 9T L1 AL @ Qar g )
39 g9 FA-Y A F HTW qET
feasa giat &

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIK.P.
SINGH DEO) : I have alreay, answered
this.

st afg w=x WA FE gavg A@
o g | agi TEd-3 dar Tfge )

SHRI K.P. SINGH DEO : This point
was mentioned yesterday.  The hon.
Member was perhaps not present.

ol afg Wz W a: sar qaq fam
2 ? Far facia gur &, 4z AdY s w
€U GTaey § AT A & awar )

wrat FarfaaT wf @ faeqre gonw
2, gaIt ggi DT ag g fE ...,

MR. CHAIRMAN : How can this
Minister reply to that 2 You speak on
Defence.

W 8y w1 WA AR A4
g & e 27T § wrar ad
widT )

or @ |y WX gidfas FA w6
faearc gmiy ®aTadl o A § fadw
e & Nar =1fgd | ag dfew agq
o feha &1 AR &1 & &@ir g%
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gz far ¢ a1 gg & 5gd § Wi ag
TIFT YHEA@T FT 59 ¢ |

MR. CHAIRMAN : The hon. Mini.-
ster, Mr. K.P. Singh Deo, has alrcady
dealt with it yesterday. Now please
conclude.

st qfF wx oA A A FogER
T ¥ wg & fon, Afsq =wfa aw
1§ aftarA Ag) war §, W g qr
g Y § 1 T @ & M grdfTE §Aar
F AR @rAraAT AN X fFE GHIC
w1 faearx fegr v & 7

T W3l & g A AT /ATAT Y
qiMl FT AT FIATE )

DR. KARAN SINGH (Udhampur):
While intervening in this debate on the
on the Defence Ministry, the first thing
that I would like to do is to pay my
very warm tribute to the Armed Forces.
A you know, 1 live on the mouth of a
volcano, From the very day that our
freedom was achieved from that very
day the area in which I live and to
which 1 belong has been subjected to
prolonged and continued aggression
from many quarters. I have had a very
close association for four decades with
the Armcd Forces. I have had a very
close association for four decades with
the Armed Forces. 1 have seen them in
war and in peace. T have seen them on
the ground and in the air. I also happen
perhaps as you know,? Sir, to be an
Honorary Maj General iysel in the
Indian Army. Therefore, I look upon
the services not simply as just another
force.

These people are going a splendid
job, and I would like to make one
additional point which I think was
made by one of the carlier speakers,
that apart from defending the nation
when the crises arise, in their continuing
activities in the border areas the Armed
Forces are extremely helpful to the local
population. I can give you example.
Whether it is in Ladakh, whether it is in
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the Valley or whether it in the Jammu,
the way in which the medical facilities,
the educational facilities, the road and
other facilities are made available to
the civilian population is something
which is not publicised because, strictly
speaking, perhaps, according to the
rules, I am not sure, whether they can
do it. But they always go out of their
way to help. Just one month ago I was
in one of the border areas and there
was an Army function—what is known
as Fquji Mela—and it was heartwarming
to see the way the local population,
rcgardless of religion or party affiliation,
is interacting with the Armed Forces. I
think this is a point which should go
on record.

I am not going into the point of the
pensions  because our dynamic and
young Raksha Rajya Mantri has no
doubt dealt with it yesterday, On this
occassion I would just like to say the
there is a severe disappointment in one
section of the people who have not
really benefitted from the pension,
I would urge upon our Raksha Mantri,
who is a very experienced and senior
Minister, to kindly look into that
matter again, because when you have
done such a lot for the Ex-Servicemen
and when you spend hundreds of crores
of rupees for their welfare, why should
a small section of the Ex-Servicemen
continue to remain disgruntled ? This
is a point which I am sure is alrcady
receiving their attention.

There are two major points I want
to make in the very limited time at my
disposal. The first is that deterioration
in our security environment which has
been metioned both in the External
Affarirs Ministry and in the report of
the. Defence Ministry is something which
cannot be dismissed. I have heard some
views mentioned—I do not want to
mention names—in which a line has
been taken that this is a political ploy’
that is being built up. This is a line
that is being taken, and I wouid like to
say with all the conviction that I can
carry that we must not forget our history
since 1947. Let us not forget that on
four secparate occasions—in 1947, in

[ NSO Y
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1962, in 1965 and in 1971 —Jammu and
Kashmir was subjected to aggression.
Let us not forget that despite the much-
wonted Simla Agreement, Pakistan has
never accepted the finality of Jammu &
Kashmir'’s acce ssion to India. Let us not
forget that. Lct me make it very clear.
1 do not want to create any sort of fear.
1 am not suggesting that there should
be a panic reaction. But these arc
certain facts. Let us not forget that
thousands of square miles of Indian
Territory in Jammu & Kashmir State
continue to this day under adverse foreign
occupation. These arc facts which many
people somchow, with the passage of
time, seem to forget,

Sir, these races and nations which
forget history and destined to repeat it.
Let us not forget history, and let us be
very clear in our minds that this threat
has got to bec taken seriously and the
threat is not only directly from Pakistan
Certainly, Pakistan is being armed with
offensive weapons, ostensibly in order to
fight a threat through Afghanistan. But
have any of the weapons which have
been given to Pakistan ever been used
anywhere clse except either against the
peoplc of Pakistan or against the people
of India? Please give me one instance of
one bullet ever given to Pakistan having
been used anywhere else. to fight any
other aggrassion.

A lot of people saying that India is
very much bigger, we are 10 time of
their size, why should we worry? This is a
misunderstanding. A whale is very much
bigger than a shark. But if the what is
not properly armed, it is the shark that
attack the whale and not necessarily the
whol sat attack the shark. I do not
want 0 oversimplify the matter. India
has got multiple threats to its security,
whereas Pakistan has not got this
position vis-a-vis India. And, as very
rightly said by the earlier speakers,
there are powers and forces which are
behind which are causing the deteriora-
tion in this security environment. There
ts a threat from Pakistan ; then there is
a threat from the Super-power rivalry
at our door steps. The Soviet troops are
in Afghanistan; the American troops are
in Diego Garcia. I am not equating, as
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the other pcople have said. 1 am saying
that they have to be equated because
when they fight, they will look to their
own interests—not to our interests.

So, Sir, with these nuclear capacitics
now developing in the Indian Ocean on
our very door steps, and with the
general escalation in the temperature of
of the cold war, I think that our
security environment in fact has gravely
deteriorated. If there is any criticim
about this report, I would say that the
Dcfence Ministry Report has perhaps
not as clearly stated this deterioration
as did the report of Ministery of
External Affairs. 1 know both are
Government Reports. There may be a
division of labour, that Defcnee
Ministry is dcaling only with defend
issues. But, I think, this is a point
which has to be noted (Interruptions)
that debated together, since all the
demands are the Government has got
the collective responsibility. 1 am
simply saying that the Extcrnal Affairs
Minister while introducing his report
better puts out the security environment
problems than this particular report
published by the Defence Ministry.

Now, in this report, therc are many
points. I cannot deal with them. There
are very many technical points also.
Many have been raised by the earlier
speakers. There is however one aspect
which I think has not been raised by
the earlier speakers, and it finds no
mention whatsoever in this report. That
is the danger to India in the event of a
nuclear war between the Super-powers
or backed by the Super-powers. There is
a misconception that this is only a
danger faced by the developed countries
in the West, or by the two Blocs. That
is not so,

Nuclear technology has devcloped
now in a such a way that if there is a
nuclear conflagration anywhere in the
world, the entire planet is going to be
brought within its grip. I do not know
how many members resent here have
seen this film callad ‘The Day After’,
May I sugeest that the Defence Ministry
or, perhaps, the Education Ministry,
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whocver is dealing with it, organises a
special showing of that film to Members
of Parliament? My criticim of, that film
is that what they have shown in ‘The
Day After’ is a gross understatement.
What in fact will happen is very much
worse. One book-you are an intellectual
Sir, I would like to recommend to you
is called ‘The Fate of the Earth’ by
Jonathan Schall. We should read this.
We should study what Carlsagan and
other groups of world famous scientists
have said about what would happcn in
the event of a nuclear conflict ?

The amount of pollutive matcrials
that would be thrown into the atmos-
phere could totally cut off of the Sun.
There could bc a black cloud covering
this world; the temperature would drop;
the temperature in Delhi would drop to
40 degrees ccntigrades blelow the
freezing. Do any of us have any idea
on what may happen in the event of a
nuclear conflict ? When you travel
abroad, this is the major pre-occupation
now of pcople everywhere, and yct we
in India seem to bh blissfully unaware
of this dimension to the threat.

I would like to say that we are
today at a crucial stage where the
humanity is at the cross-roads of history.
Science and tcchnology have given us
tremendous, Powcr (hit power can abolish
poverty, diseasc and misery from the face
of the world and yct that same power if
misused can dcstroy not only the human
race but perhaps all major life on this
planct. Thercfore, we in India have to
be cognisant of this.

Sir, we are the only country which
has both philosophical heritage and the
modcrn scientific heritage. If there is
any country which can pioncer a
synthesis between scicnce and spirituality
it"is only in India. Whereas we should
continue  our diplomatic efforts—
this is not an Extcrnal Affairs debale so
I do not want to go into that—Not
only as a ledcr of the NAM but also
within these two blocs themsclves thcre
is tremendous sentiment of the younger
people  towards . peace. Younger
generations today who have a vested
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intcrest in the survival of the human
racc arc deeply disturbed. If India
takes a lead against this lunacy that
gripped th: human racc we will be
doing a great service.

Sir, what I would like the hon.
Minister to touch upon is, would he
let us know whether therc is any clear
pereeption of the threat posed to India
by a nucicar war outside India’s
borders ? 1f so, have we initiated any
studies 7 We have some of the world’s
best  minds—scicntists, technologists
and thinkcrs of the highest level. Have
any studics been initiated to try and sce
what sort of scenerio could develop and
what could be the impact on India ?
Are we starting to think about some
possible survival strategics ? I know if
there is a large war perhaps nobody will
survive, but there is another possibility
—the possibility of a limited nuclear
engagement not directly between Super-
powers —in that event have we thought
through the stratcgies, And if we
educate our pcople on the possibility of
the danger may be millions of lives can
be saved. Today in India nobody knows
about it, We know abount F.16s which
are dircct threat. Apart from that are
we aware ! Do we not have to educate
our people ?

Sir, I want to tell you somcthing
very interesting. Two weeks ago a
group of youngsters in Bangalore—
young engincers—had a seminar on the
‘The day after the day after—India’s
survival in the nuclcar ago’. Now these
young people invited me. It was really
interesting to sce how thcse youngsters
were involved. They were committed.
They wcre thinking about these
problems but, unfortunatecly, our
traditional wisdom is still stuck in the
old technological grooves. We do not
seem to rcalise that the weapons of war
have totally changed, and there must be
a corrcsponding chang: in consciousness;
that India must not only be on the recei-
ving end but should also be able to
develop political initiatives, diplomatic
initiatives and scientifiic initiatives to
sce that this terrible threat to the human
racc could be averted. 1 would be grate-
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if the hon. Minister could let us have
his views on this.

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : Mr.
Chairman, Str, I am indeed grateful to
all the Members who participated in the
debate for the very valuable suggestions
which they made and the criticism they
offered in respect of certain aspects of
the Defence programme. This is a
debate without a difference. In fact,
everybody in the House is agreed that
India’s dcfence should be strong.
Everybody is agreed that we must not
waste our money that-we must get our
rupees worth for the expenditure that we
incur. In fact, if you look through all
the speeches, which I did very patiently
sitting, you would find that barring some
differences in respect of whether there
should be an army helicopter force or
whether there should be a joint
Commander or a separate Commander
or things like that, there has been abso-
lutely no difference of opinion with
regard to our dcfence or the necessity
for strengthening it. Therefore, my
task is rendered easy in replying to the
debate. I will broadly deal with a few
general aspects and then I will proceed
to deal with the individual Member's
suggestions. I want to lay at rest the
myth that India's expenditure on defence
is very high. It is sedulously propagated
by some people that we are spending
too much, that this kind of cxpenditure
cannot be affordcd by our country.

AN HON. MEMBER : Not in this
House but outside.

SHRI R. VENKATARAMAN : That
is why I did say ‘sedulously propagated
by some people’. Our Defence Expendi-
ture in 1980-81 was 3.377; of our GNP.
In 1981-82, it was 3.53%. In 1982-83,
after Pakistan started getting the
sophisticated weapons and equipment,
it went up by 0.2%, to 3.73% and in
1983-84, our budget estimate is 3.7%.
Twould like to compare these figures
with some other countries,

For instance, Dr. Swamy may be
intersted to know this, Isracl’s expendie
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ture on defence is 37.9% of its GNP,
Egyt’s expenditure is 7.4%, the UK—
5.1%, the USSR-not available and the
USA 7.2%.

DR. SUB_RAMANIAM SWAMY
(Bombay Nort East) : 147,

SHRI R. VENKATARAMAN : It
is your guestimate. Pakistan 77¢ as again.
st India’s 3.2%. for the year 1982-83
aocording to the Military Balances. 1 am
taking for comparison the figures given
by Military Balances. In"actual terms
Israel’s per capita expenditure is $2060,
EBgypt—$356, the UK—$432, the USA—
$938, Pakistan—$20 and India —%8,

PROF. MADHU DANDAVATE
(Rajapur) : Population is more.

SHRI, R. VENKATARAMAN : If
you take it either as a per centage of
the GNP or you take it as a per capita
expenditure on defence, we find that we
are among the lowest among the coun-
tries. Therefore, to argue that we are
spending too much on our defence and
that we are creating a hysteria and
therefore, we are trying to spend
more on defence is not borne out by any
camparison. Personally, I should think
5% of the naiional income should be
an appropriatc expenditure for defence,
I am not talking of India, but gencrally
in the world. I woold like to impress
on the House and on the country that
our defence cxpenditure is among the
lowest. We are not war-mongering, we
are not going in for cquipments and
weapons, merely for the sakc of
accumulating them for us. But we are
doing the barest minimum that is necess-
ary for our defence. 1 would also like
to show you, how defence expenditure
as compared to non.developmental
expenditure has been coming down. In
1964-65 the defence expenditure. as
compared to non-developmental expen-
diture was 44.41 per cent. In 1982-83 it
has come down to 27.77 per cent.  Even
as a ratio of Central Government
expenditure, we are hovering around 16
per cent. In 1980-81, it was 16 per
cent ; in 1981-82, it was 17.61 perceat
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and in 1982-83, it was 15.82 per cent,
and in the current budget csumates, it
will be 15.98 per cent or roughly it will
be 16 pef cent, Therefore, even in
absolute terms, our military expenditure
is not that high as to attract any
criticism,

Over the years, we have had to
increase our defence expenditure, and
we have had to distribute this expendi-.
ture amongst the various arms, so that
a sort of distortion that had crept in
earlier could be rectified, Actually
before 1980-81, navy was getting less
then 9 per eent ; over the years we have
incrcased it and in the year 1983-84
budget, navy will get 11,1 per cent and
in 1984.85, it will gct 11.7 per cent. Some
hon. Member, I think, Shri Sivaprak-
asam, said that we are spending only 7
per cent on navy. It is an erroncous
figure, he must have referred to the
earlier state of affairs.

The defcnce has had to revise up-
ward its plan. ‘Jhcre was a plan for
defence for 1979-84, At that time, the
threat from the increased supply of
arms and ammunitions to Pakistan did
not exist. In early 1980, the giobal
situation changed and the ncighbouring
country Pakistan bccame an important
part of the stratcgy ol the United States,
and, therefore, we found that thc original
plan of 1979-84 could not meet the new
situation that had arisen, and the plan
was revised as 1980-85 plan, We have
also had to ygo in for a perspective plan
for a period ol 20 ycars, Hon. Member
are aware that either .to develop an
aircraft or to build a warship and all
the naval equipment etc, it takes more
than ten years, and, therefore, our
original idea of having . plan only for
five years wauld not fit in the new
situation that has arison. Of. the
1980-85 plan, we have allocated Rs.13500
crores for the army, Rs. 3488 crores
for the navy and Rs, 7477 for the air
force, Rs, 4569 for defence procuction,
and Rs. 679 crores for the R&D,

One hon. Member had asked : “How
¢an you start a plan in 1980-82, which
can refer to 1980-85 7”° Apparently, the
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hon. Member did not know that there

LWwas a previous plan 1979-84 and that in
the first two years, the previous plan

. was followed. When we found that the

_situation had changed and we had to
provide more resources for keeping our
defence in proper shape, we had to
increase it ; and then tbe increase takes
place from 1982-83 onwards.

I would, inpassing, refer too one or
two things. The Dctence public sector
undertaking have donc very wellf.  ‘The
capital invested in the public sector units
upto 1982-83 was Rs. 010.28 crores, and
in 1983-84 it is Rs. 711 crores ; and the
value of production in 1982.83 is Rs.
1144 crores, and in 1983-84 the estimate
i Rs. 1392 crores. When all over the
country, the eapital-output rauo is 6:1,
5:1 or 4:1, so far as the public sector in
defience is concerned, the capital-output
ratio is 1:2. As against one unit ol capi-
tal invested, the output is two.

DR. SUBRAMANIAM SWAMY ;
It depends upon what prices you are
using.

SHRI R. VENKATARAMAN : Dr
Swamy may not waste his lungs, because
1 wili nou reply to anytlung he says by
way of sidec remarks.

The profit has also incrcased. It
was Rs. 69 crores [ast year ; now it is
Rs. 72 crores, This Rs. 72 crores
is after making up a4 loss of Rs. 32
crores in three units ;. the Garden
Reach Workshop, the MIDHANI and
the Bharat Dynamics. MIDI{ANI and
Bharat Dynamics are research oriented
institutions, In fact, MIDHANI is
doing a lot of research and development
in metallurgy. The Kanchan  armour
about which I spoke with so much pride
on the last occasion, and still continue
to praise it, was actually to be produced
in MIDHANI. Even after setting aside
the loss, the profit is Rs. 72 crores, which
is more than 109, of the capital.

"My estcomed colleage, Mr. Singh Deo
bad doalt with the subjects he is ia
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charge of yjz. defence production, ord-
nance factories, NCC,TA, ex-Servicemen
and so on. He did it so well that I
have hardly anything more to add, cxcept
a word of appreciation for the excellent
way in which he dealt with the subjects.
In fact, he is so modest that he did not
tell the House that he is the chairman of
the high-power committee to go into
the question of ex-Scrvicemen. I will not
deal with thosc aspects.

In a Defence debate, what rcally
concerns people is the national defence
and security environment,

DR. SUBRAMANIAM SWAMY
And the doctrine to mect that.

SHRI R. VENKATARAMAN : All
other things just fall into the periphery. So
far as the national security environment
is concerncd, we must understand India's
responsibilities first, before we look into
the sccurity environment.  We have far-
flung island torritories, vz, Lakshadweep
and Andamans. We havc oil installations
in the Bombay High. Wec¢ have a coast-
line of over 6,000 Kms.; and the land
frontier is also of an cqual Icngth.
Therefore, we have greater rcsponsibi-
lities than any other country which 4s a
neighbour of ours,

Last ycar 1 pointed out the basic
features of our defence policy, the defence
policy, I said, of India is a commitment
to non-alignment on peace; we have no
territorial ambitions of any kind and we
have not attempted to acquire even one
inch of territory of any other country,
We have also no desire to assume the
mantle of lecadership of any region
or group. Wc know very well that it is
the dcsire to assumc Icadership that
causes rivalrics and than bittcrness and
then leads to war;and we havc absolutely
no such ambition to be a leader, of any
group or region or ‘anything of the kind.

And lastly we are committed to the
principle of scttlement of all disputes

" through peaccful negotiations. We have
strictly honourcd the Colombo proposaly in
respect of China. we have strctly observed
tbe line of control, so far as Pakistan is
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concerncd. In fact, if you look at the
long period of history you will find we
have not committed any violation, And
therefore we have .to farme a defence
policy consistent with these principles;
and we should try to equip ourselves with
such weapons as would further the
principles which 1 have inunciated. But
the situation unfortunately in the neigh-
bouring area has been deteriorating in a
very rapid fashion. From 1981 onwards,
Shri Indrajit Gupta said, Pakistan bccome
a centre of the strategic consensus of the
United States of America; and in furthe-
rance of their policy. they have gone
on supplying equipment and wcapons
which, according not only to India but
every thinking person in the world is far
far in excess of the dcfence requirement
of that country.

I Shall take the housec into cona
fidence and give some of the things
which Pakistan is acquiring. This is
nothing secrct; it is availablc in the lat-
est Military Balances and other available
informations. The only thing is that I
must utter a word of caution. All that
appears there is not 100 per cent correct.
Pakistan will gct now M48 AS tanks—
400; 1-59 tanks from China 80; about 400
armoured pcrsonnel carriers, about 100
towed 155 mm guos and an cqual number
of sclf-propelled 155 mm guns which is
now considered to be last word in  arti-

llery and a number of TN missiles amoun-
ting to 2000. And a number of night
_vision obscrvation equipment, electronic
measures, counter mcasures and so on.

The Pakistan Air Force will get, F-16
forty numbers; A-5 fiftyfive numbers; F-6
two hundred and one numbers; Mirage
33 and MRD Mirage five numbers. In
addition, they are getting as a Member
of the F-16 Multi-Stage lmprovement
Programme all the future weapons system
for F-16, such as AMRAM, that is,
Advance Mecdium Range Air to Air
Missiles, and so on.

So far as the Navy is concerned,
they will get destroycs tender, patrol and
hydro-foil missile boats, harpoon missiles
Vulcan-Phalanx system and a number of
others which I need not mention.
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My submission to the house is that
such a large inventory of weapons systems
in our neighbourhood connot but cause
concern to India.

Mr. Swamy said, that it is not the
intention of the persons that should be
taken into account, in defcnec. A very
wise statcment.

DR. SUBRAMANIAM SWAMY
Thank you. You are improving.

SHRI R. VENKATARAMAN : It is
actually the potential of that equipment
that is important.

DR. SUBRAMANIAM SWAMY :
May I interrupt to say that, whan you
arc talking of Pakistan, you may also
mention about Aflghanistan, side by
side ?

(Intcrruptions)

SHRI R. VENKATARAMAN : Are
they my ncighbour ? Do they constitute
a threat to me ?

DR. SUBRAMANIAM SWAMY :
They are brothers.

SHRI R. VENKATARAMAN
You may have your associations.

So far as I am concerncd, 1 am only
concerned with the Defence of India; and
I am concerned with the country being
fully prepared to mect any eventuality.
That is all our concern, God has not app-
ointed us as arbiters of propricty in the
world and we have never attempted to
do that kind of function. But 1 will be
failing in my duty, this Government will
be guilty of gross negligence and
dereliction of duty, il it did not take
into account the¢ circumstances that
surround India and make adecquate
preparation for it.

DR. SUBRAMANIAM SWAMY :
That is exactly what I said. Intentions
are not important ; capabilities are.

SHRI R. VENKATARAMAN
So far as we arec concerned, we have
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made it very clear to Pakistan that
we want to have good neighbourly
relations with them. We have also
continucd our dialoguc with them in
respect of the Joint Commission which
has bceen appointed. But as Cromwell
said, “While you trust in God, you
must keep your powder dry.”" If you
want to safeguard the national interest
it is absolutely necessary for us make
adequate preparations to meet the threat
generated by such acquisition of arms.
1 do not know if anybody in this.
House or clsewherc in the country
believes or thinks that all the sophisti-
cated equipment which Pakistan is
getting 1s nccessary for their defence,
In fact, some ol the arguments which
they used to advance carlier have been
contradicted by themselves. At one
stuge they said that they want this
equipment and missiles to fight against
the possible threat from Afghanistan &
others. 1 asked the same qucstion last
year in the debate : Can submarines be
uscd against Afghanistan? Can Harpoon
Missiles bc used against Afghanistan ?°
Therefore, the way in which they are
going on accumulating the Icthal
weapons cannot but causc concern to
us. While dialogue will go on, talks will
be carried on. thcre is no doubt that
we have to keep our preparcdness at the
pcak.

Some Mcmber asked : What is the
deployment of Pakistani forces ? The
deployment of Pakistani forces on
Indian bordcr is three times as against
their deployment in other arcas. If the
objective is really to fight the other
arcas, then why is the concentration of
troops and weapons on our side of the
border ? 1 also wish to bring to the
notice of Parliament that Pakistan did
make a very big excrcise recently, bigger
than any exercise they have done before,
You want us to take this as an
expression of goodwill,

DR. SUBRAMANIAM SWAMY
Who suggested that ?

SHR1 M. RAM GOPAL REDDY ;
Simla Spirit.
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SHRI R. VENKATARAMAN
Therefore, I have no option whatsoever
except to go and find the matching
equipment for all these things. There is
no alternative to it.

DR. SUBRAMANIAM SWAMY :
You could not get Harpoons from the
Soviet Union.

SHRI R. VENKATARAMAN
Dr. Swamy is not familiar with all the
dofence aspects. In fact, nobody can be.
Iam also instructed by experts and,
therefore, I am able to put forth a
number of things. In defence prepara-
tion you do not match weapon for
weapon ; you match a system by a
system, And I can say with confidence
that we are matching that system by

Wdckncc.
‘_“SHRI BUJU PATNAIK (Kcndra.

pura) : Then what is the prgblem ? If
you are better why do you make so
much noise ?

SHRI R. VENKATARAMAN
We are matching and we getting all
these things because we spend money
and you people say that you should not
spend money.

DR. SUBRAMANIAM SWAMY
.No. no.

SHRI BIJU PATNAIK : No. Do
not try to be navie,

(Interruptions)

SHRI R. VENKATARAMAN :
I am coming to you, 1 am glad you
have come here. I am coming to you..
Please wait.

SHRI BIJU PATNAIK : He will
have to come to me. I will meet you
after December on this side. And then
we will be talking not of war but of
peaece.

SHRI R. VENKATARAMAN
Hope springs extornal in human hearitis,
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(Interruptions) Why should I deny at
least some flight of imagination ?

SHRI BIJU PATNAIK : Truth is
not imagination. '

¥ PROF. MADHU DANDAVATE :
He_ is a grey youth.

SHRI R. VENKATARAMAN : Mr.
Biju Patnaik suggested in the other
debate that we should start a dialogue.
Pakistan has assurcd him and his
colleague that ‘‘they have absolutely no
intention of attacking India and if they
want they can scnd a team to inspect nad
go and sec the installations.”’ Is it going
to be a mutual inspcction or unilateral
inspection ?

DR. SUBRAMANIAM SWAMY :
Mutal.

SHRI BIJU PATNAIK : Naturally,
mutual. 1 would like to clarify what I
told in the House three days back; what
I understood from the President of
Pakistan was that if the Government of
India wants to send a team of high
military officials to - inspect our
installations, dipositions and what you
call very big manoeuvrs, they are
welcome to come, see, inpect and advise
us what to do”’..... .

(Intcrrnptions)**

MR. CHAIRMAN : The hon.
Minister is there, he will reply......

(Interruptions)**

MR. CHAIRMAN : Plcase take
your seats.* You have made your point,
the Minister will deal with it in the way
he likes..,.... ¢

(Interruptions)**

MR. CHAIRMAN : Nothing will
go on record. :

(Interruptions)**

*Report recorded.
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MR. CHAIRMAN : [ will request
the Members to maintain order. Please
take your seats. The Minister is there to
reply... ...

. *
(Interruptions) *

MR, CHAIRMAN Nothing is
going on_rccord. You give chance to
the Minister to give reply, Please do
not interrupt..,...

(Interruptions)**

MR. CHAIRMAN : I Will request
all the hon. Members to maintain order.
A very important subject is bcing
discussed and the Minister is replying.

15.00 hrs.

SHRI R. VENKATARAMAN
1 have already said that Pakistan is
arming itself beyond its legitimate
requirements, which causes a threat to
us, If Pakistan really wants that this
psychylogy or psychosis should be
changed, it could vecry well have said
“we are not going to get all these things
which are besyond our nceds’, and 1
would have appreciated it very much.
If Shri Biju Patnaik had told thcm
““‘why do you want to have inspected
teams, this and that the other ?°° India
is worried because you are going on
accumulating sophisticated cquipment.

SHRI BIJU PATNAIK : That has
been told.

SHR] R. VENKATARAMAN : If
you stop it, “‘there willbe a cerfain
amaunt of harmony and good relation-
ship generated by your own voluntrary
act”, if you had said that, the country
would have given you an ovation and a
hero’s welcome. On the contrary, you
bring a message from them saying that
I could go, see and inspect all these.

SHR1 BIJU PATNAIL : Why not ?
What is the problem ? :
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SHRI R. VENKATARAMAN : The
problem is that the whole situation is
created because Pakistan goes on arming,
They are not only getting it now, in
September they are going to get certain
things, in October, 1984 they are going
to get certain things, in December they
are going to get certain things. If they go
on accumulating and getting all these
things, what is the point of inspection?
If they are really honest and singere
about normalising relationship, they
would have only to say ‘‘all right, we
will not get this cquipment ; therefore,
you nced not also get further arms’’.
But they have not said it. You have
not told them that.

SHRI BIJU PATNAIK: May I......

SHRI R. VENKATARAMAN : 1
will sit down after I have finished this
argument.

SHRI BIJU PATNAIK : Do not
put words into mouth.

SHRI R. VENKATARAMAN :
Plcase allow me to put my point.
Secondly, how am I sure that this is not
a game to buy time from me. In
October they will get certain equipment,
in November they will get certain equip-
ment Shri Indrajit Gupta was not pleased
with me when 1 srid that at the moment
I have an edge, I have superiority over
Pakistan. But by October I do not
know, by November I do not know, at
the rate at which America is going to
supply, or the othcr countries are going
to supply, equipments to Pakistan, what
will be my position. How are you sure
that they are not paying the game of
buying time from India by suggesting
dilatory tactics ? You may now answer
it.

15.03 hrs.
[MR. DEPUTY SPEAKER in the Chair]

(Interruptions)

SHRI BLUUJU PATNAIK : War is
not a game ; war is very Important

**Not recorded.
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matter. (Interruptions) 1 think the
Minister is quiter compctent (o handle
this matter. Mr, Minister, I would like
to know two things. Is it our contention
—it cannot bs our contention ; I hope
it is not—that anothar nation, wether it
is our closc ncighbour or beyond our
boundaries will have to seck our sunc-
tion before they arm themselves, what.
ever be the arms? If tLiat is not so and if
it is our neighour, and if it is stupid eno-
ugh in oncway or another to go on fall-
ing into somebody’s trap and arm itsclf,
whatever be the reason, we will have no
option but to arm ourselves with modcrn
weapons, to match system by system ;
in fact, because of our greater size and
far grcater strength in gencral, we will
have to maintain that edge ; whatever
be the cost, tho nation must bear that
cost.

Coming to what I said three days back
—Shri Venkataraman might ao through
my speach careful—] have said ‘‘three
times you have attacked us ; how do we
trust you ? Why do you do all these
things ?'° He said : “What has
happened ; we have also the right
to corrcct ourselves or learn from ths
experience.’”” Somctimes we have to
learn, Mr. Venkataraman. Twenty years
back this Housc nearly threw away
Nehru from the Primz Ministership.
Don’t forget that this nation had gone
through this problem. It was my fortune
or misforjune at that time to assist
Prime Minister Nchru, a grcat leader.
And that man died only because we could
not takz our revenge against the Chinesc.
Now these are our problems. | know
the parameters of India’s d=fence. 1
don’t nced to be taught by some of our
colleagues here on the nature of the
nation’s defence. But while Pakistan s
arming itsclf, we cannot deny thcm the
right. I told them ‘‘what is it that you
.make us and you spend so much for

' defence ? Why this spending of
Rs. 10,000 crores on defence in this poor
sub-continect ? Why 7' They said “‘let
India come and inspect. Let them say
how much we have to cut down, Lect
them proportionately cut down and
that is the end of the story.’ I would be-
seech you Hon. Defence Minister, take
them on their words. What is wrong
with it ? Take them on their words.
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SHRT R. VENKATARAMAN
Now, please sit down. I categorically
state in this House with the full

responsibility of this Govcrnment that I
cannot accept their words.

SHRI BIJU PATNAIK : But you

-must also give the reason why you

cannot.

SHRI INDRAIJIT GUPTA (Basirhat):
The simplc reason is that thesy are not
frée agents. They are somebody else’s
agents.. Why don't you say that ?

SHRI R. VENKATARAMAN :
When a person goes on ‘accumulating
gunpowder aund says you take me at my
words that I am going to use it for
making poor is.,,

SHRI BIJU PATNAIK : As if we
don't have the gun powder. Are we so
weak that we don’t have the gunpowder?
We can blow up Pakistan ten times, you
know Mr. Venkataraman.You knew it,
So what is the problem ?

SHRI R. VENKATARAMAN: 1
repeat, I cannot take them at their
words, becausz of their past history:
their past conduct and the past perform-
ance always shows that whcnever they
got the sophisticated wcapons they have
tried thcm on India.

SHRI BIJU PATNAIK : Mr.
Minister, the Chinese have far more
gunpowder. Then why are you talking
to the Chicese ? Chinese can blow up
India in five minutes. And you have no
dcfence,

SHRI R, VENKATARAMAN
When Hon. Member, Shri Biju Patnaik
ever come (o this side of the House and
takes this portfolio, he may do what he
now considors,

SHRI BIJU PATNAIK : Why may,
I will.

SHRI R. VENKATARAMAN : 1
will close this chapter. There is no
more to be said. o
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Now Mr. Deputy Speaker, Sir,
having given a- picture of some of what
Pakistan is getting, if I don't say how I
am prepared, I am likely to be misunder-
stood and it may cause certain apprc-
hensions in the minds of my countrymcen
that we are not matching it or are not
prepared for it. I would,say wec have
the Vijayanta Tank, the T-72 tanks. Dr.
Swamy may think that thesc T-72 tanks
arc tinder boxes.

SHRI INDRAJIT GUPTA : Made
of card-board. Thiut is what he said  last

year.

SHRI R. VENKATARAMAN : But
1 wonder why the NATO powers are
afraid of thcse.

DR. SUBRAMANIAM SWAMY
The Israclis showed that in the war.
You know that.

SHRI SONTOSH MOHAN DEV :
Why did not you go to Pakistan with
Mr Patnaik?

SHRI BIJU PATNAIK : Why don’t
you all come?

MR. DEPUTY SPEAKER : That
problem is settled. When he comes, he
comes, he will do it.

SHRI R. VENKATARAMAN : He
also said T-82, which he has given to
other countries....

DR. SUBRAMANIAM SWAMY
T-80.

SHRI R. VENKATARAMAN : T-82
or T-80 are all figments of imagination.
They have given the latest to .us and [
don’t want to give the number. We
have been assured and we know that
they have given the latest to us. We
are also going in for 105 mm guns which
we have ourselves produced, The Indian
field gun Mark-1I is a match (o any gun
of its class which ts produced by any-
body. We are also going in for 155 mm
guns. They may get it from somebody,
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we will get it from somebody else, Like-
wise we are making efforts to help night
flight capability fixed in our tanks and
also elcctronic digital equipment.

So far as the Navy is concerned, wc
have an indigenous construction pro-
gramme of frigates, corvettes, seaward
defence vessela, landing craft etc.  In
fact, the Mazagoan Docks have produced
threec Godavari class frigates and it is a
mattcrs of pride tous. We are also
acquiring a certain number of submarines,
minc sweepers ct¢, Hon. Members are
also aware that we have increased the
capability of our Vikrant, the aircraft
carrier, by induction of the seca Harrier
aircraft. Some of you had the oppor.
tunity to set the Sca Harriers perform in
the Bombay naval exercisc—a fixed wing
aircraft which can go up vcrtically, come
down vertically move backwards, for.
wards and sidewards, and is considered
to be a very effective weapon. Wc are
also acquiring the anti-submarine war- -

‘fare helicopters, TU-142 aircraft, from

thz Soviet Union and a numbar of other
things. T want to put these things on
record bescause I have said a lot of things
about what Pakistan js getting and there~
fore, I have to show that we are match-
ing them with our purchases as will as
production/manufacture, We have a
very effective Air Force. Somebody said
that we have given up manufacture of
Jaguars. Was it Dr. Swamy who said it ?
1 thought you know bctter.

DR. SUBRAMANIAM SWAMY :
You are only doing licensed produc-
tion. What about light combat airc-
raft ?

(Intcrruptigns)

SHRI R. VENKATARAMAN : With.
out montioning the figures I can tell
you that we got a certain number
of Jaguars in fly-away condition, and
a larger number is going to be manu-
factured in our HAL in India.

Then we have a whole range of Mig-
21s, Mig-23 and Mig-27 and are consi-
dering an advanced version of the Mig, a
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much more advanced version of the Mig.
Some Mecmbers say it is 29, some
people say it is 31, I do not know the
number, but I have been assurcd that I
will get an aircrafr which will be twin-
engincd and superior to F-16s....

We are also going on the Mirages
which we have. (Interruptions). Our
transport flcet will be . (Interruptions),
Just let me put on record. These are
all non-contraversial things, I said, I
am going to tell.

(Interruptions)

SHRI BIJU PATNAIK : He is
giving such an excellent account of
our armed forces. Then why is he
worried ? What is the worry ?

SHRI R. VENKATARAMAN
Nobody says ‘I am worricd’, but every.
body says, ‘I am prepared’. That is
the point.

Who told you that we are worried ?
If that were So, I would not have said
I have an edge over Pakistan.

|G wratr /@ (AN ¢
Sureqer  wEzg, zas Ufew ¥
- @S VI & 1

(sqagA)

SHRI BIJU PATNAIK : There is
a saying—thc best way for defence is
to preparc for war. 1 am glad that
you arc doing preparation. Why should
we worry about sore little neighbour ?
This is my question.

SHRI R. VENKATARAMAN :
Mr. Patnaik may not be worreid. 1 am
worried..

PROF. N.G, RANGA (Guntur) :
What has gone wrong with you ? You
arc a differcnt Biju. You are not Biju
‘of 26 or 30 years ago.
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SHRI BJU PATNAIK ; We are
prepared and we should be prepared.

We are prepared and we should be
prepared.  (Interruprions). 1f some-
body attacks us...Wc will give cvery
body nose. Why are you worried ?

PROF N.G, RANGA : You should
be worcied.

g™ ANAA W ;T QAT
w1t fagw 31 feadY faam & wm
qr I grR-ATT @ Iy g1 afz
Y Ey g E A g Y wgAT 9¥W
f& gt wdq afsy agrea @y 7 )

(vawem)

MR. DEPUTY SPEAKER : Any
information or anything said in this
House is only in his personal capacity.
It is not binding on you or on the
Government.

SHRI R. VENKATARAMAN : Mr.
Deputy Speaker, I will not be able to
finish within fifteen minutes. Therefore,
I would have to continue on Monday.

MR, DEPUTY SPEAKER : Or you
can complete it by 4 O° Clock.

SHRI R, VENKATARAMAN: 1 am
ready.

MR, DEPUTY SPEAKER: You
may continue,

SHRI R. VENKATARAMAN : If
Mr, Patnaik co-operates, we can
finish it.

SHRI BIJU PATNAIK : 1 will ex-
tend more than co-opcration, But ] am
not satisficd with his answer.

MR. DEPUTY SPEAKER : Mr.
Minister, you can completc it by 4 O°
Clock,
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PROF. MADHU DANDAVATE :
If there is no war psychoses, he may do.

SHRI R. VENKATARAMAN : If
Mr. Patnaik docs not go on delivering
a speech, at every stage, I will be able
to finish, even quicker.

SHRI BIJU PATNAIK: Don't
put words into my mouth.

MR. DEPUTY SPEAKER : Minis-
ter, You need not yield, every time you
yield and therefore he gots up.

SHRI R. VENKATARMAN : I am
a gentle person, incharge of a very
difficult portfolio.

DR, SUBRAMANIAM SWAMY :
The way you are acquiring weapons,
you do not sound like a gentle.

What about Main Battle Tank ?

SHRI R. VIINKATARAMAN: 1
am going to deal with that.

We have oursclves launched a pro-
gramme of the Main Battle Tank. I
told the Housc last year that I will be
able to produce prutotype by December,
1983. Hon. Members know what a
prototype is. Prototype is an assembly
of various things put to gether to
test the efficnacy of the whole system,
You do not produce everything and
than mak. a prototype. It is not done
anywhere. 1 am very happy to say that
we have produced a prototype, We
arc working on an engine of our own.
Most of the modern tanks bave upto
1000 h.p. But we set for ourselves a hig-
her target of 1500 Ii.p. so that it may be
futuristic and it wili be, of value and
effect during 2000. Though we have
not succceded in our engine picking up
to 1000, we have now made a prototype
with imported engine to test various
things. 1t is being evaluated by the
Army in conjunction will the R & D,
Normally the trials will take two years.
Normally they do not do trials within
three or six months, A oumber of
snags are bound to occur in a prototype
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and they will have to be rectificd then
and there and it will be done.

After it is approved by the Army,
then we will launch on a production
programme,

]

DR. SUBRAMANIAM SWAMY :

Where ?

SHRI R. VENKATARAMAN : 1
cannot give pou that now. (/nterruptions)
We will choose the site according to the
then prevailing circumstances.

We are going for thc manufacturc of
T-72. It has a higher priority now.
And, thercfore, after that, we will decide
where exactly this would bc manufactur-
ed. But the place is not so vital. It is
the tank which is vital, “which is
important and not the place where it iy
manufacturcd.

DR. SUBRAMANIAM SWAMY
But you will have to build a new factory.

SHRI R. VENKATARAMAN
Shri Amal Datta has said that he has
read some journal, in which 11 has been
said that these MBTs arc¢ produced in
4 years or 3 ycars and what information
I gave about Lepard-! is wrong. 1 am
sorry, he has been musinformed. I will
give him the dectails. In 1963, the
United States and West Germany
embarked on a joint project to produce
what was then decsigned as MBT-70,
They went on in colluboration for three
years. They could not bring out any-
thing. They broke. And America went
on developing the XM tank and the
Germans went on o dcvelop and
produce Leopard-2. And XM tank was
available in-1980 and the Leopard tank
was available in 1979.

SHRI AMAL DATTA (Diamond
Harbour) : Well, yau are giving their
production datc. But what "about the
development trial, when did it take
place ? It was within 4 years after
specifications whre given.

SHRI R. YENKATARAMAN : 1
koow arithmatic. If the scheme was
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started in 1963 and then if the proto-
type was approved in 1975 or 1976, it is
not three ycars. 1t is not 4 years.
Everybody knows these things. What I
am anxious to do is this. We do not
have the technology which the United
States has or the Soviet Union has, We
are a developing country. And we are
trying our best to catch up with the rest
of the world. And what you do is to
denigrate the efforts of the R&D of our
own country. It is not possible to do it
in a short time when other countries
have taken 15 to 16 years. You ask me to
produce MBT as if it is a platform
ticket coming from a vending machinc.

SHR1 AMAL DATTA : Nobody
asked you to prouced MBT In a short
time. You chosc your own time.

SHRI R, VENKATARAMAN : All

that I say is, don’t denigratc our R&D. '

You also said that this Defence Minister
knows nothing. It is the only point on
which T agree with you. On all other
points I disagree.

MR. DEPUTY SPEAKER : But he
does not agrec with you.

SHRI R. VENKATARAMAN : It
is because I bclong to a fraternity of
democratic Dcfence Ministers who are
"not experts.

DR. SUBRAMANIAM SWAMY :
You should be like Gen. Ustinov taking
the Soviet example.

SHRI R, VENKATARAMAN : 1
shall deal with the Light Combat Air-
craft. Even here, we are working on an
engine. In fact, it is not easy to deve-
lop an cngine of that high horse power
and Mr. Biju knows this better because
he himself had bcen a pilot. He knows
thesc things and there is no pointin
decrying all time our efforts.

DR. SUBRAMANIAM SWAMY :
Nobody is doing that.

SHRI R. VENKATARAMAN : 1
am very glad and 1 am very happy and
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let this go on record that nobody is
decrying.

SHRI BIJU PATNAIK; Why should
we Rot accelerate, Mr. Minister ?

SHRI R. VENKATARAMAN: That
is all right. That we should try to do.
Can wc do it without collaboration ?
Well, somebody says ‘“No’’ and some-
body says ‘‘Yes''.

(Interruptions)

So far as the Light Combat Aircraft
is conccrned, till now other countries
werec coming and saying that they will
only scll this aircraft to us. They would
not collaboratc with us. Today our
R & D has developed to such an extent

«that therc is a competition amongst 3 or

4 countries who want to come and
collaborate with us.

I will now takc up some of the
points raised by hon. Members. One
point which has been raised by almost
all hon. Members is that there should
be a standing committee of Parliament
to deal with dcfence matters. The
Defence  Ministry  alonc individually
cannot have a standing commitee, The
concept of having a standing committee
with powers to scrutinise budget
estimatcs is slightly different from the

“present parliamentary concept of passing

the estimates. In thosc countries where
you have standing committee system,
they have a different _parliamentary
procedure, Unless the Parliament in its
wisdom agrees to substitute that
for all the Decpartments, the Dofence
Dcpartment alone wiil not be able to
do it.

. There is another point which has
been madc, namely, that there should be
a Chief of Defence Staff. Different
countries have.in the world have diff-
erent systems. There are some countries
which have the system of Chief
of Defence Staff and there are some
countries which do not have the system
of Chief of Defence Staff. So far as this
Government isconcerned,it is of the view
that the systom which is now prevailing
has worked satisfactorily and well and it
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has stood the test of two war in 1965 and
and 1971. Unless there are  very
complling new circumstances they are
not inclined to change.

The next point that has becen raised
by some hon. Mcmbers is that yon
must have an Army Aviation Corps.
The Army Aviation Corps. is also a
kind of system which prevails in many
countrics. Tie point is not whether
you should have an Army Aviation
Corps. or notc But the point really is
how cffective is your rapid attack
system and how you can ensure it. Our
Chieif of Stafi’ arc working on it and they
will find a solution. You cannot imposc
a system merely becausc it is  being
practised in other countries. Thercfore,
we can havc a rapid dcployment force
or we can have a coordinated system,
There arc a number of other alternatives
and variations available for this. To
merely say that just because some people
have written in the newspapers that you
must have an Army Aviation Corps and
then we must immediatcly accept it is
not a scientific approach to the problem.

The Army and the Air Force do
exercises in which both these combine
and carry out their respaclive  exercises.
1 have myself gonc to many of these
cxercises and [ have found that the
coordination is thc best. It is very high.
If on somebody’s stray statement that
there is no coordination and you change
me and say that there is no coordination,
how can 1 answer that? There is nothing
wrong with the system that is now
prevalling our dcfence. There is room
for improvement and the persons
concerned are lookihg into it—we have
to improve—and they will ccrtainly find
a solution for this kind of a problem.

I have already said that we have not
given up Jaguars. We are going to
produce it. Somebody said that we have
purchased the German submarines as
against the Swedish submarines or
something of that kind.

If you are going to base your
criticism of the Government on the
versions of disgruntled persons and
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disappointed tenders, I have no way of
answering it. .

DR. SUBRAMANIAM SWAMY ;
Arc other versions available to us ?

SHRI R. VENKATARAMAN :
Certainly. Disgrounted persons and dis-
appointed tendercrs have their versions.
How can anybody say that the Swedish
onc was better than the German one ?
After all, 1 depend on my experts in my
Dcpartment.

Whatever their dccisions, we
accept. Only when therc is a difference
bzween R&D and others and even some
of us, the Political Affairs Committee
is called upon to decide. Otherwise ' it
goes through,

DR. SUBRAMANIAM SWAMY :
When you were in the opposition, you
objected to Jaguar from your side.

o

SHRI R. VENKATARAMAN :

Did it ?

MR. DEPUTY SPEAKER : Some-
how, Dr. Subramaniam  Swamy
remembers all these things.

SHRI R. VENKATARAMAN
And, therefore, I would plead......
Of course, I know the handicaps in which
the hon. Members function. The infor-
mation is not rcadily available. But,
whatever information is avaitable, is
not utilised by you people abdo. You
are all experts. I do not want to talk
to you. I want to talk to the younger
people......

SHRI SATYASADHAN CHAKRA-
BORTY : They are alrcady convinced.
You try to convince us,

SHRI BIJU PATNAIK : He s
tetally convinced. Now you convince
us.

SHRI R. VENKATARANAM :
I want to tell my friends that defence is
a very difficult subject. It is not that
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anybody can get up in the House and
talk of defence. It requires a certain
measure of study and a great deal of
home-work. In fact, when 1 was asked to
do this, for three months I went through
all the Jane’s books, the artillery, navy,
air force and all that, so that 1 could
not mistake the corvette for an aircraft.
I am appealing to my young fricnds
that if you really want to make a
contribution to defence, please collect
all the answers that we are giving to
to questions. Please classify them under
Army, Navy and Air Force.

MR. DEPUTY SPEAKER: Will you
complete your speach by 4 O°Clock ?

SHRI R. VENRATARAMAN : Yes.

MR. DEPUTY SPEAKER : Is it
the sense of the House that we will take
up the next subject after 4 O'Clock ?

SEVERAL HON, MEMBERS : Yecs.

MR. DEPUTY SPEAKER : So
Private Member' business will go upto
6.30 p. m.

SHRI R. VENKATARAMAN : Yo«
classify all the answers which we give.
I can assure of you one thing. No
answer which is given in reply to your
question will be anything but the truth,
It will always be true beccause we know
our responsibility to the Housc, If you
get all the answers and if you classify
them under Army, Navy and Air Force
and then sub-classify them as artillery
and those relating to personncl, the
Services, the Commands etc., in one
years’s time, you will be able to make
much better contribution than you are.

The scconnd thing is you must also
read the reports which we given. A
very well.informed person like Dr.
Subramaniam Swamy said that ;

“‘Previously, you used to make
the Ajit and other trainer aircrfat,
Now you are making nothing.’’
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DR. SUBRAMANIAM SWAMY :
Except licenced production.

SHRI R. VENKATARAMAN
Except licensed Production. 1 am glad
you confirm, Pleasc refer to page 50 of
my report. That is what we have said :

“Production of Kiran Mk, II
basis jet trainer and HPT-32
Basic Trainer aircraft has com-
menced in the Bangalore and
Kanpur D.vision, respcctively.
Dcliverics of these aircraft to the
Air Force are likely to commence
during 1983-84.

I am citing that, as an instance that
unless you rcad the report it is...,...
[ ]
MR. DEPUTY SPEAKER: Have
you rcad it ?

DR, SUBRAMANIAM SWAMY :
Yes. 1 am talking of the fighter aircraft,
no traincr aircraft.

SHRI R. VENKATARAMAN : He
is shifting the ground,

MR. DEPUTY SPEAKER : Mr.
Minister, he has agreed that he has not
read it.

DR. SUBRAMANIAM SWAMY : 1
have read it,

SHRI SONTOSH MOHAN DEV !
At that time the clection result came
and he forgot i,

DR. SUBRAMANIM SWAMY :
Why don’t you hold elections in your
Party ?

SHRI SOM NATH CHATTERIJEE :
He is not permitted, :

SHRI R, VENKATARAMAN ;
Since information is not available, cer-
tainly people do make this kind of stateg
ments, My submission is that you can
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use the facility of interpoliation to get
all information which you want in rcs-
pect of these matters. \

I will now pass through a numbcr
of points raiscd by others. Gen, Sparrow
as usual, made lis very valuable contri-
bution. He said that thc T.A. and the
N.C.C. should from the sccond linc of
defence. I am in full agreemcnt with
him, In fact, my vicw is that the N.C.C.
should dcvote more defence training
rather than to adventure and other
activitics which they ate now doing.

Dr. Vasant Kumar Pandit referred
to the internal situation in the country,
I am surc that this will be tuken up by
him during the debatc on thc Home
Ministry. I have nothing to do with the
internal situation, Hc asked about MBT
and helicopter. I have answered that
question. He has said that the inter.
national cartels arc wantonly dclaying
the decision. Of course, cverybody who
wants to sell his equipment will do all
that is in his power to lcad, mislead and
all that. We have got to be wary and
careful about it. Then he said that 'in
the purchase of indigenous goods there
is politics. I can assure you that there
is no such thing. You mcrely make
a blank statemcnt that there is politics
and 1 also make a statement that there
is no such thing. If you have any parti-
cular aspect, you must write, you must
bring it to our attention; then we will
certainly look into it. His two other
points are very valid, that is, the doctor-
patient = and thc murse-paticnt  ratio
should be improved. I agree with him
and we will do all that we can to help.

Mr. Arjun Scthi laid cmphasis on
the coastline and sca defence.  We are,
as I said earlier, strengthening our Navy
with a number of crafts which will take
into acount not only the territorial
waters but also the bluc waters.

Mr. Vairalc also spokc claborately
on a number of things. Of these, I will
only deal with one aspcct and that is,
the nuclcar capability of Pakistan. Here
I would also-like to deal with another

D.G. (Gen.) 1984.85 398
Min. of Def.

4

aspect raised by Dr. Karan Singh. The
Prime Minister is doing everything
possible to bring about a consensus in
the matter of nuclcar disarmament. She
raised it in the NAM Conference. She
went to New York and then had a meet-
ing with the various Heads of State and
she impresscd on everybody about this
holocaust which threatens the very cxi;-
tence of humanity, In fact, if there is
one person who has consistently gone on
with a campign for nuclear disarmament,
it is our Prime Minister. Now, I do not
know, and I cannot say, whether Pakis-
tan has nuclear capability. How can
anybody know *? Just as you have read
reports, 1 have also read reports, some
saying that their effort at enrichment
through thc centrifuge process has failed
and there arc other reports that they are
very near achieving nuclear capability.

DR. KARAN SINGH : What is Mr.
Biju Patnaik’s information ?

MR. DEPUTY SPEAKER : He is
taking rest. Don’t disturb him.

SHRI BIJU PATNAIK : They are
ten years behind our time.

SHRI R. VENKATARAMAN :
There may be various reasons why they
say this also.

SHRI1 BIJU PATNAIK : Various
reasons why they have failed dlso.

SHRI R. VENKATARAMAN : You
know, the membership of thec JAEA the
International Atomic Energy Agency.
In ordcr to gct membarship, they may
say s‘?.

- DR, SUBRAMANIAM SWAMY :
In order to get that, they are boasting,

SHRI. R, VENKATARAMAN : But
as far as Dcfence is concerned and  as
far as this Dcfence Minister is concerned,
I will proceed on the footing that they
Lave nuclear capability. But what we
do on that is a different thing...,
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SHRI SATYASADHAN CHARRA-
BORTY : Has your attention been
drawn to a disclosure being top-ranking
Pakistani scientist that are producing,
they are capable and they are producing
it. He is a top nuclear scicntist.»

SHRI R. VENKATARAMAN : Y.s,
I have read that. It may bc for the
purposc of getting membership in (¢
IAEA, Also it can be. 1 do not say it
is. It can be. (Interraptions) | have to
look into cvery possible angle.

SHRI BIJU PATNAIK : You had
kindly mentioned just now that you will
goon thc impression that they arc
successful in developing nuclear capa-
bility and you will take steps according-
ly. Would you take thc Housc into
confidence as to what steps you are
talking ?

(Interruptions)

SHRI R. VENKATARAMAN : No.
I merely said...it does not mean that.
I have already said earlicr in my specch
that you need not match the tank with
the tank and this and that. All that I
am bound to do is to take note of such
a situation and then make arrangments
for mecting a contingency of  that
kind....

DR. SUBRAMANIAM SWAMY :
No joint strike with the Israelis, 1
hope.

MR. DEPUTY SPEAKER : Which
country you represent, Dr.Swamy—Israel,
America or Russia or India ?

SHRI SATYASADHAN CHAKRA-
BORTY : He reprcsents his constitu-
ency.

MR. DEPUTY SPEAKER : Thank
you. I wanted this information only.

SHRI R. VENKATARAMAN : The
question is, where is his constituency ?
Israel or. ... '

(Interraptions)
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I will take only 10 or 15 minutes
morc. Please, I beg of you.,.,

AN HON MEMBER : We don't
want to force you on that issue,

SHRI R. VENKATARAMAN-: But,
at the same time, I want to make it
clear that it is the dcfinite, determined
and express policy of this Govcrnment
to use nuclcar energy for pcaceful pur.
poscs.  This is our policy and I want to
restate it and rciterate it.

Shri Rajesh Kumar Singh made a
very valuable and very weighty contri.
bution. In fact hc asked me what is
the disposition of the various forces on
our side and on the other side, I have
given it already. Hec asked what are
the sophisticated equipment Pakistan is
getting, I have given that already in
the earlier part of my speech. Then he
made one ycar valid point. He said-
and Biju may kindly hear this - he said
that Pakistan is always getting modern
weapons carlier than India. And this
is exactly what T have been trying to
impress. T suppose since it comes from
the same opposition it will carry convi-
ction.

DR. SUBRAMANIAM SWAMY :
He is from Lok Dal,

SHRI R. VENKATARAMAN : It
does not matter. It will carry convi-
ction with all of you.

DR. SUBRAMANIAM SWAMY :
Don’t worry. We will convert him
very soon.

SHRI R. VENKATARAMAN : He
cxpressed an apprehension about the
gap in missiles. We are fully aware of
the development in missile procurement
by Pakistan and as I said, our endea-
vour will be to take mcasures to counter
the posslble threat.

Hc also mentioned that we should
have an intelligence agency which is able
to get information about the other side.
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Nobody can have any quarrel with
it. T also feel that our Intelligence
agency must bc strcnghtened. It s
very difficult to get Intclligence from
outside. It is all right that we can get
local intclligence amongst our pcople
but to gct intelligence from other
countries is not possible, And his
point that wec should try to strengthen
our agency is well taken.

I hawe answered alrcady the point
about the Army Aviation Corps. He
referred to the poaching which is being
done by the ships from Thailand and
other countries, Recently we had
capturced one or two of them and then
we brought them to Madras port. The
Coast Guards are doing fairly ctfective
work in this regard. We¢ have to pro-
vide them with the tools. We have to
give them the fast boats. Howevercraft
is one of such thing. Howcrcraft is a
fast boat. You know it goes over the
surface of water.

As rcgards the Leh-Manali Road, I
know, it is very important. Already
we have taken steps. This was also
mentioned by Shri Ncgi and others. We
are now looking into the' alignment
of that road. Shri Rawat mentioncd
about the Pershing missiles being secured
by Pakisthan, We have no information
on that,

SHRI HARISH RAWAT : I put the
question 1 Dr. Swamy, not to you.

DR. SUBRAMANIAM SWAMY :
I said it is not truc. Isit notso ?

(Interruption)

SHRI R.  VENKATARAMAN : 1
do not know what is your credential to
speak on behalf of that country which
you always speak about.

Then he said that Pakistan is getting
not only from U.S.A. but also from the
Gulf countrics’ We have taken notc of
this. He also mecntioned about a very

important point about the radar coverage.

We have a fairly good system of radar
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and some of my friends also came with
me recently to our Radar Station. They
saw for themsclves the kind of radar
coverage that we have. The Members of
our Consultative Committce came, Of
course, we have certainly to catch up
cvery day with the modern devclopment
in the radar system and we are keeping
abrcast.

SHRI BLJU PATNAIK : That is
enough.

SHRI R, VENKATARAMAN : One¢
morc point. The other Members will feel
disappointed if I do not deal with their
points. I think I have dealt with Dr.
Swamy in every onc of his points that
he raised.

DR. SUBRAMANIAM SWAMY :
What about U.S. Navy in thc Arabian
Sea ?

SHRI R. VENKATARAMAN : 1
have only one quarrel to pick up with
him, He said that we must have national
sccurity doctrine, (/nterruptions) We
have a national defence policy. If you
want, I can say that our approach 'is
not doctrinarisc but pragmatic.

DR, SUBRAMANIAM SWAMY :
Whatever it mcans. .., ...

(Interruptions)

SHRI BIJU PATNAIK : You must
rcally thank Pakistan for helping you
to modsrnisc your armed forces. Other-
wise you would takc 20 ycars.

SHRI R. VENKATARAMAN : In
fact, the definition of *Doctrine’ accord-
ing to Oxford Bictionary is :

‘religious, political, sci:ntific, etc.,
belicf, dogma or tenet.'

We have no tcnet. Wc  have a
pragmatic approach to the Defence
problems,
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MR. DEPUTY SPFAKER : Because
you arc dcaling with Dr. Swamy, you
must be careful.

DR. SUBRAMANIAM SWAMY :
He is confusing the cnemy. They do not
know what our dectrinc is ?

MR. DEPUTY SPEAKER: If you do
not confuse him, that is all right.

SHRI R. VENKATARAMAN : He
mentioned about the U. S. presence in
the Indian Occan. Yes, after the Territ-
orial Waters of 12 miles, anybooy will
bc in the opcn seca. What is the grert
thing about it? There are all other coun-
tries. France is there; U. K. is there;
their submarines are there . The whole
of the Indian Ocean is riddled with a
number of other things. (Interruptions)
He madc a very valuable suggestion that
we muslt take diplomatic cfforts to prev-
ent the tic-up between Pakistan and
China. T hopc he will be able to holp in
this matter.

DR. SUBRAMANIAM SWAMY
Yes, 1 will.

SHRI BIJU PATNAIK : And bring
down the tempcrature in  the sub-
continent.

He made a mistake about the import.

SHRI SOM NATH CHATTERIJEE
(Jadavpur) : Only one.

SHRI R. VENKATARAMAN : No,
several. So far as the imports arc
concerncd, he said that it has increased.
It is notso. It is ranging 12 per cent
all the time. 1 have got figures. Since 1
have no time I will not go into the
same. Sir he also made a number of
sidc remarks—about Russian equicvalent
of Harpoons e¢'¢c. wheth:r we asked for
it and they refused it and so on. I do
not know whether I should takc them
up. Let them remain as his statements.
There is at lcast onc point on which I
will agrcc with him.

I agrce with Dr. Swamy that the allo-
cation of 24'% for R&D is not adequate.
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We must increase it. Shri P, Namgyal
brought out an important thing about
Skardy and Gilgit. We have taken note
of this. In Skardy and Gilgit Pakistan
and China are extending thc runway so
as to take in larger aircraft. Now, we
have taken not of it, We arc trying to
find a runway for ourselves which will
be able to meect that kind of situation.
We have taken notc of it and we arc
doing something about it. He also
mentioned about the J & K iufiltration.
It is a matter which worrics us. Dr.
Karan Singh also mentioned about it.
So, the point about J & K infiltration
is taken note of and we are trying to see
that we get full information on this.

Shrimati Shaktwat made a reference
about the various amenities to ex-
servicemen, My colleague has already
dealt with it yesterday. Now it only
remains for me reply to Shri Indrajit
Gupta’'s points & then conclude.

Mr. Deputy Speaker,Sir he is always
a very delightful speaker. I enjoy
hearing him whether he criticises me or
he apprecciatcs does not matter. He
makes his points very well. The most
important point which he made is that
the import is becoming an unmanageable
burden and this import is nccessitated
by the Big Power rivalry. In fact, his
suggestion was—though he did not spell
it out—that sometimes for economic
interests, for selling arms they keep on
creating such kind of rivalry between
neighbouring countries and their
objective is to sell these things. The
truth is that when one ncighbour gets
something we have got to go and buy
equipment from thc other. It does
escalate the situation. There is no doubt
about it. We have thercfore, to see that
we do normalise our relations. Well, 1
have always been saying that, I have
got to be 100 per ccnt prepared for any
eventuality. I have never said that the
dialogue should not be continued or that
there should be lct-up in our efforts to
normalise our relations with our
neighbours but one should not be at
the cost of the other.

Sir, he also asked about the L-60
engines being jmported. I want to
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emphatically say that we arec not
importing any engines for Vijyanta, I
have said this several times even in
answer to questions but somchow this
never dies. We are not importing any-
thing like that. Our view is that our
own enginc is quite good for this kind
of tank. I have already mentioned about
LCA and the steps we have taken.

Shri Indrajit Gupta referred to the
retired officers being consultants. I do
not know how to deal with this matter.
I am really at loss, beccause some of these
people do not take employment so that
they do not comce under the Government
Service Rules undcr which we can refuse
employment. They put up independent
things like consulancy in that arca, this,
that and the other and some of these
people do interfere, but I must, on this
occasion, say that by and large, the
majority of officers who retire are all
very good, very straight-forward and
they carry the traditions of our Defence
very well, It is only a few black-sheep
who create thi, kind of impression and
I do not want the country to have an
impression that our retired personnel
are in any way inferior in their quality
to the best standards known.

Lastly, I will have to say, it is for
me to pay a tribute to the Services for
the exccllent way in which they have
carried on. The Officers and the men
have given of their best in the service of
the country. It had been my privilege
to go aind sec them in the farthest posts,
in couditions of extreme rigours of
elimate. I have been in Poonch,
Bimbergali and other areas in mid-
winter at —5°C and the morale of the
people there is cxcellent and I want to
pay my tribute to them. I also want to
pay tribute to the Civilian Defence—
Territorial Army—the TA and NCC
and ¢thers who have done a very good
job and who have carried the burden
when occasion arose.

SHRI BIJU PATNAIK : What
about the Border Security Force ?

SHRI R. VENKATARAMAN: I am
coming to say about that. The third
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one’is about the Border Sccurily Force
and the Assam Rifles.

AN HON. MEMBER : They are not
under you,_

SHRI R. VENKATARAMAN : It
does not matter.

They all come under our defence—the
Border Security and Assam Rifles ; and
lastly I-want to pay tribute to the
Border Roads Organisation which has
done an excellent job. Pcople who have
gone and seen for themsclves the kind
of roads which they have laid in most
difficult terrain selicit the admiration of
everybody. I thank the House for the
patient and very friendly hearing you
have given me, Thank you.

DR. SUBRAMANIAM SWAMY :
We pay our tribute (o the Minister
also.

SHRI R. VENKATARAMAN
Thank you.

MR. DEPUTY SPEAKER.: I shall
now put all the cut motions to the vote
of the House, unlcss any Moember wants
any particular cut moiion to be
put scparately.

All the Cut motions were put and negatived.

MR. DEPUTY SPLEAKER : The
question is :

*“That the rcspective sums  not
exceeding thc amounts on Revenue
Account and Capital Account
shown in the fourth column of the
Order Paper be granted to the Presi-
dent out of the Consolidated Fund
of India to complete the sums
necessary to defray the charges that
will come in course of payment
during the year ending 3Ist day of
March, 1985, in respect of the
heads of Demands entered in the
second column thereof against
Demands Nos. 18 to 23 relating
to the Ministery of Defence.’”’

The motion was adopted,
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Demands for Grants, 1984-85 in respect of Ministry of Defence Voted by Lok Sabha

" No. of Name of Demand Amount of Demand Amount of Demand
Demand for Grant on accounc. for Gram voted by the
voted by the House Hou se
on 14th March, 1984
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs,
MINISTRY OF DEFENCE
18. Ministry of Defence ‘69,14,3],000 26,18,50,00 345,71,52,000 130,92,49,000

19. Defence Services—Army 648,68,25,000

20. Decfence Services—Navy  83,94,82,000

21. Defence Services— 237,80,84,000
Air Force

22. Defence Services— 93,97,33,000

Pensions

23.  Capital Outlay on Defence
Services

— 3243,41,22,000 -
—  419,44,08,000 —_
—  1189,04,17,000 -
—  469,86,67,000 -
— 119,92,83,000 — 599,64,17,000

15.58 hrs.

COMMITTEE’ ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

(Seventy First Report)

MR. DEPUTY SPEAKER : Now,
we go to the next item of thc Business
Order, Shri Chitta Basu to move.

SHRI CHITTA BASU (Barasat) :
Sir, I beg to move ;

““That this House do agree with the
Seventy-first Report of the Commi-
ttec on Private Members' Bills and
Resolutions preseted to the House
on the 21st March, 1984,

MR. DEPUTY SPEAKER : The
guestion is :

““That this House do agree with the
. Seventy-first Report of the Commi-
ttee on Private Membes® Bills and
Resolutions presented to the House
on the 21st March, 1984, "

The motion was adopted

MR. DEPUTY SPEAKER : Now,
we take up Private Members Legislative
Business. Shri Ram Lal Rahi— absent,

Then, Shri K. Lakkappa.
15.59 hrs.

CONSTITUTION (AMENDMENT)
BILL* an

(Amendment of Article 130)

SHRI K. LAKKAPA (Tumkur) : I
beg to move :

* Published in Gazette of India Extra-
ordinary, Part I1, Section 2 dated
23.3.1984.
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‘“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India'’.

MR. DEPUTY SPEAKER : The
question is :

““That leave bc granted to introduce
a Bill further to amend the Consti-
tution of India’’,

The motion was adopted

SHRI K. LAKKAPA :_I introduce*
the Bill.

16.00 hrs.

LAND ACQUISITION (AMENDMENT)
. BILL*

(Amendment of Section 11 etc).

PROF. MADHU DANDAVATE
(Rajapur) : I beg to move for leave to
introduce a Bill further to amend the
Land Acquisition Act, 1984.

MR. DEPUTY SPEAKER : The
question :

“The leave be granted to introduce
a Bill further to amend the Land
Acquisition Act, 1984,”

The motion was adopted.

PROF, MADHU DANDAVATE :
I introducc the Bill,

— e cettite.

HOARDING AND PROFITEERING
PREVENTION BILL*

PROF. MADHU DANDAVATE
(Rajapur) : I beg to move for leave to

* Published in Gazette of Indm Extra-
ordinary, Part 1I, Section 2 dt.
23.3.84.
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introduce a Bill to provide for the pre-
vention of hoarding of and profiteering
in essential commodities of daily use.

MR. DEPUTY SPEAKER : The
question is : .

“That leave be granted to intro.
duce a Bill - to provide for the
prevention of hoarding .of and
profiteering in essential commodi-
ties of daily use.”

The motion was adopted.

PROF. MADHU DANDAVATE :
I introduce the Bill.

16.01 hrs
LOKPAL BILL*

PROE MADHU DANDAVATE
(Rajapur) : 1 beg to move for leave
to introduce a Bill to make provision
for the appointment and functions of
an authority namcd Lokpal for the
investigation of administrative acts in
certain cases and for matters connected
therewith,

MR. DEPUTY SPEAKER : The
question is :

“That leave be granted to intero-
ducc a Bill to make provision for
the appointment and functions of
an autority namcd Lokpal for the
investigation of administrative
acts in certain cases and for matte
ers connected therewith.’’

The motion was adopted.

PROF. MADHU DANDAVATE :
I introduce the Bill.**

* Published in Gazette of India Extra-
ordinary, Part-1I. Section 2 dated
23.3.1984.

** Inroduced with the reconmndatlon
of the President.
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BANKING LAWS (AMENDMENT)
BILL*

PROF MADHU DANDAVATE
(Rajapur) I beg to move for leave
to Introduce a Bill further to amend the
Reserve Bank of India Act, 1934 and the
Bankin:g Regulation Act 1949,

MR. DEPUTY . SPEAKER : The
question is :

*“That leave be granted to intro-
duce a Bill further to amend the
Reserve Bank of India Act, 1934
and the Banking Regulation Act,
1949,

The motion was adopted.

PROF, MADAU DANDAVATE :
I introduce the Bill.

16.02 hrs.
ANTI.DEFECTION BILL*

PROF. SAIFUDDIN SOZ (Bara-
mulla) : I beg to move for leave to
introduce a Bill to eradicate the mal-
practice of political defections.

MR. DEPUTY-SPEAKER : The
qQuestion is :

‘“That leave be granted to intro-
duce a Bill to eradicate the mal-
practice of political defection.

The motion was adopted

PROF. SAIFUDDIN SOZ: 1
Introduce the Bill.

MARCH 23, 1984

* Published in Gazette of India Extra,
~ ordinary. Part II, "Secrion 2 dated
23,3.1984,
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16.03 hrs.
HINDU SCRIPTURES AND OTHER
RELIGIOUS LITERATURE
(REVIEW AND AMENDMENT
BILL) CONTD.
MR. DEPUTY-SPEAKER : The

“ House will now take up further consi-

deration of the motion moved by} Shri
Rajnath Sonkar Shastri on 24th Febr.
uary, 1984,

The time allotted for this Bill was
four howurs, wo have already taken three
hours and thirty eight minutes; the
balance time left is only twenty-two
minutes.

Now, Shri Vridhi Chand Jain,

16.03 hrs.

[DR. RAJENDRA KUMARI BAJPAI
in the Chair)

it afg @ § (FrTwT) 39T
767 w17, fgrg ad w1 qar weg
qifgen (garsm oF qaraT) fakas
oA UFATT TTFT T ST A
Tq g3q # weqd tvar § gE qrEy
# # 993 {91 9€gd FIAT T0EAT
g afaars ¥ o fafwea og=dz §-
(14), (15), (17), (23), (25)
zeqifs gad ease @ fw gazafafasy
%1 garfaa &3 fear war & wrfess
(23) @ir§:

That is about Right against Exploi-
tation-prohibition of traffic in human
beings and forced labour,

¥ Fg1 &1 Aaag ag § fw
dfara & N A wifewca § I fasg
wZ) fre o fog 9T # 1 qragrA
R gEd ar # g aguf § =N
%Y wraggsar § f gw ga¥ dow &
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®q1 IfFT F2W IIT 1 A USA
@asT @redt 7§ fadas agt g3
gega fwar 2 9ad 9eEia oF g
afeq &7 31 T fear &) 3R
qg ®Y Fgr ¥ f& 3o wonw § gafosy
WX waaat safeg fan Jd

faasr aqf & gfg faszr & oA
faasy ferg ud o1z goy uuf & ;A
gotT AR I T JE § AMA-
FT Y w7 wgd gz Iz fF
gaTdr wyenfy, agT & az grmi WYX
UATAW F oz IFRF FE A
W1z #¢ #1371 mig §, famy fr gz
® mafax qrar am @ gz & g
%X #t gfoz & Zar mar § 1 ¢®@ GHT
¥ ard aAenfs § frard af § ok
IAFT aWA fFar aar § | T IIEIQ
W oge@ fro oam @ @ ITIRUM
srga feg & sawy # medd ad
fear 8, avsg & fazarm sar g f&
qredt s & gt avg & awmad fsar
g YT wegaa #3% Zr faava fear
g faewr enfa % mamie—cafz
Tz F I AIGT 9T 37 F1Q a1 IAE
IFT FT ANAT TG fAamia &0 @
SFIT FF AN &7 {Te47 27 773 aqr
a 38F TF H oH FA awAT 7
FIETCT &1 GATAFTL, 357 T1 aASTAT
& &1 gwaqrat, g7 F1 faerard
A TerAr ifgn ) myeafa & wane-
UX FV A1, gIT &1 A, 9 faar |
2 W fomr 2% aen safaq meaw
amEg as ¥ fowar g1 #g f+Er
arafeq &1 wifas agdf grary gz &
UE Ay gy P, 49T 3w guf ¥
AT T T IFIT F  IIAIUZIA
o8qa feq qu g star & ameAi @
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faar nar §. awr &% gesggy gy
frar & & QY awwar ¢ fs arer WX

aaen fa # g@ gF1T 57 svreay Agt €
T§ & | vAMw F 92T 3g T faar

wg & fF T T QR wy A of

gq dqrgA ¥ wfgsrd § ) ag vIw

I AT & 1 ag A gmﬂm' o wY

UFIW A T &1 AR W F Ifwy

FE AMFAT E

oY GIW WA (AFATAr) ¢ arenrhe
1 &Y wRraw § ag F T ) qwaEy
Zrg ST RY UATGM FH §

oit afyeez oia : goEr 9 o w
qft it @ & awwar g fe
YIRTATAF o7 § | 7 W&l #1 faear
AT wifgn | g@ qe1T fvdy & wfa
A g & ger wg N0 §, et & gfa
faezr & zmeg #g MU § M3 feat &
gfa 7o gwrT & @ex w0 2, Fraw)
gurgd &) agrar faear @, a1 & Ifwq
gl anFArg |

g7 g & s faad @ geq fad
Tq R}, 3T 7T HT 9 ATg ¥ oW
F&, ITH) AA I AT I7 Q)
# o1 Y wag faq Tq § ITE AFEA
g % fzar Jg 91T 37 97 sfaqew
ain fear 91T 1 wT gg 93 FIWTH
@Y FT 2, ([FqT &7 4T &1 G@HY
fft wiAar g 6 s e &
wiy, geTw YT a@ifgea gwifra agy
grar [rfgr | ot f& a@fagra & g
¥ fasg § 1 d@faurs &1 war & fasg
o qF g9 & Sfd FUIN F g
¥ wFraT aSar g gar s o
arfge g Ia®1 &1 W g% A
ar Tifge ) a9 & 1@ s:maﬂr L
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ga§ gw AareAr it & fagidl @
e 2, fai7 g fafiw aT @
T FT 91z TgIar & 1 fedia fady
A gmzr . faziy & AEHT
sraed fegr @ miT 30 gar gaf #r
geygd fear 3 g3 g6t #1 f399ar

arf 1

ferg ud & oY aga @ fasroan
E,drgd & W aga & fasinag
g, @g g § o aga A Faaany g,
garR agt 9 @F & azT ¥ didat
gu & ferg ud ¥ awsvar ft go &
e faasra it gm §, 9AT a9-
T® fagfaai g€ & 313 =24 #7 aga
usgr sgrenr &) § afsq afz faqy 3
wree faeew & X # ar frar & wfa
qur %1 fez § 2@T F A H FErd
a & g@Rr Fa% 89T AE FIATE
*q q¥ ¥ a1 7z faar & f+ a7 7z
eardY 471 go A A VA 71 W aqt
®Y gureg F77 9T N Frarar 1 T @y
I W & Figrm, ey, A3 aqr
TEF— I 7 g F WY @A
& & fay F31 911 F9 94 gorgA
& fazare agY wwar qur az s« ara
9T W% 231 & Fr ggd ama g
qrfgg | oF Arag gAY AT F FUAT
¢ gn w73 F afv AT gfezanm
g @i9ar fgd, ag wizgar & fazamg
w@ETe i dfEa fgg ad & geat §
afz fedt 3 39 tar fag fzar g a0
IHIT Tq 91 @, fargq w31 F Ot
o @A g f g@ waF1 a feaa
%1, @ %I & qrigeg F1 g9 AL
o wifge, T geawi &1 wEwA
agl @A =gy s gaid REfes

o fagra! & fagg g, ) gard dfaqmm &

MARCT] 23, 1784
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FogIAeT UL & favg g 1 @
qrasy § gIHIT FAIT 3 AT A A
sfaa auw, 39 I

oft g0 TrEa (welst)  ATAAIT
gmafr wgizg, aigra N gg faw
FET "G ANAT &1 IF A7 F qeA
4 ot g3 faar war &, & aasarg ag
3@ 77 & F1q 7T affeafs F w3-
g famr 7a1 &) 99 9F FT 3T
gRg &1 gwiw 9r, fq9 gFEIC &Y
qizgary 98 gua gafad 4 g
afwsalda 3@ anq & gea) & gf @,
18 g7 wAeRfqa K1 § AT Wi wead
1 & | wa=aia & @ 55 faar qar
FreTeaT ¥ gAr gurw ¥ fagray 3
39 arg At S ArAn, I@ OEY FEET
feaz frar & afes 3 & 3gi7 Iad
g7 &2 30

ot azf wAiam & faw Gear
agr | wwEram & o FisdfE aATA@
3 gg M adram adt g fam &
g9 wAMd F7 OF, gaifd e fE
fag aa® ¥ IsFL AT q, I
oA @ qAY-sTAT BT "IN g qIA A
famy &t sifgg & 1 gFd "N
ATae & 39 w7 i gfastfea a5 @
qr€ | 39 # aga @ geF arg § AN
gg #fagi 1 &1 g1 aFarg IA®I
AT Fg AW F) AT £ 3T
Y @ 1 gF A qgga FWE, g
Jigar £ @ qudy g1 qfwT gaw
ag g} & 6 3= fan g § fay,
gaie g 2 fv g a%) fra d@q §
ay g & ag auwar g {6 gAsr I
gegl & @Y Fg faar aar § 9 &7
gugdl ® A Z@ar ¢, gW W 4g
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an% & s 39 qag M 19 qrafz-
feqat o, auiT § @ FAMfET 9,
A% IF AT » afAsasqy @ N\
F FANA GARFL IAA ) g5Gr
ard § 378 § wgW FIW I Ffaw
& Ifgd ) AR H9¥ wRy &
AR & fifgw s FJfgo fag
AT IA 9741 HY AT g 9@, g
gafawdt & w=ar g€ €1, gArw g
aq 5q3eqr 9T i@ ama ar Wi}
Wt @ArsT  aq sgaEdr 9T wraifed g,
W 39 Y9 &1 [rEAar 9T saifa gy,
fwa® feg) qrIEY §)1 I21 FEHR QT
BY 977 & F13q, fRat wigdt &1 ayr
AW JATEAT § &8 a1T & F1Q F 77
fedt qF g & asq dar & at ffesa
a1T 9T §g fagnfaat i Wt aars
% gg sfwar M dfeT g gw 98
sggeqr &Y Ag wrAy €, a9 AT
3§ sgAEqT F1 gH A WIAY | gH
gararfeas garar & @Y FIX AW @
W1T g9 N7 qEIT FY AT F goA) &
g JAAT FZF &1 A M
FIFIT §, 1T 1 AT §, I °H-
fatae gFe &1 ga anfa-fade &
o3 gw 7 foat g9 § fazgig #3@ &
oz q f@ snfg & fagarg &@ &
g gAY F) AT QW I A AT
FQA L

qradg me S A AN oqm w@)
g ¥g aga wsg a7 F E fF AN
|to g2 gfaaeg waar «ifgg, foma
g0 W wrgAAl 1 3H FAAT g
qAT &q1 ATEAT § F1RAT 5F 9T qfar-
I AAT AFAT §, FAIT §F 1T HTQ |
afz gfaasq ar ) Sfag £33, a
395! fng dg% & A &7 1 afx &
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qT FYE AF ATY § AT T FEX &
fo waag & o gg MavswAfas
dts fasgt af § e fase @
w1fgy, sasr 3T fear srar =ifgu,
3aF q AW fFE ®T # ggW A4
w1 gAR gAIT &y A oad §,
gAR 19 #, gArdy ugAfa & o
arr agY & form waAfa &1 awrs &7
T wg 977 &, foas ga g 9%
& f& wiw & gmi v wfafafaq w37
QI ag qEg 8, IAA Far YA AT A
g, o 1A F G T AT H X

AT FIZY &, 9H F AT 9T AT
1 A AT AR § )

off graam ;. qrdifEsa 17 916 fz
siedtzaad o fafaq wzza stdama
wgeq, AT ®Y g FJIATT FIAT )

SHRI C.T. DHANDAPANI (Palla-
chi) : tn those days killing was an act
of courage. - Now it is a crime.

SHRI HARISH RAWAT : I am
not opposing.

sz grar f& feg qa &
fagnfaat gart awa ¥ A7 § A1
ag qars &t Fifaw T @ # fmIg
guis F) fagfaa) M afesgaq ga
ZHTAI FIZA §, I 4T QF AMA 7
sfrm s EAigaag s & fw
UAIAW F 3§ FTT ® gaAr Arfgg
aY #aT 17T qZ  aFaAr 1 F A
T ara yggaag & gad o ag
1T & TE M AN F1 A ATET HY
afuwrd Q7 # arg s a€ & A
o g7 qIg & a1z M I §, <99
F1 q1g fasar afge | g qg ¥
fagafaar N §, /] _ag ageafa &
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g ar 91 FEY T wMg 9T ), I
® gox g §F Af N ¥ wrfgg
afes w1777 gw Yar ag FT qrad )
afg yAram & &1 FMNA TR w6
qeq1q AT A@I A g1 F1E wHGA
FSIFT €9 TG KT A A FT FA
FT Ara AT &, A T AT qreAr oY,
g ardf g 3 iy § AT gasr oy
gt LI F 3, 39 g ¥ A
¥q1 9 (T FY [IAT G WA A4
1§ g3 ar g, A uanfas ffgea
dzr F ) Rfwm Ag  @n .
(somwra) ... & srgF) a1y AgY ®3ar
urqd syfFana faqre g avq & AfEq
arq w74 qref & gwary § sgaarnd |
wiast a1t & Y Areey & faa® grg
# qrg §, 978 Fgaar Hfag, ax gk
w1 gauad gy g

SHRI SURAJ BHAN : Let the
Minister say that it is their official
view. Let them say.

SHRI HARISH RAWAT: You
have not listecned to me, Please listen
to me.

AT TF TAHFA F BT K0 )
& sidgdq § AR FAEGT Y 0%
qTEY § 1 FAA) TGIHT AT ®Y QU
A geafiag § gv AgE ) qPF A
geafeaa & 1 wgrewr Wiy €@ oAw@
saear & faarsd, gurga & fawrs
¥ o fergear &) eagwar
agrg  #Y gfagrz  IFN &)
w9 9T TAT WIT F1F ®9
I afima &G & Mg €1 9k
a1 A g qrif gdY @@ 9T '@
g€ gw Wit AW § wivwd
fARa & 3ge afair v =T

MARCH 23, 1984
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ot w1 ofar gEE qd axg 9
wrat § WY gw SR wygrdr &)
gafaw gt wraAr 9T s fasgw
a2z 7 Afde ) agd N s R
T A wrast fagafa @, sgar o
# qra#r sarT grafyg s@T TG WL
a1 1 g% T gt gt afs e S
1 qrdf F & AT AT FEqu
NI F T gA FT T AT W
qiT FT fF €@ 91T F 99 7747 9%
afygg auar anfge | & 351 amar

% ara ¢ o 3T F qIg AT ArqAT
il it

ot vawfag vorer (araf efima):
oTq qfeare wY ara wray § an fagre-
QT HIAY &)

st g vraw ;& faargrr Y
At Amwar ¢ W F5 aftarr W DA §
N faarearT & afgms DY & i
gfrar aigY oY Ags w1 qfiare ot
faarearar w1 afeams R fgrgeam
& stz S wfafatesar, wwfadean
T a1ed §, 9% wfafarg Age ofc-
ey

qradry  afgesrar qgiqg, geE)
wegd) & @19 ¥, M gAQ &AN@;
g gwt g § o faanfaar §,
JARY. AWE GIA W s WIH{ET
w7 g, WiEAt o 7 g ga wram
¥ 5 fra @6 ag fad wega fear §,
39 qraAT &1 § gAga svar g W1
g} wgiza ¥ faaza 3av g v wac
g7 W 3IqIq HT g5 § faqr (et &v
qrEATHl B 39 gy A EHX t@
fawg qT-sqrw 391 I1fgq
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awafa wgizg : T@ fag & fag
o ZTEw 41 3§ @H & AT §, TaiEe
& fafqeex § gardr gy 4 IX FT
22 faaz as &1 g 9T, I U Q
Tqr

! TIAIT HMET @rew ;. ag
wgeaqQ fawr ¢, wiY gwaT aga &
A S §, dFqifa o W EF
& wwi & g gm wR ow
g1 qAT |

antafa A : gt fafaezt W
fNaa dfo, fee aig AT S

g WAl aqeq ; IgT & @RIl
®1 o) €F 93 AWAT g, THF! GHQ
q3r €ifsT

axmafa agiaa ; AT -3 fraz
# 917 FN HQAT 17 FE E A EA
forg o &2 &1 GHT IFIAT FAT § |

Is it the pleasure of the House that
the time for this Bill be extended by
‘half an hour ?

SOME HON. MEMBERS : Yes,

MR. CHAIRMAN : The time is
extended by half an hour,

st @e3® ity w1t (off qav)
wiAtaw IgWwA  arfgar, 9 7g faw
g9 Grad q1ar aur § WA gy
Yrav gd @1y &, & qwwar f fe o
awata qF g AT T @ §

ngi a5 gArd fawmw &1 aow Q,

g% sitovaw & ag g faegw Ay
w< @ a¢ § fr frdl worge, few

Relg. lit. (Rev. & Amndt.) Bill

darex ar QAT w1 gfaqrg W@
ge® & Ml w1 asET g fear o
asar | gafaq 59 feem &1 qat A
Q1T A feear gogdl ar AT-gIgE
fearal & § aY gas) fasa faqr o
g

afsa srgi & ag @17 *gar § gt
% zq Q17 & g gg Qg A TE@AT
wrgar ¢ f& agt as gardt wwzE AS-
gt %t frara) aregs 2, wgt amgATd
agzd qifas g=Iwl & acgs § @
fe atmraay @, wwagaar @, arffaa §
TAX §, TEAT qIga ¢, I ark ¥
¥ U3 & FgAr =igar g fs saF
art ¥ €9 3@ A Y FA FT W
ufeagre agl & AT 7 garar Fiedk-
SIAF g T qid W gATId 2GR )
£ qagdt frara) 1 A {21z § o)
T @ ogm M & 1A g,
Ige @I gu T f®arar ° w1
aFdA w347 a1 Ia% ¥ T fAniAAT
gRIR aF &1 @rd Ag § 1 wwT A&y
w1€ q1a T 1Y § QY q9¥ g aga
T HIT & 731 #17 F9\fF g7 fven
#T SAATE TAGAT TAAT ¥ gI@AT
]IAY JI@ | gafae & qiAET qgT
§ sgar T1gar g 5 7 gF @ AAga
feqrdl & T & 37 FIa1 Argafeq

g

giq # $g gzimgq *r wq
IaF aX A & qqrAr Awgan) gz
frdam 9T aga gg AR § A
M ¥ Ia+) qeagrs sgr aar § fe
few an &, arg'fefes mda & qagy
TR geT W AT A 6 g
gt &, a4t gfrarz 9T AAgH aa
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$I AT §, IFRIFIT FL AN
daar 57 fr frg gz aw adr g ar
g 1 @17 |qrd gfaar # Wi g
@A ¥ ag @nq qg § fe gurga ad
A fgar W W wrgA Qar
%31 & q g8 g7 9T A § | WA
WX 79T 71 gfamg g oF gER &
AGIT agl gIAT Tfge | F1 §r wrgHY
qgd ® JFHEH FI A@ HGT
THUT FT 17 AT §, A6 faqrar
8, ou%F faars @7 § q&7 FEAQ
I F1 a®T § ) g faAr g
CXfazga 1 arg &, fedt Y qagd
fears &t & «ifwg, fedr @ Aage
® qAY qrAt AN F AT FFX 5
gg A1 917§ | 39 IR gHIA
R, 593 mT w1 qAq qrg Ag g
gAY F a0 g 957 & f g9
waga o frara # sarzat gf § 1 99
gg gedvema & @ mr war @,
YIfmeaT & aga &% fagrai 7 o
awfaat # & ok g7 gefaaT #r
gfrarz 93 gas) a4 fraral &1 @gq
AT Fifgy | AR fEat fearq & g7
feqral & R & 797 I4F ¥ FIT-
ik frar war § g7 wifas geasi &
wR § fod ark § &3 g« 5 fear
&Y agi 9T a & gEdl ¥ qrq IT fawaral
® 7§ & forg, IAw gER ¥ fag
INF qezT gz & faq, wgh @ gark
fage & zFUT aqgar § ar IaF
fawrs s s qifge | & @y
vaifaema &1 ad w1 @ g, fad
vexfazan § a8 & afew gow § aga
ar AW cqeare foaw o @ §, sarfaa
ot a1 @Y , foreae &, fama &
fgesdt you & faerr ar Tgr § Wi <

MARCH 23, 1984
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ad% ¥ foaqa & gamar g feard
faat a1 @ &, s1gt I37-a%q I qar
auar & e gy awta faard @ @
| gHIFT %Y agrar fagr ar W@r o
gaaar-fgg, fgg-fasw, fawa-
gaawia, frfaga-ferg & gfmam
YTAIT AT AT @ R | A AwwaAT
fe Q@ qmiA qrasq, IgI9 AIRH
sgifaat qrd & ard asdr § IT
%A Fifgd | @ a1q FTIAU F 3H
qifaatdz &1

AT & AgY, H A7 AT FIgar
g f agd ardt foed #Y Q&Y @ <@§r
g, faq av &% qr AT A gAr R,
faa®d gfiaq F Sqarq ) gaar aar
Nz aard af g ar fadr A fod 3
AAITT F AT19 AT AT 1 39 AL
Fr AN ® W J7 fwar arAT Mgy
AN FE HUT A7 L F@ E | WAL
gq qig ¥ Araeq M el qT AT
AMA FY q1T &, WAFT T Aq7 123
g at faar agY wagd gwzm feqral
1 3, AN A faz=T wAgd qr A
Adgdl §, 9g1 L& ®HIFA W A
fear srg wiT gedr & g9 fear
T | JGT fF qrase A Fgr g v
¥ g1 areg, IA¥ WIT T3 foad @
feew #t g widr §, wAEA-gEIT &
T ¥ A% G AT AT W@ R}, ave-
I E A1 G A FATFA F qGray
faar a1 wgr &, S% art # QR fawm
¥ @rg I 5 QAFT GgT W qg
ara g¥ wraT M I feafee & q@
fgaraa st oifge fag feafz & ag
I g faw agi T@T )
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). wsita FRIT Agar (Fuearg):
& argm 5w+t ot faadY Wew qgA
¥ §3Y <, g7 uF gak F1 2@ TF
dfasy @ar &1 g7 fqent fear a
EHAFM SN A q 7y § 1
(sua=a)
Tg AT § U wA (shaa
W g faegr) cow dfqer #
aifa |
(emagra)

N, gt garz Agar : oy
wglaar, § guwAar g « Uaara §las
arest §t 7 3T F FA & GY 595Y
&% fzarzh 9dr FAdear a9 9%
famifaa 8 1 =r. ifgar & w9 ¥ &
dERa § | 9R SIFIAAT g YT FIs-
g FeqFENT IT ARFIATT T & |
afsa g7 QAr w1 gfaas) faaa ar
2, ot @ wfsargai qar ar §
gd) fadd & T aw e 97 gw1g
g FAE, Mo &Y g Feard gHEY
g1 ArEY § T 0F gAI A FA A7
FLEr & | WIIFAT H agf gAm § | WS
afed ST UFTw &1 Afdq gF FIT A
qF W 1 AT aF IAFT W
freard, 2@ &1 T AT WA F
GUET QI qT IF a4 3% @I\
afea 919 IFH &@ad TIAT AR AEQ
% faq oF T F1 AU I A7 q
wd ares) ¥ 79 azg # arF arx q
fag# fe amid &1 0F a1 We@ &
faFrc A @ar ) I F FRY 94
grext # qag-ang 9v 77 Wfa § qr
ot fret o eqfa W aww & oF ad
®Y §5 qIg § qgafasr s @y wr
arerr faet of § fa g o ot qar &
FA&HY {1 FW@ @ AT IAF  WNyg
w1 fas @ @\ v wfear ag §
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fe gadr gt gLt &Y @ 9-
areAt 9T wigifa &, ¥ @aua
F@ F1afgwrz gd wiex § ar a3k
F fF oAt gay qF-sAT ¥ At 2
f& g afax geas arY arar @
gt & At N & wfeT A% o
g7 & fa78 anra w1 o 37 agr @
Mg 1 fawie @ sar &, 398 o7
Y a3 T ? WU GfaA ¥ qra-
WA ®F TIIT T IART qAAAT AIT
aY IR T wiawr Ire g fr ot
qq1T G0 G AUAT | TAH gATIT Y
TAAFAT 3 1 afwT g2 qalawre faa-
w18 ? afs gn ag dmwA wod 3
TN gTAT AT QY ? 5w I Ay At
fasrer 2 o amr % faer o & ofy
Q& I 37 & Poraiyr i gzl @

fad 7z azafar e e
Y [T g0 FFA W 3, IAH E‘ﬂ;
A AT FTE, g1 97 A & B A
TR A% fawen sroawar fasgiy
SFY FAA AT FT AT R ? Wi &w
T qRT ¥ famia 30, feeg 3
f&dt & arz w7 averer gadr T4y
wEm, s 5 oqua amiy
qIT I A1 317 #9F 1F, 39 qfe
T A A A a FT 20 7 geNg
g & 1 ag avwa @) & stq @it s
HIFAAT 1T &Y 91y 5 gg Tove Teq
€ AW &% AEY wiAr A aifag ) S
ageafa i aga & @ ouw
ferg ama & gafaa g &1 =W
Tgeifa &t ag wisg A of @y
Y &R Y ot 7z g7 w< AL WIE
N ag #F gur ? gatad az smeA
aH) geyy 2 gq grafas qegar
qrCT G W AT Tk Ay Fad
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gag ¥ ®1qT qr@ & 27 g qafey
agf Qxar) g oy o qeErr gAry
grad & sax far sfza amfos
ATIIYT qGAT T AT AT FIH 3G
qregar qreg gyt fe ag ardw T9a §
AT AW T AIAAT E AT F WA &
gaw # )

93+ OF 19 ) A1 6T g a6y
& fm O o oY gz g ad-areA §
A gEqIF qu-greR FT AT
1A §, FAY &7 @ar ar fear ar
usar g f& guerd deqial & ar 37
faerr geardl ¥, foa®y gIBT ®Y
JqIEgar qieq §, 3@ IFIC F dg0l FI
Heqqq, ASYIqA  Igi T FYQAT AT |
TFAT A W9 FT FFF §, WX AT
qIT% F14- &7 ¥ HIAT § 1 AT AW
AT FT 9y ¥ qerq g w4 fe Fy
t3q g1 § fe ag oz & fod awax
2 A Ag), A aar of<feafa & gaar
al g4y FU AT HAT § {5 TET
wsI[qq, WeFqq IT  GEqIET FIU
FUAT 71 §T fRar srg A gwrdy
qreaqr qred §, gr S ey qgraan
LR

gq7 el & GT9 WITH) TqA7%
AT g |

SHRI B.K. NAIR (Quilon): Madam
Chairman, I am happy to have a few
minutes to speak on the subject.

The picture drawn by my friend in
the Statement of objects and reasons is
rather grim. He goes into all the aspects
of the anciat traditions, of the contents
of the old scriptures and sacred books
and ultimately comes to the conolusion
that by merely abolishing a few passeges
relating to caste and dcgradation of peo-
ple and all that, a solution can be found.
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I feel looking to the gravity of the situa-
tion and to the depth to which the dise-
ase has penetrated into our socicty, the
solution suggested to mc to be rather
too simplistic. I don’t say the system of
discriminaton and the principle of Keep-
ing down oertain'pzoplc is in our trad-
itions. In fact, if you look at our old
Puranas, will find not all the time the

so-called lower castes were  kept.

down.

You will remember, Madam, that
the grcatest God that we worship is Sri
Krishna who belonged to the cowherd
castes, He was a Sudra according to the
anclent classification of  castes. Sri
Rama was only a kshatriya, not a brah-
min and our grcatest poct, Ved Vyas,
was the son of a fisherwoman. Similarly,
Kalidasa also bclonged to a non-brahmin
community according to the ancint clas-
sification. So, caste was not such a thing
to be condemned in the olden days. It is
only by practice and by continuous dis-
crimination by certain vested intcrests
that it has led to thc prescent state of
affairs.

Madam, I do not think the caste sys-
tem has died down. But the evils of the
caste system have been to a certain extc.
nt got over by the Constitution-makers.
Some pcople say, the old law Manu
should have been abolished, but were not
the Constitution-makers aware of the
evils ? Dr. Ambedkar was one of the
makers of the Constitution, who accord-
ing to the past classification should be
considered a sudra, So, caste is not
sucha bugbear as it once might have
been. Now, we are gctting over this
classification by constitutional means,
By mercly passing a law what arc we
going to gain ? The Constitution itself
abolished the caste distinctions. Have
you abolished the caste system in all
these years by law ? There are so many
evils in our country. Are they getting

. over these evils by marely passing a
legislation ? It is a figment of imagina-
tion if anybody says that the evils can
be removed by scrapping the scriptuses.
Thecaste system as such had its own
better side in our society. Itis the
caste gystem that held this country toge-
ther. It was the caste system that held
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the people together with all the differe-
nces, with all the ups and downs of
history. I tnink it is my feeling that
this caste system with all the drawbacks
has held the Indian society together.
What happcned to Greece and other
cmpires ? They have been destroyed. In
olden days they felt that the society or
thc community was homogeneous with
Brahmins, Kshatriyas and Sudras. They
performed their respective duties toge-
ther. Everybody felt that he was part
of the systcmin which he was born.
So, I still feel that the system contribut.
cd to our stability. Now, whatis
happening ? The caste system is being re-
born in another way. According to the
activities of a particular group we divd-
cd the socicety into castes. For insta-
nce, a doctor wants his son to bea
doctor, a politician wants his son to be
a Miniiter or somcthing, an IAS Officer
wants to get his children pass the TAS
examination, So, the caste system is
being re-bore in anothcr form, So,
it is nothing surprising that in the olden
days the caste system got somc strength.
Rather than gaing into this adventure
of modifying our scriptures etc, We
should try to prescrvc them as a part of
our heritage, We have 50400 years of
culture, So, it is a part of our culture.
It may not accepted, we may not up-
hold it. Then keep it aside. You may
not follow it. It is all right. What are
those that you follow now ? We are not
even following even the written laws in
the current uffairs, What is therc in
the question of trying to follow the old
laws ? Is somebody bound by the old
laws ? Nobody is bound by the old laws.
Nobody bothers about the laws. Let us
preserve them as a part of our heritage,
may be good or may be bad,. What
about the big temples or architectural
pieces ? They are not habitable places.
They are not places to live in. ‘Do we
replace them by modern buildings ? No,
they are part of our heritage of 5,000
years. Keep them alone, Let the
great ancestral things live in peace.

oY wAreEt @ (ARG
aamfs wgeg, = gredl ¥ oF &3
wzaaqd amifas of@dd & 4K
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sqrd wiFfga fear & ) fee) a9 &
@A g g § o ogwA, g WK
w'g-fazqrg | gd7 wizad  @ar g,
qTFEIUY IIAAT g § AT FY-FHY
717 qgar &, wew fazarg g3 @ar srar
g ag g f5 ar wga & gru
Faifes =wifer @1 awar § 0 fo=
fawrdY &1 gfaqrza arest St 7 fawar
2, gR I¥ aga @11 IT 9T AAF HIQ
QI AT & 66 ar@ gz 1928 §
weqegar fagrzg wficr s@7 o
FEANT & QAT § HIT AN F w10
| & TN F gr AT G1F 9% qU
aifa & afgesrz fear aar an)

#gfg zaraz 9T wf@garmie ¥ @x
feara faet <garasg wewd’ sad
wrx  fwars fas@r cgaEsg fafaz
AEFT’ 1 HIT qF gWS Fg fw
«ggrreg fafer ares’ 9T gfgay
AT 0T, A FAT EAT Y FHAT 2 7
Ta% gra € g ¥w arg 9T fa=rx
®3AT g fF gavgw fadr e f
afas gafag #3ar a1gd § a1 sasr
3917 ag § f& sawr wfadfaq 13

1928 # dfza geav &iw A Ifg &
AR § AT A AUST ® TF > @Al
g& &1\ 99 F IaF g7 F foar
T FIIW IF! AT gaar ag wE
TNg-g 9 gAIA A I@ fEara
1 agT qr) § @awar g frafc
YRTAWAT 7+ geaswy § o& fawrx §,
faas) gn waigdla wgd §, ¥ 37
wiaigdy faad & fagg oF gad
ungy fadr ar aFar g

war fedqraz 7 qod ¥ oF
aifewa faar <qmgRT 39 A7 wAgdt
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T giarf® aga Fm faqg-qay
FI IeqT 7AW § |

uF A1 WifeEd ¥ fEQerasg ¥
g f& wara, ToU & AT A
T3t g@ar ¢, U a ATarA A ur,
FZAIUANG | FI0 TH IQF
fagidt qr #1g7 ¥ FfW@A 7 sfqaey
qATIAT AT gHAT § 7

qearg awra & H1g3q qgeArg §
agfa garasz & fxeaafqdy, geanm,
agdt wifz aga & anf & a & qrE-
AT FY 3 1 AY §A7 WETd  GHIW 9
sfagrr qar fear sng ? g feaar
IIr AIRNAT @ Y ATQAT |

ggi 97 ggFag MO w7 ToTh
7 fead nfrzg A2 | I adSr a8
gar fF az-ox § affaz a7 aq 1 gfa
qoT &1 ggrg QA A AT @F0
Afwa wid gwrT a9 T A Agfw
garasg A qfq qar w1 ez §T fear
afegr a7 gu §, FfeT gad 1§ qar
37 qram adY & 1 AfwT 3ar gla qar
) ®F & ARG @ AFT AT AFAT G 7

AIEAT YT g N7 Agh 9T FEIIAT
AT wgiRa garé wfegz § 99 ag A
qEIEAT AT ¥ gAqq fear MT Fgwr
fe o7 gftaa S mffgr & adf s
gy, al A F¥ TA A1 AT
T &1 =4S T AT &G N4 1 AIIAT
€ A wgr 5 @y & wad v
argat § |

darz 1 gfagra gearg W1 awa
w gfgemEa @ @ aTH ECANKC
sqw @ § agi gl avw fawd &
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gu At & qEw qAar qar g
wndwr ¥ feaRefen 4 gr ogd
¥ gy A @1 qg¥ g fawr w5
q | 78T ¥ ag qART ®Y war A
qt fefE=afadr sedt fir qa &
wgr fafeaafael & aiez § 1 afmA
agi @fzr &3T w@r 41, IF 9T 9T
WIHIT T | AT § 58 FIA a7 QY
Y 3§k faar § wrET AN

Williams, Williams, 1 sympathise with
your son.

Your son has gone mad. He demands
abolition of slavery.

gF @ag ag @ ar) JfET 3giaz
ETHY #Y gav a7z g€

greft A &1 59 few w) qeqw
¥ & Q1Y S I 29 §, | e A
fadsarer safad &1 aawg 48 )
aFar & AfeT ge7 ag & fir sas) feg
TFR Yy gAT & ar g ¥ IF
M HFFE A WA § Iy Doew
fax Seer daz @ Afsa s Ry AN
qifadee JraT A godY fEa dd ad
R ? 9@ 5§ avg &1 g wIgA § fag
ot 71§ safaq wad adl ¥ awar N
Iy FAAT T §IT FAT g FFar g ?
gafqn & aret &t ¥ fadgq war
fs sa®r N STea @ sl w1F
/aAZ A} W@ qEAT AfwT gIIA T
e Saaea wrafg £ ? @i
qartg ¥ feadr safefasy g Afeq
gzl & fearm @) wro o wA
I A AZA AFA | UAAQW FY IGT
Fawm 933 §, aga ¥ A A
aga ¥ awl W) 9 § ﬁrcj‘m agi 3
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qre aga & Fegfaez § N auw §
e a5 gram & fag wfredifaar g,
X aig  wHra & "9 foag gy
fas® oYt qeequd  qgw wrat § gEr
avg & uwraw 39 AgeAfa ) agw
a5 &1 & g3ty FEWM fF g
fa1T €& g2 & faqre @Y aq & w)e
€7 9T F1E qadz 7Y § afwa Figq
qqw & I+ (39170 &1 Ffqgrza g
faast fe qrg gzrar T1gd § 1 fea
¥ wgr 2 s $qa< At gred v & fom
®qT HT A JGAX FJT AR FT €A
#a &A1 AfFT 39X qarar fF qq @
¥g F3a1 & A | IqF A A AT
wrar & | fag < & fao @ qig FEX

f& 77 $Q I N AT FWA AT
IR 930 fe wrf@x Iad g ¥ar

cafag AT w3y § s drfes wifa
% gw gl a9% qrq § Afsq g9
% afeg ¥ w9 gIH A T HA

g

ng Warey & woq AAT (it wa
et feegr) : Sarsgw "Ry,
Aradg qreAt S 3 o faRaw agiax
qeqd fvar § 399z gadl ard agw
9eY, agy @ AAAIT §IEal A gad
wr faar faa® fag § 9+ gegarg ar
wigdY g1 wgi wmEN St F wgenfa
®' ara &g, dargar w@fgarn, fasqg
qUQ W UFIGQ & Jid wa@;y,  aQ
aredt Y WY avg fager ady §, &
geaw) & & faw arfenfe  warag
W gad) g7 uATAW & 93 G

En

(vawarn)
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ot ARG HIAGT  qrest 7 A
qAT-9AT § |

(saayw)

st gt fasgr: QA )
§r Fgrigg IU MY AN qa
gfac

ag w1% fgrdt aodwa agf § W
7 @rag wfa gryaqT § Wiv agh o
q9AY 1T A K1 W GIRAFAT AGY
g | fadgs 9T age g€ w1 agq @)
AN ard FH 7€, A g A 9
ATy &1 afgFT ) W gH Ny
difaw | fedl & gaaer & A1 5@
qret ag g

(eaawma)

l IWATY Wlawe mieR ; JY
AT MG AT |

(sagara)

awnfa agiza : =27 Fr § fF
€T 1Al fRaral aY agr

=t TSH 17 WAwT qrent : g} I
qT giafa g & 1 3w g wrIA AL
T ar 93T 2 1 uF fwar@ &1 AW
& faar gay g% 1€ afa ag &
& ag sear wigar ¢ (% o fgrgeam
& g UST /AT § 91T AT {H AH
AT fedgrua ag §3 W@ §

winfa  vAgwd fangr o &%
aifenfw gra Waa ustaw w o7 §
Wit gadiga uAmw Ao § &
&8 7o A vg @ § ) THE @A
AT g% q&Fg AT TdF § 4 @A
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aredt oY T wF g4I ®7 AR A Q@
¥ oY I*EiA Q% g ag Wt & 9T
qr fe @ o TG & FIFT qZ AN
qfcarer, star fs 97 wdt & faar g,
wE@ a9y Ty gz §, ITA FQ
oy gx §1 W faddt A & @
o g & 1 & cwer gg ¥ Ay onar
qrgat g, afwa & gaar a8 s §
fs afz & quat &€, fadqr w9
€ QAN gz g aFaAr g &
EATT T FEAT qIgA §, AN wWiad
fawar &, ad W @t §, w9y gowr
qg ST F qr ¥ I3 FIWQIT qaQl &
®ZI—I31A AZ ®F wHAT & g W
qrar & # qGAT F &1 IR faar
¢ unArgm ¥ —g)9 wa gzE 9 /Y
ardt ¥ g9 argT & wiawKr ) war
g% AL qhmar g & wrTEY ewl@
fearar =rgat g 6 gaet o A
AT forad awT g & & (a3 fogr
g:

w17 AT W@ AT 97, wfaq Dy
T fafae ger,

gAEr &7 A A YW AT g
& Togw afey a1 faam sQ@
ge wfea wor & zatar § @A
RIS ®Y gaiar @ WYX &9 A &1 o
gatar & &1 Q¥ q1T &7 N wiq &
y 1 3ae ag 4 & snar ady aigar g,
wife 7 awrw aat &7 ag & A1
fAgagaff s aad ga @
AT F1 U WSHAT G ' §F FIT §
FITTF qH 1 @9A gaR wfaw
fagargy wiwa fear | gH A sfa
war & Afew & w9 oF aiw qgAr
wigdt § fe svax sy T@ W )
w'§ f&ar, 9y @ & @ Gy faar
wgen W@ R Wl 9 faar, A N
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¥ e fear 91T &9 Ay W@ )
Fi I § wiF ? qfg 7 I wegrA
A agi 9T @ 2 A TP AR
o1 ST WX I S Sy qiAEg
qz&g 1 A F Gra-arg qracg fqM
& SR #, @AHT A, AI9F T4
qrgat g f gaet @ & 7 o foer
38 TYZ & 4@ § Fg@al W § |
geEiCIast sag A Fg W) Iq
uw fagad FE Yz ara FI s
ATq # 93 &T AW F quUfAI
H® diar 1 g arfawt & fagwraar
NIZJ ¥, qT I AIWH! ISIFL T
fe agz qw g@1 | 99 awg qgz O«
@ R—' 1T TAIT qZ 99, AT § &/
arg" & wfasr g’ | 9% 93 § WX
UH IJT | I ATT AT FAT Fg gHA
§ 7 ag at st=ar &1 g A qIq W7
gadr dfaq § swgr g—a1d EAWT
aeq q1ET Fglg, WITU Wl A IT
yafg | ¥fwa vaw A AT Y F31
2, OF Ay ¥ UFHr ® FIr g, UF
T ¥ G197 I A} ¥G7 F aFF
§, s Wl A §T §FA G A9
AW X g FTA I gar g a
qIIgr AW F 97T 9F3 faga Fax
FagOw Fur g fs gw wana @
qT AW | T/F UTYES FT HIAAL
®) Yar £ w@r ¢ 1 gEEE@ A &
¥R ¥ gt wfq mar g—

17-00 hrs.

(MR. DEPUTY SPEAKER in the
Chair.
&) agrwfa ar ab g,
e ANIT & 77U & |
e g3 a7 47§,
qe fas sYq ags)
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F9 977 w17 71 feafa & gMaw gar
W § | wradlg q3eq A FrgAr o ¥
FINAT—IAF] §72IY 204 qLE-AE
¥ grar mar @ | TS oA ad adF
 grar 3w &, afsa sfsai ag ]
f gT wgen wod-may IT A gER-
g2 FIAT Y AT gH 99F HaAX
A A Y AT AT E

& ey ag wgw A g%
A @t avr @, wfEg AR AR
A AT & faer & § ag F3a W@
§ g ad afes ghaar & oaF 2 &
& gréas, gdam, afa, A«
wifz 3 & Y qgst gf d 1 agh
UFIFW & FYT IS 21T & 9T J1a
2, qeT mifs Y fAwad § 1 gafag
qIIF 99 9 qAgT F WA § g
srar arfgd | & fas gaar & FgAar
qIgAT g—

agt gart afey afesz, faal &1
TEIIU R,

¥ gArU ArAwEA @ AT gga-
qara

g9 gAY 9T F3IF AFMAT WEATATT
gegIa §,

& & Q gfaarame, fegrgeara gaiar
L4

gfigtr ot wfied & wdt § agi &
AT E 4% QA1 g &
Qud gg W &gt mr g & Qe
XINTAT A1gAT § gt A AW A AT
& vl gfaal /) wigfyE) & @ Quddr
aorr wad §1 aqd o @ ¥
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I FIEGT AT E 0 g Y 0F dfaa
qrz A1 T F—

“enfadl & o w O fax frad,
fodt & qard oy & faard

1928 ®' g FIT &, H 39 97 UH
aa aifasr o afwa arer S w1
FIIZT A1 A & ATAT F AR 9
gar grur qfvare I@T 4ar1gq
i gfxaat &) 19 A § sy 9, agi
faar-wrar & qug 98 qwrd AT faar
FTHIT A ¥ IAX 13T T@WT
I T &4 &G ¥ 7 faar
A ggaras Afex gAarar ar | §@ &
gzd ¥ ar afizr @1 g gfewwt &
fa @yar gt IR gIIA AT g0
&1 | 3HTT g7 a1 F1 q0fq & Facar-
fag fear war ar afsa qig & 97
3¢ 1A WA aY q ga ATl F wed
9T JAA AT

& g9 OF qIT 1T qaSATGY § o
gAIR agi oF oqggsawryr’ AIr 4,
) @ramt fay § 9f 9g qar agF
aét €Y fx 3q 8 qig @& g 737 al
w2 ¥ |T qrar a1 1 1937 § 7T Fig'q
geud g fa1 & faz  fagre & wmdy
at fafqezT M YT @t aqmrg agt
®al F1 Ar@ fI9d & fay gy
wga w§ gar g 9EF AR AT Y
Tgt & a9F a¥ ¥ M € g5 gé
f& wrg Y str@ ) I WA § 9@ 7
qag g gar ar gl oF «gf’
wigs ¥ O fHfewaT 9, €1 %
/s a1 @t gfaa ar i # af7 arge
snw fewix fasg & w19 ®Y sqIEqr
w§f €At @90 § W1g @ qI9-EY
¥ qfy & WY 1@ 9 1§ T2 10 Aw?

Relg. lit. (Rev & Amndt.) Bill

F fAY gw o wy arfq & fAemifad
F fear aar | nist o, FAET IR
A, FYarar arga, qred I, g
A YT gfaer o w1 EaT FEAT 8, A
A g wrwrdY & wfw Aar &
N A ad Fgn —mar A
faar @—

afeararig - @rgAr faargm 9
gsFaAT | ud geqrgaqia @waifa gaA-
g

ag 97T 97 g, @H HadA« q
fers & & 7 qawa g @, 7 faw ar
@A g, Az, Admwm ¥, A
afta ¥ 3 Al T agEw (&}, agi
q1A7 94 § TART eI ¢ |

gt ardr § aefina, moat A A
Qar 2,

7Y Afewa & ar & 77 7 I
gar |

gn wigarfagl &Y ag gafwerat §
fe s & adtd aigt o & Aq@
fasr, aargz @@ Y &1 A fae,
qareAt F, gAIA A T AYATAT
Agea faar Wiz wiwt ga gfEw @1 &
Aqed ¥ 9Awga g WE afe gw
fadas A gHIR IT ATIMT & 1@
Ay 3, gfeqr oY 9T F1§ wadT HET
ac gAY A% agw g@ Qar g &
$Z TeAl BT AT A FIAT AUgar
afea 70 YAz arah § g 9% 59
#37 & fay faag sT @R

atetst & gfeomt & fodr war faar,
twarfaql & fad sq1 feqr «ie fow
g I A § gAm I Agt
%EX oF A § 1 7 gw ot wmd
AUTETATH AGE AT A ¥ T AR
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fear etz ghatr ot 391 3 FT G

g agar wrAd § 1 & 9w qqTS
f it oY F g7 37 WY U
Wt wifr & FIEQ@ T W I T ¥
qar g§ 9t 94 gAT @ md), o9
Sq1g HI& i 1E, A feedr F1 A
wr & Iqrd af G ag F gf-
AT 7 Y1 g A4 | IAF 9 HY
g€ ®IF 40T 1 ITF I Y9I
fagd it SJagaw <, fagia
QA & a7 g #QwAr @
g ¥W w gwifga fear, ¥ ghuaqi
a1 wifzarfaal & faq gT-3T a0 B1F
QIR q93 F | 9grel & Fay, Afedi &
feaR, Saat & wig & T Jal §
qgaFT Iy qaraaraq, faerr, fgraq
WX g-afeq w1 q13 qgar N "
gfrZTr sit IET F17 FT AT 7T I3
@ § | w9 agesfa wF ard #53F §
§ag wgar wgat g 5 Sa-ga
aifas &143-%7 & JfF AT g a9-
g4fa oA & afer afzaifuat &
faq, gfeol & fag, IAF AT @@
% I3F & fAQ, ITF FEATWA  FAT
¥y I A fear | gad wrawr A
qgam faaar [ifge | Faa awwd
AEAT § &Y 98 99 w9 A ) G
§ 1 IT % Q19 IR A0 @A ag-
QO agl g 1 wT gw aga v 17 IF
Eiusanfaze, aw d g, A
wif afm g aiva 8§ g
QT Et ara Qat, a & sF0r fin F
migU g fafaa §, & dwg g9 @
W NEY A W § W T @Ay
N A qEEX @ W@ W ow
wrafes § ot qF s § ) 9 aiet
ot ¥ wasrEr WY qd JATEL WA A
wawIat W< g o A W 96T 99
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T g3gA fwar g fazg afeg
qatgr e I qIsr aga qIR AsE
st saga gt 7€ § MR wifas Wk
arRifa® afgda o1 gdre a7 357 §
gfmar & s sifawfaq ge5 §, 911 ada
qch g AN HeF §, q AW IAF
43T ®1 @Al § gwifag gAT TR
o 3 7§ & AIAT QLT T W § )
ueY fegta & ga avml #1 FE-FEr
Tl ¥ FI I5T1 A1fgq AT GIFIT
&) o qrfg & @1 gmidr qifadr §, A
gHIR FI%A &, IT § ATTHT FIIIA
A1 Fifgw )

s UAAY  {IAFT WEA 919
ZWIY AT AiT @ E ) qE AT
fadas qr a1@ @Y &, w7 Aa-gAr
FIFT FT TI1T F WY §

sitAdt TwgAt fasgr : fasrg &

- ®EFAT ¥ AWIA S oara ¥ FY

2 | gATATIZ AT qG gEAIT: WEAT &
faqrr & 39 fgqia W @1 aFT AR
femrr & a1 97 & "aFr g AT
fe da ot oF AW F@ & 921 gO A
AfFT I OF FIW FIFT FT IFAT
A FW@ A WA S FEga F fay
IJAT FW | IFgiA 3T AW H
faqrar 97 g7 o 4—

an ffsg Tafa g& &
o qifes ¥ ufa ga @
HAE AT & dz A

9@ 3@ § AR W gE ¥ |

rafad go aig-faarg & gRATa
aret 1 WAT Aqet WX qgrwfagi
Q% AGHI & FIT ATFRACZ & AFTE
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wgIgERt Azt &1 gara faega -
gfagrg Mz fAzae §

MR. DEPUTY SPCAKER : I think,
Gandhiji does not belong to any
community. But if you want to say
correctly, he was a ¢ Vaishya’.

SHRIMATI RAM DULARI SINHA:
Yes, Sir. In my limited time, I have
spoken something.

MR. DEPUTY SPEAKER : He was
a ‘Vaishya®’, but he belonged to no
castce.

SHRI RAVINDRA VARMA (Bom.-
bay North) : We are concerned with his
thoughts and actions and not with the
accident of his birth.

MR. DEPUTY SPEAKER : That is
what I said. But if you go tecchnically,
he was a ‘Vaishya’.

SHRI RAVINDRA VARMA : There
is no technicality hcre.

MR. DEPUTY SPEAKER : 1
accept your correction,

(Intcrruptiony)

MR. DEPUTY SPEAKER: 1 agrce
with all of you. There is no dispute on
that point.

SHRI SATYASUDHAN CHAKRA-
BOKTY : I have read Gandhi a bit. He
said, ‘I am a Hindu , but that does not
mean that I oppose any onc or any
religion'. He said, ‘I am a fruc Hindu’.
He never denicd it. (Jnterruptions) But
he said that he had no quarrel with any
religion.

MR. DEPUTY SPEAKER : His
conception cf rcligion was diflerent
from what are now having.

sinat TmymQt faegr : ¥ A
g | gu @ Fd7 9T WE L.
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wgi a5 wfx ®1 gaa &, "gsfa
qTT A FIIE ¢

qfrgz Afeaz agay §
U HUAY TLATAT |

g qIaY & gH 9% A9 wigd | g9
aFTY A gga g Erar g s S17 W@
frgr § 1 wiet oY 3 gasrar §, AT
AT AT 7 qAATAT & AT FAIR AAT
gfegar il & Y gaqar ¢ g
Motoo &\ ERIU WTAST &, EAIU «H
WX F§ AT & Jar T {1 W
AAEATE qa3g § M g9 faa Ug &
ugmR § ag §—

w9gT Ag) Famrar sog § &T AT,
fe=dt & gw, FqA §, @ wgh FAIAU )

Sir, I am thankful to all the hon.
Mcmbers including Shastriji ..., ..
Y
MR. DEPUTY SPEAKER : I thin
now only the rcal intcrvention starts,
That is all extempore.

SHRIMATI RAM DULARI SINHA:
who has initiated the discussion,

Sir, even if we agrec for a moment
with Shastriji, for the sake of argument,
that some Hindu Scriptures and other
religious  litcrature  contain certain
verses which do not show overtly that
all men are equal, we cannot say that
such works today spread discrimination
and hatred against a section of Hindus;
it would be still more difficult to say
that such lilerature shodld be prescribed
or censored, Sir, the Government's
stand on this question is that it would
not be appropriate to cstablish a
commission to identify such verses and
amend the religious books by them.

The Constitution of India, by which
the people of India have resolved to
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constitutc India into a Sovcreign,
Socialist, Secular, Dcmocratic Republic
makes specific provisions to guarantce
certain rights to our pcople. The very
founcdtions of our natjonal life, as
enunciated in the Preamble and as
stated by many hon. Members are :—

JUSTICE, Social Economic and
Political;

LIBERTY of thought, ¢xpression,
belief, faith and worship;

EQUALITY of status and of op-
portunity; and of promotc among
them all;

FRATERNITY assuring the dign-
ity of the individual and the unity
und integrity of the Nation.

The Constitution makes specific pro-
visions to guarantee these basic concepts.

. Similarly, Art 15 of the Constituti-
on prohibits discrimination on grounds
of religion, race, caste, sex and place of
of birth. Untouchability which is con-
sidered to be the most prominent cvil of
the caste system, has also been abolish-
ed under Art 17. Special provisions for
thc wcaker sections of socicty such as
the Scheduled Castes and Scheduled Tri-
bes have been made in Art 15 (4) and
16 (4) of the Constitution enabling the
State to provide special facilities to thesc
classes, notwithstanding the provision
relating to equality or prohibition of dis-
crimination etc. in the Fundamental Rig-
hts Chapter of the Constitution. The
various provisions of,the Constitution,
thus provide the driving force for thc
removal of caste distinctions.

Moreover, Art 25 (1) of the Constit-
ution provides that subject to public
order, morality and health and to the
other provisions of this part, all persons
are equally entitled to freedom of cons-
cience and the right to freely profess,
practise and propagate religion. Thus,
restrictions can hc placed on the pro-
fession, practicc and propagation of
religion only in the interest of public
order, morality and health. I may
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mention that Government takes cogni-
zance of the activities of persons or
organisation propagating or professing
various rcligions in the form of publi-
cations only when thcse activities pose
a grcat thrcat (o public order or are
otherwise illegal in which case appro-
priate steps under the existing laws to
curb them, arc taken,

The proposcd Bill states that the
verses given in certain religious  books
written in the past violate the provisions
of the Constitution in its letter and
spirit. It will not be advisable to
consider such a Bill envisaging amend-
ment of any classical litcraturc as it
gocs against the principle of maintaining
the historicity of such classical literature
available with us. The task of bring-
ing about any reform which may bo
necded in thc minds of men may better
bc left to social or religious reformers
who have already been tackling this
problem with a very good amount of
success.

It is wcll known that the Sutras,
Smritis, ctc. arc important sources of
ancicnt Indian history and it is a
widely adhercd principle that books of
historical valuc arc not re-written.

Sir, thc views cxpressed in the
distant past mirror the feelings of that
age, and it is not unoften that such
pcréeptions may not have stood the test
of time and may be redundant with the
passage of time and with the constemtly
changing political, social and religious
scenario over the centuries. There has
been necd for social reforms in all ages
and the answers for our present day
social ills lies in our combined and
concerted effor to build the right type
of public opinion so that there is
spontancous abhorcnce against social
inequalities and discriminations. There
is little evidence to deduce that certain
couplects in the scriptures still affect the
modern day thinking and a social
conduct. But even assuming for
argumcnt’s sake that these do, we have
to work on social plane to condition the
thinking of the present day man to the
modern value systems, as cnshrined in
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our Constitution. We have to wean him
away from conceptions, irrelevant to our
times, Therefore, I fervently appeal to
all the Honourable Mcmbers for renew-
ing their dedication in fighting against
practices and belicfs which are absolutely
invalid today.

Sir, I would like to bring to the
noticc Honourable Members that text
books are being scrcened by the Ministry
of Education against any propagation
of communal or caste hatred. This is
being done by the National Council for
Educational Rescarch  and  Training
under the directions of the Committee
on Education, set up under the National
Intcgration Coungil,

Sir, the cxamples given in the state.
ments of objects and reasogs mainly
deal with the problem of caste in
ancient Hindu scriptures. I  would
emphasise that for the actual problem
of the practicc of untouchability,
adequate provision has alrcady been
madc in Section 4 and 7 of the Protec-
tion of Civil Rights Act, 1955 which
reads as follows :—

*S.4, Whocever on the ground of
‘Untouchability’ enforces
against any person “any dis-
ability with regard to—

® ok X &k ok »

(x) the observance of any
social or religious custom,
usage or ceremony or taking
part in, or taking out, any
religiousY social a cultural
procession,

* K ok ok ok &k

Shall be punishable with
imprisonment for a term not
less than one month and not
more than six months and
also with finc which shall
not be less than one hundred
rupecs and not more than
five hundred rupeces,”’

Similarly, Section 7 (c) reads as
follows :—

Hindu S crip. and Ot her450
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“S.7(1) Whoever—

LEE LB I O ]

() by words, either spoken or
written, or by signs or by
visible  represcntations or
otherwise, incites or encour-
ages, any person or
class of persons or the pudlic
generally to practice ‘‘un.
touchability’’ in any from
whatsoeve ;

* ko ok o

“Shall  be punishable with
imprisonment for a term of not
less then six months, and also
with fine which shall be not less
than onc hundred rupees and not
more than five hundred rupees,”’

Sir, any action that is required to
be taken against a person propagating
untoucability today can be taken under
these and other provisions of the P.C.R.
Act. Similarly, any writing which
propogates communal hatred can be
taken care of under appropriate provi-
sions of thc Indian Penal Code and
other Act. Having the proposed
Commision may, in fact, cause tension
and grve rise to controversies. 1 would
like to emphasise that as our country is
a Sovereign, Socialist, Sccular Demo-
cratic Republic, the Government does
not propose to interfere in the rcligious
matters of any community, if such
interference is not required for purposes
of public order or social justice. I feel
that therc is no nced to appoint a
Commission as  suggested by the
Honourable Member.

Sir, in the circumstances, I would
request the Honourable Member, Shri
Rajnath Sonkar Shastri, to withdraw
the Bill.

a

I once again thank the Honourable
Members for thcir valuable views and
suggestions,

MR. DEPUTY SPEAKER : Shri
Rajnath Sonkar Shastri.
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Wt (WAl @lAET qnew
(§29%) : aradig fecdt et aga
a98 9§ & w9y ST aqrfeq) )
wiggig T Argar g faiy ag
mRar & q1g FAAT qiw-gg 9vd
g fas qv w9 fawT g%z fwq)
Fga ¥ arfqal & 35 GFIC 9 39
¥ a¥ IqIg A T W FGI AT g
w, % 37 qad sfs Famy % &
1T 8T & A1 q1gar @ fe AT AA
€T fasr ¥ wreaw ¥ {Q AW ArgAw
@l oY f & fee) wd weq Agar fgeg
gi-779) FT GIATT F& WYY GISA
Agr 2w & ra g @ 9=t &1 fagy
WogE gmy At faw ¥ &
drgr oY, 39 9T gAI? arfaal ¥ agr
w¥' wsHy g sa1q fear afz fedt
ud grg § Q) gt q7 & Y fagwg &
ag gaR warg MY FIAAF qAIE
g 3fer IOl oF ¥ar e faar
g1 3 A gart it @ AaTwn
wY a1 a1t a4 #) qfaxar FY a5z €
a1 2 ) 5@ fasq &) 13 F7 qqT @
a1 f& tq arsz &1 fawra fagr oo
wg-eqfa A% ara &1 ag ferg ow &
g & A &I &1 fvqm g1 sawr
& Iaar §f WX FIQTE fF foaer
fE fgrg ard o @A g aat &
FITT AT IZT ] |

(smagrA)

g9 wyeafs ® Q¥ g3 § O wA W
Nz agay § W Ff W gw R
€817 $gY arar af¥s g@F THA &
afafwas gau & 4@l &T aFar )
# w1gar g 6 @ 7 §F1 AT 1 w9
qifagriz w2 2a & fafwsq eqmal &
MERNGFT @) Fagw g fe
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§g QU qAT & 3V | SIT AT |
ag aWY §9F I 99 §A TEH ¥ wAG-
w17 gsdl F1 fAsra & | AN qEH
g % a1} § F3r ¥ gOE g7 FA
g wlk W FuAA AN T
qiferqrdz & WIAFAT IT FATHNFIAT
sQ@ § AfsT garu Afas wdea § =
gq 3I7% &4l ¥ qgavT agAn | LR
N wiArdr w® oW QW GER T
FTH AT T |

¥ mayg 2@ @r 91| IAF oF
wng foam gar  wgear, N g AN
qrUed afl AET 1 qqAq,’ N aw
T T AT AN Afwg DT PA A
3% gear FI QA 1T | TR qAAT
R &6 go® ¥ meaT o I udH, g
a9 a1 gfean g7 Y AEAF @ A&
®1gY qrga agt &, gAar gear FT &
urT | FF 7 a5 § fE 7g afgemar
FT T 1 AT § HAAL &) AAQIT
1 IOt 7T F1ar g AfsA gw@ qrq
% fag a1z adY g fs foad ag =g
w1g fs gEX gq 1 ATAX T wY
AT HT & 1T | IF@ 779 ) 41 Iud
3@ ateg F @A fzar srg ) F g
% g sg gsar ¢ 5 afe 70
g uF Mt 1T w7 fasd Jg ar &
g g8 § @ ax 2 & faw Ja3
g owia gAr famm er aYfgw
frarfaargs @ war 1 gwefy b,
a9 gY—gAIR agt aad "1 R,
fasr gn w1z W § 1 AfFT oF
qrgat & g g, A w7 Iq1Ias
& oagy E oo

PROF. N.G. RANGA (Guntur) :
This was four thousand years ago. why
do you bother about that now ?
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MR. DEPUTY SPEAKER : This
things . were written when the people
were not so civilized as you and I are
now. They were in primitive age, It
is not applicable now.

SHRI. VIRDHI CHANDER JAIN :
No, no. They were more civilized.

SHRI C.T. DHANDAPANL: Then you
abopt the litcrature written in primitive
age. Why should you adopt the litera-
ture of the civilised people ?

st TAHAAT AAGT qreny ;. argA
w7 wsar 2 S gAR Al A IAHT
agea A § | ¥ mgAT wex &1 fanewy
FWEI THA AF o fagrq §
AT q1 A TFA q, gAXF FgT gH
gepa AgY SA¥ § W9 AU NG
Fawy 1 a1 N ug fasar Ak
wgar maEar @ fadfas de g,
adrfar a3z & Fiq $3ar & fae
oY gL 1T FF TET A7 AEY 1 AT
ay AN AAT AKA §, AFAIT
A1 41 gFF §, TifFardz W TR
|/eF & TN T97 §Fq § I T4 Y
&1 mE | qar axy § A Irn
) adar W g s AR g R
gl qrfen iz &7 T qEEg 7

faai & atr w@ @A g@iw, ga
M A @Y A, A IT I FAT GG
wxal grar e ag fergema @ orgt
argAt wer & Ard v qrdy ghaar
garat g€ § 1 gW A4t FgA araA qex
T agr g | fAaer =g ag 99
feg e wal & TQ Tl O @A
fawreA & fag o wearg fgar § W
IR A fAwET TAT Ay WA A
Wy W ) atarfaat seEr
W W @@ AW A e
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g2 9~ WA § IS & #4ifE q@T
® TIE JIAH ARG AqTA G AT E

MR. DEPUTY SPEAKER : In the.
beginning of your speech you have cover-
ed all the points. Please conclude now.
Some other hon. Member is waiting to
more his Resolution, You must give him
a chance.

(Interruptions)

ft TwAarg atawe sedt ;g
FIFT AR AT 987 & 7 91 2q
& @V g qmA & aix Sgd & fw
TEH NGT &7 [+F g | AATAT AEFHIT
qT W@ &, Wi 99933 Far wgar & ¢
¢ et T 239 9T AW FT AR TR
gaFIY qq7 ) ag gAR AT T 81 A
7T

MR. DEPUTY SPEAKFER : The
difficulty is that you have rcad all these

things. We have never read uall these
things.

SHRI RAJNATII SONKAR
SHASTRI : That is why | am reading
them out for your bcnefit.

MR. DEPUTY SPEAKER : I think
many of the Members have not read
this.

SHRI SONTOSH MOHAN DEY :
By reading this out, you arc doing more
damage because we do not know alil
these things till now.

A UAAIY AT TATERN : Hoger
6 97 27 WIX #: 8 WIAZ A 41T
8, gx 68 wIL A 17 3g I § {w
efcwal /i gAfgal &) geax fenal &
/T W AT § Ry Wg

it amw geen feraY w1, oftfaa
fewgf ®) Tq & F31%T QO feaqr ol
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SHRI SONTOSH MOHAN DEV :
We do not know all these things, You
are doing more damage by telling these.

St URAIT @IAGT STESY 0 WIT
93 919 F 4 a7 W §, I3
ol

I AT FRIGQ ATRA A

gAY gurta ® ggw fear g1 shoa
gadz A J @ A a7 D)

Wt UNAG HAET qTEN o FaAT
W19y TITT agq far fF  wier oF A
Wd @I F Al & g 7 W@
2 ? s omww gdm RE, grf 71,
AT HIE A gred Ag aqa W1 7
w1 7T WIE T T FAT IR AT
HaF gfeaRga FaF QW@ &)
afg ag & a1 & oAt I17 a7 FT AT

g1

qrg @ ST F ITT GFQ
§ A me faTrz @@ g

;. AIex FRIQ Aroda o F @
®gA AgA g fF W ard @ @
W & gX oI @nrer w g fgaAT |
Q17 QAT a1 I@r w3 A1 Q §,
gAA a7 F) 9z fear § 1 gW € 9T
fawara 7gf w33 4

! TR GRET TN ;g
o) @19 @ & s waT wred guAt ard
@l ® me fzgr gar a1 3w w1,
&fea Y&t wig adl § | wEEIE WY 1A
qg b f& =3 wrgr A war § o ag
FAC K FIT HY @I WIC xanr fis
Yo% a3y A1 @ § 1 AIF 9T gArA
&
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T AN FRIQ wrwdwy : S0,
%reqa &) o wAwd  fFar a@r ar)
39 TET A AT AR AR} F, AT A7
ZeT graY § 1 TAd ag  wiaR Ag §
gearg g+ g 1 gt | I e adqq
2, AT TNT & | TAT F1 27 ALY AAY
g

ot ;en Aran wfear @ g3 gfe
& g Y Tifge | safeq & adi

o TrEATe WYRET qTEeN ¢ gw al
sk W sgAar sigy ¥, Afeq gw
@19y & f5 arq 7 a3, wifaqy 0 &
SIH Y T |

qegm W gt gm
gre@ ¥ wosr ¥aT § 27 qW A
Far fear, gg M oF fage g A%
efagra zasr aqidan fgeg yd-aq
& qi} § 917 Y W@ o9 F qUE FAT
aigat g fF agi gg @0l £ DA &
afgs1 ¥ dfaq T faar aar ) s !
o1q IF g7 FET 9T W |

W U FRQ qwAd
3qrsq &7 W ey, & 3 AT FgAT TIgAT
£ | 39 797 @A &1 FHY 97

W UARIG WIAET WO WS
QLT QA ay & Fgar g g
. q, @ fag & A aan fgar
ngr, st weETUqW wfegr § aEE
agY fear nar) qafad gad ag wg0
2

ot g A : ag waAemAAR

t

ot trme Gieec wted : (T
Wladsgias § @ gAR feww
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fafadrs = & orgd ) wfea &
gOIFT g W 9% fa¥ ¥ g3

g § )

;M X FAIG qwAG AV
faez & qiw § @7 sY a3 fear q77
g et St &Y gg QA wIRE R
o fza & gra@ # A8} o), A ¥
fear f5 & gfeaa & gra w1 g adl
it 1 3 9T FT AT gfeaa §, &
At Ia% gra F1 OOAT GHAT ¢ & 79
AT & fazara 78} 3 g

st UAATT @IAET e AIg
TN W & gWw A GIUNATG
AT FgY & WAL RFT Fg
g1 4 g7 mrow afg qu Ar3T @Y
gigmd feady & afy ME gulasr
agt §1 & aga @miE s N, I AF
AT A 41, A § TR AF qIE
% frar 3

& T W FT F QG
RIS WX woqag § aga (¥ AA
gzt faad & fa@ agsr sar
agrar fasar &« waraw FY q19 IT
W@ ul, IFT qF gr & 936 gATAT

qrgar § :—

afa Az sag fafa aw@,
aF® Faw sarg afg wI@,
wfg & wx w7 s g9,
W s3%  aft ®sg g9,
wa® Fga fafex TR,
wifg-wifs  agma A q‘ﬁ,‘
W WM W WY I7ET,
%7 ws§ps  wwgy €@,
veg waws wfew fefa S,
wfg & arg amAfg forg T,

Relg. lit. (Rev. & Amndt.) Bill

& mradlg gE-AAr ST A QAT
agar g fF agi O 93 agz & ©g
qry, fegr uwg A g AU | TG
frga $gr 9I¥ 7 qr ¥qT 7 7

€g&! 937 ¥ AGT AWl qEaAr
f& aga-wur § fazarg w@w =@ifgg
WYT 2ZS AT 21 Fqifgyg |

MR. DEPUTY SPEAKER : You
nced not read them, because nobody
can follow them. Please give the Hindi
translation.

&) VARG AGT qreAY : g8 A
NIST & |

MR. DEPUTY SPEAKER : I am
not getting translation.

&Y TUAATG AAGT TreAt | dqr §
TgHT ZiA@TANT FT G

MR. DEPUTY SPEAKER: You
need not translate cverything,

S TIARTY HIART TIERA: UFGWA
LR ID I TAN -

z1gd wfgg 7 afsq $ig
fta fadg agify,

T gANET A1Hafa,
;& qq98T 91T

T qawa § & w@ar g
87w 2@« faar mar fw ga& amy
awafa X o1 T Wil W aafe
arr grdr gfAar &Y a@wefa, O
argR Qv o | F wgAr gar g fE
WY I® g qT4q GAT, A9 AF qZA
q91 %1 Aeargh faamar Wyar | gg W
A wiere fvar § fe ag uwiag
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wifma, §A9T 91T gfar & g geF
% qft ameit § 1 g9 HEAAT HT GHA §
fe gfaar gt gegfa Alxawgar &
IR A 31 @rgy X gy fag &
g g oA aal @ 3T aea ¥
frew 2 =nfige o

;. UATA FRIQ ArAqay ;. F4T
gfagra & Feai 1 qgar a1 qFar § 7

S UFATY  GAGT TEA ¢ AT
gAY wurA 7Y A\t ga @, 2
wT & gx-g7 & feqdl &1 w5
o X g7 AT W F fAg w3 E,
IRt fraad W & afea gr=wd
gar g fe wgeafa & gfvsa gu
gl TaT 8 |

e ww gEtQ feegr: Far
wiad qyeqfa o @iy fear g ?

W UAAY {ART et 14}
aYarrene 9y & 1 Ha A Ag) fawar @

MR. DEPUTY SPEAKER ; Plcase
give the central point. The timc is up.
We have got to complete this. Time
was extended by half-an hour. Itis
already more than half-an-hour.

ot T e qrest ¢ AT-
eqfa & wsmg 10, s1F 33 F Fgr
war § fe asagfa & sar gor ag_ na
qr wfxg fgar srsr qusT g 1
eI & | QIeFa grar § fs X 7 wX
1 I9qT gk W wewi § faar
aqt &

MR, DEPUTY SPEAKER : Nobody
believes in caste these days. I do not
know to which caste I belong. Please
conclude.  You have got a big docum-
ent again. You have done well, but
please conclude.
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ot AT AR wIEA ;- AW
u§ gz § & & sgar 39T W fgq
 gaT | WY G AT G277

MR, DEPUTY SPEAKER : Your
resolution had been given suffcient time.
We have alrcady cxhausted five hours.

&l UAATT  AVART qest . AT
ok 9gd IFTEFT AT wgAr § | WAl
HFI 40 {7z QAT § ) AU gWwE
2 & g @Aty ggea F1 7qar fasq
I T T wFG X fIar sg HiK
feT 7T Targ g

MR DEPUTY SPEAKER : No.
How, another Member is waiting.

SHRI RAIJNATH SONKAR
SHASTRI : On that very day I said.
I was not prepared .,

MR. DEPUTY SPEAKER : You
have to conclude now. You wanted to
bring out certain facts. I allowed it.

SHRI RATANSINH RAJDA : His
purposc has been servced.

MR, DEPUTY SPEAKER : That
is what I am telling him. You concl-
udc in another 3-4 minutes. But I will
not give you the maximum time. You
must try to cooperate with me. The
ellotted time is already over.

|l TSR AAFT Sre : F aga
wedt @ew FT G g 1 v fage A

WRIFT fl-gear # wRA § qwy
watf § | ot q1z 797 9T AM-gear &
T} & waga fear,war ar ) fgg a9
¥ Ty @ gm § o wIw A agaar
W agrEar WA Y 7 F@AE) @
aww a) qUfgs faswmd § fe oY gaar
¥/ ®Y orq o Fadt W) fpg o #
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Fg T¥ avq § 9 T agrar 3 €
qdt #3 oF qfawr § ATez FRAA
q3T & 1 (emasrA) F et & @mreg
LA Sl

#ag fA¥a e aSgar g fs
oY T A4S AT F) F0 q A
agl fear srar 3 =R 47§ @Y
gie faar war @ oy arg grg § IO
& gray Iy gua qftieafs geaq
g1 a%ar 31 zafag § wigar & froga
qT q awg ¥ faarz frar sio o aw
fraga @ f& @IdIT &1 ATy I9
gwrg & oF faw gyt 9T @@ ag
fogy f& o5 gwy ardt &1 @ureq
far o1 g3 A guR &g # @
AILAAT At § AR UFI JT F |

MR. DEPUTY SPEAKER : Half
an hour is already over. Please concl-
ude. You time is up. You can usc
some other time. Wc¢ have already
exhausted 5 hours.  So, plcase conclude
now. You must always cooperate with
mc because I am in the Chair. 1If you
cooperatc with me, at other time I will
help you.

Y TURATY WAKT e : §F =29
fz & garq 3 W@ g

au ag faaza 05 s@ goF &
87 q @~ AT 0y & f97 9T 3T 99
Teg] &1 §1E g9rT qg g1 FAT 1S
qIdz AT ®Y g A gd geq) F¥
qA[HFAT I & I & W Ay
fexat & sa®1 A g2 F FUIT 74T
war & zAfAg 9% g 9@ ferql
Y WY §T 99 7eq) T TEIF AG 2
araiw & & ag wgAT Agw 6 ga
B A FA@ 3 g7 A1 WY Y g
]9 7'9f 3 JEW@ AT AR GEA
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gsdt &1 wgi ¥ fAwre fegr qar @
#3q 3 qTTE AW ®Y ArEgATE w
|1z qg9Y &Y qEATFAT § FwAT &
S QIFT 97 qIHFE FWT & IAFT §A
a% geal &) ATT AG § | AU WIS
taR @A A § A & awwar § ek
gfaal & W Fgi gEAAST AT 9¥
AT |
(vaawT)
MR. DEPUTY SPEAKER : Please

don’t touch this book. He is conclud-
ing. He is a very 'catned person. He

has madec so much contribution. He is
going to conclude,

st TImMIg @l qredt ;o §
gy &I @ F )

& ggg a7 & sgAT  WAgm
fe @ oF uedl & a@ga  wIdy
A IegFa g 1 g AR W
UF qgT 4T AWISA, FA & GHIA
F6z T GIAT KT 71 3 | &7 g8 0+
F FI ATA T FATHIT W I9T-
ATTGHA QI | IA8 T§ A *7
sargr gxwrd § | § gawar g fr &}
tad wf g3 arq A & & 1 HY 0w
arAT TN FY wiw Y o HA gwH
faar & f& gg ud w1 a@d @F, Qv

FT g7 & JAY A WY gEA® 19
frata ferg aa & @13 Miw WX

sai fagra e N%aT g 1 ag
gfesa & Ag &1 gWR fas 18
quir § ST d7-91T A7 § 991 £
wfaat § 1gawr & difag, ag F™
fas o% T &1 § 1 A AT TN 9F
I AR 9ZA & qrg Iq F § g qaal
w1 fawra 18 gawar g s gad
ged &1 Y JHarT g ar . g
fegY ardY & wgr fis qad feqfa wuw
“nz'ﬂ | gg Y @fagr & fawms
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qF HFIW § | gAIR TAT ST A FAT
ar fe 7 aga quAt @17 & & sa9
Faaar argar § f& A guAr @i

agl %n mﬁ cifl j'_._r;j'r.fz'z‘f%ﬁrr_ SkESH

) 1 2

"fﬁ»:‘fmr!m | g farq I‘lF_ﬂ.Hr mrr

lrrﬁﬁs g aramr A7t 4T 97 &
qI9ET oA HEAIT A uF Ffam F
TR & feamar srgar ¢ frir § faey
%1 oF aga st afex &1 faomp afzx
# qrar D g A TaF i 6 A
"IAT FATT 3 R ¥ | T@ I gy fwat
F5gr fe 9 gaA A 2 w@E, AR
1 AT N ¥ g qr, GIFIT TART
@iF w2 1 AfFT I IJF AT TN 77
af @Y ¥Y oF FgrT T fear— zA R
0 &1 frgare wwar =rfgo
T awg gfawrs & Fray alw
® FFaew wiar g faad 3R
FZr 2 fF &F 28 T gz afzc i
AT q7g £ fgqr @ 1 7@ egsdFT
fear § fx 3@ wfzT @ 3 %1 g
nar § 1 X7 3T @wa awA frarfa
g arga 2 w1 AGY grar §, IAAT A
qfax gar & 1 IqFr AT A ar
graY @y 7 gy a1 9cqT ) gafag
Frant & afemr @A Wifgg W T
#Y afear @A wifgr 1 9% a2 OF
T A wIAr 2 fear, fags § 1386
gATH FIZAT§ 1 ag aga & 3@ &I
fawg § | 37817 Fgr §— qIAHT AQ
RTEIT QF &feqq AT WET AT A
AEITUS =T ®1AF AT F TICEHIQ
atmy &7 3:q1EF T g8 FT A
W@ FAT & gyww & 3 -
(vawara) - mroFY @Ed 93 TFFT
gkt i @ @ ¥ W fras g
§ar fag o ¥ § @A asa%

**Not Recorded,
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e A9 @iy gfeq A, gg 9T Aex
& wgare etdr WAt =ifge 1 gw
arat A AT AAIEAT AL FT A6
g av fedaYorigrm a1 gre=Ar ag)
avasy g1 afg #13 & A g 3Ty
arnt wiAAT Fifge, W gg o qaren
F nare Sa1 fs gad faar gav g0
grur it 3 ag far fe ag (i &/ga
AT G A5 8, a7 9T A I@iE
M & Fr A Tgar g & ag g
SQIT A1 | 9 g7 A YT FASAT F)
arg & 1 wfzar arga 93 go §, s
nF #epa § sE ®g fgar, fag 93
arz § a1 gf | g AraAa gev fag
S, dadtg wrd g4, ¥ w31 91wy
AHUTT AT ¥ Faar ¥ fzar ¢ fF gz
FY g #§ 7Y dzA71 Wfgw 1 297 Far
fa w7 g@&u=d 3 sar, @)
stara A fzar wor . Afww ag ara
agard ¥ aga g & s o &
qzar g fs @ig feq agq gsaad 3
Aqr2 fear g s gz aw & gy
a3, ag w4 §7T § 1wy o gy
g st & gferr Wi, @, ®
Iy § AF fear war o Fgr
T3t fE gurAadr 4G AEATN ag FH
q7I1%A 1T ? W19 WA YA qA
#1 FTSAAT, FIHIT IEIRT F, Afewq
a1 997 qaA @A #7 Fgewdr
FIIZT AGY FT AFJT~

stmat vw g faegy @ ag wai
gm g ?

ot UG @AwT e
q@AILH AT §

TEHl 437 § gRIR u4 77a) § aga
d1 e a1g & faan fay am sy §
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fe ¥ o qoet @ af § 0
7% ¥4} @12 g« & 3y wgAr g
§ & ar oA W o degal AT &
afrex § AY arar & ? war gwk @
For) AN X AfRT A A AX E 7
w1 gAIR A/

MR. DEPUTY SPEAKER : Do not
bring in personalties,

SHRI SONTOSH MOHAN DEV :
This news about Puri has been contra.
dicted by the Prime Minister. So, it
should not go on record.

MR. DEPUTY SPEAKER : I shall
go through the record. Do not bring
in personal issues.

ot Ty |ere aEe ¢ W
¥ ggt maw O ¥ gaqry I9N 2
Mg | theams & 99 9 wfen 7
aug ¥ qrg af g

ot @ty g AW AT F A
q17 gadr ¢, 97 g A& Q¥

st TITY @IAET wEWY ¢ NI
d9 € oF, arq A} qgw a€ 9 Q¥
IR N Agt fear wgr T q9E
H9 gT AN AT @AY §, TN ey
L L ICA T { FRE

MR. DEPUTY SPEAKER : 1 shall
go through the records. Personal

remarks are not permitted. You  have
got to conclude.

&t Ty e qresh ;& Wi
&gy gF NI 9§ KT AT
wrgar g—

SHRIMATI RAM DULARI

SINHA : ***

***Expunged as ordered by the chair.
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i TreTe et qreR . AT
78 WAt gt I fora gy k §---

MR, DEPUTY SPEAKER : I will
go through the records, Please do not
worry. There should be some decorum
and decency. I will not allow any
personal references. .

st UwATY WAwT grew ; ¥ o
A QYT /T FY GAFAT AT §

( Y™ )

SHRI SONTOSH MOHAN DEYV :
Sir, the time is over,

MR. DEPUTY SPEAKER : Yes, time
is over, Mr. Daga, are you withdraw.
ing your amendment ?

SHRI MOOL CHAND DAGA
(Palli) : Yes, Sir. I want to withdraw
my amendment.

MR. DEPUTY SPEAKER : Does
the hon. Member nave leave of the
House to withdraw his amendment ?

SOME HON. MEMBERS : Yes.

The amendmcnt, by leave, was withdraw.

SHRI RAJNATH SONKAR
SHASTRI : 1 have not yet finished.
I am Just concluding.

MR. DEPUTY SPEAKER : There is
a limit to your speech also. It should be
of the highest decency. These are not
the speeches that are made in the House.
You should maintain decorum in the
House.

st vone emee aredt ;& Ay
ag 91gar g e & awwiv § fadgq
T W g WKt q1Fa & fadza w1
W@ g s ag wmar aga f Gefea §
Wik gl A @ Ag F N A
fa¥ gu &, 7@ frad W1 wizd)
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T T orar &) WA W AWk
vy 7 faw A, a) odt wra 7 ger
¥ fed) ) wraar &) Wz gt ag v
wigar g dfwa qF @ @ a7 sy
wrgar g fe T WY wfgr WX
wiT & 71say § qq0w s2ar g fe
ag @ IHIC %1 A fad queir e &
arg, famd O M W g Ay
o @R wd ww q¥ ofer Wit g
W WTSE AT ww |

& @t oft wY werare Aar g WK
qa¥ A9 ¥ g KEAT  WIRAT
g fwee

¥fe7r ¥U  wama fedr w
qeuTfay w7 &7 A8 &

gIqT $ T § qod qra AW
®@rg |

MR. DEPUTY SPEAKER: Mr.
Shastri, I think you are not presssng for
the Bill. Are you withdrawing it ?

SHRI RAJNATH
SHASTRI : I withdraw it,

SONKAR

MR. DEPUTY SPEAKER : The
question is:

“That leave be granted to with-
draw the Bill to provide for a
review of Hindu scriptures and
other religious literature and for
that purpose establish a
Commission and for matters
connected therewith, with a view
to identify and omit or amend
such words, sentencs, paragraphs,
stanzas, chapters, etc. from the
scriptures and other religious
literature which tend to encournge

**Not Recorded.
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or propagate hatred, discrimi-
pation, inequality or untouch-
bility among citizens on grounds
of ‘religion. race, casts, sex,
vocation or place of birth, in
violation of the principles en-
hrined in the Constitution of
India and the solemn resolution
of the people of India contained
in the preamble to the Con-
stituion,"’

The motion uas adopted.

SHRI RAJNATH SONKAR
SHASTRI1 : I withdraw the Bill.

————— —

17.57 hrs.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Article 51)
SHRI RATANSINH RAJDA:
(Bombay South): I beg to move for

leave to introduce a Bill further to
amend the Constitution of Indta.

MR. DEPUTY SPEAKER : The
question is:

““That leave be granted to intro-

duce a Bill further to amend the Const-
itution of India.™

The motion was adopted.

SHRI RATANSINH RAJDA : 1|
introduce_the Bill,

17.58 hrs.

RESERVATION OF VACANCIES
IN POSTS AND SERVICES (FOR
SCHEDULED CASTES AND SCHE-

DULED TRIBES) BILL.

& W W (AT ) @ JIISAR
agiey, & wemw sar g & oW

* Published in Gazette of India Extra-
ordinary, Part II, Secrion 2 dated
,23.3.1984,
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FIGI & wata qdf qar JaTEl A
wigfaa anfaat @ wygfes wa-
arfaaY & qatea sfafafacs 1 Ioag
&7 ¥ fau fa¥as qv fage faar
1T |

gareqer wza, ¥ fawr Agges
FregE WX JITE® U5 ¥ fAg
afadw & fragaa &1 e & qrar
wodldz & ¥ fag @ 7. qrar
arfgs wrdesT ¥ widfl&wa 335 A
widifeer 16 (4) ¥ @& ar & foran
¢ Afea axfwemdy & aa @ fe
afaura § grawr 1R & Fage W
39 qT gAT AL & W@r ¢ 1 woA faw
SaR ¥ gy wgA ¥ gy & wowr
I OF F1T £ M Arwfgq  &Er
WIEATE | &7 T W 9 a¥ g
o A 91 10 AN F WY o FY qH
# &Y. &t qr Ay @< & 7, AN &
93 % gATAT ATEAT ¢ ¢

fagd 17 ast & Fedtg Fammy
% wagfaa sfaal vt aa-wifaay &
Ar &Y dear § qgfaa afg gé @
Ig qT Yg AATAT ) H14 QT TGS
guTe faarT #Y 1983-84 ®Y fqid &
qarg af §...

Reser. of Vac. in Posts CHAITRA 3, 1906 (SAKA) Reser. of Vac. in Posts 410

and Serv, (SC & ST) Biil
18.00 brs.

yradr 82 ¥ ¥y Faval ¥
wiafaa arfag) & aoan 5 @@ 21
ZAIT ST 4 N s qErd w4
wifTa} # g7 deqr w1 16.67 sfoww
¢ dfea & qg wsgr w1 § fe g
g sdwifal ¥ & 15 wfeaw
aggfen orfagi & g wifye )

gareqe wgey, ag @Ay favgw
agfaare 1 & Fafaeet e {oaam
oz wrewifeen ¥ qgar wignr e
ITE CHWTA &1 @g war § 0w
fafaedy w1 frale & wfi W @@ gEIC
& iwg T 1 & gas we qrowy
sarsmr fs qga-arr wmgl qe @
WY qziz § 1 ag ' Fr faw wrn
a1, safag Taq oNaT wam & fag
wgT Tar |

MR, DEPUTY SPEAKER: He may
continue his speech next time.

The House now stands adjourned
to again at 11 a. m. on Monday.

18.01 hrs.

The Lok Sabha the adjourned to meet
at Elevenofthe Clock on Monday the
26th March 1984 Chaitra 6, 1906 (Saka)

v

Printed at ; Gupta Printing Works, Delhi



	187
	188
	189
	190
	191
	192
	193
	194
	195
	196
	197
	198
	199
	200
	201
	202
	203
	204
	205
	206
	207
	208
	209
	210
	211
	212
	213
	214
	217
	218
	219
	220
	221
	222
	223
	224
	225
	226
	227
	228
	229
	230
	231
	232
	233
	234
	235
	236
	237
	238
	239
	240
	241
	242
	243
	244
	245
	246
	247
	248
	249
	250
	251
	252
	253
	254
	255
	256
	257
	258
	259
	260
	261
	262
	263
	264
	265
	266
	267
	268
	269
	270
	271
	272
	273
	274
	275
	276
	277
	278
	279
	280
	281
	282
	283
	284
	285
	286
	287
	288
	291
	292
	293
	294
	295
	296
	297
	298
	299
	300
	301
	302
	303
	304
	305
	306
	307
	308
	309
	310
	311
	312
	313
	314
	315
	316
	317
	318
	319
	320
	321
	322
	323
	324
	325
	326
	327
	328
	329
	330
	331
	332
	333
	334
	335
	336
	337
	338
	339
	340
	341
	342
	343
	344
	345
	346
	347
	348
	349
	350
	351
	352
	353
	354
	355
	356
	357
	358
	359
	360
	361
	362
	363
	364
	365
	366
	367
	368
	369
	370
	371
	372
	373
	374
	375
	376
	377
	378
	379
	380
	381
	382
	383
	384
	385
	386
	387
	388
	389
	390
	391
	392
	393
	394
	395
	396
	397
	398
	399
	400
	401
	402
	403
	404
	405
	406
	407
	408
	409
	410
	413
	414
	415
	416
	417
	418
	419
	420
	421
	422
	423
	424
	425
	426
	427
	428
	429
	430
	431



